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LOK SABHA

Wednesday, August 19, 1970/Sravana,
28, 1892, (Saka)

The Lok Sahha met ai
Eleven of the Clock

[MR. SPBAEER in the Chair]
ORAL ANSWERS TO QUESTIONS

Summit Meeting Between Military
Officluls of Pakistan nnd Leunders of
Hostlle Nogss Near Chittagong to
Liberate the Hilly Area in
Eastern Region

+

SHRI N, K, SOMANI :
SHRI G. C, NAIK :

SHRI NANJA GOWDER :
SHRI D. N. DEB :

SHRI R. K, AMIN:

*481.

Will the Minister of DEFENCE be
pleased to state :

(2) whetber the attention of Govern-
ment has been drawn to a report in the
Patrior dated the 27th May, 1970 saying
that high civilian and military officers of

Pakirtan held summit meeiipg with the -

leaders of hosiile Negas end Mizos near
Chittagong with a view to mounting iosur-
gent activities and to liberaie the hilly area
in Eastetn Region ; and

(b) if so, the reaction of Government
in this regard 7

THE MINISTER OF STATE IN THE

- MINISTRY OF -DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a)
Yes, Sir, h

(b) The Sccurity Foroes are taking
necessary steps (o prevent the violeat activi-
ties of the extremist element's.

SHRI N, K. SOMANI : 11 is nearly a
matter of disgrace that every time whenever
we raise questions on our border security
or the traffic betwesn India, Pakistan and
China, they are dealt with at such a pedes-
train level. I would like to enguire
whether over 1.500 Mizo, Kuki and Naga
rebels have trickled down to Fast Pakistan
since May, 1¥70, which includes a contin-
gent of 100 women and the names of whose
leaders and other insurgent people as well
as their routes have been known to the
press os well as to the public, and, if it is
80, wheher it is also a fact that there has
been an increase in inturgent activity om
the bo:der of Nagaland and Manipur, and
in spite of the repeated assurances and
answers of the Government of India that
necessary steps are being 1aken, why is this
ac'ivity not on the decrease, and what
Instant and other steps the Government
want 1o take ia this regard 7

SHRI NARENDRA SINGH MAHIDA :
The activities of the Nagas are not on the
increase, They are on the decrease, and
if the hon. Member sces the figures, a
section of the Nagas are surrendering off
and on, and the Government are taking all
measures to see that these activities are not
on the increase.

SHRI N, K. SOMANI : What spec.fic
measures are they taking ? He says he is
taking all measures. This answer, we have
been accustomed 1o and are used to for a
pumber of years What specific measures
are they taking now 7 What he has said
oow is already contained in the original
answer,

THE MINISTER OF DEFENCE [SHRI
JAGNWAN RAM) ;" If has to be 'judged
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In the context of the situation that prevails
in Nagaland at present, The success of
the Government measures can be judged by
the extent to which peaceful pursuiis in
Nagaland are increasing. In that context,
the House will have known that we had an
clection to the Assembly there. The elec-
tion was peaceful. A large number of
Naga hostiles are surrendering themselves
or surrendering their arms, and gradually
the people are coming to realise that such
hostile activities will pot be to the benefit
of Magaland. The Naga hostiles are not
getting the same support and assistance
from the civilian population as they used
to get, and that is why there has been a
large number of surrenders by important
people among the Naga hostiles who are
known as Brigadiers or Generals, They
have surrendered their arms and themselves.
Therefore, the Government measure is
successful in isolating the Naga hostiles from
the general people, and so they are not
geuting the same support as they used to
get from the general population,

SHRI N. K. SOMANI : Has the
Government of India lodged its written
protest with the Government of Pakistan
that harbouring and training of these people
will be considered as an unfriendly act and
that the Government of East Pakistan
should put a stop to all these activities and,
if so, what is the response to that protest
from the Pakistan authorities ?

SHRI JAGJIWAN RAM : A protest
was lodged with the Pakistan Government,
and as usual, they have not entertained
that protest saying that ‘‘we are not doing
anything, People are coming becduse condi-
tions on your borders are not satisfactory
and you are pushing out the people by
armed pressure” and things like that, But
the material thing is, even afier the effort of
Pakistan to train the Naga and other
hostiles and coordinate their activities, we
have to create conditions in such a way
that the hostile activities of the MNagas and
others are pot encouraged by the Naga
people themselves. That is the real answer
to it, And, we fce] we arc succecding in
that.

SHRI NANJA GOWDER : May I know
whether it is a fact that secret (alks
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attended by 19 top leaders of various tribal
groups also propnsed the setting up of a
sirong base at Jiribam on the Imphal-Silchar
road to carry on subversive operations ?

SHRI JAGJIWAN RAM : There was
som: cffort to enlist volunicers there also,
but they have not succeeded in that to any
appreciable extent, The effort was to
coordinate the activities of the Naga people
and the people in Manipur, but there has
not been any appreciable success in that
respect.

SHRI D. N. DEB : It is a fact that one
Lt. Col, Mabila has been leading a gang
equipped with modern arms and equipment
has been seen in the jungles nearby and may
I know whether any combing operation has
been taken up by our army and whether
those people have been taken into custody 7

SHRI NARENDRA SINGH MAHIDA :
We have no information about this parti-
cu'ar name mentioned by the hon. Member,
But we are active and we are taking steps
to prevent the Nagas indulging in hostile
activity,

SHRI R. K. AMIN: In view of the
fact that hundreds of Naga rebels and Mizo
rcbels are roaming in the Moran-Nahar-
katiya area and they have atiacked even our
CRP from time to time, may | know
whether it is not part of the grand design of
China and the liberation movement to
establish a revolutionary governmemt in the
whole area ? If that is so, what steps do
you propose to take 7 Will you welcome
those rebels and the revolutionary govern-
ment a3 you are welcoming NLF, Al Fatah
and Madame Binh ?

SHRI JAGJIWAN RAM: 1 do pot
think the presumptions and prefaces that the
bon. Member put are very desirable and in
our national ioterest, even if they are
politically motivated. There is no doubt,
and the House has also been informed about
it from time to time, that China has a design
to encourage the Naga hostiles, train them

and supply them arms. We have been
taking p ionary meas As ] have
informed the House, our measures have

succeeded. We have been able to isolate
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by and large the hostile Nagas from the
Naga people.

SHRI R. BARUA : He has replied
about the Nagas, But Manipur is becoming
a new area for the revolutionary activities
of the Mizos. May 1 know whether the
Goveroment has definite information about
close contacts between the hostile clements
in tbese arcas and Pak:stan and, if so, what
positive measures are being taken, because
that is becoming more imporitant than what
the Nagas used to do ?

SHRI JAGJIWAN RAM: As has
been stated in the original answer itself, the
representatives of Mizos, Nagas and the
people of Manipur were there. What I
have been saying applies to all these areas.
In Manipur they tried to enlist volunteers
but they bave not been successful to any
appreciable extent. In Mizo area, as the
House is aware, we have the group sys'em
of villages so that the people can be engaged
in agriculture and cottage industries and
thereby the hostiles will not find shelter in
those villages. 1 think this group village
scheme is succeeding in that area.

DR. RAM SUBHAG SINGH: The
Minister pointed out that the hostiles are not
getting any local support. In that case,
how do they go to such far off places as
Chittagong and how do they succeed in
bringing arms and ammunitions from peigh-
bouring countries 10 Nagaland and Manipur ?
Are they gcltins any civilian support on the
route or not ?

SHRI JAGJIWAN RAM : I said that
they are not getting that much support from
the civilian population as they used to get.
1 will not say that they are pot gelling any
support from the civilian population. The
border is so lopg that it is a fact that they
get through it. We have Leen taking all
precautions to see that all of them who are
outside do pot come into our area,
Gradually the popular support to the hostiles
is decreasing and that Is why they are
surrendering in larger aumbers,

SHRI SHRI CHAND GOYAL: It
has been reporied in the press today that
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two M'zo leaders have been arrested for
haiching a conspiracy to explode a bomb on
the independence day.

MR, SPEAKER : That is an entirely
different matter,

SHRI SHRI CHAND GOYAL: It bas

a bearing on this.

MR, SPEAKER :
prinied before yesterday.

The question was

SHRI SHRI CHAND GOYAL : Kindly
hear me. I wish to know whether the
intelligence reports indicate that this is an
outcome of the decision taken in the meeting
of the 21th May.

MR, SPEAKER : Anyway, you are a
good lawyer and you can connect it,

SHRI SHRI CHAND GOYAL 1 What
was the magnitude of this conspiracy to
explode bombs on the independence day and
may | know whether it is correc' that
iotellig=nce reports indicate that this was
the outcome of the decision taken in the
meeting of 27th May ?

SHRI JAGJIWAN RAM: In that
meeting they had discussed ail manner of
things—how to embarrass the government,
how to increase the activities in that area
and so on. There is no doubt about that,
About the decision to explode the bomb,
1 am not in a position to give any decteils.

SHRI HEM BARUA : This is not the
first time that Naga hostiles and Mizo
hostiles have crossed our frontiers and gone
over to East Pakistan., On a previous
occasion also, the Naga and Mizo
hostiles went as far as Dacca (0 meet
Mr. Chou En-laj, who was on a visit (0
Pakistan, and that issuec was raised on the
floor of the House here. There was also
a summit meeting in Chiuvagong. Whatever
that might be, now may | know wheiher
the attention of the Government has been
drawn 10 the speech made by the President
of the Maga Federal Government at
Woking—1 have with me a copy of that
speech and, if necessary, 1 can supply it for
the perusal of the bon. Mibister—wberein
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be accused the Government of India of
criminal act of aggression and, at the same
time, said that Nagaland is not an integral
part of India ?

SHRI JYOTIRMOY BASU: What is
your source ?

SHRI HEM BARUA : It was pnsted
to me. 1 just wacted to know (a) whether
this situation bas arisen as an afiermath of
this summit conference in Chittagong
between the Naga hostiles and the Paxistani
miliiary officials ; and, (b) whether in the
meeting it was decided to siep up the
activities of the guerilla training centwres in
Pakistan organised under the auspices of the
Chinese.

SHR1 JAGJIWAN RAM : What is
pew about what Shri Hem Barua says?
The House is aware what the Nagis are
fighting for and what they are demanding.
There is nothing n:w in what he is saying.
He is an experienced Member ; he comes
from that area ; he knows their demand ;
be knows what they are fighiing for and
how we are trying to counter that. But, as
1 have said, Pakistani and Chinese efforis
‘ave been to embarrass the Goveranment of
.ndia as far as they can. With that end in
view they are trying 10 givz 'hem training
and supply them arms. Among the arms that
bave been surrendered it has bzen noized
that there are arms with Chinese markings.
We have 10 take measures so that even in
splie of incieased activities of countries
hos'ile to us, the hostile activities of the
Negas and others are not successful.

= AR ¥ fog oferr «g
aat & Pl &) sl W
# 3™ W € ogafa

+
*482, wit W fag witgm
St g W wYAT ¢
=i} WY T W
s g A
&t SIEIC w1 ¥

w1 wfeen |54 a3 T«
wr fe .

'AUGUST 19, 1970

Oral“ Ansters” 8 -
(%) 7 7% @ & fir sfereen wify-
wifal ¥ 1970 § s &% F IwF

¥ aur A9 A ¥ fao erfeeet ang
& & fawml 1 wgafa s @ oy

(@) afz g, a fea ax o
qfefeafaal & ovr wafw § qg wawfa
& i;

(7) s ag it @= ¢ fs wfeem
@R A weg. aigdar § fawai w

v @ wgufa 3 ¥ ware w1 Ra
q1; 9T

(%) #ar 3% wgafa 71 arfys &% &
TRFAFHFIF fanada g vaa § 7

afarar watew § wen WAt (s
atziug mgwr) ;. () o gt wred
aan | ¥ & 9g7 & fawifeq a6 & 9@
T 33T ¥ fag w1 do7 4 & fag

(@) ofigd afseam & gt @if-
@A & f7a 11 9o To Tho fammT 9T
afenfas wifFeqia arghar a1 10 so=Y
& frg wgafy & o &1, sk gdf @ife-
ww ¥ qfyadr aoffFmm & fag 10
famadt oz afemfag aiffeam sigden
1 10 S} & faw

() o agi

() weas s % e & wgae
wte £33 F adam gfEwn N S0 @
gearfaa &

st arrafag ety ;. Tz o WG
dra &1 ¥ 33d W@ qar A= A ¥ faq
ofreardt arg & ¥ fawal | gardy
T g wywfa & wnd & & e
wmT aY mgA § fs g & famel &,
fored fm €. 88 & frg sg faa o
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§ & e w H SR o X &
s aif srge §7 waw A
gorgar § & A gz & wraw & qg
argar g 7

SHR] NARENDRA SINGH MAHI-
DA : There is no possibility of hiding
such phoiographic maierial. As the hon,
Member shou'd know, we have a very tho-
rough check system sothat such weapons

and photographic Maierial cannot be carried
in the plane.

ot WA fag @igiw . wemw WA-
€2, A WG ANF A IHT QW 5
qifeeara wig & fagx 23 @9 & TT-
w7 A 1§ gu § WX G ofwfeafy
# ag7 97 weEaT 51 g f5 9z w93 9w
grgaral ® Qw97 1 Q@ g7
Fry w@we gzt I WA # R
gyt & gem A efee ¥ wragd
fexrai &1 $¥2Y ¥ g% ? 9% fag wma
& qrg aar 1% vAT Sy & faad froag
gawr qar ' oad ! QR w§ 9qrEa
arw o7 73 § 1 93 99 gafag o wivs
qgaAqU & war g, wifs aifeesa &t
gark sfr gl wew & s faai-faa
T AT Wi g

ot atew feg wlw : S AY o
uy firar gy w1 9i@ g T § wWifs g
aF IAHT g€ g o gAr agt ¥ &
wT 9T § Igw oF a1 v sfifazdaw
gror § M g A fag g e
oY gag q Ianr foagla ‘o gfasr
fawdy &1 et ag g€ g SOw@r g
7gt SEFr @iy Afgw Qv g faan
gRTY AfFT & ag o g ALY awar |

t wren fag wtgm: & oA
wrgar § {5 SedwA w3 T A7 oA

arq e vr wfy @y § o
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m‘ﬂﬂfmﬂm&mtw:@"
qyavwg garagy !

afec @’ (u’i'umﬁw aw) :
q7 73 § 5 97 @ avz 1 A QA
L eRenger & suc ey wd ar
ITH g & FTX ¥ gA wd, a7 QA¥
wITw # OF gat gew w1 wgafy & w1
oy &1 wgAfa %3 F axw fag gew
@ fama wim § 97 gow fauifea
w1 g fe ganr frg 7o & s @
ol fag gad oF gz o o A g fw
g I FTNTI T a4« 1 a3
wd 35 gEfag @i 2 faen M QF
T wga faq a1y A & fog f&*
T a¥g &1 ITiAl 41 o wF § 5 g
sz ot ot NF 7Y T a1 awy §,
IAFT QT G @r g ar ag¥ 1 ag e
AUE ¥ @ gar g1 wwEfAr W
CICER B I E G S CE R Tl Gl o
FZIW MW wafegd ¥
wiar g ag faaffa ot fgar o g
gAY A qF 2 s femr war g
qifF gn arAwd FTF fF wY ¥w g
1 1w @1 ga¥ A § frasy wgafs @
T &1 IGT § ALY § |

ot wenaUw Wit o qifsam
w1 @ wifafea @7 Fad aga
qaHaT I9F fawg A TRl " § |
ST /Y Ageg A agenar, s-feafaw
w2 @A ¢ 1 uft 9g feafy & e fasrm
st-fezfas w2 giswT mar o Ia% faww
¥ g A Ay wiard g ? '

oo v : A az & fs
s fama wgafa & qig ara § aw Y&
1§ Aol ama A i g fe qg oW
TR F AamA |

st wew fagrt woddt :  wws
# S A O | .

Oral Answers: - 10-.
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.ol ey el c sfeefie
T GIEFT IV AT | T T & A

werard ¥ wrf o f awas § e -
T T IITIAT AT
st wroiaw R ;¥ faAr woem

aw fewm & @ A wew g K
g I fAra A e g §R
s fE AT gm ¥ wIT AvT T E
for oo o et & A gEd

2

s T AR : HAT WERE {99
wrar fs ot argam agt ¥ @R
§ ag Sua wgwla g A T E s oW
TR fAT I agt ¥ QwT g §
g I wawfa o3 § 1§ Sen
aregar § f arg & & fead e«
qwIF woF agi wg WX fF G
Tl o 9 39 fawmar @ @ oag

ety fodar g fd arg ¥ &
frara 9zl 912 ST A ITA F1 AFHT
s agt ATt @AY ST 91 IER
w0k o MO ?

SHRI NARENDRA ~SINGH MAHI-
DA 1 1n 1970, there were 10 PAF aircraft
flights from West Pakistan 10 East Pakisian
and 9 Pakistani Air Force fliy hts from East
Pakistan to West Pakistan, totalling 19 such
flights......

MR. SPEAKER : The question was
whether these flights deviated from pre-
determined route or landed at upauthorised
places.

SHRI NARENDRA SINGH MAHI-
DA : On4 occasions, the Pakistani Air
Force planes had deviated from the pre-de-
termined route this year, We had brought
them round. When we brought it to their
notice, they came over tothe pre-de
determined route.

SHRI ATAL BIHARI VAIPAYEE :
How were they brought round ?

AUGUST 19, 1970
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SHRT BAL RAJ MADHOK : The
same question was put by Shri Jagappath
Rao Joshi. He didn"t answer. Is this the
way of handling questions ?

WEUW WERW : WM& §4Y wTEd
g AN A FEE AW AT wgay
ot & atw I §, N WA @ 09
Hir |

SHRI R.K. BIRLA1 May I know
from the hon, Minister that when Khan
Abdul Gaffar Khan who was our V. I. P.
came to India, he was not allowed to fly
over Pakisian and that he had to change
his route......

T WG © @ WeTH  TIHIT
at wgt & o1 77 @i | A9 &35 a5y |

SHRI R. K. BIRLA;
vant question, Sir.

MR, SPEAKER ; It isnota relevant
question, Sit down please.

This is a rele-

st gww W wgEg : 6 HEIEY
@I F Fgw fFar e awwka
X q7F A @A a7 @ € IJW@F WG~
TR fawm s affm de d gEr O
sy a¥, [ AT wenmd g § ww
IR A FIA wm F @ g
@ faarl ¥ War o 9t @
Aaffy fmy wra % g9 far fag
m? w W oag ¥ for fagoag
§ Y i @ Fray ¥ w@ sriang A
2 ? ag A% vy 9k wn fag s
Uy ATE AW JTHT I8 NG ¢ 6T
IR &% TR A Wy ?

ot atx fog wftwr @ ST @ s
qz¥, ag e & g g R i,
ghqare, egfawm, qreaifass o AR)-
wifew v gog s feamgdr ot § @
& all o ey § 1 N A g wgw
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qT FYAT § IEFT FEAET W |9 Ay
¥ o @FT § ) g Fv9q & A& §

Commission to Enquire into the
Question of National Security

-+
SHRI SHIV
TRI :
SHRI RAM CHARAN :
SHRI SHRI GOPAL SABOO :
SHRI SHIV CHARAN LAL:
SHRI RAGHUVIR SINGH
SHASTRI :

"483. KUMAR SHAS-

Will the Minister of DEFENCE be ple-
ased to state :

(a) whether Government have received
suggestion from ceriain quarters for the
appointment of a Commission to go ioto
the entire question of national security in
the face of continuing threats irom China
and Pakistan; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAR-
ENDRA SINGH MAHIDA): (a) Yes, Sir,

(b) The Administrative Reforms Com-
mission was entrusted, among other Def-
ence matlers, with the study of the *‘Defence
Ministry and its relations with the Seryice
Chiefs”. This was dealt with by the Study
Team on Def:nce Matters appointed by
the Administrative Reforms Commission
and their Report which has been received
tecently deals at length with the question of
pat.opal security. Their recommendations
are under consideration. In view of the
detailed study which has been made, it is
pot considered necessary to set up another
Commission to go into the question of
pational security.

st frmgme weR . ¥ W@ &
o A wgea ¥ wAAr wgar g s
wragaa § fsow a7 195§ fag-
wm R afs@m & 7§99 gwr ar
vuit ot gfy oftems # gE & sER
qU A & 1z W THA €@ WK ww}w
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T ¥ I Y wEAeT AT 6D
wot wigs N aga wfes qu w1 fomr
g? damar wrgar g fes & 1965 #t
qAAT § T AT A T YA HIOFY FaAAT
@ wimmet ar faar g faat o
wfsd 9o awng wa &1 qfeaw &
ufew 4t ?

SHRI NARENDRA SINGH MAHI-
DA : This question relates to the report
of the Administrative Reforms Commission,
I can assure the hon. Member that day by
day...

MR. SPEAKER :
came the Minister.

Since when you be-

SHRI ATAL BIHARI VAJPAYEE :
Well said, He was not allowed 10 complete
his reply.

THE MINISTER OF DEFENCE (SHRI
JAGJIIWAN RAM): This question does
not arise out of the main question.

st feagw et 0 & SR
g g 16 #ar 1965 & y@ & W@ @
@ & gy W ot wr A o W |
%I 9g @v3g A @ fF qgt ¥ W
g AT, Ky YA wT O§T P owar
agt oT gTar &1 fee & 90 7 €F W
&I e awd g fw ag wsang fee
g Tar oy ?

are § & qg S wgar g 5
w11 38 | A1 ¢ f5 arfeena F dan-
FAT W1 ¥ FY Yo F, A T qA-
qT @A §, 9w g ger frar g 7 afx
g a1 %8 TR § §g &k sufeal 9
gt W gfez & aifs wEEt WA 9
o fedl 9 & At 1 weE g a
Y WA W9 gfwa @ o @ ?

WWW W ¢ tWH ¥ 33 avi-
ROFY s iqg A gEa A Y
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@t ar wTw ;. W @R A FEr
-f5 g0 Mo dte ¥ fuxliRuw feda
wifam 1 fogriargsv & art & fawra-
N7 Haraam searg f5Faqs
¥ fa=rodta @i o frad 9F § ow
37 9T ¢ sfgw faga a a7 ? faah
g famrfan § =519 gasfewas g
¥z w0 ?

oY AEe X gy o wgr & Fe aa-
= feqfa § wflom eorfog <& &
®1€ magagar 7t § 1 {-anfEem Wik
gargar a1 werf § @ §g swew
gt Y 1 & s wga § R o -
wa A fazrar § @ aar €@ qwg v A
uEqed ¥ fedw quamw at miq fazr-
N A I ez A OAEA FT G WK
9T qar @ aife ¥ sded gar A Y ?

SHRI - NARENDRA SINGH MAHI-
DA : We have received the report only
recently and the whole report is under

gxamlunuon Necessary consideration will

be given to the whole rcport and we
shall come out with a decision.

st qg wtw 6 qer a1 5 =@
& ¥ fraar gua «dqr | ¥ I§ W9
o o fagia s &%

SHRI JAGJIWAN RAM :
has been just received; it is being studied
and it is under consideration. How can any
. presumplion be made as to how many we
are going o accept, ualess the whole matter
" is examined ?

The report

ot T wxw ¢ fagx gng @ wWew

wfegua wiw @ ?

weow ARG 0 |9 !ﬁfaqﬁﬁ 0§

.% qYer gaq SAATA

SHRI JAGI'WAN'RAM : Decision will
- be taken in due course.
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st gdre feg el : AT oww
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st AR Tw St ag, dEn
FR
SHRI BAL RAJ MADHOK : The

hon. Minister has just now said that they
are considering the report of the Siudy
Team of the ARC. But the terms of refer-

_ ence of. that study team were very limited.
_The question is about appointing a commis-

sion (o go into the entire gamut of our
defence problems. The study ‘team of  the
ARC never went ioto that. I want to koow
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whether in view of the fact that the defence
structure has chaoged very much duriog
the last 20 years, and our defence needs
bave increased very much and the defence
organisation is also expandins, Goveroment
in the first place will immediately comsider
those recommendations with reference to
the few items which were referred to that
team and implement them, and secondly
whether they would appoint a wider com.
mission and a highpowered commission
which may go into the entire gamut of the
defence organisation and defence matters
and the security problem etc. so that the
country may be betier prepared to meet
any challenge that may come to its security,
should it come, God forbid.

SHRI NARENDRA SINGH MAHIDA:
There were various  suggestions for
appointing a commission on defence and
these have been considered, and we were
of the opinion that it was rather unusual
to bave such 8 commission. Tne praciice all
over the world is that defence maiters are
discussed only within the limits of safety
and with due regard to the security of the
country. And any legislature proceceds on
the basis of confidence in the defence set-up
to be able to discharge the obligations with
due regard 1o the needs and requirements
of the country. Parliament is always seized
of the matter. .,

SHRI RANGA : How, without any
assistance from cxperts ?

SHRI NARENDRA SINGH MAHIDA ;
So, there is Do pecessity 10 bave any
¢pmmigsion on defence.

SHRI BAL RAJ MADHOK : My ques-
tion was different. I was a member of
that study team, and 1 know that the terms
of reference of that study team were very
limited. They did not go into the eniire
gamut of defence and security, We want
a commission to go into the entire gamut
of the defence organisation of the country.
Let the hon. Minister say ‘Yes' or ‘No".
Why is he 1aking shelier behind the report
of the sfudy team of the ARC? Let
Government give a definite answer whether
they want to appoint 8 commission or not,

SHRI JAGJIWAN RAM : I quite
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not cover all the aspects which the hon.
Member bas in view. But from time to
time, experts go into these problems, and
we have been taking steps in the light of
the advice given by the experts, We are
having long-term planning, and therefore,
at present, there is no proposal under consi=
deration for sctting up commission like
that.

SHRI RANGA : The hon. Minister
says that there is no proposal. We under-
stand that much. But the suggestion is
now being made. In the light of what he
bimself has said, would the hon. Minister
give an opportunity to the consuliative
committee associated with the Defence
Ministry to discuss this matier and go into
it in some depih, so that it might be
possible for the hon. Mipister to come to &
well-considered decision in regard 1o the
whoie of this question that has been posed
before him ?

SHRI JAGJIWAN RAM : Again, the
consuliative committee is only an advisory
committee, and according to the terms of
reference of that commitiee, questions are.
raised and considered, As | have said, at
present, there is no proposal under consi-
deration before Government to set up such
a commission, Whatever has been propesed
is & suggestion for action.

SHRI RANGA 1
factory answer.

It is & very unsatis-

SHRI N. K, P. SALVE : Since It Is
unlikely that either Chipa or Pakistan will
wait 1ill we have considered the question of
the appoiniment of the commission and their
recommendations, I should like to know
from the Defence Minister, if China were
to make an unscrupulous nuclear attack on
us, whether the commission is appointed or
not, what steps we have taken to ensure.,,

MR, SPEAKER 1 That is a different
mater,

SHRI N. K. P. SALVE 1 ... what steps
we have taken to put up some sort of
defence......

Mr. SPEAKER } By pulling up the

agree that the study team of the ARC does  slesves.
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SHRI N. K, P, SALVE1 We have so
far been pulling up our sleeves only and
doing nothirg ¢lse, I would like to kmow
whether thought has been given to this
disastrous possibility of the Chinese coming
out with a nuclear attack on us, and in
case that comes, how we are prepared to
face the same.

MR. SPEAKER : What he means to
say i8 ¢ will this Commission be appointed
before they come ?

SHRI JAGJIWAN RAM : | can assure
the hon. member that we in the Defence
Ministry are not waiting for the setting
up of a Commission and receipt of their
recommendations for taking all necessary
measures to take care of threats from across
our borders.

ot Ao wiwe ewt . wErw WERw,
Ig % gUA wgraq g fF 9w g fy
fret w19 ¥ 3T FA N &, &Y 7 B
wH a7 wae frgea w1 3 @ 1 wfew
ST oY §TeR ¥ wgr &, 9reAr ar qifs-
& a1 §1E q@T ArEaETd 2w e
T § faray F1 w9 A2 #3m
¥ ot wetew ST § R e &Y Wi
FAmATER F TR gF avg ¥ gt
yfeear gg wreew w< fear mn & ek
¥ AW ST AvEereew ®1 qfrer
featmm #§ swifoe @ sgae & S
a7 Y Wi A g, fomd sgr M
f ware ag qw g 9% gEer wan g,
a1 quEt guFr ofonrr spreer @ ?
T UF WrHAE &1 ANy g | & ag s
AL fF e W Oy W@ W A
W oF 9F1T & gfeemr g@ wro wY
fear mar §, sawr gEEwr & & fao
IHTT 4T FTATAT FT W §

_.mu@w qmmtwﬂ
foswar 1
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SHRI B, P. MANDAL : Just now the
hon. Minister said that they in the Defence
Ministry are prepared to meet any
threat to the security of the country. Do I
take it that they are prepared to meet a
puclear threat from China also ?

SHRI JAGJIWAN RAM : When he
raises the question of nuclear weapons,
I presume bhe knows something about them.
There are no defensive nuclear weapons,

Seltiog Up of a High-Powered
Committee For Ordnance
Factorles

*486. Dr. RAM SUBHAG SINGH :
Will the Minister of DEFENCE be pleased
to state :

() the proposals of the Defence
Production wing of his Ministry for taking
decision concerning country’s 29 ordnance
factorics ;

(b) whether approval has been accord-
ed for the setting vp of a high level
Committee with wide powers ; and

(¢) what improvement is likely to be
effected as a result of the bigh level body
coming into being 7

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI P.C. SETHI) : (a) A
proposal in under consideration to set up a
high level Ordnance Production Board with
adequate administrative and financial
powers for the better management of the
Ordnance Factories.

(b) Not yet, Sir, but the proposal is
in an advanced siage of consideration.

(¢) The Board is expected to cvolve
a'more efficient form of management for
the Ordoance Factories than at present,
making for speedier decisions. and faster
implementation.

DR. RAM SUBHAG SINGH : May 1
know how ‘soon the propoul isgmn; to
materialise ? . .. - .
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SHRI P. C. SETHI : We are putting
up the proposal before the Cabinet for
consideration, I hope it will be approved
soon,

DR. RAM SUBHAG SINGH : May I
koow the deficiencies which the Govern-
ment experienced in regard to the running
of the ordoance factories ?

SHRI P. C, SETHI : The formation
of this Board with autonomous powers is
the outcome of our experience, because we
whdt to decentralise the working of the
DGOF. That is why we want to form this
Board, so that the working could be more
efficient and the time consumed would be
less.

DR. RAM SUBHAG SINGH : Is it
also under their contemplation to plug the
loopholes which are there in the ordnance
factories due to which some of the arms
and ammunitions go to the countryside and
are used by dacoits and others ?

. SHRI P. C. SETHI : All possible
security measures are taken, and the
instance of such occurrences are few and
far between. All the same, we are taking
all possible precautions and security
measures to plug the loophole.s.

oft go wo wt : w1 WAt "PRT F
ST qTE1 MEAT § gt a9 @I A g
f& fgar wmT & gF wHE § wifeAq
GRd & wew e oRgfa, sIege
o\ waeEr, 99¢ T § o Fg WiEH
fircne feqg g § 7

wTaW WEY : 4F §IF WA ARG
Jzar g

SHRI R. K. BIRLA : May I know

from the hon. Minister whether the extra

installed capacity in the ordnance factories
will be utilised for the production of
civilian articles as was done when Mr.
Krishna Menon was the Minister ?

SHRI P. C. ‘SETHI : First of all, our
top priority would be to meet’ the users
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requirements completely, and after meeting
the users’ requirements, if there is any extra
installed capacity certainly we would like
to diversify so that we can make full utilisa-
tion of the instalied capacity.

SHRI LOBO PRABHU : May 1
enquire from the Minister what progress
bas been made to share the production of
munitions with the private sector ? There
is the question just now mentioned of extra
capacity, but there is also the quesiion of
new capacity to be made. How far have you
progressed in introducing the private sector
in the manufacture of munitions as in other
countries ?

SHRI P. C. SETHI : This is a question
relating to the Production Board in the
ordnance factories. [ do not thiok this
question arises out of this,

SHRI LOBO PRABHU : This question
is very relevant. There is a committes
being appointed. Are you considering
extension to the private sector for the-
manufacture of munitions ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIWAN RAM) : No. We will not
farm out the manufacturs of munitions to
private firms,

oft weTE mrest g o gfagre
AR T FI@A §, ¥ gwrd &faw
afsr 1 qg =1 g § 1 977 & F
Frey oY wHATq §, IAN gEa e
¥ w1 F@ @ FAiE) A qog foar
YZEF a7 gEATT TAE FA FT WA-
AT 71 T Sifgg ) & ag smAen
Figar § & g9 WX ¥ Aol ga-
graardl & T & qR-AwT 9T A q7R-
39T AER A feF A7, Fr AewC
T gg g Fx A G g

weaR wgRE a7 AW gEy gl
TEaT g



23 Dral Anpvens

SHRI1 S, KUNDU : I would like to
koow what wou d be the real power of this
auionomous Board, whether this Board
will work on a profit and loss basis and
whether the Board will also determine the
locations of the fulure ordnance faclories.

SHRIP. C. SETHI: As far as the
high level Board is concerned, I have
slready said that the formation of the Board
is under consideration, This Board would
be empowered to take decisions so tbat
delays might be curtailed, and it will have
on it represeniatives of Finance and
Supplies.

ot vateTe A i wTgg ad g e
gy wifedw $7319 foadt saar #Afadr
¢ 9u¥ aga ¥W WA JAX w7 § WK
Fag W ad g feawe & @ og
gy s § 5 g7 wfedw dada &Y
A3 f ol ofims Jaer wredivg
g gz @ ot feydde swr gy,
feargnz g wwa famad &&F ¥ Wk
ofsns wreefem woel §, 98 aw@ ¥
AT A ! qZ W GHT q4qT g Ay
IFH WIX ¥ W A 4T FIAAE H
y?

SHRIP. C. SETHI : We have certain
public sector projects under the Defence
Ministry also. As regards the faclories
under the DGOF we propose to set up an
autonomous board and there is no proposal
10 turn them into public limited companies.
Apart from them, we do have certain public
sector companies catering 10 the peeds of
the defence department.

&t awren fog wmay 0 w1 OEAY
ARIZY 4% qaT ¥1 g1 FA {5 ooy 2w
& W) WTYY FITE § T A qET-mer
TN § SN "M AT wON @A av
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Improving Relatlons with U, S, A,
and Otber Countries
*487. SHRI N, R. LASKAR :
SHRI DHANDAPANI :
SHRI MAYAVAN :
DR. M. SANTOSHAM :

Will the Minister of EXTERNAL
AFFAIRS be plessed 10 siate

(2) whether it is a fact that the Indian
and Soviet officials bad a week long talks
to discuss the way and means of streng-
thening the ties betwen 1he two countrics ;

(b) if so, 1he outcome of the talks ;

(¢) whether India had such type of
discussion with U.S.A, also ;

(d) if pot, whether the relation bet-
ween Irdin and U.S,A. are going down day
to day ; and

(¢) il so, what steps are being taken
to improve ouf relations with U. S. A, and
with other countries 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir. The second round of lndo-Soviet
bilateral talks was beld io Moscow in May,
1970,

(b) There was exchange of views
with the Soviet Foreign Office on questions
of mutval inierest, A copy of the joint
press statement issued after the talks had
been placed on the Table of the House
while answering Unstarred Question No. 563
on 29:h July, 1970.

(¢) Yes, Sir. The second round of
Indo-U.S. bilateral talks was held In
Washington in October, 1969.

(d) and (¢) Do not arise.
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SHRI N R. LASKAR: The bhon.
Minister answered just now that there was
exchange of views on quesitions of mutual
ioterest which are of concern to both the
countries, We must contipue to have
discussions like this. [ should like to know
from the hon. Minister if there was any
follow-up action so that there was some con-
crete outcome, and, if so, tbe Government
should give data on some of the aspects.

SHRI SWARAN SINGH : Follow-up
action is taken on matters on which such
action is 1o be taken, such as economic
collahordtion, supplies, and several other
matters,

SHRI N. R, LASKAR : Parts (c) and
(d) of the question are positive but the
answers is ‘do not arise’. 1 do not under-
stand what it means.

SHRI SWARAN SINGH : [ have given

_ a definite reply 10 part (c; of the quesion

that some bilateral 1alks were held between

Indian and U S. represcotatives in Washing-

ton in October 1969, There is likelibood

of such bilateral talks being held in the
current year or next year,

SHRI N. R. LASKAR : The question
is : *‘whether the relations between India and
the U.S.A. are going down day by day",

SHRI SWARAN SINGH: Tt is not
correct,
SHR1 S, M, SOLANKI[: May I know

from the hon, Minister whether the Govern-
ment of India is going to improve the
relations with Pakistan and China or not,
and whether the Government of India is
going to improve the relations after getting
the territorics which are in possession of
Pakistan and China ?

MR. SPEAKER : This is a question
about the relations with Soviet Union and
US.A,

SEVERAL HON. MEMBERS : Other
countrics also, ([nrerruption).

SOLANKI : Whether

SHR1 S, M.
taken to improve the

efforts are being
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relations with China and Pekistan. Part (c)
of the question is, *if so, what steps are
being taken to improve our relations with
U S.A, and with other countries 7'* So, we
can ask a question relating to other countries
also, 1 want to know whether the Govern-
ment is going to improve our relations with
Pakistan and China, afler getting our
territories which arc now in possession of
China and Pakistan, or before getting those
territories,

SHRI SWARAN SINGH : Sir, sk
though other countries are mentioned at the
headiog, the main or the substantive parts
of the question do not refer to our relations
with otber countries.  (Interruprion)

SHRI KANWAR LAL GUPTA ; Please
see (e),

SHRI SWARAN SINGH : ““Whether
India bad such type of discussion with
U.S.A. also ;" 1 have answered it,

SHRI KANWAR LAL GUPTA : Thas
is part (c). Pleasc read part (e).

SHRI SWARAN SINGH; “If so,
what steps are being taken to improve our
relations with U,6.A.—

SEVERAL HON., MEMBERS :
with other countries,”  (Interruption)

MR SPEAKER : Order, order, This
is & question which has been admitted ; but
it is too wide in its scope. But anyway,
it is there. The ‘‘other countries™ are there,

=and

SHRI SWARAN SINGH: So far as
our relations with Pakistan and China are
concerned, this is a matter about which the
Goveroment’s position has been explained
from time to time, There is no new develop-
ment about which I need inform the House,

! U AW6 Y : WEE AEIEW,
T wgRa 7 48 vy 5 Wl AR fiw
YAy yamunca adi g & Wt aw f§
Hi7 W ofsam &1 aure § afeq
PR ERCE R B g fear
¥ et w7
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SHRIMATI SUCHETA KRIPALANI :
During the week-long talks with Soviet
Russia, did our officials point out to the
Soviet officials the publication of the wrong
map by the Soviet Government, and that it
is going 1o hurt the feelings of the people of
India, and how arc they going to redress
this 7

SHRI SWARAN SINGH : This was
specifically taken up during the last talks
and India's position and India's views in
this respect were clearly explained and
conveyed to the Soviet representatives.

SHRIMATI SUCHETA KRIPALANI:
Are the Sovlet Government going to with-
draw that map ? (Interruption)

SHRI SWARAN SINGH : 1 have not
heard from them that they are going to
withdraw the map.

. SHRI LOBO PRABHU : Why don't
we publish maps of Soviet Russia and China
according to us ? (Interruption)

MR. SPEAKER : The map question

is coming up separately.

We have ﬁxc& some urﬁa for it.
(Interruption)

SHRI SWARAN SINGH: It is a
suggestion. for action which the Swatantra
party may consider, _

st WW wem it : § gg e
gar § 6 ¥ @A AT IW /-
awawamgfmiag sgr g f&
stAferT & uF faqet A g1 ff woaw
Fea N uaf@m gro @ #90 WY
I grae ¥ ot gwere A frgg  fean
2 famm #71 arw #) A% Iwy wRfE
o1 W & gvaedl o AN qgar ?
gy g ? oz afi
wrary § o Rfe & @q g9 AT
7 g7 & € § FoAW FH F O
i?mgtaawzma?

SHRI SWARAN SINGH : Sir,
took a decision with regard to the mnmn;
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or the maintenance of cultural centres in a
non-discriminatory manner, and our general
approach was that normally these should
not be established at places where the other
Governments do not have either diplomatic,
consular or trade representatives. Some
discussion is going on, as | have already
informed the House, for working out the
framework within which such cultural
centres, if they are to be located, have to
function, No final decision, however, in
this respect has been taken, I do not think
there is any risk of our relations being
affected by a decision that we have taken
with regard to these cultural centres,

WRITTEN ANSWERS TO QUESTIONS

Industrial Mobllisation Plaa

*484. SHRIS. K. TAPURIAH : Wil
the Minister of DEFENCE be pleased to
refer 1o the reply given to Starred Question
No. 1444 on the 6th May, 1970 and :tate :

(a) whether the Report of the group
for Industrial Mobilisation Plan has been
submitted ; and

(b) if so, whether the same will be laid
on the Table of the House ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a] and
(b). No, Sir. The Report has not yet
been submitted to the Government.

India’s Mediation offer for Laos

Problem
*485. SHRI C. JANARDHANAN :
SHRI H. N. MUKERIJEE :
SHRI SARJOO PANDEY :
will the Minister of EXTERNAL

AFFAIRS be pleased to state ©

(a) whether lndia as Chairman of the
International Control Commission has
offered to mediate botweén the opposing
forces in Loas ; and
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“(b) if so, the reaction of the Laos
Government and the Pathet Lzo movement
to the offer ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH). (a)
The International Control Commission in
Laos has unapimously agreed to offer its
good coffices to ensure that negotiations take
place in an atmosphere of conciliation.

(b) The resolution has been formally
transmitted to the parties in Laos, and Is
believed to bave been appreciated.

Discussion Regirding Boandary Plllars
On Mymensingh-Garo Hills

*488, - SHRI B, K. DASCHOW-
DHURY : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the discusslons regarding
the boundary pillars on Mymensingh-Garo
Hills were held and completed during this
month between the Directors of Records and
Surveys of Assam and East Pakistan ;

(b) if so, the details thereof and the

decisions arrived at ; and

(c) when the job of fixing pillars would
be completed and at what cost ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The 1wo-day conference between the
Directors of Land Records and Surveys of
Assam and East Pakistan began at Dacca on
the 18th of August, 1970. )

(b) and (c). Detailed information wil]
be available only afier the Conference ends.

Recruitment of Gurkbas in Indis
for U, S, Armed Forces

SHRI1 P. GOPALAN :

SHRI K. ANIRUDHAN :
SHRI JYOTIRMOY BASU :
SHRI P. P, ESTHOSE :
SHRI NAMBIAR :

*489.

Will the Ministér of EXTERNAL
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A'FFAIRSI ba- pfeuéd 10" state :

(2) whether the attention of the
Government has been drawn 0 newspaper
report stating that American authorities
in India are recruiting Gurkhas for the
U.S5. Armed Forces and their allies
engaged in war in Indo-China countries ;

(b) whether the Government have
verified this news ;

(¢) if so, whether the Government of
India has protested against this recruitment
of Gurkhas, as was done in the case of
British Government after 1947 ;

(d) if so, the details thereof ; and

(¢) If not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yesy

(b) to (¢). The Government of Nepal
have denied the report which appeared u:
an Indian newspaper.

Creation of a New Department for
Sclentific Restarch in Defence
Ministry

#4350, SHRI NARAYANAN : Win
the Minister of DEFENCE be pleased to
state :

(a) whether itis a fact that Uniod
Government have created a new depariment
of Scientific Research o his Ministry ;

(b) if so, the reasons therefor ;
(c) the function of this department ;
and

(d) bow far it will be belpful to the
Nation and Defence Department in parti-

cular 7

THE MINISTER OF STATE (DEFENGE
PRODUCTION) IN. THB MINISTRY
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OF DEFENCE, (SHRI P. C, SETHI) : (a)
No, Sir, '

(b) to (d). Does not arise.

Setting up of Islamic Secretariat

SHRI HARDAYAL DEVGUN :

SHRI PRAKASH VIR
SHASTRI :

SHRI YAIJNA DATT
SHARMA :

SHRI JAI SINGH :

SHRI BAL RAJ MADHOK :

*401,

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(2) whetheritisa fact that an Islamic
Secretariat with its headquarters at Jeddah
bas been established ;

(b) if so, who is the Secretary of the
sald Secretariat ;

(c) whether it also & fact that this
Seeretariat has started taking active steps to
bring thoe West Asian countries together
in the name of religion ;

(d) if so, the reaction of the Qovern-
ment of India thereto ; and

(e) the steps taken to counter the
groyping of West Asian couaotries in the
pame of religion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

HRI SURENDRA PAL SINGH): (a)
Although a decision In principle to establish
an lslamic Sccretariat was taken at the
Islamic Forcign Ministers’ Conference held
at Jeddah from March 23 to 25, 1970, the
Secretariat has not yet started functioning
at Jeddah,

(b) Tunku Abdul Rehman, Prime
Minister of Malaysia bas been appointed
Secrotary General of the Secretariat,

(¢) The Secretariat is still in the pro-
coes of belog organised. The Secretary

Seneral has stated that be will superyise
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in Kuala Lumpur, the intitial organisation
of the Secretariat before it shifts to its
headquarters in Jeddah,

(d) The Government of India is op-
poced 10 the injection of religion into poil-
tics. Consequently it is not in favour of
institutionalised arrangements based on
religion to deal with political problems,

(¢) The Goveroment of India has
made known its views on this subject to
West Asian countries from time 10 time,

Shortage of Work In Ordnance
Factories

%492, SHRI S, M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state

(a) whether itisa factthat there is
a shortage of work in all Ordnance
Factories ;

(b) if so, whether this is due to Govern-
ment's policy of offioading the Ordnance
Factories in favour of Private Sector ;

(¢) whether this is against the dec.
lared policy of his Minlstry ; and

(d) if so, the steps taken by the
Government to correct this policy ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI P, C SETHI) : (a)
No, Sir. There is some shortage of work-
load in the Ordpance Clothing Groups of
Factories only.

(b) No, Sir. As the bulk of the
deficiencies of the Services in clothing was
met in 1963 and 1964 the requirements of
the Services for subsequent years has been
considerably less and copsequently there
has been reduction in the workload in the
Cothing Factories, The reduction of the
workload in the Clothing Factories if
mainly on account of declioe io the de-
mands of the Services and not due to the
off-loading of aoy of the Ordnance
Factories items to Private Sector,

(6) apd (4). Do not arise.
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Sapply of Steel to Export-Orfented
Industries

*493. SHRI S. R. DAMANI1 Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) the extent of shortage in export
of items of ecngineering industries in the
current year as a result of short supply
of iron and steel ;

(b) the items in which the shorifall
is more prominent ; and :

(¢) the efforts made with the other
concerned Ministries to ensure regular sup-
plies of sieel to expori-oriented industries ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA) : (a) The
shortage in iron and steel supplies are
affeciing enginecring indusiry as a whole,
Its effect on exports cannot be isolated.,

(b) Itis too early to anticipate short-
fall,

(c) The supply of indigeneous iron
and sieel for export pioduciion has been
accorded priority pext only to Defence
requirements. Imports are planned 10
anucipated shorifall of domestic supply.

Flylog Academy for Alr Force

*494, SHRI MANIBHAI J. PATEL1
‘Will the Minister of DEFENCE be pleased

to siate ;

(a) whether it is a fact that Govern-
meant have since taken a decision for having
& Flying Academy tor the Air Force to
‘ceniralise trainiog of all Air Crew and
Admmnistrative Officers;

(b) if so, the details thereof ; and

(c) the name of the place where it is
proposed to be siluated and the time by
which it is likely to start functioniog ?
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THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (c). Government
have decided to set up an Air Force
Academy at Dundigal near Hyderabad.
It is already under construction.

The Academy will conduct pre-commis-
slon training for Pilots, Nevigators and
Ground Duty Officers of the Administrative,
Accounts, Equipment, Education and Me-
teorological Branches. The Academy will
also conduct training of Air Signallers and
will cover the requirements of Army and
Navy Pilots, The first phase of the training
at the Academy is expecied to start in Jan-
uary 1971 and the second phase by 1972-73.

Certification Scheme for Export
of Handloom Goods

*495, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOREIGN
TRADE te pleased 10 state

(a) whether it is a fact that because of
the boon ip 1extile exporis 1o the U, S, A.
India has already exceeded the quota laid
down by the US.A. for the current trade
year which closes in October ;

(t) ifso, whether it is also a fact
that the export of bandloom fabrics bas
also increased duriog this year ;

(c) if so, whether Government have
also introduced a certification scheme for
export of bandioom goods ; and

(d) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) According 10 the in-
formation available so fur, the quotas bave
pot been exceeded.

(b) Export of handloom fabrics to
U. S A. bas increased,

(¢} Yes, Sir.

(d) A copy of the Trade Notice issued
by the Textile Commissioner which gives
the relevant desails is Juid on the Table of
the House, [Placed in Library. See No.
LT—4007/70] ’
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Arms sopply to Pak through British
Ship and Tank deal between
Turkey and Pakistan

SHRI E. K. NAYANAR :
SHRI P, L. BARUPAL :

*496.

Wwill the Minister of DCFENCE be
pleased to state :

(a) whetber it is a fact that a British
ship left a French port some time back
carrying some military supplies for Pakistan;

(b) the paturo of arms being carried
in it;

(c) whether the tank deal between
Turkey and Pakistan has been finalised ;

(d) the details of NATO surplus taoks
with Turkey to Pakistan ; and

(e) the result of the matter after it
bad been taken up with Turkey and U. S,
Governments ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Yes, Sir.

(b) The military cargo carried in the
ship coosisted of ammunition and some
miscellaneous military stores.

(c) to (e). Attention is invited to the
answer given in the House to Unstarred
Question No. 1301 on 5th August, 1970,

Borrowing of Funds from open
Market By D, V. C.

SHRI YOGENDRA SHARMA :
SHRI K, HALDER :

DR. RANEN SEN :

SHRI J. M. BISWAS :

*497.

Will the Minister of IRRIGATION
AND POWER be pleased to state ;

() the total amount of funds to be
raired by the Damodar Valley Corporation
tbrough market borrowings during the
Fourth Plan ;

(b) the total amount so fag Iaised
through marke: borrowings ;
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(c) to what extent the market borrow-
ings will lead to a rise in the running costs
and establishment charges of the Corpora-
tion ; and '

(d) whether there is a proposal to
increase the sale price of power to offset
the rise in running costs and establishment
charges ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (n) and
(b). An amount of Rs. 19.30 crores is pro-
posed to be raised by the Damodar Valley
Corporation through market borrowings
during the Fourth Five Year Plan of which
Rs. 4.125 crores has already been raised
from the market,

(c) The interest payable on market
borrowing will be 1/2% more than the rate
payable to the participating Governments
in respect of their contribution to the
capital requirements of D, V. C. Since the
interest and other charges incurred in
connection with market borrowings for
capital expansion will be capitalised, there
would be no iocrease in the running costs
including establishment charges during the
construction stage. The increase in running
costs during operation stage is expected to
be only slight,

(d) At present there Is no proposal
to increasc the rate of power on this
account.

Unified Code For Army, Air Force
And Navy Acts

*498, SHRI INDRAJIT GUPTA :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Starred
Question No. 1745 on the 20th May, 1970
and state :

(a) whether the draft of a unified Code
in respect of the Army, Air Force, and
Navy Acts has since been finalised ; ’

(b) if so, whether Government propose
to introduce a Bill amalgating the three
Acts ; énd P

(c) -whether the right of independent
judicial review of court-martial proceedings
will now be extended to all the members
of the thies Services ?
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THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) ; (a) to (c). The
draft unified ,Code for the three Services
prepared by a Special Committee is still
under examination. The scope of the Bill
will be determined afier the examination
has been completed. The Bill will be
introduced in Parliament as soon as possible.

Momorandum submitted by West
Bengal National Chamber of Com-
merce for raising Fourth Plan
Outlay for tackling Unemploy-
ment Problem and for Taking
Up other Projects in
West Bengal

%499, SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased (o state :

(a) whether it is a fact that West Bengal
National Chamber of Commerce submitted
a memorandum to ber duriog the last part
of July, 1970 regarding Fourth Plan outlay
for West Bengal and other measures for
dealing the massive unemployment problem
of the stato ;

(b) whetber it urged the Central
Government to raise Fourth Plan outlay for
West Bepgal from the proposed outlay of
Rs. 3225 crores 10 Rs. 62235 crores,
trealing West Bengal as a special case;

(c) whether tho memorandum urged
that. Central loan and bank credit facilities,
should be liberally exiended to West Bengal
for taking up projects like road construc-
tion, rural electrification, intensive cultiva-
tion, deep-sea fishing, rc-opening of closed
apd sick - mills and re.orientation and
expansion of small-scale and mediun scale

industrits ; and

(d) if so, reaction of Government to
the memorandum ?

THE PRIME MINISTER, MINISTER
"OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDH!) : (a) Yes, Sic. A memorandum
-was submitted to the Prime Minister in
Jang 1970, \

3 () and (c). Yes, Sir.

\

SRAVANA 28, 1892 (SAKA)

Written Answers 38

(d) The points raised in the memo-
randum have been taken into account while
finalising the Fourth Five Year Plan.

Paucity of Spares for Use in
Irrigation/Power Projects
Machinery

#3500, SHRI K. P, SINGH DEO :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of IRRIGATION
AND POWER be pleased to stato |

(a) whether it is a fact that nearly 30
per cent of the entire construction machi-
nery at irrigation and power projects in the
country is lying idle for want of spares
resulting in serious delays in the completion
of the projects ;

(b) the projects which have been affec-
ted as a result of (a) above ; and the extent
to which projects are likely to be delayed;

(¢) the reasons for mot procuring the
spares-expeditiously to avoid delay in the
completion of these projects ; and

(d) the loss, if any, sustaioed as a result
thereol ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K.L.RAQ): (a), (b)and
(d). Accordiog to a ccnsus teken for the
period ending  30th June, 1969, 309, of the
construction equipment on major irriga-
tion and power projects was lying idle
for want of spares. The perceotage has
gone down to 27 accordiog to the census
taken for the period ending 31st December,
1969. This did not entirely coniribute to
-bold ups in the implemeniation of the pro-
jects since the projects generally provide 20-
239 of standby machinery. Special difficul-
ties in the receipt of spare parts for repairs of
equipment were reporied by the Beas Project
(Punjab), Ramganga Project (Uuar Pradesh),
Rajasthan Canal Project and Tenugbat Dam
Project (Bihar), Action was taken in
_respect of these .prujects to expedite the
_supply of sparc parts by special releases
of forcign exchange and issue of import
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licences. No re-scheduling of the comple-
tion of these projscts has been nesessitated
on this account,

(¢) The main reasons for the delay in
the procurement of spare pa ts 10 improve
the uulisation of construction equip nent
in the irrigaion and power projects arise
from procedures for obiaining clearances
for imports. A Commitee of Ministers
was constitated to recommend measures for
elimination of delays in the procurement of
construciion equipment aod spare parts
required for irrigation and power projects
io pursuance of the recommendations of
the Conference of State Ministers of irriga-
tion and Power hed at Nainital on 26th
and :7ith My, i969. o the Report which
has recently been submitted by this Com-
mittee to the Government, simplification
of procedures for import of spare paris has
been recommended.  The report of the
Commitiee will be considered at the forth-
coming Conference of State Ministers of
Irrigation and Power. In the meantime
the Government of India are examining the
recommendations.

) Radlo Moscow Broadeast about
R.S. S.

*501. SHRI BENI SHANKER
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the Radio Moscow in its
Bengali broadcast on 9th June, 1970 is
reporied 1o have alleged that a Jan Sangh
leader said at Delhi Municipal Corporation
meeting that the number of the so-called
R.S.S. volunteers in Delhi alone was more
than 15,000 and they are ever ready to rush
to attack anybody whenever called for;

(b) whether this has been brought to
the notice of the Prime MNiinister by the
said leader who told her that this amounted
to interfering in India’s internal affairs;

(c) whether the allegations levelled by
Moscow Radio were baseless; and

(d) if so, the reactinn of the Govern-
ment there:o and the steps taken or pro-
posed to be taken in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(d). Government of India are aware of
the Radio Moscow broadcast to which the
Hon'ble Member his referred in his ques-
tion, However, it appears that that broad-
cast might have been bised on an exclusive
interview which Shri Kidar Nath Sahni had,
reportedly, given to the swaff reporier of
an Indian o wspap:r and published in that
newsp ‘per on 3rd June, 1970. According
to this press report, Shri Sahni claimed
that there were about 10,000 to 15.000 R.S 5.
voluiiteers aitending some 500 shakhas in
Delhi territory and that *the number of
people who were ready to do anything at
the bick and cull of the R. 5.5 wasa
‘legion” .  While it is true that Shri Sahni
wrote to th: Prime Minister about the
broadcast by Radio Moscow, Government
are not aware of his haviog contradicied the
repurt published in the newspaper to which
1 bave referred. 1o view of this, it is not
possible for Governmceat to comment on
correctness or otherwise of the allegations
made by a foreign broadcasting station.
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Underground Atomic Explosion

SHRI SHRI CHAND GOYAL :

SHRI SHIVA CHANDRA JHA :

SHRI BEDABRATA BARUA'!

SHRI SRADHAKAR
SUPAKAR :

*503.

Will the PRIME MINISTER be pleased
to state :

(a) whether Government has any plan to
bave an wunderground test explosion of
bombs ; and

(b) whether the test will be purely for
the purpose of utilising nuclear power for
peaceful purposes ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ; (a) and (b). No, Sir, Govern-
ment do not have any plan for underground
test explosion of bombs. Presumably, the
Hon'ble Mcmbers have in mind Govegnment's
policy regarding the undertaking of.peaceful
puclear explosions. The A.E C. is interested
in studying sitvations under which peaceful
puclear explosions carried out underground
can be of economic benefit to India.
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Modernising Indlan Air Force

*504. SHRI R. K. BIRLA : Will the
Minister of DEFENCE be pleased to state :

(a) whether there is any proposal under
the consideration of Government 10 moder-
nise Indian Air Force ;

(b) if so, the details thereof ; and

(¢) whether similar steps are being
taken in the Army and Navy also ? ’

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM): (a)w (c). An out-
line of the various measures which have
already been taken for the modernisation of
the three Defence Forces is given in the
Annual Report of the Minisiry of Defence
1969:70. In the case of the Air Force
steps have already been taken and a ro:
equipment plan made for the building up of
a modern and balanced 43 Squadron Force,
Surface to air guided weapon complexes
bave been installed in vital arcas and plans
have been drawn up for a modern ajr
defence environment system. The Army is
now better equipped and better trained than
before. The teeth to tail ratio has beeq
improved over the years, Further moderni-
sation proposals which have been approved
will add to its firc power, In the case of
the Navy, modernisalion proposals include
th: establishment of a Submarine Arm, the
procurement of new ships, the construction
in India of Frigates, Seaward Defence Boats
tugs and other ancillary vessels. '

Non-Utllisation of Agricultural Land
due to Non-Fulfilment of Irrigation

Targets

*305. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether audit ieports of Damodar
Valley Corporation have repeatedly pointed

out o a persistent neglect of irrigation
targets ;

(b) whether 10 years after the com.
pletion of the Chambal project, there wers
po plans for field channels to serve the
countryside ;
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(¢) whethier Mahi-Kadana tiver'scheme
in Gujarat succeeded in watering only
40,000 hectares against a potential of 143,000
hectares at the end of 15 years ;

(d) whether even the construction of
Rajasthan canal was not preceded by experi-
ments in crops ;

(e) whether of the 24,00 million acres
that were available for agricullure as a
result of some 315 projects by 1969-70, nearly
five million acres remained uputilised repre-
sonting & wasted investment of Ras. 472.50
crores :_and

(f) if, so, the reasons therefor and
measures being taken to improve the
situation ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO) : (a) to
(f). The developmental period for Full
otilisation from big irrigation projects for
the comstruction of field channels, land
shaping etc. by farmers, used to be about
10 years or moie before Independence. In
view of the need for reducing this timo lag
in the interests of food production, the
problem was looked into and the State
.Government were requested to take up area
development programmes for providiog the
farmers with credit facilities, improved sceds,
fertilisers, pesticides, commuaoication to
market centres and guidance in scientific
methods of cultivation (crop planning) and
application of waters. The Irrigation
Departments were also asked to excavate
water courses upto 2 cusecs and dig field
chanpels where the farmers delay their cons-
truction, .

The Irrigation potential created from
major aad medium irrigation projecis to the
end of 1968:69 from the Plan projects- was
219 million acres. This potential was
‘available for use in the monsoon and winter
of 1969 je. in the year 196970, during
which the utilisation was 19,6 million acres
i.e. 899 against 50% at the end of the First
Plap, showing very marked overall improve-

The shorifall in utllisation has - been
poticed mainly in the Kosi Project (Bihar),
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Kakrapar and Mahi Projacts (Gujarat) ;
Chambal Pruject (Madhya Pradesh) and
Rajasthan Canal Project (Rajasthan),

The shortfall in the Eastern Kosi Canal
and Rajpur canals has been about 9.5 lakh
acres, The demand for irrigation in the
area is little in years when there is sufficient
rainfall in September and Qctober. An inte-
grated ayacut development programme is in
band in this area, an imroriant component
of which is the construction of a large
number of water courses and field channels,

In the Kakrapar and Mahi projects, the
potential created to end of 1968-69 was
317 and 235 lakh acres, while the utili-
sation was 1,83 and 1.47 lakh acres respecti-
vely, primani y because of lack of assured
water supply from storages., The Ukai
dam, which will help the Kakrapar com-
mand, is in an advanced stage of construc-
tion. A dam on the Mahi river at Kadaaa
is also under construction and is expected
to be completed by the end of the Fourth
Pian. The posiiion will improve when the
slorages arc available for use. Field chan-
pels are now being constructed uader the
Land improvement Schemes also.

In the Chambal project, the potential
created to end 'of 1968-69 was 4,5 lakh
acres in Rajasthan aod 6.5 lakh acres in
Madbya Pradesh. The utilisation in 19.9-70
was 4.5 lakh acres and 2,5 lakh acres
respectively. The utilisation in Rajasthan
bas been satisfactory. The low utilisation
in Madhya Pradesh has been dueto :

(a) inadequate runoff into Gandhi-
sagar owing to successive drought
conditions from 164  to- 1967,
as a result of which no impetus
could be given to cultivators for
extension of irrigation }

(b) breaches in the main canal in some
years, and inadequate capacity of
the main canal owing to weed
growth etc. Remedial meagures
have been undertaken to improye

- the capacity ;

-(c) slow process of . change over.of
¢ropping patiern to irrigated rice
and wheat ;
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(d) slow progress of levelling lands
and construction of watercourses
by the farmers. The state Govern-
ment have since taken over the
work and completed these smaller
channels for 315 lakh acres,
and the balance work is expecied
to be completed by 1975,

In Rajasthan Canal Project Stage I, a
potential of 4.1 lakh acres was created by
the end of 1968.69 and the utilisation in
1969-70 was 2 8 lakh acres, The arca through
which the Rajasthan canal passes is devoid
of all means of communications, is saody
and has practically no population. A lot of
the colonisation works has to be done by
geuing people from the adjoining areas.
Taking these factors into account, full
utilisation is  anticipated in 8 years in
areas which have some habitation and in
10 years for areas which. are uninhabited,
An ayacut development programme has
also been initiated 10 reduce the time lag to
the extent possible,

While planning irrigation in areas which
are already uoder cutivatiop, preliminary
s0il surveys are carried out, and a preli-
minary crop pattern is evolved in consul-
tation with the Agriculiure Department,
keeping in view the existing pattern, soil
condilions, etc, During the project conse
truciion and development period, experi-
mental farms etc, are set up and detailed
soil surveys made 50 as to guide the
farmers on the crop pattern, irrigation
practices etc. in wvarious types of tope-
graphy and soil in the command.

In the case of Rajasthan Canal areas
also, preliminary soil surveys were carried
out while planning the project, The area
to be benefited was such that no crop
experiments were possible umless water from
the canal becume available. Therefore a
preliminary crop patiern was adopted based
on the experience of similar areas like Gang
canal command, Along with the construction
of Rajasthan Capal, detailed soil surveys,
‘experiments and demonstrations for cvol\rmg
efficient soil-water-plant  relationship and
selecting a workable cropping pattern were
undertakén and are sontinuiog  as the
SonsLUCLion proce:ds to new arcas.
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Damodar Valley Coarporation : The
audit reports of .the D. V. C. have
drawn attention to shortfall in the achieve
ment of irrigation targets in the DVC canal
system, The irrigation potential of the
Damodar Valley Irrigation sysiem has been
assessed by the State Goveroment ag
8,45,000 acres. The area actually brought
under kbarif Irrigation in 1969-70 wag
7.38,000 mcres. The Rabi Irrigation target
of 55,000 acres has already been exceeded,
the actual irrigation 1969-70 being 64,600
acres. Construction of certain water courses
and small improvement works is required
to achieve full kbarif irrigation. The
Commanded area covers a good part of the
industrial belt of West Bengal with many
railway lines, roads and factories and the
construction of water courses in  these
conditions is a slow progress, A major
difficulty faced has been the opposition from
the public, as coostruction of water courses
involve acquisition of feriile agricultural
lands. This has led to delay in acquisition
of land and injunctions from the courts etc.
Cooperailon of the local civil officers has
been sought to remove this difficulty, The
extension schemes are being programmed to
be executed gradually by the West Bengal
Government on agency basis,

Fallure in the Export of shees to
U.S.S.R.

*506, SHRI D, N. PATODIA: will
tho Minister of FOREIGN TRADE be
pleased to state ;

(2) whether it is a fact that the shoe
export to USSR has not made any gains
despite availability of a large market ;

(®) whether it is also a fact that
against an estimated demand of 44 million
pairs of shoes, India has not been able to
supply even one million pairs ; and

() if 50, the reasons of failure ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA) () No,
Sir, India is exporting increasing quauuﬁu
of leather shoes to USSR,

(b)and (c). India’s cxports of leather
sboes 1o USSR comtitute mere thas 50% of
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ber global . exports, With increased avail-
ablility of shoes for export, India’s share in
global imports of USSR is expected to
grow steadily,

Taking over of Assets Left by Indians
by Indian Missions and to
Compensate them in India,

. *507, SHRI N, SHIVAPPA : Wil
the Minister of EXTERNAL AFFAIRS be
.pleased to state :

(2) whether there is any proposal
under Government's consideration to take
into custody by the Indian Missions abroad
the assets left by Indians who are being
forced out of their countries of abode and
to make available equivalent funds in India
when these people come here ; and

(b) the number of such persons likely
to be affected by this proposal and the stage
of finalisation of the acheme ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
‘No, Sir.

(b) Does not arise.

A New Constituifon and Presidential
Type Government for Pak: occupled
Kashmir

*508. SHRIMATI ILA PALCHOU-
DHURI : Will the Minisier of TXTERNAL
AFFAIRS be pleased to state :

(n) whether Government's attention
has been drawn to recent mewspaper reports
that Pakistan propose to give the illegally
occupied part of Kashmir, a new Cons-
titwmion and & Presidential form of Govern-

' meént under it ; and

(b) if o,

thereto 7

Government's reaction

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 SWARAN SINGH) : (a)
Government have seen press reporis to this
sffect.

(b) Pakistan-occupied Kashmir which
, bas throughout besn under Pakistan's iljegal
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military occupation is completely under the
control of Pakistan which maintains only a
facade of a local Government in that area.
The fact remains that the whole of the
State of Jammu and Kashmir became part of
India as a result of Accessicn, and the
illegal occupation of a part of the State by
Pakistan cannot alter India's sovereignty
over the entire state,

Indo-Afghan Trade Agreement

*509. SHRI HEM RAJ : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that the Indo-
Afghan Trade Agreement expired on the
31st July, 1970 ;

(b) whether the new onc has been

entered afier talks between the two coun-

tries ; and

(c) if so, its main features; and whe-
ther a copy of it would be laid on the Table
of the House ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) to
(c). There is a frame-work Arrangement
for trade exchanges between India and
Afghanistan which is valid upto the 3ist July,
1971, Within this frame-work, the pature
and quantities of goods to be exchanged
and the procedures to be folliowed for
imports and exporis are scttled from year
to year, Tho last Annual Arrangement came
to an eod on the 31st of July, 1970, Talks
in respect of the arrangements for 1970-71
have been inconclusive and are expecied to
be re.umed before the end of September.

Setting up of a Committee to Stady
and Solve the Difficulties Experienced
by Import and Export Trade and
Indastry
*510.

SHR1 HIMATSINGKA : will

- the Mipister of FOREIGN TRADE be

pleased to siate :

(a) whether & Committee is being or
has been set up 10 siudy.and . solve the diffi-
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enlties experienced by the representatives of
the Import and Export Trade and Industry
and to facilitate imporifexport through
Kandla Port ; and

(b) the composition and precise terms
of reference of the Committee ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
COMPOSI‘I_‘IO'N :

1. Secretary,
Ministry of Shipping & Transpon

Chairman, Kandla Port Trust

2
3. A representative of the Government of Gujarat

4. A representative of the Gujarat Chamber of Commerce

& A represeatative of the Gandhidham Chamber of Commerce and

Industry

6. A representative of the Ministry of Foreiga Trade
7. A representative of the Ministry of Ind utrial Development and

Internal Trade

B. A representative of the Department of Food
9, A representative of the Department of Agriculture

10. A representative of the Railway Board
tive of the Ministry of Petroleum and Chemicals

12, A representative of the State Trading Corporation

11. A representa

TERMS OF REFERENCE :

The Committee was required to exa-
mine the following matters and make

recommendations thereon :—

(1) Technical problems relating to the
Port of Kandla such as dredging,
navigation, shipplog facilities etc. ;

Declive in the traffic passing
through Kandla Port and measures
to be taken to remedy the situation
with & view to cnsuring the opti-
mum use of the facilities provided
at the port ; and

(&)

Steps necessary to ensure speedy
industrialisation of Kandlae
Gapdhidbas. ares,

@)
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(b). The Ministry of Foreiga Trade have
pot set up any Committee on Kandla Port.
However, a committee was set up in  May,
1969 by thc Ministry of Shioping and Trans-
port to consider the problems relating to
Kandla Port, The composition and termd
of reference of the Committee were a3
follows ¢

Chairman

Member
Member
Member

Member
Member

Member
Member
Member
Member
Member

Ceylon Indian traders wanting to
come to India

3191. SHRI BABURAO PATEL t will
the Minister of EXTERNAL AFFAIRS bl
pleased to state

(a) the pumber of Indlan traders fn
Ceylon affected by the Ceylon Government's
decision to nationalise import trade In
essential commodities like pulses, onlons and
spices ; how many have returned to India ;
total amount of loss suffcred by Indian

traders ;

(b) whether it {s a fact that the Ceylon
Government has decided pot to renew the
temporary residence permits of pon-
pationals; and

(c) If s0, whether Government will
request for the implemeniation of the
Sirimavo-Shastri Pact under which 300,000
persons of Indlan origin were promised
Ceylon nationality in huchu. if oot, lh
ressons therefor ?
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. THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Certain mensures are being adopted by the
Government of Ceylon for canalisation of
trade into the public secror and to Ceylonese
nationals. These measures which are appli-
cable to all businessmen, including Indians,
have yet 10 create their impact and it is tco
early to estimate the number of Indians
who returned to India or the loss suffered
by them as a result thereof.

(b) The Government of India bave no
such information.

(¢ * Both the Governments of India and
Ceylon -are desirous of implementing the
Indo Ceylon Agreement of 1964, and ncces-
sary procedures have been drawn up, For
the present, no major changes appear neces-
sary. However, the two Governments are
in constant consultation to ensure that the
Agreement is- implemented smoothly and
effectively.

Agreement with a Canadian firm for
" the export of Rayon Yam

3192. SHRI BABURAO PATEL :
.. SHRI" VIRENDRAKUMAR
SHAH

. Wil] the Minister of FOREIGN TRADE
be pleased to state :

.'(a) whetheritisa fact that the State
Trading Corporation and Rayex (Rayon
Export Promotion Council) concluded recent-
ly. & Rs., B89lskh agreement with a
Canadian firm for the export of two quali-
ties of rayon yarn though these goods were
introduced in the Canadian market by an-
other Canadian buyer ;

(b) if so, salient details of the agree-
ment with reasons for doing so ;

* (c) whether it is also a fact that the
Rayon Export Promotion Council had
opposed the monopoly agreement saying,
“The Council is here 1o promote free enter=
prise and - ‘not monopoly. The baby does
pot belong to us™ ; .
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to ; and

if so, Government's reaction there-

(¢) the names of members of the State
Trading Corporation and Rayex responsible
for the deal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). STC/RAYEX
as exporters of art-silk fabrics to Canada
bave negotiated a deal with a Canadian firm
for the export of certain quailities of rayon
staple mixed fabrics. Under this deal
the Canadian firm will import from STC/
RAYEX about two million yards of rayon-
staple mixed fabrics usable for tickings
duriog 1970, It was considered advantage-
ous to pegotiate the deal,

(¢) S.T.C. did npot recelve any such

views, 7
(d) Does not arise.

(¢) The deal was negotlated jointly by
_tha S.T.C. and RAYEX.

Japanese Collaboration

3193. SHRI N. K. SANGHI 1 Will the

"Minister of FOREIGN TRADE be pleased

10 state :

(2) whether it is & fact that Japan is
interested in manufacturing under thelr
collaboration and importing labour-intensive
ancillaries from Iodia under certain
conditions ;

(b) if so, the details of conditions and
the reaciion of Government thereon ;

(c) the items of masufacture in which
Japan is interesied ; and

(d) how our trade with other countries

will be affected if Japanese Collaboration
materialises 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) 1o (d) With rapid
developments units ingustry and 1echoology,
Japan is known 10 be exceriencing shorages
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of skilled - man-power in certain areas of
industrial production. There have been ex-
change of visits of groups of businessmen
and industrialists between India and Japan,
to explore the possibilities of meeting the
needs of the Japanese industry for certain *
components and sub-assemblies, Joint
studies are being undertaken to identify
-areas of complementarity,
Revised electricity supply rates of
DV.C toCESC,

3194, SHRI C, K, BHATTA-
CHARYYA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state 1

() whether the rate per KWH of
D,V.C, electric supply to Calcutta Blectric

Before revision

Demand charge, Rs, 8,75 paise per KVA per moath,

Energy charge.  Rs, 1.25 paise per KWH,

The previous tariff was given under the con-
tract which expired on 31st Deczmber, 1969,
Upward revisions in the tariff uoder a new
contract from 1.1, 70 were necessitated be-
cause of increased cost of power production
and the tariffs fixed by the D,V.C, for bulk
supply to other comparable consumers,

(c)and (d). The CES.C. has io-
creased its retail tariff rates because of in-
creases in the bulk supply rates of power
supplied to it not only by the D.V.C, but
also by the West Bengal Siate Electricity
Board; ipcreases in the retail tariff rates
bave also been necessitaied because of other
increases in expenditure of CE.S.C. in res-
pect of wage bill of its employees. The up-
ward revisions in the retail tanff rates of the’
CE.S.C., were considered by the West
Bengal Governmeat and have been made to
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Corporation has recently been raised ;

(1) the revised rate and the basis ud
reasons therefor ;

(c) whether due to D.V.C."s increasing
the rates for supply to C.E.S.C, there has
been an upward revision of C.E.S5.C's tariff
to the consumers of Calcutta ; and

(d) if so, whether this upward revision
could be avoided ?

THE DEPUTY
MINISTRY OF
POWER (SHRI
PRASAD) : (a) Yes, Sir,

(b) The previous rate sod the revised
rate (without fuel nd;uument clause) are
givea below ;

MINISTER IN THE
IRRIGATION AND
SIDDHESHWAR

After revision

Rs, 9 per KVA per month,

First 10 million  -3,00 paise/
KWH per month, KWH,
Next 20 million =2.75 paise/
KWH per month, KWH,

Next 20 million =2.25 palse/
KWH per month, KWH,

All in excess of  -2.00 palse/
50 million KWH KWH. '
per month,

the extent suggested to the licencs by the
West Bengal Government,

Appointment of Pay Committes by
D.V.C, for its Employees

3195, SHRI €, K,  BHATTA.
CHARYYA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether it is a fact that the D.V.C,
followed the pay scales of the Central
Government ;

(b) if so, why has the D.V.C. consti-
tuted a sep Pay C instcad of
waiting for the decisions of the Third Pay
Commission ;

'l




(¢) whether it Is & fact that the Pay
Committec was intended to cover all cate-
gories of employees but it has decided to
limit itself to employces upto a certain
level ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (2) For posts analogous to those
in the Central Government, the Damodar
Valley Corporation have adopted the Ceatral
Government pay scales, For other posts,
the Corporaiion have their own scales of
pay.

(b) The revision of pay scales has been
2 long-standing demand of the employees’
union, Since wages have been raised in
comparable indusiries of the Region as a
result of various awards and also since the
Pay Committee set up by the Goverament
of West Bengal have given their report, the
demand for a pay committee for D.V.C,
employees became pressing and the Corpora-
tion agreed to the appointment of a Pay
Committes,

(c) snd (d). The Pay Committee set up
by the D, V,C, was initially intended 10 cover
all categories of employees, Subsequently
the Corporation decided to limit the scope
of the Commitiee to the posts having scalcs
uf pay with a maximum of Rs, 1250 per
monmb, The revision of scales of pay of
higher posts would be considered by the
Corporation after the Third Pay Commission
set up by th- Government of India have
submitted th eir report,

Different electricity supply rates
of D.V.C.

3196, SHRI C, K, BHATTA-
CHARYYA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether the revised rate of D.V.C's -

electric supply to Calcunta Eleciric Supply
Corporation differs from the rates of supply
to the State Electricity Board of West

Bengal ;
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(b) whether the rates for C.ES.C, are
cheaper ; and

(c) if so, reasons for allowing a cheaper
rate for CES.C, in view of the fact that
both the C.E.S.C. and the State Electricity
Board are distributors of D.V.C. Power ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a)and (b). The revised rates of
bulk supply by the Damodar Valley Cor-
poration to the Ca'cuita Electric Supply
Corporation are not cheaper than the rates
of supply to the State Electricity Board of
West Bengal.

(c) Does not arise.

Application of Recommendations of
Wage Board for Electric Supply
Undertakings to D.V.C,

3197. SHRI C. K. BHATTA-
CHARYYA : Will the Minister of IRRI-
GATION AND POWER be pleased to
stato :

(a) whether it is a fact that D.V.C, did
pot come under the purview of the Wage
Board for Electric Supply Undertakings ;

(b) is it, because of the fact that the
D.V.C is also engaged in two other social
objects viz. lrrigation and Flood cootrol ;
and

(c) has the trading results of power
supply activity of D.V,C. been seriously
taken into consideration in the matter of
giving more wages to workers, instead of
considering the same 2s a source of meeting
the deficit resulting from the other two

objects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a)and (b). The Central Wage
Board for Electricity Undenakings, in view
of the multipurpose characieristics of the
D.V.C., decided 10 exclude the employees of
the Corporation from the scope of jis
recommendations.
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(c) Profits attributable to the power
secior can not be utilised for meeting the
deficits on irrigation and flood control as
the deficits under these ohjects are to be
made good by the participating States under
Section 37(2) of the D V.C. Act, 1948. The
D.V.C. has set up a Pay Committee in
respect of employees in pay scales up to a
maximum of Rs. 1250 per month. Ob the
recommendation of this Pay Committee such
employees have been allowed by the Cor-
poration an inierim relief of Rs. 20 per
month from 1-1-1970.

Export of Textlle Machinery and
Components

3198, SHRI DEVINDER SINGH
GARCHA 1 Will the Minister of FOREIGN
TRADE be pleased to state :

() the value of textile machinery and
components exporied during the last six
moanths ;

(b) whether it is a fact that the textile
Engineering Industry is suffering from the
shortage of raw materials ;

(c) if so, whether it is also a fact that
‘most of the units received obly one licence
on the basis of six monthly requirements for
the last licencing period for the raw
materials ;

(d) If so, the details thereof ; and

(e) whether Government’s attention has
been drawn to the statement made by the
President of the Association of Merchants
and Manufacturers of Textile Stores and
Machinery (India) on the 220d June, 1970,
that while formulating import policy for
iron and stcel items, Government did not
take into comsideration the actual require-
ments of the indigenous industry—as in
the case of cold rolling strips ; and if so,
Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Textile Machinery
valued at Rs. 3.€8 crores was cxported
during the period January-June, 1970,
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(b) Shortage of maw materials has
affected the entire range of engineering
industries including the textile engineering.

(c) and (d). Information is being collected
and will be laid on the table of the House.

(¢) No, Sir, The statement in question
has not come to the notice of the Govern-
ment. However while formulating the
Import Policy for iron and steel, the require-
ments of the indigenous industry for pro-
duction of goods both for home consumption
and exports have been taken into considera-
tion. '

Export of Engincering Goods

3199, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that a big spurt
in export of plant and machinery is expected
duriog the current year ;

(b) whether this will play as a major
factor in achicving the target of exporting
Rs. 40 crores worth of engineering goods ;
aod

(c) if so, the details thereaf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (¢). Vigorous
efforts are being made to increase the exports
of plant and machinery. Negotiations for
supply of cement plants and other machipery
are contipuing. It is hoped that these
copcerted marketing efforts would help in
achieving bigher level of exports of plants
and machinery in the coming years.

Sliting of Nizamsagar Reservoir,
Andhra Pradesh
3200. SHRI M. N. REDDY : Wil

the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whetber he is aware of the enor-
mous and phenomenal silting of Nizamsagar
Reservoir in Nizamabad district of Andhra
Pradesh ;
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+ - (b) if so, what measures the Central
-Government propose to take to study aod
arrest the silting in this project to save
about 3 lakh acres of ayacut under this

- project ;

(c) whether any special studies have
.been made or proposed to be made art the
. Ceniral level to assess the precise quantum
.of siltinn every year to identify the regions
in Manjira basin from where this silt is
carried by Manjira river ; and

(d) what emergency measures, Govern-
‘ment propose to take, to save this 40 year
old major irrigation project from further
silting ?

THE DEPUTY MINISTER IN THE MI-
"NISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): (a)
to (d). Government are aware of the high
ratg of silting of Nizamsagar Reservoir in
Andhra Pradesh, Soil conservation measures
bave been propnsed to be implemented in
the catchment of the Reservoir during the
_Fourth Five Year Plap, to reduce silt load
entering the Reservoir. The scheme has
been included in the programme for soil
conservation measures in the catchment of
River Valley Projects in the Fourth Five
Year Plan.

Capacity surveys of Nizamsagar Reser-
voir have been conducted by the Central
Board of Irrigation &nd Power under the
Fundamental and Basic Research Programme
in River Valley Projects, A discharge and
" silt gavging sitc has been established by the
Central Water and Power Commission at
Raipalli on river Manjira In 1966, In addi-
tion, the State Government have established
four silt ohservation sites in the catchment
for collecting data of silt charge at different
points. A sum of Rs. 3.5 lakhs has been
allocated during 1970-71 for hydrological
and reconnaissance surveys in the Nizam-
sagar catchment under the Soil Conserva-
tion Programme with the objective of
locating the problem of areas where the
conservation measures are to be carried
out,

Among the suggestions made by the
Union Minister for Irrigation and Power,
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who had inspected tha site included increase
in the height of the Dam to Partially com-
pensate for the loss in capacity by silling
and investigations for another Reservoir
upstream in order to reduce the rate of
silting in the Nizamsagar Dam, The pro-
posals arc under investigations with the
State Government.

Call-Girl racket operating in
Mhow Cantt. Area

3201, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether a regular *Call-Girl”
racket operates in and around the Mhow
Cantt area and that Young Army Officers
undergoing training at the Army lofantry
School, Mhow are freely bringing’ these call
girls into their quarters for immoral
purposes and keeping them upauthorisedly
in their quarters without any check from
higher authorities ;

(b) if so, whether some army officers
were recently caught red-handed indulging
in this immoral game and are under court
martial ;

(c) if so, the number of such officers
involved with their rank ; and

(d) the steps being taken by his
Ministry to check this nuisance in the
Armed Forces ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (d). Govern-
ment have no information to show that a
“Call-Girl™ racket exists in or around
Mhow Cantt There was, however, recently
one incident in which one student officer
(2od Lt.) at the Infaniry School attempted
to bring a girl into his quarter and was duly
checked. He has been dealt with under the
Army Act and punished,

The Infantry School, Mhow, Standing
Orders prohibit officers bringing girls to
their quarters and strict check is exercised in
this regard.
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Appolntment of a New Chairman of
Canteen Stores Department (India)

3202, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state |

(a) whether a new Cheirman of the
Canteen Stores Department (I), a Major-
General by rank, had taken over charge
recently at Canteen Stores Department
Headquarters in Bombay ;

(b) if so, whether any change in policles
and giviog of more discretionary powers to
Canteen Stores Depariment is contemplated,
by upgradiog this post ;

(c) whether the mew incumbent is a
serving officer or a retired officer ;

(d) the criteria for such appointments,

whether only serviog mllitary officers were
eligible or whether this post could also be
beld by a civilian, as in the past ; and

(e) the reasons for not giving a chance
to some capable person from within the
Canteen Stores Department itself ?

THE MINISTER OF STATE IN THE.

MINISTRY OF  DEFENCE (SHRI
NARENDRA SINGH MAHIDA) ; (a)
Yes, Sir.

(b) There is no such proposal at pre-

sent under the consideration of Govern.
ment.

(c) The present incumbent is a retired
Mijor General.

(d) The person considered most
suitable is appointed. Retired military
officers and persons already workiog in the
CSD (1) are also cligible to be considered
for the appointment.

(¢) Does not arise in view of the
apswer to (d) above,

Permanent Commissions to Short
Service Commissioned Officers
of the Army

3203, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased 10 state ;
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"fa) whether his Ministry has since
issued instructions t0 Army Hendquanm"
regarding the manner or mode by which
permanent Commissions are to be granted
to the Short Service Commissioned Officers
of the army ;

(b) if so, whether the Army Instruc-
tions on the subject have since also been.
issued ;

(c) if so, the broad outlines of the:
policy and the percentage of Short Service
Commissioned officers who would be granted-
permanent commissions and the criteris
that would be adopted for the same ; and

(d) when the cases of the first batch of
Short Service Commissioned Officers are
likely to be taken up for grant of perma-
Deot commissions 7 )

THE MINISTER OF DEFENCE {SHRI
JAGIIWAN RAM) : (a) Yes.

(b) Yes.

(c) After completion of two to four
years® service, depending on the Arm/Corps
in which they are serving, Short Service
Commissioned Officers, who are. willing to
bo considered for grant of permanent;
Commission, are screened by the Services
Selection Board. Those who are graded
fit and are suitable in all respects, are grant-
ed permaneat Commission. All Officers who
are found suitable will be given permanent
Commission. v

(d) The first batch of Short Service
Commissioned Officers (Non-Technical) are
now being screened for grant of Permanent
Commission.

Natiooalisation of Indian Basiness
Houses in Sudan

3204 SHRI DINKAR DESAI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state ;

(a) whether Government have taken
note of the announcement of the Sudaness »
Government to nationalise all baoks and
foreign companies ;-
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(b) whether there are any Indisan com-
panies which are being nationalised ; and

{c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) Among the Sudanese and foreign
firms pationalised or confiscated, there were
six Indian firms which were confiscated on
June 14, 1970.

(c) Five of these firms belong to Virani
Brothers Group and the sixth to M/s
Chhotalal Sobbagchand.

Tractors received as gift from
Forelgn Countries

ﬂﬂ SHRI G, VENKATASWAMY :
SHRI V. NARASIMHA RAO:
SHR1 D, N, PATODIA :
SBHRI NATHU RAM AHIR-
WAR :

Will the Minlster of FOREIGN TRADE
be pleased to state ¢

(=) the total number of tractors gifted
by Indians settled abroad to thelr relative in
India upto June 30, 1970 §

(b)- tho number of persons wr> were
refused permission to send the gift tractors ;

(c) the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Information about
the oumber of tractors actually gifted is not
available, However, 1702 applications were
received upto 30.6,1970 and 1261 Customs
Clesrance Permits were issued for import of
sifted tractors.

(b) and (c), 1In 441 cases there are dis-
repancics between the ¢, i, . value of the
mactor and the bank certificates from the
donors required to be attached to the appll-
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cations under the scheme or the documenta
tion required to be attached to the appilea-
tions is incomplete, These applications will
be further considered when the discrepancies
bave been clarified and deficiencies in docu-
mentation completed. When the applicants
arc unable to clarify the discrepancies or
complete the deficiencies the application will
be rejected.

Smuggliog of Indlans to U. K, In Alr
France Planes

3206, SHR1 VALMIKI CHOUDHARY:
SHRI A.SREEDHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that some forty
Indians Nationals have been detained by the
British Autboritics recently ;

(b) whether it is also a fact that these
Indian Nationals were flown to West Gere
many by Air France ;

(c) whether Government are aware
that some similar four or five groups have
been flown by Air France to poiots In
Burope for eventual smuggling into Britaln ;

(d) whether it is also a fact that the
smuggling of these Indian was an organised
conspiracy on the partiof Air France and
some other criminal minded persons ; and

(¢) if so, what steps Government pro-
pose to take to prosecute persons responsible
for this action and to prevent defrauding of
innocent citizens ?

THE DEPUTY MINISTER IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. Forty Indian Nationals had been
detained by the British Authorities recently
for trying to enter Britain illegally. Thirty-
pine of them were subsequently released and
repatriated.

(b) According to Government's infor-
mation, the party of 40 flew from Delhi to
Paris Vig Bombay on 24th July, 1970 by Alr
France,
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(¢) ' No, Sir, Govéroment Bave na such
ip{ormatiqn. o

(d) and (¢). An anqulry ‘is bemg made
inte’ the-affair. Pending the enquiry, Govera-
ment are in Do position to say that there
was a0 organised conspiracy, Goveroment
will consider 1he “adoption of appropriate
remedial and preventive measures al‘ter the
enquiry is completed, ‘

. Banning the Book ‘Iml C. 1 A.
' Agm quJohlbnilll

3207. SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS be
p]eand to_ mtu :

- (a) whether it is & fact that the.book
entitled 1 was a C, 1. A. Agem" by John
Smith first published from Moscow. and
subsequently 'reprinted in India tontainéd
fabricated and. mischicvious . propaganda
against India ; :

(b) if so, whether the Government of
lndm banned fhis book and requesied.Russts
to ban it in that country as it prejudiciaily
affected the [riendly relations between .lnd_i(a
and Russia ; and

(e) it aa, the reldion of the Sowet
Goveromeat in this regard. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Goveroment have examined the publication
spccm]]y in the light of specific allegations

made against some persons, The a]lcsauom

were found to be incorrect.
. (b) No, Sir.
() Doss not arise.

Advice to artificial fibre manufactures
to Iollolr an eplightened price policy

3208 SHRI B. K. DASCHOWDHURY
will the Minister of FOREIGN TRADE be

plencd lo state :
(n) whetber ‘Govérnment . ldmed the
artificial ibre maoufacturers to follow an
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ealighténed price policy which ¥ight fmpose®
& restraint on profitabitity and in return ene.
sure & rapid growth of thé industry ; dnd ~!
(b) ifso, the details thereof and the
response achieved in' regarg theréto 7-

THE: DEPUTY MINISTER -IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (2) No, Sir. However,
such A course was urged by the Minister for
Peurplevm & Chemicals at the All-India
Seminar on Mao-made Fibres beld in Dalhi.
in July, 1970, '

(b) Does ot arise.

Irregularities Comlimd in State
Woollen Mills in annlllun

.3209. SHRI. SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE be.
pleased to state :

(8) whether Governments attention has.
been drawn to a news item in the *Nav-
bharat Times’ of the 13th June, 1970 to. the
effect that the pmdur.-unh capacity . of the,
State Woollen Mills in Rajasthan _has regis-
tered a fall, (ii) the stock of Hoisbed goods'
is accumulatiog and (iii) the condition of
the automatic machines is deteriorating ;

(b) if so, reaction of Government
thereto ; i

(c) whether the officers of the Mill
purchase inferior wool from three or four
traders only at e¢xorhitant prices and that
grave irregularities are committed in lhe
purchase of raw material ;

(d) whether the wool that becomes
waste in the process of production is sold to
the traders at throw-away prices and that
these traders sell such wéol back 10 the mill
alongwith the raw material at higher prices
and thus cheat Government ; and

0 the action (aken or proposed’ to be
taken against the officers found sunlly in
this regard 7 1

THE :-PERMTY MINISTER 1N THE
MINISTRY OF FOREIGN TRADE (SHRI



6 rirtom Awwirs

RAM SEWAK) : (a), (c) and (d). Govern.
ment of Rajasthan have advised that the in-
formation contained in“the news item is not
correct,

(b) ahd {c). Do not arise.

‘Setting up of jolnt ventures in
Irl“.ﬂlln Coantries

'3210/ SHR1 GEORGE FERNANDES :
Will the Minister of FORBIGN TRADE be
plesséd to state :

(a) the total number of queries receiv-
ed by the Government of India about the
facilities available for setiing up joint ventu-
res by the India Industrialists and busincss-
men overseas ;

(b) the names of the companies which
sought such infbrmation ; and

() Government's geaction to these

requests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (c). During the
‘period January to July, 1970, sixty eoquiries
bave been received from Indian eatrepre-
neurs regarding establishmeant of joint veato-
res abroad. Of these, 27 are general enqui-
ries in reply to which necessary information
had been furnished. The remaining 33 relate
to proposals for setting up specific projects
abraod which are being processed,

(b) Alist showing the names of the
cimpanles is attached,

Statement

S. Name of Company
No.

1. M/s. Mukand Iron & Steel Works
Lid., Bombay (2 enquiries).

2. M/s. Mody Spg. & Weaving Mills Ltd.,
Modinagar,

3. Mr. Ved Prakash Garg, Déhradun.
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4. Mjs. - Chandra Industries, Bombay.
Zeoith  Steel Pipes Lid.,

s,

12.

13,
14,

16,

17.
18,

19,

26.

27,

M]s.
M/s.
Mfs.

M/s.
M/s,

M/s.
M/s.
Mis.

M/s.
Sbri
M/s.

M.

M/s.
M/s.

Ms.
M/,
Mfs.
M/s.
Mfs.
Mjs.

M/s.
M/s.

‘Mfs,

Bombay,

Shree Valiabh Glass Works Ltd.,

Gujarat.

Kirloskar Electtic Co. ~ Ltd.,

Bangalore,

Punu Colours, Bombay.

Maltex Chemical & Allied Indus-
tries, Dehradun (2 enquiries).

Hiod Overscas (P) Ltd,,

Calcutta,

Rallis Industries, Bombay.
(- enquities).

‘Sobal Engineering
Bombay.

Works,

B. C. Iron Foundry, Agra.
‘D, L, Mazumdar, New Delhi.

Parle Bottling Co,
Bombay (2 enquiries).

(P) Lud,

Sir G. C. Narang (Cosmetics)
Industries Ltd,, New Delhi.

Taps & Dies Ltd., Calcutta.
H. L. Malhotra & Sons (P) Ltd.,

Calcutta,

Industrial Fabrics (P) " Ltd.,

Bombay,

Gifts Food Products
Poona,

(1ndia),

Lakshmi Textiles Exporters (P)
Lid., Coimbatore (2 eoquiries).

National Wire & Wire
Bombay.

Standard Latex
Bombay,

Products,

Products,

Shri Ambica Mills Ltd,

Ahmedabad.

Standard Tin Works, Bombay.
Dalmia Cement (Bbarat) Ltd.,

New Delhi.

T. Maneklal Mfg,
Bombay (2 enquiries).

Co. Lud.,
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8

3,
38,
39,

41,

43,

q4,

47.

49,

5.
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M/s. Ayurved: Shivashram (P} Ltd.,,
Ahmedabad,

M/s, United Ageocles (P). Ltd,
Bombay.

.

M/s. Southern Automatic Industries
(P) Ltd,, Madras,

M/s, Fritz & Singh (P) Ltd, New
Delhi,

M/s. Orieptal Pharmaceutical Indus-
tries (P) Lid., Bombay.

M/s. Malhotra Finance & Ageoaies.

(P) Ltd, Bombay,

* M/s. Century Rayon, Bombay.

M/ M. P, Jain, Calcutta.

M/s, Soutbern Industrial Corporation
Ltd., Madras,

M/s, J.. K, Rayoo, New Delhi,
M/s. Teksoos (P) Lid,, Bombay,
M/s. N, Krishnan, Banpgalore,

Mfi. Kirloskar - Oil Engines Ltd,,
Poona (2 enquiries),

M/s, Patanwala  Glass Works,
Bombay,

M/s. Taw Sons (P) Ltd,, Bombay,

M/s. J. K, Industries (P) Lid,
Calcutta,

M/s. Champion Electrical Engg,
Works, Delbi.

M/s. Hindustap Gas Industries Ltd,,
New Delhi.

M/s. Radba Silk Emporium (P} Lid,
" Madras.

M/s. Jalpur Udyog Ltd,, New Delhl,

M/s. The K. C, P. Ltd., Madras,

M/s,  Century Consultants, Bombay,

M/s.. Medichem Laboratoriea (P).Ltd.,
" Bomba

Y.

M/s;. Kulittaral Cane Farms (P) "Ltd,,
Madras,

M/s. Hinduses. Tool Ipdustriel,
Bombey.
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$3. M/s. Bbagwan Industrics. (P)',L&d._.

w.
Trade Development Ageacy

SHRI V, NARASIMHA RAO 1
SHRI B. K, DASCHOWDHURY:
SHRI G. VENKATASWAMY :
SHRI N, K. SOMANI 3

SHRI C, JANARDHANAN 1
SHRI YOGENDRA SHARMA ;
DR. RANEN SEN :

SHRI LATAPAT. ALI KHANt
SHRI P, C, ADICHAN ;

2.,

Will the Minister of FOREIGN TRADE
be pleased to state 1

(2) whether an ambitious role has been
egvisaged for the Trade Development
Agency which bas just started funciioging gq.
assist the small exporters ; and

(b) the broad outlines of the same ?

THE . DEPUTY MINISTER IN THE
MINISTRY OF-FOREIGN TRADE SHRI
RAM SEWAK) : (a) sod (b), The Trade
Development Auwthority, which bas been
registered and is expecied to siart function-
ing shontly, will provide a personalised
package of assistance to the exporting
comn unity, It will have a Mcrchandising
Division, an Information Division and a
Research and Anpalysis Division, With the
help of the  Information Division and :the
Research and  Anpalysis  Division, The .
Merchandising Division will provide integra-
ted service 10 exporiers, extending from
feasibility of export production, supply of .
televant market and product information,
market research, export finance, assistgnce
in .obmining production inputs including
licences etc., marketing support including
packaging, transport, sales promotioq eig,
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_/Shiipment-of Iron'Ore to Japan and
other Cogyntries

713 SHRI'S, R, DAMANI : Will thé
Minister of FOREIGN TRADE be plaund
to ‘state ! .

(a) the quantities of iron ore to be
shipped 10 Japan and other countries during
the current year both by Government and
by private exporters ;

(b) how much will be shipped fmm
ehch zone ; and -

(c) the quantities actually li)ippe_d- dur--

_ ing tho first quarter of the year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) It is expected that
about 23 million: tonnes - of iron bre will be -
exported by MMTC as well as by private,
experieds (o Japan and otber countries durs
ing 1970-71.

(b) . There are no zones as such for ex-
port of iron ore. Fori-wise break-up of
quantities expected 10 be shipped during
1570-71 is indicated in the attached statement-

(c) The quantity shipped during the
period from April, 1970 to June, 1970 is.
4,825 million tonnes. i : )

- Statemant

Shipment of iron ore to Japan
and other countries.

. Naime: of the Ports " Quanttiiés
(Milllon jormes)
m Cun :
Visakhapatnam 5.890
Paradecp. . 27758
Madras | 2,379
. Calcutts ~+- =+~ = 0445
Kakinada 0335
Cuddalors ... ;. . '~ 0250° L1
. Sub-Total: 12254 . U7
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Wﬂt Coast :
. Marmagoa [0} MMTC

(i) Private Goan

0.838

Shippers 8.500

Redi 0.465
Karwar 0.393
. Belikeri 0377
Mangalore 0173
Sub-Total : 10.746
Grand Total ; 23,000

lodo-Columbia Trade Agreement

3214, SHRI HIAATSINGKA : Will ~
the Mlmsler ofl FOREIGN TRADE be
pleased to state |

(a) whether a trade sgreement has
reumly been signed with Columbia ; and

(b) if so, the terms of the agreement
indicating the quantities of the items to be
exported 1o and imported from that country
under the agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

This is a general agreement and
provides for -

[1} periodic exchange of lists of
‘goods available for export from
the 1wo countries ;

. (ii)_..grant of most favoured nation
treaument (subject to existing
international obligation) by each
country to the other in mattors
relating to duties, taxes and pro-
cedures ;

pon-imposition of discriminatory
MCASUres .

- (bi)

provisions of facilities for the
merchant  shipping Of either
vountry o the ether ; and

(v)
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(v) promotion of shipping. facilities
between the iwo countries.” The
agreement, which is subject to
ratification’ of both, does not
stipulate specific items or quan.
tities of export from either
Columbia or India.

Functioning of Indastrial raw -
materials assistance ceatre

3215, SHRIR. K, BIRLA : Wil the
Minister of FOREIGN TRADE be pleased
IFI state 3

(2) the pumber of licence-holdery who
have brought industrial raw materials from
the Indusirial Raw Maierials Assistance
Centre since thc day it has been starjed by
the State Trading Corporation ;

(b) the details of the raw materials
in which the centre is trading ;

(c) the details of the industrial raw
materials which bave been imported by the
State Trading Corporation since the Centre
started functioning ; and

(d) to what extent the Centro has been
successful ip its aims and objecis 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) i (a) Nil.

(b) A list of items I3 attzched,

() No raw materials have been im-
ported so far.

(d) The Centre bas just started fune-
tioning. Experience only will show far it
is successful in i1s aims and objects.

Siatemant

Provisional list of items which Indastrm|
Raw Materials Centre

proposes to import.
1. Tool and alloy siesl.
2. Iedustirial feits for paper paschi.
. ney. o s = e

A . - ™ P © e
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"3, Phthalic Anhydride.
4. Malic Anhydride.

5. Sodium Cyanide.
6. M. C. Cotton,

7. ~ Napthenic Acid.
P-phae of components for nnm}n;u
'l‘V Sets

3217 SHRI ARJUN SINGH BHA-
DORIA : Will the PRIMB MINISTER be

pleasad o stato !

(s) whetber Government hive recently
entered into. an agreement with some
foreiga country for the purchase of com-
ponents for asscmbling Television sets ; and

(b) if s, detalls thereof ?

THE MINISTER OF STATE IN THE,
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND  INDUSTRIAL  RESCARCH
(SHRI K, C. PANT) : (a) No.

(b) Dogs not arise.
‘U.5:5:R: Rudio Peace and Progrem’
attack on Indian Political Parties

3219, -‘SHR1 A. SREEDHARAN
SHRI MAYAVAN 1

Will the Minister of EXTERNAL
AFFAIRS be plcased to state !

() whether it is a fact that some recent
broadcast by Radio Peace and Progres in
Russia bitterly atacked pdm Political
Parties and personalities ;

(b) if so, what steps, the Government
bave taken 1o, mest the sifugtiop ; and

() if not, the reasen therifar 7

~ THE DEPUTY MINGTAR IN THR
MINISTRY OF EXTERMAL AFPAIRS

- AUGUST 19, 1970
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(SHRI SURENDRA PAL SINGH) : (a)
Some broadcasts by Radio Peace and Pro.
gress critical of certain Indian Political
Parties and personalities bave come to
notice.

(b) and (c), Government have been
informed that the Radio Peace and Pro-
gress is an independent organisation and
does not necessarily reflect the official view
of the Soviet Government, As such, no
specific action by Government is considered
necessary.

Diversion of shipments of Assam and
Darjeeling Tea through Kandla
Port to U. K.

3220, SHRI N. K, SANGHI : Wil
the Minister of FOREIGN TRADE be
pleased to staie :

(x) whether it is a fact that as a.
result of the labour strike in the Calcutta
port shipmenis of Assam and Darjeeling
tea have been diverted through Kandla port
for shipment 10 U, K, ;

(b) if so0, the effect on the price of
such exported tea in U. K, and how it
compares with that exporied through
Calcuita port ; and

() in view of the dwindling expart of
tea, year after year, sicps which Goverp-
ment are taking t0 maintain the price of
tea n U, K, and other forciga markeis to
the same level as obtained before the
Calcutts port strikg 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yws,Sir,

(b) Tea prices in the London auctions
bave. pot been adversely affecied by the
port strike in Calcuita. The difference In
the total freight charges for teas shipped to
UK. through Kandla Port as against tcas
shipped through Calcutta Pori is, howsver,
u;li.ibb.

" mfﬂlﬁlwﬂf

measyres o stabilise
toa prices have beem Opder discussion

under
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the suspices of B. A. O. In a meeting of
tea exporting countries held in Mauritius,
it has been agreed that 90 million 1bs. of tea
will be withdrawn from the estimated expots
in 1970, A consuliative Commitiee on Tea
has been formed to evolve regulatory
measures to give effect to this decision and
study further measurcs necessary to stabilise
prices,

Death of workers as result of Iater union
rivalry in Rajasthan Atomic Power Project

3221. SHRI BABURAO PATEL :
Will the PRIME MINISTER be pleased 10
state :

(8) the total number of workers and
casual workers employed by the Rajasthan
Atomic Power Project ;

(b) whether it is a fact that inter-union
rivalry and anti-South Indian fecling led to
the killing of Shri Krishanan and two other
project workers at Rawaibhara, and the
police took a long time to arrive on the
scene, being posted in Chittorgarh 10 miles
away ;

(c) whether it is a fact that the Central
Government appointed 8 Labour Welfare
Officer for the Project, only after these
tragic incidents ;

(d) the number of workers dismisted
from service, number in jail and the number
of those facing trial ; and

(€) the results of the enquiry into these
incidents entrusted to Shri R.D. Mathur ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The number of workers
including casual workers employed in the
Rajasihan Atomic Power Proj:ct as on
March 31, 1970 is as under :

Class of employees Number employed
(i) Regular establish-

ment 746
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(li) Work:charged

establishment 1413
(iii) Casual workers 385
(iv) Officers 186

(b) and (e). As a result of clashes between
two groups of employees of the Project ‘in
March last, three employees were killed. One
more employee, who sustained severe injuries
during the clashes, died subsequently, The
Rajasthan Government have constituted a
one-man inquiry Commission to ingquire
inter alia into the circomstances leading to
the sirife and causes thercof. The report
of the Commission is awaited. The oearest
police station is at Rawatbhaia which - is at
2 distance of about 1 mile from the scene
of occrurrence. The clashes started around
2000 hrs, on March 28, 1970 and the Station
House Officer from Rawatbhata arrived on
the scene with a small force at about 2130
hrs.  Reinforcements from Kota and
Chittorgarh arrived at 0100 hrs, and 0300
hrs. on March 29, 1970,

(9) No, Sir. A Labour Welfare Officer
in the Project was appoinied long before
the clashes in March last. A more senior
officer bas since been posted as Indusirial
Relations ‘Qfficer in the Project.

(d) Nooe of the employees has been
dismissed from service. The services of 79
employees were terminated in accordance
with the service rules applicable to them,
and they were given pay in lieu of due
notice. Some of them have since been
reinstated on review for which provision
exists in rules, The number of persots in
jail is reported to be 20. The police are
reporied to have presented charge-sheets in
courts against 76 employees,

West Bengal Powerloom Enquiry
Commission

3222. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the main findings and recommenda-
tions of the West Bengal Powerloom En
quiry Commission constituted on the im
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June, 1967 by the West Bengal Government,
with the - followlng members : (1) Shri
N. C. Roy, Chairman ; (2) ; Joint Direcior
of Indusiries (Handloom) ; (3) Principal,
College of Techoology, Serampur ;

(b} whether any action has beeu taken
on the said report of the Powerloom Enquiry
Commission ;

(<) if so, the details thereof ; and
(d} if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE.
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d). Information
iz beiog collected and will be laid on the
Table of the House.

Non-Representation of All India Youth
Organisations in Indian Delegation
which participated in the U. N.

-3223. SHRI1 RAMAVATAR SHASTRI *

SHRI CHANDRA SHEKHAR
SINGH :

SHR1 C. JANARDHANAN :

SHRI INDRAJIT GUPTA :

SHRI VASUDEVAN NAIR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

* (a) whether it is a fact that none of
the all-India Youth Organisations was
represented in the Indian delegation which
participated in the U. N. sponsored World
Youth Assembly in New York ; and

(b) if so, the reasons for not including
the representatives of these organisations in
the delegation ?

THE DEPUTY MINISTER IN'THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The members of the Indian
Delegation were selected by a special panel
which received nominations from Vice-
Chancellors of Universities, the student
Affairs Committee of the University Grants
Commission, the Indian Federation of U.N.
Association and the Association of U, N,
and UNESCO Clubs. ~ Whether any of ‘the
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youths selected were” members of certain -
Youth Organisation aiso is nmot kmowa.
They were selected strictly on their merits,

Expert Body's Report on Overhauling
of Research and Development
Structure In the Country

3224. SHRI H, N, MUKERJEE :
SHRI C. JANARDHANAN :
SHRI SARJOO PANDEY :
SHR1 YOGENDRA SHARMA :
DR. RANEN SEN:

Will the PRIME MINISTER be pleased
1o state :

(a) whether a two-man expert body has”
submitted a comprehensive report at the’
instance of the Committee on Science and
Technology proposing a thorough overhaul
of the existing research and development
structure in the country ;

(b) if so, the dpeciﬁc. recommendations
made by the expert body in this respect ;
and

(c Governlrmn_l‘s decision theroon 7.

THE PRIME MINISTER, MINISTER
OF -ATOMIC-ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING  (SHRIMATI  INDIRA
GANDHI) : (a) and (b). No comprehen-
sive report has been either requested or
given at the instance of the Com miitee on
Science and Technology propnsing a thor-
ough overbaul of existing research and
development structure in the country. The
Commitiee on Science & Technology asked
a 2-rman expert committee to give a prelimi-
nary report on improving the methods of
linking up research and development with
the machinery of industrial production.
The 2-man commitice has submitted a
preliminary report which covers certain
specified fields of research and develop-
ment, such as metallurgy, chemicals, mining,
fuel, drugs and public health and has made
certain  suggestions regarding institutional
fraqurk for bringing industrial produc-
tion closer to the developmental work.



Bl Written Aniwers

(¢) The report is under consideration
of the Committee on Scieace and '!'ech.no-
logy.

Sarveying of Silting up of Rivers fn

South India
3225. SHRI LOBO PRABHU : Wil
the Mianister of IRRIGATION AND

"POWER be pleased to state :

(s) whether his Ministry or aoy other
Ministry -has made a survey of the siing
up of rivers in South India and made any
arrangements for their dredgiog ;

(b) since the silting incrsases the spill-
over of water, whether any assessment has
becn made of the loss of cultivation ; and

(c) pince South Kanara District is an
example-of such loss, the reason why his
Ministry should not, in collaboration “with
other concerned Minisiry, make a survey
of the cost of desilting important rivers and
providiog salt water exclusion dams, where
these are necessary for the proper trainiog
of the rivers and flood control ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) and (c). Asfar as information is
available, assessment of increase in dam-ge
to crops solely as a result of silting of rivers
and coasequent increase in flood heights has
not been made. The assessment of loss due
to floods including damage to crops is made
by the State Governmets,

Surveys and invesiigations for lr.‘nmnl
of rivers and flood control are to be under-
taken by the Siate Governments. However,
such surveys cam be carried out by the
Centre at the specific request of the State
Goveroments, at their cost. No such
request has so far been received from the
State Goveroment.
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Inclusion of Manlpari Official In
Indo-Burma Boundary Commission

3227. SHRI BENI SHANKER
SHARMA 1 Will the Mmnister of EXTER-
NAL AFFAIRS be pleased to sate ;

(a) whether it is a fact that there isa
proposal for demarcation of boundaries
hetween India and Burma ;

(b) whetheritis a fact that a Com-
mission has been appointed for the purposes
consisting of officials of both the Govern-
ments ;

{c) if-so, whether any official of Mani-
pur bhaving intimate knowledge of the geo-
graphy and history of the erstwhile State
of Manipur bas been included in the said

Gommission ; and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Joint demarcation of the esiablished boun-
dary between India and Burma is being
conducted in accordance with the agree-
ment between the two Goveraments.

(b) Yes, Sir.

(¢) and (d). No, Sir. However, the
State Governments concerned are invariably
coosulted before any discussions im the
Commisgion, The Chairman of the Com-
mission, our present Ambassador in Burma,
was till recently the Chief Commissioner
and Lt. Governor in Manipur.

Misnse of “Actual Users™ Import
Licence

3228. SHR] BHOGENDRA JHA : Will
the Mipister of FOREIGN TRADE be
pleased to state :

(2) whether it is a fuct that several
" textile mills end commission agents have
sold in black market coiton and diugs
imporied from 1be US.A. under the
*Aciual Usery’ Import Licence ; apd

AUQUST 19, 19%0
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(b) if 0, details thereof and the action
taken against those responsible for the
issuing of licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b), The informa-
tion to the extent available is being
collected and will be placed on the Table
of the House.

Pro-Phizo Factlon Rapport with Rebels
in Manipur and Tripura
3230. SHRI DEVINDER SINGH
GARCHA ;:
SHRI MANIBHALI J. PATEL :
SHRI P. VISWAMBHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pieased to state :

(a) whether Government's atteation has
been drawn to the fact that the extremist
pro. Phizo faciion of the underground Nagas
has esiablished rapport with rebels in Mani-
pur and Tripura ; if so, the details thereof ;

(b) whether Government are also aware
that Phizo has been mainwaining close liaison
with China aod Pakistan and asked both
countries to create border incidents so that
the army concentrations in Nagaland may
relax and be diverted to areas along the
international borders in order to give free
hand to rebels ; if so, tho details thereof ;
and

(c) the steps taksa by QGoverament to
meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The pro-Phizo facrion of Underground
Nagas have been trying to establish
contacts with various elements in North-
Eastern India, includiog some in Manipur
and Tripura, with & view_to creating Law-
lessness in the region. Government have
taken adequate measures (0 deal with the
siwuation and the designs of such elemenis
have been fousiraied.
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(b) Government are aware of the cont-
acts maintained by Phizo with Pakistan and
China, They have, however, no information
regarding any specific request made by
Phizo to these countries to create Border
incidents so as to divert the Security Forces
from law and order daties.

(c) Governments of Assam and Nagaland
and Manipur and Tripura Administrations
are fully alive to the law and order situation.
Security Forces have been deployed in this
entire region to curb lawless activities.
Communications to farflung areas have been
improved. Co-operation of villagers and
their leaders has been enlisted to organise
village defences, deny support to lawless
elements and improve intelligence.

Recommendations made by Oparation
Research Group

3231, SHRI MANIBHAT J. PATEL :

SHRI DEVINDER SINGH
GARCHA

SHRI G. VENKATASWAMY :

Will the Minister of FOREIGN TRADE
be pleased to state ;

(2) whether the Operation Research
Group undertook a study on the freight
costs in India’s international trade ;

(b) whether the Study Group has sub-
mitted its recommendations and if so, the
details thereof ; '

(c) whether Government bave since
considered these recommendations ; and

(d) if so, with what result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Tbe Operations
Research Group, Baroda, underiook a study
of ‘Overscas Transport and Freight Struc-
ture in India’s Export Trade".

(b) Yes, Sir. A statement is attached,

(¢) and (d). An inter-Ministerial meet-
ing is being convened to consider the follow-

up action to be taken op the recommenda-

tions,
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Main recommendations made by {he

Operations Rescarch Groop,
Baroda in their Sarvey of

‘Overseas Transport &

Freight Structure In
India’s Export
Trade

Energetic programmes should be
carried out in an effort to improve
the efficiency of cargo handliog at
India’s ports. Inciuded in these
programmes should be ¢

(a) Rapid introduction of pre-siing-

ing for the appropriate cargo
at Calcuita, Bombay, Madras
and Cochin.

(b) Expeditious planning and carry- '

ing out the investment program-
mes designed to achieve general
use of palletization of general
cargo at the ports of Calcutta,
Bombay, Madras and Cochin.

(c) A high priority programme for

initiating the process of bringing
India abreast of the profound
technological revolution in cargo
bandling through the introduc-
tion of containerization in the
ports of Calcutla, and Bombay
to s=rve the USA/CANADA and
UK /Continent trades.

(d) Speediog up the plaoned pro-

grammes for deepening the draft
at India's major bulk ports and
berths to permit entry of ships of
at least 1,00,000 d.wt. and for
installing loading equipment to
permit a loading rate of at least
50,000 tons a day,

India’s major airports should carry
out programmes necessary to facili=
tate the introduction of the Jumbo
Jets due in 1971 end to permit Air
India to share in the air cargo
revolution which those aircialis are
certain to bring. Included in these
programmes must be colargement
and modernization of the air cargo
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terminals space anfl acquisition of
modern equipment for mechanized
* bandling of air cargo. o

3, Through their membership in the
ocean Conferences in the Indian
trade, India’s public. sector and
private sector shippiog corporations
and agencies should be stimulated
to meke a sirong cffort to have
the c¢onferences establish special
commodity rates for the non-tradi-
tional exports that are of increasing
importance in India’s export trade
and for which special rates bave
understandably not been esta-
blished.

4, These public sector and private
" sector shipping corporations and
agencics should also be stimulated

. and encouraged to establish ship-
ping services on an experimental
devclopment basis to markets pot
pow served for which there is a
reasonable prospect for a viable
operations and trade growth; and
Iikewise to seck approval through
the Confercnces of developmental
rates for non*traditional commodi-
ties in new markets.

5. Steps should be taken by both the
Minisiries concerned and the pri-
vate sector to bring about the esta-
blishment of a frieght forwarding
functions * competent 1o  serve

~ India’s growing foreign trade, both
sea-borne and air-borne, including

representation  abroad, cither
: directly where the traffic - justifies
i or by repr ion ag s

with reputable forwarding agencies
in other countrtes,

Ollas Offer of Arms Supply Base
for Underground Guerilias

3232, SHRI HIMATSINGKA :
SHR1 B. K. DAS-
CHOWDHURY :
SHRI C. CHITTY BABU :

will the Minister of
AFFAIRS be pleased to state :

(a) whether Governoment’s attention
has been drawn t0 the news item in the

EXTERNAL
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Indian Express dated July 5, 1970 to ‘the
effect that China was prepared to establish -
a big arms-supply base somewhere in China
hills for underground guerillas in North-
East India ;

(b) whether Governmeat’s attention
had also been drawn to arms supnlies drop-
ped by an unidentified plane on the China
hills located in Burma on the Mizo Hills-
Manipur border ; and

(¢) Government's
moves by the Chinese ?

reaction to these

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Government have seen the news
item. The reference to “‘China Hills” is
probably to the Chin Hills in Burma.

Government have no information regar-
ding the reported Chinese plan to establish
a supply base for the Uonderground Nagas
in the Chin Hiils nor about supplies drop-
ped by an unideatified plane in that regioa,
The Housé has been informed previously
that Underground Nagas have becn receiv-
ing . supplics and training from centres
cstablished in the Yunnan Province of
China. ’

(c) Any activity in the Chin Hills
region is primarily the concern of the
Goveroment of Burma who would, no
doubt, deal with 1the developments in the
manner they consider appropriate,

Price of Cotton paid to Cotton Grower

- 3233, SHRI N. K. SOMANI[: Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any study has been made
of the prices received by the cotton grower
to ascertain the share of his realisation
represenied in the price paid by the cotton
mills ;

(b) if so, when and (he conclusions of
such a study ; and
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(¢) if noguch study has been made,
whether Government will arrange for it at
an early date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : a) No such study bas
been made in detail.

(b) Does not arise.

(c) Therc is mo such proposal at

present.
qeay wfea s @ wifa
e i ) g

3235. &t Ao o  FTAWIRT : FqT
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gg-ed srew ¥ Wit Qe
Wit dwfw aor wieife  wgEsT
Pl & wam st (ot o W o) ¢
(%) o (&). Towgifas) #1 s=fa o
fasra w1 agrn AW Hfaw Iugsw eI
s gtar aTe & afsr fam wdw
21w ¢ f5 frum e @ foar
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Taking Over of Textile Mills at Kanpur

3236, SHRI MANIBHAL 1.
PATEL :
SHRI DEYINDER SINGH
GARCHA :

Will the Minister of FOREIGN TRADE
be picased 1o stale ;
(a) whether Government contemplate 10
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take over certain texitle mills  which are in
financial straits in Kanpur ; and

(b) if s0, the names of those mills
which are proposed to be taken over ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). There is no
proposal under consideration at present to
take over any cotton textile mill in Kanpur.

Decrease in Export of Cement due to
freight rise

3237. SHRI P, L. BARUPAL : Will
the Minis'er of FOREIGN TRADE be
pleased 10 state :

(a) whether it is a fact that the cement
export has been hit due to freight rise ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and {b).
There has been some setback in export of
cement during the last two or three months
on account of substantial increase in steamer
freight 1ates and also doe to non-availability
of vessels.

Modernisation of Gujarat State
Textile Mills

3238. SHRI D.R, PARMAR : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it isa fact that Gujarat
Goveroment have recommended and de-
manded funds for modernisation of Gujarat
State Textile Mills ; and

(b) if so, Goveroment's reaction there-
to and the action taken thereon ?

THE DEPUTY MINISTEX IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir. However,
the Government of Gujarat had approached
the Central Government with the request
that the Natiopal Textile Corporation should
be authorised (o .finance the renovation/
modernisation programmes of the weak
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textile upits at reasopably low rate of
interest,

(b) It was not found possible to accede
to the State Government': request, the main
funciion of the National Textile Corporation
being the management of cotlton textile
mills which are taken over by the Central
Government and its resources being limited.

afraw ¥t gz afcdon
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g faay 18,400 =t wfafom

woa dar ot | #Ag o aqr fawa
wTanr & feorfoay € QuAr F ww @
YT FTUSY QIEL T qonae fwar
AT § 1 7F R 5 ST qIee gEer
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NT quT WAAT AW I GEHT 6
iz frar oA et 1 3g enw fage
o & G g9adis DA # migw
s gy

Proposal Eavisaging Projection of
Publle Sector in Textile Industry

3241. SHRI V, NARASIMHA RAQ:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether
Matlonal Teatile Corporation is examining a
proposal envisaging projection of public
sector in texiile industry under its auspices ;

(b) the broad outlines of the proposal;
and

(¢) when it is likely to be imple-
mented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (). The National
Textile Corporation is considering the for-
mulation of such & proposal. The details
thereof are being worked out by them.

<t fgd w1t gy A9t owy ng
watsf w1 feft & fag
wrgda fear amn

3242, sit TRTAATT TTEA : 47 @
fire sqraTe HH1 og AT FT P FA
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(@) maffmu

Export of Tea'

3243. SHR1 HIMATSINGEKA : Wil
the Mipister of FOREIGN TRADE be
pleased to state

(s) whether it Is & fact that Indis has
replaced Britain as the largest. oposumer of
tea

(b) bow far tea consumption in India
exceeded that in Britaln during 1969 ;

(c) bow for the dwindling exports of
tea in the context of increasing production
of this commodity is responsible for this
reversal in the trend"; and

(d) what specific steps-and concessions,
if any, arc envisaged for increasing tea ex-
ports and to explore new markets abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) No, Sir,

(b) and (¢). Do not arise,

(d) Some of the more importapt steps
taken to increase tea exports are ;

(1) abolition of export duty om tea
from 1.3.1970 ;

(?) ad-boc rebate i respect of excise
duty on tea exports at raics vagyiog
with the price of exporiad 1ss.;
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. (3) replanting subsidy - at the rate of
Rs. 3,500/--. per beptare for gar-
dens in the plains and Rs, 4,500/-
per beciare for gardens in the hills
to help the industry in carrying out
-replantation of old tea arcas to
increase quantity, reduce cosis and
improve quality ;

_(4) promotional measures for Indian
tea through the offices of the Tea
Board functioning in  London,
Brussels, New York, Cairo and
Sydoey and Tea Centres established
at London, Edinburgh, Cairo and
Sydacy ; -

(3) promotion of. special packs of
Indian tea in selected markets ab-
road with the cooperation of the
local bltpdus{pukeu_;

(6) advertisements through appropri-
ate media of publicity in countries
abroad ;

(7) participation in trade faim and
- exhibitions ;

(8) sponsoring delegations abroad and
inviting delegations from forcign
countries 10 visit India to promate
the interest in Indian tea ; and

(9) seneric promotion of tea in the
overseas markets for increasing
_consumption of tea through mem-
bership in Tea Councils function-
ing in various countries abroad in
collaboration with other tea produc-
ing countries and with the local
tea trade. : s

International measures to stabilise tea
prices have also been under discussion under
“the auspices of F.A.0. In a meeting of
tea exporting countries held in Mauritius,
it bas been agreed that 90 million Ibs. of
“tea will be withdrawn from the estimated
expons in 1970, A Consultative Commit-
tes on Tea has been formed 10 evolve regula-
10Ty measures to give effect to this decision
-and to study further measures necessary to
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Setting up of an Atomic Power
Statioa in U.P,

3248. SHRI SHIV KUMAR SHASTRI :
SHRI RAM CHARAN :
SHRI SHIVA CHARAN LAL ;
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI PRAKASH VIR SHASTRI:

Will the PRIME MINISTER be pleased
to state :

() whether Government’s attention
has been drawn to the recent statement of
U.P.'s Power Minister to the effect that
power experts have found Uttar Pradesh
‘more suitable’ than Punjab for setting up
an atomic power station in the Fouribh Five
Year Plan ; and

(b) if so, the reaction of the Govern-
ment of India thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) While the peed for establishiog a
pew atomic power stition in the northern
electricity region has been recognised, the
Depariment of the Atomic Energy is iniiat-
ing studies for the selection of a suitable
site in the region.

§.T.C. Delegation to Earopean
Countrieg

3249, SHRIS. K. TAPURIAH :
SHRI N, K. SOMANI :

Will the Minister of FOREIGN TRADE
be pleased {0 state :

(2) whether it is a fact that a delega-
tion of the State Trading Corporation visired
some European countries in January Febe
raary, 1970 and beld discussions with 1he
leading mapufscturers there for accusipg
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orders for Indian firms to supply them engl-
neering intermediarics and componenis ;

(b) the worth of various order secured
for different items and how they have been
distributed here in India ; and

(¢) whather the shortage of steel in
home market shall be a bottleneck for the
Indian firms and whether its supply will be
asgred to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (1) Yes, Sir.

(b) Contracts for export of different
items valued at U. S, § 1.9 million have al+
ready been wsigoed. It is, however, not
appropriate in the business interest of the
Corporation to say as to how these contracts
have been distributed here,

() The supply of steel wherever re-
quired will be arranged for execution of the
contracts,

Dependence pn Private Sector and
Small Scale Industries for
Defeace Demands

3250, SHRIS. K TAPURIAH :
SHRI N, K. BOMANI 1

Will the Minister of DEFENCE be
pleased to state ©

(a) whether it is a fact that for defence
demands as rcgards arms, cloth and ammu-
nition etc,, there is dependence on the pri-
vate sector and the small scale industries
also ;

(b) whether some high level Officen®
Committee including some represcotatives of
the private sector, has been formed to coor-
dinate the production and supply factors ;
and

(c) if so, whether any report has beea
submiited by this Committee 7

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM) : (a) The dofenge -
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qufrements of arms, ammunition end cloth- -
\ng are met, by and-large, from production

in the Ordnance Factories. The compo—

mts,‘loolms equipment, eic. required for

the manufaciure of arms and ammunition

are purchased as and when necessary from

the trade. Likewise, the materials required

for making the clothing items are “procured

from the trade. ' '

(b) and (c). No such Committee has
begn seq up by this Ministry.
 Kalisadi Hydro-electric Project, Mysore
1251, SHRI C. JANARDHANAN ;
SHRI ESWARA REDDY :
SHR1 K. M. MADHUKAR :
SHRI P, C. ADICHAN :

SHR1 CHANDRA SHEKHAR
SINGH :

© Wil the Minister of - IRRIGATION
AND ‘POWER be plcated to state :

(a). the main features of the proposed
Kalinadi Hjdro-cleciric project in Mysore
Suate ;

(b) the estimated cost thereof ; and

(c) whether the - Cenire bas approved
the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRR'GATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) The proposal for Phase I of the
Kalinadi Hydro-electric Project has recently
been finalised by the Governmeat of
Mysore. The maio features of Phase I of
the Project arc as follows ;— :

-(i)—' A diversion struciure at Bomman-
: balli with a live storage of 103.29
©. 7. Mcum. )
A water conductor system compri-
sing an approach channel 274 metro
long and @& pressure tunnel 8§75
metres  long and 6,5 metres In
e, - Giameter.

(ii)

(3 =

“3(ifl) ~ An dver-ground power botse with
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an initaHatlon-of two wunits of 165
MW cach,

(b) Phase I
Rs. 3794 lakhs.

is estimated to cost

(¢) The project as finalised by the
Goveroment of Mysore has been" received in
July, 1970, and is under iechnical scrutiny
of the Central Water and Power Commis-
sion.

Cancellation of the Cotton Textile Consal-
tative Meeting to be held in Bombay
. /oo L8th July, 1970
3252. SHRI C. JANARDHANAN :
SHRI YOGENDRA SHARMA :
SHR1 CHANDRA SHEKHAR
SINGH ;
DR. RANEN SEN :
SHRI ISHAQ SAMBHALI :

Will the Minister of FOREIGN TRADB
be pleased to state :

(a) whether it is a fact that the Cotton
Textile Consultative meeting scheduled to be
held in Bombay oo the 18th-July, 1970 was
cancelled; and

(b) if so, the reasons therel_‘pr‘!

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and b). The meeting
was postponed as the Minister of Foreign
Trade cou'd not leave headquarters. Tha
mecting was subsequently held ja  New
Delhi on the 14th August, 1970,

Smt_l_m against Rhodepla

3253, SHRI €-JANARDHANAN:
SHRI JHARKHANDE RAI *
SHR1 DHIRESWAR KALITA :
SHRIRAMAVATAR SHASTRI :
DR. RANEN SEN :

Will the Minister “of EXTERNAL
AFFAIRS be pleased to sate :

. fon

(a) whether there has been & sharp rise
in Rhodesia's export despite United Nations
Security Council sanciions against the
break-away State §- - Cod
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** :(b) whether |t i8 afact that some countries
bave disregarded the United Nations sancti-
ons and are (rading with Rhodesia ;

(¢) if so, the pames of the countries
which maintain trade relations with Rhode~
sia ; and

(d) what steps Government propose to
take in United Nations to make the sancti.
ons effective ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
According 1o available information, toral
exports of Southern Rbodesia amounted
to 240 million Rhodesian dollars in 1969, as
opposed to 195.1 million Rbodesian dollars
in 1968 (Rhodesian dollare=].40 US
dollars). :

(b) and (c). South Africa and Portugal
continue to be the main trading partaers of
Southern Rhodesia.

(d) lndla is working in collaboration
with other like-minded goveraments in the
United Nations to find ways and means to
make sanctions more effective and is closely
following the work of the Sanctions Com-
mittes of the Security Couacil.

"Crash Programme for Boosting Indla's
Exports

SHRI C. JANARDHANAN :
SHRI1 ESWARA REDDY :
SHRI DHIRESWAR KALITA :
SHR1 YOGENDRA SHARMA :
SHRI INDRAJIT GUPTA 1

1254,

Will the Miolster of POREIGN
TRADE bd plcased to state :

(a) .whether it is a fact that the crash
programme for boosting India’s - exports
launched in last December h.u not met
with much success ;

(b) If so, the reasons therefor ;

. (¢) the aetual perfomneeolum
4incs December, 1969 ; and
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(d) tho steps taken to ensure effective
implementation of the crash programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir. -

(b) Does not arise,

(c) Total exports from December
1969 1o March 1970 showed a rise of 9.9
per cent over those in the corresponding
period of the preceding year as compared
toa rise of 0.9 per cent during April-
November, 1969 as compared to the same
period of the preceding year,

(d) The steps taken by the Goverament
to achieve effective implementation of the
Crash Export Programme have been indi-
cated in reply to part (b) of the Lok Sabha
Unsrarred Question No. 456 laid on the
Table of the House on 29-7-1970,

Strike by Employees of Ceatral Cotln'
Industries Emporlum, Delhl. :

SHRI ESWARA REDDY :
SHRI C. JANARDHANAN ;
SHRI YOGENDRA SHARMA:
SHRI INDRAJIT GUPTA :
DR. RANEN SEN :

3258,

Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether the employees of the
Central Cottage Ilndustries Emporium,
New Delhi had gone on strike recently
for three hours in support of their
demands ;

(b) ifso, the domands put - forward
by the employees ; .

(c) whether these demands have been
considered by the authorities ; and

(d) if so, the decisions taken thereon ?
THB ‘DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN -“TRADE
GHRLRAM SEWAK) :.(a) Yop, Sk, ~
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='(b)4o (d), While: no demands were
put forward in writing, it transpired that
the strike was due to the transfer of on:
employee from one Section of the Emporium
to the other. The trapsfer order was
rescinded.

Power Shortage in Delhi

3256, SHRI CHANDRA SHEKHAR
SINGH :
SHRI1 C. JANARDHANAN :
SHRI RAMAVATAR
SHASTRI
SHRI JAGESHWAR YADAYV:
SHRI ISHAQ SAMBHALI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Delhi is
being threatened with a power famine ;

(b) if so, the reasons for the threatened
famine ; and

(9) what steps have been taken to avert
the famine ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR PRA-
SAD) : (a)to (c), Because of the need of
conserviog waters in the Gobindsagar Lake
of the Bhakra Complex due to poor in-
flows, the rupply of power from the Bhakra
Complex in the Northern Region has been
reduced, In order to afford maximum relief
to the Bbakra System, the Delhi Electric
Supply Undertaking have reduced their off-
take from Bhakra snd are also pumping
back into the Bbakra System, energy from
their thermal stations, Apart from restricts
ing consumption of power for decorative
pon-essential purposes like fountains cic,,
thezs is no shortage of power in Deihi,

WTCA-HYWRY TTX TR SqTHT
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Placing of Department of Intelligence
under Ministiry of Home Affairs afier
Cabinet Reshuffle

328, SFRI RAN; KISHAN GUPTJ\;
_ SHRI KAMALNAYAN BAJAJ :
SHRI S, C. SAMANTA :

Will the PRIME MINISTER be pleased
to state :
. .(s) the rcasons for scparsting the
Depariment of Intelligence from the Ministry
of Home Affairs at the time of Cabinet
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reshuffle and again putting it under the same
Ministry after the reshufflc ; and

(b) whether there were any complaints
against the former Minister of Home
Affairs and if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND  MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) ; (a) The Intelligence Bureau
bas not, in any way, been affected by the
recent changes ; it was, and continues to be,
under the administrative control of the
Ministry of Home Affairs,

(b) No, Sir,

India's Particlipation in Trade Fairs
Abroad

RAM KISHAN GUPTA ;
SHRI S, C. SAMANTA :

3259,

Will the Minister of POREIGN TRADE
be pleased to state :

(a) the impression India has gained as
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a result of participation in trade fairs abroad
and in what way this impression is being
utilised to India's gain ;

(b) in how many trade fairs India has

" participated in the year 1970-71 till now and

the programme for the coming petiod, if
any ; and :

(c) the sums of money spent so far on
account of India’s participation in them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) India’s paricipation
in International trade fairs and ‘exhibitions
has served to underline the progress made
by the country in the economic and indus-
trial field. This 13 being systematically
utilised to accelerate the tempo of our
export drive. These participations, however,
will bave to be viewed as a loog term
investment, the results of which canbe
gauged over a period of time.

(b) and (c). The requisite information
is given in the statement below,

Statement

S. No. 'Name of the Fair amouni Eeniyptil now
Indian currency Foreign exchange
1 2 3 4
Rs. Rs.

1. Expo'70, Osaka (Japan)—15.3.70 to 10,94,846 33,82,453
13.9.70.

2. Milan Ioternational Fair, Milan e *75,000
(Italy)—14.4.70 to 25.4.70.

3, Cairo International Fair for Industry, b *3,00,000
Cairo (UAR)—2.5.70 to 22.5.70.

4. Barcelona International Samples Fair, 20,031 1,97,087
Barcelona (Spain)—3.6.70 to 14.6.70.

5. Poznan Ipternatiopal Trade Fair, 12,477 1,46,361
Poznan (Poland)—14 6.70 to 23.6.70.

6. Djakarta International Fair, Djakarta 31,472 1,70,972

(1ndonesia)—13.6.70 to 3.8.70.
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1 2 3 4
Rs, Rs,
7. Nationa! Agricultural and Trade Fair, ¥ *50,000
) Dar-es-Salaam (Tanzania)—3.770 to
1.1.70,
8, Indian Exhibition, Kuala Lumpur 30,526 3,51,3'91

(Malaysia)=7.7.70 to 21.7.70.

"9, VI Bogota International Fair, Bogots 38,149 *3 80,000
* (Colombia)—10.7.70 to 26.7.70.

10, Izmir International  Fair, lzmir
{Turkey)—20.8.70 to 20.9.70.

11, Partners for Progress Exhibition, Berlin
(W. Germany)—25.8.70 to 30 8.70,

12. Damascus International Fair, Damascus
(sm-}-—zs.uo to 20 9.70.

‘13. Indian Exhibition, Singapore—26.8.70
to 9.9 70.

14, St. Erik's International Fair, Stockholm
(Sweden)—2.9.70 to 13. 9.70,

* Represents amouants provided for.

** The total amount provided for in Rupee currency fi |
Darecs-Salaam Fairs, was Rs. 1,75,000, p rrency for Ml an, Cairo and
15, Vienna International Fair, Vieona

(Austria)—6.9.70 to 13.9.70,
16. Zagreb International Autumn Fair,
Zagreb (Yugoslavia)—10.9.70 to 20,9,70,
17. Interpational Trade Fair, Oklshoma
(USA)—26.9.70 to 4.10,70, -

18- Texas State Fair, Dallas (USA)—
10,10.70 to 25,10.70,

19, Bucharest International Fair, Bucharest
(Rnuunia]-—lz.lo‘?(l to 24.10.70,

20, Indian Exhibition, Suva (Fiji Islands)—
November, 1970,

21, Ghana International Fair, Accra

(Gblnl}-l 2.71 to 14,2,71.

Indian Exhibition, Kuwait—February/

March, ‘1971, '

Prankfurt Spring Fair, Frankfurt

(W. Germany)—March, 1971,

Ideal Home  Exhibition, London

(U.K.)—2.3.71 to 273,71,

Leipzig Spring  Fair,  Leipzig

(E. Germany)—14,3.71 10 233,71,

2 82 BB



113 Written Annoers

Delay In the Commissloning of
Rajastban Atomic Power Plant

3260, SHRI BABURAO PATEL : Will
the PRIME MINISTER be pleased to state :

(8) the reasons for delay in the com-
missioning of the Rajasthan Atomic Power
Project from the scheduled end of 1969 to
mid 1971 ;

(b) whether it is a fact that the fire
which destroyed the project's dome in 1967
was caused by Pakistani Agents workiog in
the Project ;

(€) the nmus'why no ioquiry has
been made in this regard ;

(d) whether it is also a fact that some
time ago an alien person came and photo-
graphed the project and till now the Intelli-
gence Burcau has not been able to find out
who be was ; and

(¢) reasons why such an important
project is not adequately guarded ?

THE PRTME MINISTER., MINISTER

OF ATOMIC ENERGY, MINISTER OF

HOME AFFAIRS AND MINISTER OF

PLANNING (SHRIMATI INDIRA

' GANDHI) : (a) The main reasons for

the delay in the commissioning of the first
unit of the Project are the followiog :—

(i) Delays in the delivery of equip-
ment by foreign as well as Indian
suppliers ;

Delay in receipt of designs from
the Canadian consultant arising
out of changes made in the light
of experience gained in the cons-
truction and commissioning of the
Douglas Point Station in Canada.

(i)

(b) and (c). The cause of the fire was
investigated by a Commitiee. There was
no evidence of the fire having been caused
by any foreigner.

(d) No, Sir. Government is not aware

SRAVANA 28, 1892 (SAKA)

Writtén Answers 114

of any such Incident.

_(e) Adequate
exist,

security arrangements

Pollitcal Sples In Soviet-Indla
Frieadship Organisations

3261. SHRI BABURAO PATEL : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to siate :

{a) whether it is a fact that some of
the members in the 40 Soviet-India Friend-
ship Socictics in India and elsewhere belong
to Sov.et spy organizalions like the KGB
and the GRU ; and

(b) if so. steps taken by Government
to keep “Friendship™ socictics free of polii-
cal spies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Govenment bave no sucn iofurmation.

(b) Does not arise.

Recommendations made by Coart of
Eoquiry on H. F. Mark Aircraft
Crash near Bangalore

3262, SHRI N. R. LASKAR :
SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI MAYAVAN :
SHRI KOLAI BIRUA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is & fact that the Union
Government is consicering urgently follow
up action 10 implement the recommenda-
tions of an expert committee which enquir-
ed 'nto the crash of the proto-type of the
H. F.—24 Mark-H aircraftt pear Bangalore;

(b) if so, the number of recommenda-
tions of the Expert Commitiee which bave
been implemenied ; and

(c) the number which are still npder
copsideration ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI P. C.

"SETHI) : (#) to (c). Follow up action on the
recommendations of the Board of Investiga-
tion has been initlated, A number of recom-
mendations have already been accepted and
a few also implemented. Aciive copsidera-
tion is being given in regard to the imple-
meptation of the remaining recommenda-
tions, which are of a technical pature.

Dislogue with China

3263. SHRI N, R. LASKAR !
SHRI NARAYANAN :
SHRI DHANDAPANI :
SHR1 MAYAVAN :
SHRI KOLAI BIRUA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Union Goveroment bave
réceived apy written communication afier
friendly observation which Mr. Mao-Tse-
Tung made about India on May Day ;

(b) if so, what arc the contents of
communication ;

(¢) if not, whether India had approa-
c¢hed China in view of this observation ;
and

(d) if so, whether Government is consi-
dering tostart a dialogue with China as
there is a change of attitude by the Chinese
leaders towards India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) Does not arise.

(c) and (d). Government of India
bave always kept the possibility of a dialo-
gue in mind.

Production of Avro-748

3264, SHRI N. R. LASKAR :
SHRI DHANDAPANI ;
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SHRI MAYAVAN :

SHRI NARAYANAN :

SHRI KOLAI BIRUA :

Will the Minister of DEFENCE be
pleased to state :

(8) whetber it is a fact that his Minis-
try has decided to make the Avro-748 air-
craft more versatile by making certain
modifications in its body structure ;

(b) if so, the main reasons for this
proposal ;

(c) whether that will involve structu-
ral changes ; and

(d) what wlil be the changes and how
far those changes will help the Aircraft ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI P. C. SETHI) :
(a) to (d). HP-T48 aircraflt at present
being mapufactured at Kanpur is mainly a
passenger carrying aircraft. The question
of introducing certain modifications in the
aircraft to make it suitable as a freighter
is under consideration, The modificalions
contemplated will involve some changes in
the body structure of the aircraft,

Utllisation of Construction Equipment
at Major Hydro-Electric Projects

3265, SHRI VIRENDRA KUMAR
SHAH 1 Will the Minister of IRRIGATION
AND POWER be pleased to state :

(8) whether a Committee of Ministers
which collecied - information about the uwti-
lisation of equipment in 18 major hydro-
eleciric projects in lndia found that the
utilisation was over 50 per cent in only
six projects, whereas it varied between 25
apd 50 per cent in pipe others and below
25 per cent in the remaining three ;

(b) whbether it is a fact that earth-mov-
ipg and construction equipments in the
above projects valued at Rs, 360°00 crores,
over 65 per cent, valued at Rs. 234,00
crores were lying idle according to surveys

ducted by independent bodies ;
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(c} if so, the reasons for allowing
waste of equipment and spares ; and

(d) the steps which have been taken
or proposed to be taken to dispose of the
surplus stocks or to utilise them 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The total value of construction
equipment in irrigation and power sector
is about Rs. 100 crores, According to the
census taken for the period ending 3lst
December, 1969, 279% of the construction
machinery in major irrigation and power
projects was lying idle for want of spares,

(¢) and (d). There are two catego-
ries of idie equipment with irrigation and
power projects :

(i) thoss in good condition and which

are surplus to requirements ;

those under repair or owverhaul
and which are awaiting spare
paris.

(ii)

In respect of equipment in category
(i) action is taken to divert the equipment
to otber needy irrigation and power pro-
jects in  the country, In respect of
category (ii) special releases of for-
cign exchange have been arranged to
expedite import of spare parts. The Com-
mittee of Ministers which was constituted
to recommend measures for the elimination
of delays in the procurement of spare parts
for construction equipment has recently
submitted its report to the Goveroment of
India, This report would be considered at
the forthcoming Conference of State Minis-
ters of Irrigation and Power proposed to
be held at Ootacamund in the last week of
September, 1970, In the meantime, action
bas already 'been taken in the conmcerned
Departments of the Government of India
to study the recommendations.

Linking of Brahmaputra with Ganga

3266. SHRI B. K. DAS
CHOWDHURY :

SHRI OM PRAKASH TYAGI :

Will tbe Minfster of IRRIGATION AND
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POWER be pleased to state -

(a) whether Governmet have formula-
ted any scheme to connect the Brahmaputra
with Ganga through Assam, West Bengal
and Bihar ;

(b) whetber the proposed scheme will
give enormous benefits in various ways as
claimed by many experts, particularly ig
the Eastern Region of India ; and

(o) if so, when the scheme will take it
final shape and if not, the reasons thereof 1

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Hon. Member
is presumably referring to the Tista Multi-
purpose Barrage Project previously investi-
gated by the Central Water and Power
Commission. The further investigations on
this scheme are being continued by the
Government of West Bengal.

The Central Water and Power Commis-
sion scheme envisaged the construction .of a
3,070 f1. long barrage across the river “Tista
in West Bengal, with two main canals
taking of from either side of the river and
linking with the Brahmaputra on the left
side and the Gaoga (near Farakka) on the
right side. Besides providing navigation
facilities the project would afford the bene-
fits of irrigation to an arca of 228 Jakh
acres (CCA) in the States of Bihar, West
Bengal and Assam. Hydro-power genera-
tion to an extent of 64 MW (firm ,power)

“would " dlto” Be developed at the power

honses located at the principal falls along
the main canals, As the estimated cost of
the scheme was of the order of Rs. 357
crores, the scheme will have to be imple-
mented in suitable phases, with irrigation as
u first priority.

(c) The Goveroment of West Bengal
are preparing the report relating to the
I Phase of irrigation and this will be
scrutinised by the Central Water and Power
Commission for being considered by the
Technical Advisory -Committes of the
Planning Commissions.
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Export and Import Trade with Tiiwan,
Israel, South Vietnam and
South Korea

3267. SHRI KANWAR LAL GUPTA :
Will the Minister of FOREIGN TRADE
be pleased to state 1

(a) how much export or import has been
made by India with Taiwan, Isracl, South
Korea and South Victpam io the last one
year ;

(b) the details of the representations
received from these Governments in the last
one year regarding their difficultics in
baving more trade with India ;

(c) the action taken by Government
thereon ;

(d) the steps Government propose to
take to liberalise the trade with these coun-
tries ;

(¢) whether Government have mads
any assessment 88 to what commodities can
be exporied 10 these countries from lndia ;
and

() if so, the detalls thereof ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) :

AUGUST 19, 1970

(») (April 69—March 1970)
Import from Exports to
(Lakh Rupees)
Taiwan 41.0 177.8
(China Republic)
Israel 96 757
South Korea 61.0 584.2
South Vieinam neg. 91.2

{(b) No representations have been
reccieved from the Government of these
couniries during the last year regarding
difficulties in baving more trade with India.

(c) Does oot arise.
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(d) to (f). There are no restrictions
on trade with these countries and hence
the question of liberalisation does not arise.

Loss focurred on Cotton Trade

3268. SHRI KANWAR LAL GUPTA
SHRIJ. B SINGH :
SHRI SHARDA NAND :
SHRI RAM AVTAR SHARMA. :

Will the Minister of FOREIGN TRADE
be pleased 10 state :

(a) whether it is a fact that Govern-
ment incurred heavy losses on cotton trad
io the past ; and

(b) if so, how much and the steps
Government proposs to take to ensurs that
0o loss is ipcurred in fulure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The infor-
mation is being collected and will be laid
on the table of the house.

Curbs on Indians In Forelgn Countries

3269. SHRI KANWAR LAL GUPTA:
SHRI J. B. SINGH :
SHRI SHARDA NAND :
SHR1 RAM AVTAR SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased state :

(a) pames of the countries whers some
curbs have been imposed on Indians for
trade, profession eic. or on their enury ;

(b) the approximate number of Indians
residing In those countries and the reasons
why such restrictions have been imposed in
those countries ;

(¢) names of the countries where agree-
ments have been reached on this problem
but are not belog fully implemented ; and

(d) what steps Government have taken
to eosure that Indians are not barassed in
these couniries T

i
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THE DEPUTY MINISTER IN THE
MINISTRY OE EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) As
far as the Government of India is aware,
in the following countries measures have
been brought into effect in varying degrees
restricting the role of non-nationals in the
matter of trade and employment ; —Burma,
Ceylon, Ghana, Hong Kong, Kenya,
Malawi, Malaysia, Sierra Leone, Singapore,
Somalia, Tanzania, Uganda, UK, People’s
Republic of Southern Yemen Zambia,

Persons of Indian origln domiciled in
these countries but who have not acquired
local citizenship are among those non-
nationals affected.

(b) Information on the number of
Indian npationals residing in the above-
mentioned countries is given in the attached
statement,

The measures taken are in pursuance
of the policy of the Governments concerned
to provide for greater participation by their
own natiopals in trade and employment.
All  non-nationals, irrespective of their
natiopality or ethpic origin, are affected.

(¢) Nil.

(d) Measures mentioned above do not
in themselves amount to bharesment. The
interests of Indian pationals are adequately
looked after by our Missions.

Statement

Estimated Nomber of Indian Natiopals
Residing in the Countries

Name of the country No, of Indiap

nationals
Burma 65,000
Ceylon 35,000
Ghana 1,800
Hong Kong 2,500
Malawi . 200
Malaysia . 161,000

SRAVANA 28, 1802 (SAKA)
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Aden (People's

Republic of

Southern Yamen)... 1,000
Sierra Leone 430
Singapore 25,000
Somalia 1,200
Tanzania 3,000
Uganda 1,600
U. K. 200,000
Kenya 1,000
Zambia 1,200

Uniform Electric Rates for Agricultural
Purposcs In all States
3270. SHRI ESWARA REDDY :

SHRI K. M. MADHUKAR :

SHRI MANIBHAI J, PATEL :

SHRI DEVINDER SINGH
GARCHA :

SHRI SARJOO PANDEY :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI JAGESHWAR YADAY :

Will the Minister of IRRIGATION
AND POWER be pleased to state ;

(2) what efforts have been made to
bring about uniformity in electricity rates
in all the States for agriculiural purposes ;
and

(b) what progress bad been made in
this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a)
and (b). The rates for power supply for
agricultural use vary from State to State
duc to variation in the capital cost of
geoerating plant, in the cost and the extent
of transmission lines, in cost of labour,
i cost of transport facilities, in local tax
and variation in the extent of power
development, and integrated operation of
the grid, It is the aim of Government to
ensure initially that there are uniform tariff
rates in cach State for each category of con-
sumers and ultimately, uniform rates for
the country as & whole. Uniform rates for
powsr supply for agricuitural use bave besa
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progressively adopted so far within the area
of supply of all the Siates with the excep-
tion of Nagaland and Orissa.

Export of Tobacoo

3271, SHRI ESWARA REDDY 1
SHRI DHIRESWAR KALITA
SHRI INDRAJIT GUPTA :
SHR] JAGESHWAR YADAYV :

SHRI LATAFAT ALI KHAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there has been a fall in
tobacoo export in the current year ;

(b) ‘if &0, the extent of fall registered ;
() the reasons therefor ; and

(d) the steps taken to boost up export
of, tobacoo }

~ THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (2) Yes, Sir.

(b) Exports of unmanufactured tobacco
during Jan-Jupe, 1970, as per provisional
figures, were 2B56 tonnes, as against 3244
toones during the corresponding period
in 1969,

(c) Lesser quantity of tobacco avail-
able for export due to short crop this year.

. (4) Neceasary steps are being taken to
increase production of exportable varloties.

m up of a Speclal Alloy Steal
Plant at Kanpur

3272, SHRI S. M. BANERIJEE : Will
the Minoister of DEFENCE be plcased to
sate

(a) whether special alloy steel plant at
Kanpur bas been set up ; and

- (b) if not, the reasons for its delay
and amount warmarked for such Plan ?

AUGUST 19, 1970
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THE MINISTER OF STATE (DEFENCE

PRODUCTION), IN THE MINISTRY
OF DEFENCE (SHRI P,C. SETHI)1
(a) No, Sir,

(b) A Prelimioary Project Report
prepared by the Central Engineering and
Designs Bureau of M/s Hindustan Steel
Limited, was received in the Ministry in the
first week of July, 1970 and is under exa-
mination. The Project would cost approxi-
mately Rs. 40 crores.

Benefits ef Pay and Provident Fund
to Civil Servants who jolned
Mllitary durlog Emergency

3273, SHRI S. M. BANERIJEE: Will
the Minister of DEFENCE be pleased to
‘siate )

(a) whether the orders of the Ministry
of Defence vide their Memo. No. 1/463f
D (Pay/Services) date the 20th March 1963
and Annexures I, 11 and [1[ thereto as also
the orders contained in Ministry of ‘Home
Affalrs  Memo. No. P.35/1—62..
Ests (B) dated 4.12.1962, regarding lien, pay
and provident fund were applicable to Civil
Government servants who joined the Mill-
tary Service during the last “Emergency™ ;

(b) if so, whether C. G.D. A. bas
refused 1o calculate subscriptions and
Goveroment contributions towards ihe Con-
tributory Provident Fund of Civil Govern-
ment servapts on the basis of their emolu-
meots drawn, while in Military service, in
spite of the orders contained in Annexure
Il to the Memorandum mentioned in (8)
above ;

(c) if so, the reasons for the same and
whether Government will consider this
matter and issue pecessary instruciions to
C. G. D. A. to pay the Contributor pProvi-
dent Fund Money to the Civil Government
servants according to the orders contained
in Aonexure I1I of the Memorandum men-
tioned in (a) above ; and

(d) if s0, when ?

THE MINISTER OE STATE IN THE
MINISTRY OF DEFENCE (SHRI
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NARENDRA SINGH MAHIDA) 1 (8) to
(d). Attention is lovited to the answer
given to Unstarred Question No. 7908 on the
29th April, 1970. The matter is still under
consideration of the Government.

Construction of Helipad for Landiog
Helicopter In West Bengal on the
Occasion of P. M.'S. visit to
Bankura

3274. SHRI JYOTIRMOY BASU :
SHR1 GANESH GHOSE :
SHRI MOHAMMAD ISMAIL :
Will the Minister of DEFENCE be
pleased to state :

(a) whether a special Helipad to faci-
litatc the landiog of a Helicopter was cons-
tructed with the help of the Army at
Bankura, West Bengal, on the occasion of
Prime Minister's visit to that place on 15th
June, 1970 ;

(b) if so, the expenditure incurred in
this connection and which authority bore the
cost ; and

(c) why it became necessary to cons-
truct & helipad for Prime Minister’s visit to
Bankura ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (l} No, Sir.
(b) and (c). Do not arise.

Increase In Rates of Power by Calcutta
Electric Supply Corporation

3275. SHRI JYOTIRMOY BASU :
SHRI B, K MODAK ;
SHRI BHAGABAN DAS :

Will the Minister of IRRIGATION

AND POWER be pleased to state :

(a) whether itis a fact that the Cal-
cutta Electric Supply Corporation recently
sought the permission of Government to
enhance the ratcs by 10 per cent for supply-
ing power to certain categories of consu-
mers ;

SRAVANA 28,1802 (54 EA)
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(b) If so, the datails thereof ;

(c) arguments advanced by the Com-
pany in support of their demand ; and

(d) the reaction of Government there-’
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). Under the sixth
Schedule to the Electricity (Supply) Act,
1948, the licencee shall so adjust his charges
for the sale of electricity that his clear pro-
fit in any year of account shall not exceed
the amount of reasonable return prescribed
in this Schedule, For enhancing the charges
for the supply of electricity the licancee is
required to give anotice in writing of not
less than 60 days to thoe State Government.
The Calcutta Electric Supply Corporation
(CESE) give a notice in March, 1970, to
to State Government for increase in rates
to enable them to earn the statutory reason-
able return by additional revenues to the ex-
tent of Rs. 356 lakhs in 1970-71, The State
Government considered the matter and per-
suaded the C.E 5.C. to accept a revised rate

structure  which would epable the
CESC to earn additional reveaue to
the extent of Rs. 290 lakhs in 1970.71,

The CESC  have accordingly in-
creased the High Teosion Industrial rates
by 13.4%, rates for low-tension industrial
consumers by 15.3%. rates for mixed busi-
ness and domestic purposes by 5.5%. The
CESC has incurred increased expenditure
because of enhancement of rates by D V.C.
and West Bengal State Electricity Board in
respect of their bulk supply of power to
CESC and increases in the wage bill due to
wage agrecments aod additional employ-
ment.

American Middle-East Peace Proposals

3276. SHRI PRAKASH VIR SHASTRI:

SHRI YAINA DATT
SHARMA :

SHRI SHIVA CHANDRA JHA :
SHRI BEDABRATA BARUA :
SHRI BAL RAJ MADHOK :
SHRI JAI SINGH :
SHRI MANIBHAI J. PATEL :
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SHRI DEVINDER SINGH
GARCHA :

Will the Mipister of EXTERNAL
AFFAIRS be pleased to state ;

(s) whether it is a fact that U.S. A.
has made certain proposals for peace in
West Asia ;

(b) whether it is also a fact that these
proposals have also been transmitted to the
Government of India ; and

{c) it 80, the reaction of the Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
SHRI SURENDRA PAL SINGH) 1 (a) Yes,
sir.

(b) Yes, Sir.

(c) The Government of India welcomes
the recent steps taken for the relaxation of
tension in West Asia. The Government
believes that the implementation, in full, of
the U. N, Security Councll Resolution of
November 22, 1967, is essential for the esta-
blishment of a just and lasting peace in West
Asla,

Constroction of Flood Cantrol
Reservoir on Ajoy River

SHRI DHIRESWAR KALITA :
SHRI K, HALDER :

DR. RANEN SEN :

SHRI1 ISHAQ SAMBHALLI :
SHRIJ. M BISWAS :

mn.

will
AND POWER be pleased to state ;

(a) whether Dr. K. N. Basu, the
former Director of the River Research nsti-
tute has stated recently that unless flood
Control Reservoir was constructed on the
Ajoy River, the bepefits from the Farakka
project might prove illusory ; and

(b) if so, Government's reaction there-
o

AUGUST 19, 1970
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD)!
(a) and (b). No such statement has come
to the notice of this Ministry.

Buffer Stock of Juts

3278. SHRI DHIRESWAR KALITA :
SHRI INDRAJIT GUPTA :
SHRI K. HALDER
DR. RANEN SEN :
SHRI J. M. BISWAS :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there is a proposal to
build a buffer stock of jute ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (2) There is no proposal
at present.

(b) Does not arisc.

Schemes for crealing Larger
Employment Potential during
the Current year of fourth
Plan

3279, SHRIS. R, DAMANI : Will the
PRIME MINISTER be pleased to state :

(a) the allocations made under different
heads for the current year of the Fourth
Plan ;

(b) the priority schemes to be taken up
which bave larger employment potential and
their details ; and

() whether any national scheme is be-
ing considered for generating more employ-
ment opportunities ; and if so, the details
thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Tbe document on Annoal
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Plan 1970-7] giving the required information
will be laid on the Table of the House
shortly. :

(b) and (c). The schemes which bave
a larger employment potential and included
in the Anoual Plan for 1970-71 relate to
minor irrigation, soil conservation, rural
infra-structure including communications and
trapsport links, rural electrification, water
management, village and small scale indus-
tries, rural and urban housing, roads and
urban development., Special schemes have
been formulated for the benefit of small
farmers, agriculiural labourers, rural artisans
and 1o promote development of dry farming
and uodertake special rural works in
drought-prone districts.  Deiails about these
programmes bave been given in the Fourrth
Five Year Plan (1969-74) document and in
the document entiiled **Towrads Growih wirth
Social Justice” presented with the budget
papers for 1970-71. Schemes of assis ance
for self-employment bave also been under-
taken by the S.ate Bank of India and other
Commercial Banks and some State Governe
ments, Indian Oil Corporation and the Ferti-
lizer Corporation of India.

Indla's exporis and Imports

3281, SHRI S. R. DAMANI : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(8) the tread in India's export and
impors duriog the first 6 moaoths of 1970
and how they compare with the figures for
the corresponding period of 1969 ; and

(b) the items in which there is increaso
or declioe and the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The totel exporis
from India during the first &6 monihs of 1970
amounied to Rs. 714,06 crores as against Rs,
653.09 crores during the same period of 1969,
‘Total imports inio India during the same
periods amounted to Rs. 8468 crores and
846 B crores, respectively.

(b) Two statements showing the in-
crease and decline in exporm and imports
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for the first four months for which commo-
diry-wise statistics arc available so far aré
laid an the Table of the House. [Placed in
Library. See No, LT—4008/70]

While it is not possible in reply toa
quesiion 1o account for the rise or fall in
the exports of each product, broadly speak«
ing, it may be stated that increases in ex-
ports have occurred where domestic supply
and external demand conditions have been
favourable and vice-versa, Goveromeot's
policies are direct towards promoting exports
so as to reach the targets,

Long-term Trade Agreement with
U,S.S. R.

3282, SHRI SITARAM KESRI: Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Goverament have under
consideration plans for a new long-term
trade agreement with the Soviet Union ;

(b) if so, the reasons for a fresh agree-
ment ; and

(c) the impact of the new agreement
on the relations between the two nations ?

THE DEPUTY MINISTER IN THE
MINISIRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c) The
current Trade Agreement between lndia and
Soviet Union which was signed on 10th
June, 1963 is valid upto 3lst December
1970 on'y. Hence negouiations are in pro-
gress for coocluding the long-term Trade
Agreement between (wo-couatrics for the
period 1971-75. It is expected the agree-’
ment will not only promote further steady
growth of two-way trade exchanges but also
bring about progressive diversificati in
the commodJity composition,

Supply of Mircge Alrcraf: by Fraoce
to ludia

3283, SHRI S, S. KOTHARI : Wil
the Minister of DEFENCE be pleased to
state :
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() whether it isa fact that France
wan nrepared to supply Mirage Aircraft to
India ;

(b) if so, whether India purchased
such planes from France during the last two
and half years ; and

(c) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) Yes.

() No.

(¢) With the Re-equipment Plan as
firalised and other arrangements which had
been made, it was not considered necessary
to go in for a new type of plane.,

Ex; ort of Cotton, Rice and Rock
Phosphate 10 U. A, R.

3284, SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE be
pleased to state :

(8) whether any agreement has been
signed with the Uniied Arab Republic
Gevernment for the supply of cotiomn, rice
and rock phosphate to India ; and

(b) ifs0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
RAM SEWAK) : (a) Yes, Sir.

(b) The Trade Agreement between
the two countries, envisage exports from
UAR to India of Cotton, Rice, and Rock
Phosphete durirg the pericd 1.7 1970 10
30.6.1971 of approximelaly Rs, 38.39 crores.
A lhitle over B0% of the value would be
covered ty exports of cotton. Imports by
India of rice snd rock phospha:e are ex-
pected (o be of the same order s last
year.

Uti'iratlon o Con:troction Equipment
at Nagai waassgar ard Kosl Projects

3285, SHRI VIRENDRAKUMAR
SHAH : Wil the Minister of JRRIGA-
TION AND POWER be pleased 1o state 3
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(a) whether a Committee of Ministers
found that the equipment and spares worth
Rs. 244 crores and Rs. 39'15 lakhs, res-
peciivery, were lying idle at the MNagarjuoa-
sagar Project either because they were sur-
plus to requircrnents of because of some
deficiency ;

(b) whether the Commiltee also found
that about 75 per cent of equipment valued
at Rs, 48'5 lakhs was found 1o be lying
idle at Kosi Project ; and

(c) if so, the reasons for allowing
such waste of our scarce resources and the
steps taken either 10 dispose of the sur-
plus stocks or to utilise them 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD). (@) to (c). The Committee
of Ministers constiluted by the Govern-
meot of India to recommend measures for
the eliminaiion of delays in the procure-
ment of equipment and spare parts required
for irrigation and power projecis found, on
the basis of data collecied for the period
ending 31st December, 1969, that Rs. 244
ciores worth of equipment and Rs. 3915
Jakhs wor h of spare paris were surplus at
the Negarjunasagar Project, Rs. 48 5 lakbs
represcnting  75% of the equipment was
found surp.us at the Kosi Project. In res-
pect of the Kosi Project, out of 28 machi-
pes which were surplus, 10 were beyond
ccoromical repair and 11 were under re-
pairs. These 11 machines would be utilised
in desiltirg work of the canals of the project
In respect of the Nargarjunasagar project,
the construction work of the main dam has
been recenily completed in 1969, Action has
been taken by the project authorities in
repairing the machines, transferring surplus
equipment, disposing of equipment which
is beyond economical repair. For the
period cnding June, 1970, Rs &0 lakhs
worth of equ pment bas been retained for
mainienence and other contiouirg works
of the project ; Rs, 37 lakhs worth of
equipment has been trapsferred to other
projects snd Rs. 13 lekhs worth of equip-
ment has been disposed of. Tenders have
been invited for disposal of Rs. 15 lakhs
wortb of equipment which are beyond eco-



133 Written Answers

pomical repairs. For the balance equip-
ment valued at Rs, 119 lakhs, the matier
is being processed for disposal or trapsfer
of the equipment. Rs, 7 lakhs worth of
spare paris have been transferred 1o other
projects and the balance has been offered
to other projects. '

Assistance to States for River Valley
Projects outside Plan Outlay

3286. SHRI MANGALATHUMADAM:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) how much financial assistance
have been given to different States outside
the Plan outlay for the River Valley
Projects ;

(b) whether the Kerala Government
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slie the Plan outaly for the exp ditlous com-
pletion of certain projects ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No special assistance
outside the Plan outlay has been given by
the Goverament of India to River Valley
Projecis in any State in the current financial
year.

(b) Yes, Sir.

(c) The State Goverament have repre-
senied that the outlay provided in the
State budget for irrigation projects is inade
quate and have requested 'hat special assise
tance of Rs, 32257 lakhs be given as

bhave approached for more allocaiion out- follows :
Project Provision in State Special assistance
budget. requested,
(Rs. io lakhs) (Rs. in lakhs)
Kallada 10221 7079
Kuttiadi 5978 13288
Pamba 48 21 5179
Kanhirapuzha 3032 3640
Periyar Valley 3286 1714
Chiturpuzha 11'43 1357

The total costs of these projects as now
reported show wery large increases over
what was indicated last year., The State
Government have been requesied to exa-
mine in detail 1he reasons for such high
increases and finalise any changes needed in
their comstruction phasing in consuliation
with Central Engincers, before the matier
could be considered further.

Comprehensive Survey of Haryana's
Export Potential by Indian Insti-
tate of Forelgn Trade

3287. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER  SINGH
GARCHA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Indisn
Institute of Foreign Trade has formulated a
programme for a comprehensive survey of
Hauryaoa in order to determine the export
potential of selected commodities and
products ;

(b) if so, the details thereof ; and

(c) the number of commodiiies and
products indentified to be taken uo fof
survey and the pumber of manufaciuriog
units which will be covered under the
scheme for survey 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a and (b). Upon
a request received from the State Govern-
ment of Haryans, the Indian Instituie of
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Foreign Trade bas initiated work of a
comprehensive  survey on the export
potential of Haryana State. The overall
objective of the survey is the assessment
of 1he export potential of selecied agricul-
tural, ruperal and manufactured products
of Haryapa and suggesling cxpansion of
exports from the State. The tield work for
thc survey is in progress.

() 72 product groups which show
export potential are sel.cted to be covered
by the survey. 527 units eogaged in the
manufacture of these items have beep se-
lected for comprehensive overage.

Suggestion by Indian and Chinese
Businessmen of Hong Kong to form
a Joiot Company with the State
Trading Corporation to Promote
Sale of Indlan Goods

3288. SHRI MANIBHAL J. PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FORBIGN TRADE
be pleased to state :

(2) whether it is a fact that India and
Chipese businessmen of Hong Kong bave
approached the Government of India with
a suggestion to form a joint company with
the State Trading Corporation of India
to promote the sale of Indian goods in that
part of the world ;

(b) if so, whether Government pro-
poses to form a Dew company for this
purpose and if so, what would be the com-
postion of the company and what would be
ils paid up capital ; and

(¢) the time by which it would start
1

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (2) Indian and Chinese
businessmen of Hong Kong have spproa-
ched State Trading Corporation of India
for setupg up in Hong Kong a Tradiog
company jointly sponsored by 8. T. C. and
these busiressmen to promote exports of
Irdian g« ods in Hoog Kong and the mnelgh-
bouriog areas.
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(b) and (¢). The proposal is under
consideration,
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Indian Passport Roles and Madame
Binh's Visit

3290, SHRI M. L, SONDHI : Wil
the minister of EXTERNAL AFFAIRS be
pleased to state ;

(2) whether the visit of Madame Binh
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to India was in conformity with Indian
Passport Rules ; and

(b) if not, what sieps Government is
taking to ensure that in fuiure such viola-
tions of the law of land do not take place ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRL SURENDRA PAL SINGH) : (@)
and (b). This House has already been
informed in the Supplementary answers
following Question No. 364 on 12th August
1970 that Mrs. Binh was admitted into India
in eccordance with the provision of the
Foreigners Act.

Loss Sufferred by Indians in Saigon
as a Result of Mob Attack

SHRI M. L. SONDHI :
SHRI D. N, PATODIA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

3291.

(a) the loss suffered by members of the
Indian Coosulate and by Indian business-
men in Saigon who were subjected to mob
attack recently ; aond

(b) the steps taken by the Government
to safeguard Indian interests in Saigon and
to defend Indian pational interest and
honour ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
According to the information so far received
by the Government, no material loss has
been sufferred by staff of the Indian Consu-
late or Indian businessmen in Saigon.

(b) The Housc has already been in-
formed of the action taken by Government
in the statement made on July 29, 1970,

Allocation of Funds for Siul Project,
Himachal Pradesh

3292. SHRI -VIKRAM CHAND
MAHAJAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state
(he total amount earmarked for the cons-
truction of Siul project (Himachal Pradesh)
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for the year ending 30th December, 1970
and how much has already been spent and
what progress in construction work has been
made so far ?

THE DEPUTY MINISTER IN THE
MIMISTRY OF I1RRIGATION AND
POWER (SHR1 SIDDHESHWAR
PARSAD) : The provision made in the
budget for the Siul Project for the year 1970-
71 is Rs, 300 lakhs. The amount spent so far
is about Rs. 70 lakhs. Approach roads have
been constructed to different worksites and
a few residential quariers have also been
constructed. Further construction work is
in progress.

Manufactore of Computers by Electronics
Corporation of India

3293, SHRI G. VENKATASWAMY :
Will the PRIME MINISTER be pleased to
state -

(a) whether the Electronics Corporation
of India has drawn up an smbitious plan of
manufaciuring computers in the country ;
and

(b). if 80, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Electronics Cor-
poration of India Ltd,, have formulated a
major programme for the manufaciure of
computers within the country, Commercial
production bas already commenced of the
TDC-12, a second generation computer
developed at the Bhabha Atomic Research
Centre, Trombay. Development of more
advanced models using integrated circuits is
simultaneously being carried on, The output
of computers in terms of value is likely to
go up from Rs. 12 Jakhs in the current
year to over Rs. 5 crores in 1974-75,

Export of Coffee

3294. SHRI G. YENKATASWAMY :
Will the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether the Coffec Board has
launched a pew scheme to bold the price
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line of raw coffee secds in the International
market ;

(b) if so, the broad outlines of the
scheme ;

(c) the total export of coffee during the
year 1968-69 and upto June, 1970 ; and

(d) the amount of foreign exchange
earned during the period,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) Does not arise.

(c) and (d). The total exports of
coffee during the financial year 1968 69,
1969-70 and 1970-71 (upto June 1%70) and
foreign exchange carned were as follows :—
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under consideration.
examination.

This matter is under

Creation of Employment Opportunities
During Fourth Plan

3296. SHRI LOBO PRABHU: Will
the PRIME MINISTER be pleased to state ¢

{!) whether the Reserve Bank's figure
of a backlog of unemployment of 13 millions
at the beginning of the Fourth Pian and the
entry of 28 millions during the Plan is
correct ;

(b) if so, since the Fourth Plan will
create employment opportunities for 14
millions, what will Goveromen. do for the
27 million who will remain unprovided in
addition to 100 million under-cmployed ;

(c) why not a crash plan for missing
links of existing wvillage roads and for
restoration of water sources be prepared to
absorb 5 millions, which according to
made by the Engineer's con-

Financial Quantity Foreign exchange

year exporied carned

calculations
(in (in Rupees)
tonnes)

1968-69 28,741 17.96 crores
1969-70 32,383 19.62 crores
1970-71 8,113 6.67 crores
(upto June, 1970)

(Provisional)

Forelgn Embassies’ Accepting Uniform
Procedure for Running Cualtural
Ceatres

9295, SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state the names of the foreign
embassies who have accepled the terms and
conditions of the procedure evolved for
runaning foreign cultural centres.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)1 As
stated in reply to Starred Question No. 388
and Unstarred Question No. 2494 on 12th
August, 1970, Government would be willing
to discuss arrangements with foreign
missions, for the promotion of thier cultaral
activities within the general framework now

ference should cost 1250 crores ;

(d) since such State Employment will
create double or even four times as much
employment in the private sector, why
should Government ask the Reserve Bank to
finence State Plans on loans with a low rate
of interest and on long periods of repay-
ments ; and

(¢) why should not this proposal be
referred to the Commission on Unemploy-
ment ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

PLANNING (SHR]MATI INDIRA
GANDHI) : (a) to (¢). Ina note entitled
“Growth of Employment ; 1950-51 to

1968.69" prepared by the Division of Plan-
ning and Special Studies of the Economic
Department of the Reserve Bank of India
published in the December 1969 issue of
the Reserve Bank of Inda Bulletin, a figure
of 12.6 million bas been mentioned as being
the backlog of unemployment at the begin-
ning of Fourth Plan. This figure has pre-
sumably been derived on the basis of the
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estimate of unemployment at the end of the
Third Plan. as given in the Draft Owline
of the Fourth Plan (1966-71) published in
1966, and of the esiimates of the net addi-
tion to the labour force and the likely
employment generation during the three
Annual Plan periods (1966 67), as given in the
reports of the Study Group on Employment
and Training, and the Siudy Group on Wage
Policy, set up by the National Commission
on Labour., The basis for the estimates
pertaining to the Annual Plan periods is not
explaioed either in the Reserve Bank npote
or in the two Study Group reporis men-
tloned above. The basis for the figures of
28 million as the net addition to the labour
force and of 14 million as the likely addi-
tional emplopment generatton during the
Fourth Plan period, as mentioned by the
Hon'ble Member, is also not known.
Similarly, the basis for the figures of 27
million remaining unemployed at he end
of the Fourth Plan and of 100 million as
underemployed is also not known,

2. 1o the light of the findings of the
Commiuee of Experts on Unemployment
Estimates (Dantwala Committee) regarding
the deficiencies and limitations of the
earlier estimates, it has not been consi-
dered useful to artempt such estimates for
the Fourth Plan (1969-74).

3, The provision for roads in the
Fourth Plan is Rs. 871 crores—(Rs. 418
crores Central Plan and Rs, 453 crores
Statc Plans). The State Governments bave
been asked to set apart about 25 per cent
of their total outlay for rural roads., In
addivon Plan funds under other heads and
non-Plan funds are also expected o be
utilised for rural roads, In regard to
water resources, the following provisions
bave been made in the Fourth Plan, for
. surface and ground water development—

(Rs. crores)
(1) Major Irrigation 965
(2) Flood Control 122
(3) Minor Irrigation 516
(4) Rural electrification
and energisation of
Pumpsets 445
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In addition, institutional resources to the
extent of Rs_ 950 crores are also expected
to be available in agriculture from Agro-
Industries Corporations (Rs, 50 crores),
Land Development Banks (Rs. 500 crores),
Central Cooperative Banks (Rs. 150 crores)
and Commercial Banks J(Rs, 250 crores).
Out of this Rs, 950 crores, some amount
will be available for minor irrigation and
energisation of pumpsets,

4, Indrawing up the Fourth Plan,
as finalised, full account has been taken
of the assistance likely to be available from
the Reserve Bank of India, the nationalised
banks and other institutional resources, on
normal and concessional terms.

S. The terms of reference of the
Commitiee of Experts on Measures to
Tackle Unemployment set up by the Govern-
ment of India are wide eoough to take note
of all such suggestions as may be brought
before it.

Bao oa Export of Handloom Goods

3297. SHR1 LOBO PRABHU : will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the reasons for the ban on export
of Handloom goods :

(b) whether the ban has affected the ex-
port of a million yardsto U. S, A.; and

(c) the steps taken to bring these
goods in the category of handlooms for
which exemption has been granted 7 . .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) There is no ban on
the export of handloom goods.

(b) Does not arise,

(c) The matter is being tdken wp
with the USA authorities.
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Sale of Coffes by Coffee Depots

3298, SHRI LOBO PRABHU :@ Will
the Mioister of FOREIGN TRADE be
pleased to state :

(2) the current market price of coffee
powder and that fixed for the next six
months by the Board consequent on their
decision to sell coffese powder from their

Depots ;

(b) whether the increase in price do-
feats the very purpose of the scheme to keep
in prices down ;

" (¢) ‘whether priority will be given to
those who were engaged in making pow-
dered coffee for purpose of alieroative
employment in the Coffes Board Depots ;

(4) measures proposed to be taken to
prevent adulteration of powder and whethar
there will be a surprise analysis of the pro-
duct ; and

(¢) whether a Committee of Consumers
will be formed a every Depot to satisfy the
consumers preference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The current price of
Coffee powder in the open market is over
Rs. 6/-— per 3500 gms, Coffee Board’s
powder will cost Rs, 5/ — per 500 gms. till
December, 1970,

(b) No increase in price of coffee
powder is envisaged till December, 1970
even though the price of raw coffee sceds
may go up in the auctions.

(c) Such a situstion is not likely to
arise,

(d) The India Coffec Depots of the
Board prepare the blend powder for supply
through the Coffee Depots, Co-operative
Socicties and Super Bazars. The question
of adulteration does pot arise, However,
supervisory arrapgements cxist in  the
Board.

(s) Do, Slrj
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Nuclear Capabllity for Defence of India

3299. SHRI K. P. SINGH DEO : Will
the Miaister of DEFENCE be pleased to
state :

(a) whether attention of the Govern-
ment has been drawn to the views expressed
by the former Defence Secretary and some
retired Army Generals as reported by Indlan
Express dated the 8th June, 1970 regarding
need for India’s building up of a nuclear

cepability for defence against external
threat ; and
(b) if so, reaction of Gowmml in

regard thereto 7

THE M INISTER OF DEFENCE (SHRI
JAGIIWAN RAM) : (a) Yes, Sir,

(b) Government’s policy on the deve-
lopment of nuclear weapons has been ex-
plained to the House oo a number of occa-
sions, including in the last Session. That
policy remains unchaoged.

Stepping up of Repatriation of Indians
from Cley‘lu

3300, SHRI K. P. SINGH DEO : Will
the Minister of EXTERNAL AFFAIRS be
pleased to stale :

(a) whether attention of the Govern-
ment bas been drawn to the recent pronoun-
cements of the new Ceylonese Government
as reported in the Press regarding stepping
up of repairiation of the Indian citizens
from Ceylon ; and

(b) if so, the reaction of the Govern-
ment in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. Goverament have seen the Press
report.

(b) Both the Governments of India
and Ceylon are desirous of implementing
the Indo-Ceylon Agreement of 1964, and the
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-mecessary procedures have been drawn up.

- For the present, no major changes appear
necessary. However, the two Goveroments
are in constant consultation to emsure that
the Agreensent is implemented smoothly and
effectively.

Mititary Intelligence

3301. SHRI K. P. SINGH PEO : Will
the Minister of DEFENCE be pleased to
state .

(a) whether attention of Goverament
has been drawn to the article *Military la-
telligence® by a retired Major-General high-
lighting the inefficiency and failures of 1he
Inielligence Bureau, the gap beiween the
internal and external intelligence, and mak-

. ing certain suggestions in this regard ;
and

(b) if so, reaction of Government in
~regard thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGHWAN RAM) : Yes, (a) Sir.

() Government have no comments on

- -the personal views expressed by the author.

The arrangements for the colletcion, evalua-

tion and dissemination of intelligence have

been considerably improved and further in-

creasing the cfficiency of the system is a
continuing process.
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Indlan Delegation to ‘Non<Aligned Summit

3303, SHRI BENI SHANKER
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased 10 state ;

(a) whether the Prime Minister will
lead 1he Indian delegation to the non-gligned
summit opening in Lusaks, Zambia on 8th
September, 1970 ; and

(b) if so, the constitution of the dele-
gation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL - AFFAIRS
(SHRI SURLNDRA PAL SINGH) : {a)
Yes, Sir.

(b) Besides the Prime Minister, -the
delegation will include the Minisier of -Ex-
ternal Affairs, Foreign Secreiary,- Forelgn
Trade Secretary, Seccreiary to the Prime
Minister, other officers from the . Peime

,Mipister's Seccretariat and the Ministry of

External Affairs and certain of eur Ampbassa-
dors in non-aligned countrics. ]

Lrvigation Requirements of the Coantry-

.-3304,, SHRI BENI SHANKAR

. SHARMA : Will the Minister of IRR1IGA-

TION AND POWER be plefed 1o stae ;

(a) whether it s a fact that Judia has
receded from thie urgeocy.with-which; irrigs
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.tlon had been tackled in the first Five Year
Plan ;

(b) if so, the reasons therefor ;

(c) whether the present plans sought
extension of irrigation 10 45 10 50 per cent
from the présent 22 per cent whereas 1he
country would nerd a five fold increase in
the next 15 years according Lo <eriain esti-
mates ; and

(d) if so, the steps proposed to be
taken 10 meet the situation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (2) and (b). The outlay on maior and
medium irrigation projects has been grad-
ually increasing in the wvarious Pians, as
indicated below

Rs. in Crores

Pre-plan gxpenditure on

Pian Projects 80
First Plao 300
Second Plan 380
Third Plan 576

1%66-67 10 1968-69 429

An outlay of Rs. 857 crores had been indl-
cated in the Draft Fourth Plan. ln 1he final
Plan, this outlay has been increased 10
Rs. 953.8 crores by the Planning Commis-
. sion, io consuliativn with the Staie Govero-
ments, Substantial oullays have also been
.proposed io the Minor lrrigation program-
-me admpistered by the Minisury of Food
and Agriculiure.

(c) and (d). the gross arca that can be
irrigated from majr and medium irrigation
projecis, as well as minor irrigadion  works
is expecicd 1o be about 200 million acres,
j.e. about 52% of ihe gross sown areca,
The acruevement by the end of wg:-w [t}
" mssessed 10 be about 24%, which would rise
“to about 2¥% by be ead of tbe Founhb
Plan, ‘ .

..« 1t Is boped that the resources position
would permit much larger outlays i Lbe
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Fifih and subsequent Plans so that all the
remaining irrigarion potential can be brought
to use within 1wo or three Plan periods.

Maintenance and Trading of Personnel
of the lodian Nuvy

3305. SHRI BENI SHANKER
SHARMA ; Will the Minister of DEFENCE
be pleased to state :

(a) whether any steps are under consi-
deraiion 1o provide facilities for proper
mainienance end trainicg of personnel of
the Indian Navy ;

(b) if so, the details thereof ; and

(¢) the steps taken ia this direction
and 10 copsolidate the Navy's recent gains ?

THE MINISTER OF DEFENCE (SHR1
JAGJIWAN RAM) : (a) and (b). A res=
tricted pumber of Naval personnel are sent
abroad for having speciahised training, if
pecessary. These personnel form the oucleus
for training further batches in the coumtry,
Qur Navy is almost self-sufficient in training
of both officers and sailors,

(¢} Government have already approved
the seiting up of a special training complex
8t Visakhapainam and at Bombay and Goa
to cater for the efficient maintenance, ad-
mipistration and training requircd 10 operate
Naval ships and Naval air equipment recen-
tly acquired. Expeditous completion of
these schemes is being watched carefully.
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1 2 3 5 6
8 TET WM 2324 1658 889 713
9 HFIUST 1541 1188 939 766

10 g% 1967 1753 235 309

11 3grar 2695 2605- 642 469

12 9F 57¢1 5779 62 22

13 usEaE 2550 2296 716 519

14 afawarg 3594 3541 173 173

15 ST WRT 7412 7198 1679 1111

16 ofzaw am= 2714 2599 593 445

FT 45814 41782 11772 9618-

Regional Trade Liberalizations and
Monetary Cooperation among
Developed and Developing
Nations of the Regions

3312, SHRI HIMATSINGKA : Wil
the Mipister of FOREIGN TRADE be
pleased to state :

(a) whether-the ECAFE has recently
begun consuliations about the developing
countrics pians for regional trade liberali-
zations and monetary cooperation among
developing and developed nations ; and

(b) if so, the results so far achicved
and the precise nature and exient of India’s
paiticipation in these plants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). In pur-
suance of the decisions taken at the Third
Ministerial Conferenee on Asian Economic
Cooperation held in December, 1468, a
series of discussions have been held in the
forum of ECAFE and several studies have
been initiated. On the basis of these
discussions and studies, proposals have been
formulated by experis of ECAFE on trade
and monetary cooperation and circulated
to to member-Governments for preliminary
consideration.

2, An ECAFE Consultative Mission is
presently visiiing nantional capiials in the
region to assist in the consideration of these
proposals, ascertain the views of nationa
Government on ihkem, and clarify the
teachnical issues involved, The Mission
visited New Delhi from August 8, 1970 to
August 12, 1970. It was headed by Pro-
fessor Robert Triffin of Yale University.

PROPOSALS FOR REGIONAL TRAD-
ING ARRANGEMENTS

3, The main objective of the proposed
trading arrangemenis is (o promote econo-
mic development of the countries of the
region through expansion of imra-regional_'
trade by meeung, to the maximum exteot
possib'e, import requirements of member
countries with exportable surpluses of the
region.

4, During the discussions between the
ECAFE Mission and team of senior officials
of the Government of India clarifications
were sought on the details of the proposed
arrangemenis, It was suggested to the
Missicn 1hat measures should also be
adopted for siimulating production in
appropriate sectors and for development
of a commercial and transportation infra-
structure to support the trading arrange-
ments. It was emphasized that the arrange-
ments should be initiated on as broad a basis
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as possitle and should be mutunally beneficial
to all participating countries. To this
extent, ways and means should be devised
for harmonising sub-regional efforts with the
wider regional exercise. Specific difficulties
relating to exports of Indian producis to
Asian merkets were highlighied and it was
boped that the regional arrangements
would be able to provide adequate solu-
tions, It was pointed out that while pros-
pects are pot very encouraging in regard
to increased imports into India of capital
goods, further consideration could be given
to siepping up imports of intermediate
goods and raw materials.

PROPOSALS ON _REGIONAL MONE-
TARY COOPERATION

5. ECAFE's proposals on monetary
cooperation include (a) an Asian clearing
scheme and (b) an Asian reserve scheme,
Through the clearing scheme, accounts will
be mainiained of the transactions between
participating countries and the net credit /debit
position of each country vi.-avis the rest
will be calculated at regular iniervals,
The reserve scheme aims at providing dis-
cretionary credit 1o participating countries
in the light of their global payments
position.

6, Discussions with the ECAFE Mis.
sion on the monetary proposals involved
secking clarifications in regard to technical
details and exchanging ideas on the prirci-
ples of the 1wo schemes. It was impressed
upon the Mission that the scope of the
cleering scheme should include all iotra-
regional transactions beiween parnicipating
countries, It was emphasized that there
should be a clear linkage bziween proposals
for trade expansion and monetary coopera-
tion in the region.

FURTHER PROGRAMME OF WORK

7. It is expected that on the comple-
tion of its visits, the ECAFE Mission will
prepare final proposals op trade and mone-
tary cooperaison in the light of pational
views and concerns expressed to them.
The finanal pruposals would be considered
in the national capitals and later discussed
in a meeting of Govesrnment representauves
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and Central Banks to be held under tl.u.
auspices of ECAFE before the end of the

Yoar.-
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Alaknanda Tragedy

3313. SHRI SHRI CHAND GOYAL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Border
Roads Organisation had got ioformation on
the morning of July 20, that the road bet-
ween Badrinath and Chamoli had been
obstrucied by road blocks ;

(b). why_was not the traffic stopped
immediately and why was it allowed to
converge to Bela Kuchi ;

(c) why was pot the road uleared --
expeditiously ;

(d) whether it is a fact that the Border
Road staff wound up the days work at
4 P, M. and left ; and

(¢) whether any enquiry has been held
into the allegations of negligence ; if so,
with what result ?

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM) : (a) Yes,

(b) The civil traffic on Rishilkesh-
Joshimath road is controlled by the Siate
Police authorities. The traffic police at
Belakuchi was informed by an official of
the Border Roads Organisation on the
morning of 2)th July, 1970 about the slides
near Belakuchi. They were also informed
that these blockages would be cieared on
the same day by the aflternocon, It is under-
stcod telephone communication of the
traffic polic beiween Belakuchi and Joshi-
math had broken down.

(c) The clearance of the landslides was
taken up prompily, There were three
slides near Balakuchi. The one towards
Joshimath was cleared by 10.00 hrs. Of the
two slides towards Pipalkoti, one was
cleared by 14,30 hours.  The third slide
was also under clearance till heavy rain
interrupted the work, and though eforis
continued by men and machioes even there-

o vm
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after, the work had to be abandoned due
to rolling down of heavy debris and boulders
from above.

(d) The Border Roads staff continued
to work upto 18 CO his. when the work had
to be siopped as indicated in reply to
part (c).

(¢) A sepior officer was sent from HQ
DGBR to the area svon afer the occurrence,
His report shows that there was no laxity
on the part of the Border Roads staff in
clearing the road blocks,

Co-operative Steps to keep Indlan
Ocean Free from Nuclear Pollution
and War-like Activites

3315, SHRI MRITY UNJAY PRASAD
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the steps which are being taken by
the Goveroment of India and oiher Asian
countries including Mauritius to keep the
Indian Ocean free from puclear pollution
as well as from war-like activities of other
countries; and

(b) if so, the measures to be taken in
this connection collectively or otherwise and
bow many countrics are co-operating in
these efforis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA  PAL SINGH) :
(a) snd (b). Government of India are
in favour of making the Indian Ocean a
Zone of Peace’. Government propose to
exchange views on this subject with inter-
ested Governments during the Nob-Aligned
Summit Conference Scheduled i0 be held in
Lusaka next month,

Allotment of Land to Ex-Soldiers-of
Jhunjhunu in Rajastban

3317. SHR1 R. K. BIRLA : Will the
Minister of DEFENCE be pleased 10 siaie

(a) the number of cx-Jawans, who
bave served the Defence Forces, in Jhun.
Jhuou of Rajasthun and wbo are siuing

idie todey ;
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(b} what steps Governments have been
taking to improve their financial conditions,
particularly when the conditions bave
worsened due 1o contivuous drought in
this district ; and

(c) whether Government have a scheme
to give some land for cultivation to these
ex-soldiers who ere landless ?

THE MINISTER OF STATE IN THE
DEFENCE (SHRI
NARENDRA SINGH MAHIDA :{l) and
(c). The information has been called for
from the State Government and will be Jaid
on the Table of the House when received,

(b) Government have taken various
steps towards the resetilement of ex-servige-
men. The House has already been apprised
of them from time to time.
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Plans For Tackling Unempléyment in
the Country

__ 3320, SHRI D. N. PATODIA : Will
“the PRIME MINISTER be pleased to
- state 8

(a) whether it is a fact that she is
reported to have stated that the problem
of unemployment will not be there for long ;

tb) if so0, whether Government have
~any positive plans to tackle the problem ;

(c) - whether the plan  targets are
sought to be revised ; and
(d) if so, the details thereof ?-

THE PRIME MINISTER, MINISTER
""OF ATOMIC ENERGY, MINISTER OF
HOME ‘AFFAIRS AND MINISTtR OF
PLANNING (SHRIMATI INDIRA

" GANDHI) : (a) whi'e the Prime Minister
has not made any statement in the specific
terms set out by the Hon'ble Member, she has
on a. number of occassions made it clear
¥i}hat ‘unemployment is one of the scrious
probléms facing our economy and should,
therefore, b tickled with & sense of urgency.
Z'="{b) " The progrfatines of devolopment
incladed in the':Pourth Five Year - Plan,
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as well as other schemes such as rural works
pragramme which are outside the plan,
are cxpecied to generate  considerable
employment oppurtunities, Special deliber-
ations have recently been held with the
States. Steps have been taken continuously
to review the programmes to make sure
that the accent on expansion of employ-
ment oppurtunities is maintained.

(c) and (d). "It will be scen fiom the
IV Five Year Plan 1969-74, laid on the
Table of e House, that in recasting the
Plan enchanced provisions have been made
for certain Jabour intensive programmes.
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Cashew Corporation in Public Sector

3322, SHRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE bl
pleased to state :

(2) whether it isa fact that Govern.
ment have sct up a Cashew Corporation
in the public sector ;

(b) if so,the composition mdfuno-
tions thereof ; .

(c) the authorised and paid up capital
of the Corporation ;

(d) whether all the impons of raw
nuts will be canalised through the said
GCashew Corporation ; and

(¢) the date from which It would start
functioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) Details are being worked out, -

(¢) Authorised Capital Rs. 2--crores,
subscribed capital Rs. 50 lakhs.

(d) Yes, Sir,

(e) Itis difficult to indicate the exact
date, but the Corporation will start fune-
tioning _uhonly

Decrease in Staff in Indian Missiony
fn UK and US Embassies and
Increase In Staff In Soviet

Mission

3323, SHRI MAYAVAN :

SHRI DHANDAPANI :

SHRI KOLAI BIRUA :

SHRI P, K DEO :

SHRI K. P. SINGH DEO :
SHRIS. P, RAMAMOORTHY
SHRI N. R. LASKAR :

SHRI NARAYANAN -

Will the Minister of EXTERNAL
AFFAIRS be pleased to-state :
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(2) whether it is a fact that Union
Goveroment is reviewing the staff position
of vartious missions abroad with a view to
rationa’izing 1he entire staff structure ;

(b) if 50, whether in U. K. and U. S.A.
" the Indian siaff has been reduced ; if so
to what extent ;

_ (<) whether Union Government has

“decided to increase the staff in U. S. S, R. ;
if so, the main reasons therefor ; and

(d) what will be the total saving due
to the reduction in the Missions abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) (a) Yes,
Sir. The rationalisation and reallocation
of saff in' all Missions abroad is conti-
nuously under review.

(b) The reductions made recently
in the India-Based and local staff in U. § A,
and V. K. under the admijnistrative control
of the EA Minisiry are indicated in the
attached statement,

{¢) No, Sir.

(d) As a mdult of these reductions in
staff in US.A. and U, K. the savings
effected will be as foliows ;

" US.A..........Re, 2,49,000.00

U. K.............Rs. 6,32,682.00

Statement

The Reduction of Posts In our Missions
inU.S. A and U, K.

UNITED KINGDOM

India-based
Financial Adviser One
. Local
Higher Executive Officers ... Two
Executive Officer ... One
Clerical Officers ... Eight
Shorthand Typist ... One
Typist ... One
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Deputy Office Keeper ... " One
Telephone Operators o Two
Messengers . e Six
Lift Atwendant «« One
Packer One
Night Watch man and

La ‘ourers . Two

- Women Cleaners Three

UNITED STATES OF AMERICA

WASHINGTON
India-based .
Second Secretary ... One
Assistant ++s One
Local
Research Assistant . Ome
Switch Board Operator One’
Junior Clerks Two
House Kecper One

The staff strength in the Consulate
General of India, New York, and Permanent
Mission of India, New York, is also under
review pursuant to the recommendations
made by the Foreign Service Inspectorate of
this Ministry and a final decision on these
recoinmendations is expected to be reached
shortly.

Export of Ready-made Garments

3325, SHRIR. K. BIRLA 1 Will the
Minister of FOREIGN TRADE be pleased
-10 state : ’

(a) whether it is a fact that there is a
very good market in foreign cauntries for
the ready-made garments ;

(b) if so, the pames of the countries
where ready-made garments are exported ;

(c) the amount of foreign exchange
earned on this account during the last three

years, year-wiso ;

(d) the types of ready-made garments
which are popular and in what countries ;
and

(e) the steps being taken to boost the
export of these garments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) 1 (a) Yes, Bir.
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(b) Bulk of the exports go'to US S.R.,
UK., US.A. West Germany, Fraoce,
Switzerland, Sweden, Canada and a few
other West European couatries.

(¢) The relevant data are as under :—

SRAVANA 28, 1892 (54KA)

Year Value
(in lakh rupees)
* 1967 325.6
1968 5422
1969 826,1
(d) Types of gar- Names of the -
ments being coualries
exported
Shirts, trou- France, West Ger-
sers, Dight- many, Sweden, UK.,
wear, sporis US.A, Canada,
and casual some East-Agrican
wear and couotries, Kuwait
industrial clo- and Bah.

thing.

(¢) Some of the measures taken for
boosting exports of garments are :—

(i) Special arrangements for disposal
of cases of advance licences by
the Joint Chief Controller of
Imports and Exports, Bombay.

(il) Centralisation of the entire export
promotion in respect of ready-
made garments in the Cotton
Texlles Export
Council.

Bntitlements for dyes and chemi-
cals and for embellishments
increased from 7§% to 9%.

(i)

Use of Ashoka Chakra s Emblem of
*Empire Room

3326, SHRI VIRENDRA KUMAR
SHAH 1 Wil the Minister of EXTERNAL
AFFAIRS be pleased (o state ;

() whether his aftention has been
drawn to a report in the Hindustan Times

Promotion’
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of 22ad July, 1970 under the caption, “The
Empire Room™ ;

(b) whether it is a fact that the emblem
of the ‘Empire Room' in the Biltmore Hotsl
in Los Angeles in the U.S.A. is the same
as India’s Ashoka Chakra ; and

(c) whether Government of India would
consider the desirability of taking up the
matter at suitable levels 1o put a stop to
such unwarranted use of our National
Emblem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (s)
Yes, Sir.

(b) and (c). Our Embassy in US.A.
Is beng asked to verify the facts and, if
necessary, take up the matter with the
conceroed authorities,

Visit to Atomic Eaergy Installatioa
by Madame Binh

3327. SHRI D. N. PATODIA 1 Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is & fact that Madame
Binh visited the Atomic Eaoergy installation
in Bombay ; —

(b} whether she was shown sdme of the.
defence installations in the couotry ; and,

(c) if so, whather it is a practics to
share secrets with representatives of Govern-
ments with which Iodia has no diplomatic
relations, if so, the reasons therefor

THE DEPUTY MINISTER [N THEB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENRA PAL SINGH): (a)
Yes, -Sir.

(b) No, Sir.

(c) Does not ariss.
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Projects for Extraction of Copper and
Reductivn in Capital Cost of Nu-
clear Power Production

3378, SHRI D.N. PATODIA : Wil
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the Atomic
Energy Commission has drawn up two
schemes, one for the extraction of copper
and the other for the reduction in capital
cost of nuclear power production ;

(b) If so, the dotails of theso two
schemes ;.

() the capital outlay proposed ; and
(d) when these will be launched ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING.  (SHRIMATIL INDIRA
GANDHL) : (a) .10 (d) No Scheme
has been drawn up by the Awomic Bnergy
Commission for . extraciion of copper,
However, the
slgnificance of peaceful nuclear explosions
for extraciing copper from low graue ore
are being examined. Details regarding the
Commission’s proposals for nuclear power
production are copigined in the Commis-
sion's brochure enti:led ' Atomic Energy and
Space Research—A profile for the Decade
1970-80", copies of which are available in
the Parliament Library.

Alleged Confederation of Afghanistan,
‘Iran apd Pukistah to Fight Hinda
Menace within Pakistan

3329, SHRI D. N. PATODIA : - Will
the Minister of EXTERNAL AFFAIRS be
pleased 1o sme @

(a) whether it is a_fact that Pakistan is

proposiog to join a Confederation comprisiog |

of Afgbapisian, Iran and Pakistan 1o fight
“Hindu Menace” within Pakistan ;

(b) If so, whether such moves have made
the stay of Indians in Pakistanp impossible ;
and
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(c) action, if any, Government have
taken in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
The Government of India are notr aware of
any such proposal of the Government of
Pakistan.

(b) and (c). Do not arise.

Ugly Reference to Indian Soclety ln
B.B.C. Television Documentary

3330. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state ;

(a) whether Government of India's
attention has been drawn to B.B.C. Tele-
vision documentary entitled *India the
Bewildercd Giant” in the last week of
June, 1970 which contained ugly references
to the Indian Society and insulling language
usced for onme of India’s national heroes
“Chbtrapati Shivaji"" and absoluie distortion
of lodia’s image ;

(b) if so, Government of India's reaction
thereio ; and

(c) the steps taken io regard thereto ¥

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (s)
Yes, Sir.

(b) and (c). Government have informed
both the B.BC. and the U.K: Government
that they do not appreciate thé screening of
such films on the B.B-C Television. Govern-
mept have also initiated action ru,lrdtu
B.B.C. operations in India,

Export of Rafiway Eqaipmests
. py8.7F.C,
3331, SHRI J. MOHAMED IMAM :
SHR1 K. M. KOUSHIK ¥
DR.'M. SANTOSHAM -
SHRI R. K, AMIN :
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SHRI N. K. SOMANI :
SHRI R. R, SINGH DEO ;

Will the Minister of FOREIGN TRADE
be pleased to state :

(2) whether State Trading Corpora-
tion bas formulated any plan for boosting
up exports of railway equipments and other
items ;

(b) if so, the details thereof ; and

(c) the target of export by the State
Trading Corporation for the coming two
years 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The Corporation has carried out
a planned study of prospects of exports
and of requirements of potential buyers,
establishcd personal contacts with Railway
awhoritivs by visiting these countries, collect-
od commercial information and back ground
data aod has invited delcgations 1o visit
India o see for themselves what India can

offer.

(c) A target for export of Railway
equipment valued at Rs 8 crores has been
fixed for 1970-1971. Exports are expected
to be much larger in 1971.72.

Soviet Pakistan Overland
Trade Route

3332, SHRI J. MOHAMED IMAM :
DR. M. SANTOSHAM :
SHRI K. M. KOUSHIK :
SHRI F.. K. AMIN :

SHRI N. K. SOMANI :
SHRI R. R. SINGH DEO :

Will (he Minister of EXTERNAL
AFFAIRS be pleased 1o state :

(a) whether Pakistan President Yabya
Khan recently visited Moscow ;

(b)) whether there was any dlscassion
between the Pakistani
Russiad leaders regarding opening of =
Soviet Pakistan overland trade roude ; and
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(c) if 8o, whether it is likely to affect
India’s interests in any way ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
The President of Pakistan visited the
Soviet Union from June 22 to 26, 1970,

(b) The Joint Soviet-Pak Communique
issued after the visit makes no reference te
this subject having been discussed during
the talks.

(c) The Government of India, desir-
ous of promoting regional economic coopera.
tion and trade, have consistently supported
the proposal for an agreement on overland
transit and trade between the Soviet Union,
Iran, Turkey, Afghanistan, Pakistan, India
and Nepal. No progress in the matter has
however, been made on account of Pakis-
tan’s insistence on India’s exclusion from
the proposed agreement.

Talks with Bhutan on U, N.
Eatry Issue

3333, DR. M. SANTOSHAM ;
SHRI B, K. NAYANAR :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the External Affairs Minister
recently visited Bhutan and bad talks with
the authorities there ;

(b) if so, whether the question of
Bhutan’s Membership of the Unlted Natlons
also was discussed ; and

() the detalls thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
Shri Dinesh Singh former Minister of
External Affiairs, visiied Bbutan in May,
1970, and had ialks with the authoritiss
there.

(b) Yes, Sir,

(¢) Sbrl Dinesh Singh reiteratsd
QGoveroment of India’s stand that Indis
would be bappy to sponsor Bbatan for
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membétship of the U. N. when Bhutan ex-
pressed her readiness to assume the .respon-
sibilities and obligations of such member-
ship.

Sovlet coantervalling Action In
Indo-China

3334, SHRI PILOO MODY :
« SHRI GADILINGANA GOWD:

Will the: Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether attention of the Govern-
ment of India has been Invited to a report
In the Hindu daied the 2Tth May, 1970 say-
ing that Chinese presssure is increasing on
Russia for some sort of concerted coun-er-
vailing action by the Communist powers
pgainst American so called {ntervention in
Cambodia on the overall Indo-China
situation ;

(b) if so, whether Government of
India has received apy report in this regard
from its diplomatic sources in Moscow or
Peking ; and

(¢) l—f s0; action, if any, taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Goveroment of India have seen the report
appeariog in the Hi du of 2Tth May, 1970,
but bave received no confirmation of it.

(b) and (c). Do not arise.

.- Imposition of Enbanced Rates of
s + Taxation lo Cantonment
2 Board, Yolkhas

3335. SHRI HEM RAJ : Will the
Minlster of DEFENCE be pleased to refer
to Unstarred Question No. 1568 dated the
4th March, 1970 and state ; .

) ' whetber Qovernment has reseived
the proposals of 'the ' Cantoament Board.
Yolkhas for the imposition of taxes ; and
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(b) if so0, the details thereof and

- whether Gavernment have considered these

proposals in the light of the representations
made by the public and the resuit thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a)
Mo, Sir.

(b) Does not arise.

Setting up of a Biological Laboratory
at Palampar (H. P.)

3336. SHRI HEM RAJ : Will the
PRIME MINISTER be pleased to state :

(2) the major projects approved by
the Pleoning Commission relatiog to the
Council of Scientific and Industrial Re-
search ; and

(b) whether the setting up of a Biolo-
gical Laboratory at Palampur (H.P.) is
one of them ?

THE MINISTER OF STATE, IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a). A Statement show-
ing the major projects included in the
Fourth Five Year Plan proposals of the
CSIR which have been approved in princi-
ple by the Plaoning Commission is attach-
ed.

(b) Provision for development of
biological reascarch in the Fourth Pian Is
included by the CSIR in a lump sum alloca-
tion for new Laboratories/Projects.

Statement

Major Projects Included in the Fourth
Five Year Plan proposal of C. S. I, R.

The following new projects will be taken
up uader the Fourth Plan :— ’

1. Materials for electronics and transis-
tors Indusiry such as semiconductor
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2.

4,

grade silicon at National Physical ™

Laboratory and syothetic quartz
crystals at the Central Glass and
Ceramic Research Institute.

Development work on television
pattern generator, industrial tele-
vision camera, television service
oscilliscope and studies on microele-
ctronics at the Central Electronics
Engineering Research  Institute,
Pilani.

. Development work on vacuum sys-

tems, echo encephalograph, ultra-
sonic therepy unit, patient moni-
toring system, cardiac therapeutic
insiruments, at (he Central Scienti-
fic Insiruments Organisation.

Central Mechanical Engineering
Research  Ipstitute, Durgapur :
Development of high  pressure
vessels for fertiliser and other
industries, systems and equipment
for refrigerated transport of food
items, electric overhead travelling

The structural Engineering Research
Certre, Roorkee : Precasting and
Prefabrication  minimum weight
design of transmission line towers,
microwave towers and automatic
tower testipg station ; machine
foundations ; bigh rise buildings ;
grain storage structures ; nuclear
pressure vesscls.

Central Building Research Institute,
Roorkee : project for testing clays
for mechanical production of
bricks ; evaluation and processing
of clay for bloated clay aggregate,

National Geophysical Research
Ipstitute, Hyderabad ; geophysical
prospectiog techniques, work rela-
ting to geochemical methods as an
aid to prospecting.

National Institute of Oceanography,
Goa : acquiring an oceanographic
ship ; Coastal and oceanographkc

SRAVANA 28; T8 (SAKA)

« Writken Answers: - 174

studies with speclal’ reference to
mineral deposits.

National Chemical Laboratory,
Poona 1 process development work
for bulk organic chemicals based
on the bye-products of the petro-
chemical industry, sulphochlorina-
ted polyethylene and polyolefin -
elastomers, thickol rubber, wet and
melt spinning of “non-cellulosic
fibres, heat resistant ‘Black Orlon’
type ceramic fibres, development
of small tonnage polymers, studies
on chemisterilants for insect
coatrol.

Utilisation of Assam Coal for
cement production, recovery of sul-
phur from fue gases at Recgional
Research Laboratory, Jorhat,

Process development for pesticides,
speciality resins,  polyurethane
coatings and adhesives, toluene
disocyanate, synthesis of abrasives;
at Regional Rescarch Laboratory,
Hyderabad.

Central Electro-Chemical Research
Iostitute ; pilot plant for electroly-
tic production of magnesium metal,
anodic phosphatiog, design of
electrolytic cell for aminoguanidine
bicarbonate etching and forming
aluminium capacitors.

Indian Institute of Petroleum :
processing of crudes for lubricating
oils, thermal conversion processes
to reduce heavy fuel oil and pro-
duce light aod middile distillates,
utilisation of waxy residues to pro-
duce fatty acids for soap, deter-
gents, rubber and textile
chemical industries, hydroprocess-
ing of petroleum fractions, catalytic
reforming and producting of high
impact polystyrene.

Central Fuel Research Institute,
Jealgora : pilot plant for formed
coke for metallurgical, industrial
and domestic uses. A 350 kg/hr,
flaidised combustion boiler end a
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15.

17.

18.

19,

pilot plant for production of ferti.
lisers from coal is also proposed to
be set up.

Recovery of nickel from lateritic
and other low grade ores, cryolite
production from fluorspar, magne-
sium production (250 tonnes per
year capacity) and setting up of
facilities for metal working for
special metals and alloys and high
temperature  creep testing  at
National Metallurgical Laboratory,
Jamshedpur,

Regional Research Laboratory,
Bhubaneswar : Experimental §
tonne plant for polletisation of iron
ore, fine maganese nre and
chromite ; development of hydro-
metallurgical equipment, rotary
vacuum filters, bench scale studies
of Hydraulic transportation of ore-
fines.

Central Glass and Ceramic Re-
search Instilute, Calcutta : expan-
sion of the existing optical glass
plant, Radiation shielding windows
for nuclear reactors, eclectronic
ceramic parts, production of re-
constituted mica paper, glass bond-
ed mica for capacitors, develop-
ment of zircon refraciories for
casting of steel, basic refractories
for ID convertors.

Central Food Technological Re-
search  Institute, Mysore, Rice
milling, pulse milling, setting up
prototype pilot plant for the pro-
duction of spice extractives and
oleoresins,

Central Leather Research Institute :

Development and improvement of
raw hides and skins, tanoing and
finishing processes, improvement
in leather goods designs, products
developed from slawghter house
and tannery wastes.

Central Drug Research Institute :
new compounds of antifertility
activity, clinical pharmocological
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divison process development for
paracetamol, chloline  chloride,
lecithin, procaine, ephedrine.

2l. Indian Inostitute of Experimental
Medicine, Calcutta : industrial pro-
duction of peptidase, pencillinase
etc. from microbial sources ; stu-
dies on antifungal antibiotics -such
as mycobacillin, versicolin.

22, Regional Research Laboratory,
Jammu : indigenous resources for
production of colchicine, studies on
raw materials for Ephedrine.

New Projects :

Under consideration are centres for high
polymers and synthetic fibres, light electrical
industries, industrial water, tropicalisation
of instruments, stations for' mioeral bene-
ficiation,

The setting up of a Biological Labora-
tory at Palampur had been considered by
the CSIR and divergent views have been
expressed, The Fouith Plan programmes
includes development of Biological research
but the mode and manner of this develop-
ment will have to be worked out by the
new Board of Biological Research proposed
under COST. :

Setting up of a Corporation Yor Export
Promotion and Development of Tea

3337. SHRI HEM RAJ 1 Will the
Minister of FOREIGN TRADE be pleased
to refer to the reply given to Unstarred
Question No. 4027 on the 25th March, 1970
re, conversion of Tea Board into a Public
Sector Tea Marketing Corporation and
state :

(a) whether Government bave consi-
dered the interim report of the Sub-Com-
mittee of the Consultative Committee on
Foreign Trade for the seuiog up of a Cor-
poration for the export promotion and deve-
lopment of tea ; and

(b)
thereto ?

If so, the reaction of Government
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. THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK) : (2) and (b). The recom-
mendation of the Sub-Committee of the
Consuliative Committee to set up a public
sector corporation for export of packetted
teas is still under’ the consideration of
Government.

Uranium found at Kbetri Complex in
Rajasthan

3338. SHRI M. A. KHAN : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that traces of
Uranium have been noticed in the Khetri
Complex in Rajasthan ;

(b) if so, whether experts have been
drafted to make a thorough investigation in
to the matter ; and

(c) the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). As a result of sur-
veys carried out by the Atomic Minerals
Division of the Department of Atomic
Energy in the area, indications of uranium
have been observed in the Khetri Complex
in Rajasthan, which is being developed by
M/s Hindustan Copper Limited for copper
miniog. Detailed investigations by way of
drilling and test pitting are now being plan-
ped in consultation with M/s Hindustan
Copper Limited and this work i8 expected
to be started soon.

Extradition of Dr. Teja
3339, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether it is a fact that Shri
Dharam Teja who has been wanted by the
Government of India in conmnection with
alleged mismanagement of the funds of the
Jayanti Shipping Corporation has recently
been arrested in London ;
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(b) whether it is also a -fact.that
Government of India had requested the
British Government: for extradition of Shri
Teja ;

(¢) if so, the British Governmeat’s
reaction thereto ; and

(d) steps proposed to be taken by the
Government of India about this matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (l)
and (b). Yes, Sir.

(c) and (d). The Goveroment of India
are awailing the reaction of the British
Government to their request for extradition
and will take all necessary steps in the
matter,

Appointment of a Committee/Commission
for Construction of Dams on Kosi River
to check flioods

3340. SHRI PREM CHAND VERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state 1

(a) whether Government have esti-
mated the loss due to floods in Kosi
river ;

(b) if so, the extent of loss during the
last three years ;

(c) whether Government have apDotnt.
ed any Commission to go into the detgils
of construction of dams to check the
floods ; if so, what are the recommendations

of such 8 Committe/Commission ;

(d) how far the Government bave
accepted and implemented the recommenda-
tions ; and

(e) if no Committee/Commission has
been appointed, will the Government consi-
der the desirability for appointment of such
a Committee of experts ?

THE DEPUTY MINISTER IN TiE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : (a) to (e). Details of the
damage on account of floods in the Kosi
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River alone are not avallable. The ques-
tion of control of floods in the Kosi River
and the possibility of construction of dams;
inter alia, for flood control, at Barahkshetra,
Belka and Kothar have been investigated in
the past and also considered by several
experts and Committees. The construction
of storage dams on the Kosi was not found
practicable. The Hanumannagar barrage
and embankments have been planned to pro-
vide maximum possible protection from the
floods of the Kosi.

Indian Freedom Fighters in Portuguese Jalls

3341, SHRI N, R, DEOGHARE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the names of the Indian freedom
fighters who are still undergoing imprison-
meat in Portuguese jails ;

(b) whether the Government of Portu-
gal have been pressed for their release and if
#0, what was the reaction of that Govern-
ment ; and

() what further action the Govern-
ment of India propose to take for their
rolease 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a) .

As far as Government are aware, wilh the
release of Dr, Telo Mascarenhas, there are
no Indian freedom fighters io Portugucse
Jails,
(b) and (c). Do not arise,
Trade Agreement with Forelgn
Countries

3342. SHRI N, R, DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to siate :

(a) whetber any pew agreements have
been sigoed beiween 1the Government of
India and tbe Governments of oiher foreign
couniries during the current yeur rcgarding
trade 1o the fulwe ;
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(b) if so, the details of the agreements
signed ; and

. (o) whether some foreign exchange
is expected to be carned, if so, how much ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (b). Two new
Trade Agreements have been signed during
the current year ; —

1. A Trade Agreement with Burma
was sigoed on 27th May, 1970.

2, A Trade Agreemeat with Colombia
was signed on 14ih July, 1970,
Both Agreements provide for grant
of faciliies and encouragement
for increasing trade on a reciprocal

(¢) Asa result of these agrecments
the trade between India and these countries
is expected to grow, It is not possible to
quantify at this stage the foreign exchang
which might be carned.

U. N, Resolution to Bar the Supply
of Arms to South Afriea

3343, SHRI S. M. KRISHNA
SHRI YAMUNA  PRASAD
MANDAL :
DR. SUSHILA NAYAR :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(s) whether U. N. Security Council
bave passed a resolution calling upon all
States to bar the sale of arms to South Africa
unconditionally and without reservations
whetsoever ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,
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(b) A copy of Security Councll Re-
solution 282 (1970) is given in the State-
ment placed on the Table of the House.

Statement
RESOLUTION 282 (1970)

Adopted by the Security Councll at
its 1549th meeting, on
23 July, 1970

The Secarity Councll

Having considered the question of race
conflict in South Africa resulting from the
policies of apartheid of the Government of
the Republic of South Africa as sumbitied
by forty Member States,

Reiterating its condemnation of the evil
and abhorrent policies of aparrheid and the
measures beiog taken by the Government
of South Africa to enforce and extend those
policies beyond its borders,

Recognizing the legitimacy of the strug-
gle of the oppressed people of South Africa
0 pursuance of their buman and political
rights as set forth in the Charter of the
United Nations and of the Universal De-
claration of Human Rights,

Cravely concerned by the persistent
refusal of the Government of South Africa
to abandon its racist policies and to abide
by the resolutions of the Security Council
aod of the Geoeral Assembly on this ques-
tion and others relating to southern Africa,

Gravely concerned with the situation
arising from violations of the arms embargo
called for in its resolutions 181 (1963) of 7
August 1963, 182 (1963) of 4 December
1963 and 191 (1964) of 18 June 1964

Cmrmd of the need to strengthen
the arms embargo called for in the above

resolutions,

Convinced furtber that the situation re-
sulting from the contioued applicaiion of
the policies of qpariheid and the constant
build-up of the South African military and
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police forces made poasible by the continu®
ed acquisition of arms, military wvehicles
and other equipment and of spare parts for
military equipment from a number of Mem-
ber States and by local manufacture of
arms and ammuoition under licences grant-
ed by some Member States constitutes s
potential threat to interoational peace and
security,

Recognizing that the extensive arms
build-up of the military forces of South
Africa poses a real threat 1o the security
and sovercignty of iodependent African
States opposed to the racial policies of the
Government of South Africa, in particular
the neighbouring States,

1. Reitera‘es its total opposition to
the policies of apa theid of the Govern-
ment of the Republic of South Africa ;

2.  Reaffirms its resolutions 181 (1963),
182 (1963) and 191 (1964) ;

3, Condemns the violations of the
arms embargo called for in resolutions 181
(1963), 182 (1963) and 191 (1964) ;

4. Calls upon all Btates to strengthen
the arms embargo.

(a) by implementing fully the arms
embargo against South Africa unconditiona.
lly and without reservations whatsoever ;

(b) by withholding supply of all vehicles
und equipment for use of the armed forces
and paramilitary organizations of South
Africa ;

() by ceasing supply of spare parts
for all vebicles and military equipment used
by the armed forces and paramilitary or-
ganjzations of South Africa ;

(d) by revoking all licences and mili-
tary patenis graoled to the South African
Government or 10 South African companies
for the manufacture of arms and ammuni-
tion, aircraft and naval craft or other mili-
1ary vehicles and by refrainiog from further
granting such licences and piteants ;
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(¢) by prohibiting investment in or
technical assistance for the manufacture of
arms and ammunition, aircraft, naval craft,
or other military vehicles ;

(f) by ceasing provision of miiitary
training for members of the South African
armed forces and all other forms of mili-
tary co-operation with South Africa ;

(8) by undertaking the appropriate
action to give effect to the above measures ;

5. Requests the Secretary-General to
follow closely the implementation the present
resolution and report to the Security Coun-
cil from time to time ; and

6. Calls upon all States to observe
Strictly the arms embargo against South
Africa and to assist effectively in the imp-
lementation of this resolution.

Import of Raw Stilk hrough S. T. C,

3344. SHRI ARJUN SINGH
BHADORIA will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether in view of the shortage of
silk production the State Trading Corpora-
tion is importing raw-silk to mect the
demand in the country ; and

(b) if so, the quantity of each variety
of raw-silk which is proposed to be import-
ed during 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Import
of raw silk is allowed only by way of re-
plenishment against export of materials
containing mulberry silk. Import thus
taking place fills, correspondingly, the gap
between the demand and the indigenous
producrion of raw sitk. Import of raw
sitk bas been canalised through the Central
Silk Board from 1st April, 1970. The
quantum of raw silk to be imported during
1970-71 will depend upon the export per-
formance of muiberry silk goods during the
current financial year.
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Remarks of vice-Chairman Planning
Commission about Inadequate
Plaoning Machinery in
the States

3345. SHRT MANGALATHUMADAM :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Vice-Chairman of
Planning Commission, Shri Gadgil, made
some remarks about the inadequate plann-
ing machinery in the states ;

(b) whether Government are pro-
posing to streamline thc planning
boards/planning cells in the States, and

to that end inview, whether any advice has
been given (o the States ; and

(c) whether there is Central Coordi.
nating agency other than the National Deve-
lopment Council to see the State Planning
bodies ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir,

(b) Even though each State has to
evolve its own Planning Organisation in
the light of the existing administrative
structure, the Planning Commission have
been drawing the atiention of the States
10 the need for strengthening and the State
Organisation for planning at various levels,
This has also been stressed in para 6.10 on
page 111 of the Fourth Five Year Plan
placed before the Parliament on the 18th
May, 1970,

(c) The Planning Commission itself-
has to coordinate the State as well as Cent-
ral pians before they are placed before the
National Development Council.

Implementaiion of Import Policy

3346. SHR1 MANGALATHUMADAM:
Will the Minister of FOREIGN TRADE
be pleased to state. :
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(a) the effective measures taken by
the State Trading Corporation in regard to
the implementation of the new import

policy ;

(b) whether complete coordination
has been effected by the senior officers of
the State Trading Corporation with the
major representatives of the Trade and
Industry ; and )

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Steps have been
taken by the Corporation to arrange import
of the canalised items of import in accor-
dance with the requircments of the consu-
mers in the couniry. An Industrial Raw
Materials Assistance Centre has been sct up
to supply off-the-shelf raw materials to the
actual users against their valid import
licences.

(8) and (c). The Corporation has
beld meetings at Bombay, Calutia and New
Delhi with the trade and industry, several
Stare Small Scale Industries Corporation,
Associations of Actual Users and Export
Promotjon Councils. Besides, various
Advisory Committees consisting of represen-
tatives of trade, industry and Government
authorities concerned have been formed and
are regularly being consulted for arranging
import of raw materials of quality and
specifications required by the cousumer,

Understanding with E. C. M, Couatries
for Exports of Cotton Textiles

3347. SHRI N. K. SOMANI : Wil
the Minister of FOREIGN TRADE be

pleused to state :

(a) whether an  understanding was
recently reached by Government with the
European Common Market countries in
regard (o exports of cotton textiles ; and

(b) if 50, the detalls thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and’ (b). Al the
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formalities leading to the signature of a
bilateral agreement between India and the
EEC for the export of cotton textiles from
India for the period Ist October, 1970 to
30 September, 1973 bave not yet been com-
pleted, These negotiations are expected to
be concluded shortly.

Supply of Rallway Wagons to
German Democratic Rpublic

3348, SHRI N. K. SOMANI: Wil
the Minister of FOREIGN TRADE be
pleased to state -

(a) whether it is a fact that the nego-
tiations with German Democratic Republic
for the supply of rail wagons worth Rs. 40
crores have finally broken down ;

(b) the reasons for the same and the
area of difference between the Ministry and
the German Democratic Republi¢ ; and

(c) further steps being taken to pro-
mote the exports of rail wagons in view of
the cancellation with both Soviet and
German Demecratic Republic authoritics 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK) , (a) No, Sir,

(b) and (c). Do npt arise.
Memorandum Presented by Newsmen to
Secretary, Department of Atomic Evergy

/3349, SHRI S.C. SAMANTA : Will
the PRIME MINISTER be picased to state ;

(2) whetber the Secreiary, Depart-
ment of Atomic Energy, was presented a
memorandum by a group of accredited
ncwsmen at his press conference on July 25 ;

(b) whether a copy of this memo

shall be placed on the table ;
(¢) whether at this press conference,

" following Consultative Committee moeting ,

be promised to distribute 60 copits’ of the
AEC compilatibn on Nuclear Weapons ;
and
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(d) why the department refused to
honour this assurance though they handed
over copies of this document to unaccredited
journalist working for the British Intelli-
gence set up and -another Officer working
for a non-Govern:.aent research centre ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF

PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) and (d). The Department of

Atomic Energy has prepared a compilation
of published available information relating
to the economic and security implications
of the acquisition of nuclear weapons.
This has been prepared for internal reference.
Copies of the compilation will be made
available to the press and public
after the Department has completed the
necessary steps already initiated to comply
with copyright regulations,

Demands of Ex-Servicemen League

3350, SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to
state :

(a) whether any list of demands made
by the Ex-Servicemen League, held on
10th April, 1970 at Delhi have been rece-
ived by Government ;

(b) if so, what is their nature and
will a copy of it be lald on the table of
the Houose ; and

(¢) whether Government propose to
accept one of them ? '

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) aod
(b). The Government have received a
copy of resolutions passed at the 5th
Annual QGeoeral Meeting of the League.
These coniain various suggestions and
requests. A copy of the resolutions is laid
on :he Table of the House. [Placed in
Library See No LT~~4009/70],
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(c) The resolutions, which are
twenty in number, cover a very wide range
of subjects, They relate to pensions, terms
and conditions of service of re-employed
pensioners, re-construction of DSS&A
Boards etc. Some of them are covered by
the terms of reference of the Third Pay
Commission. Others relate to matters
within the competence of State Govern-
ments. A few will involve basic alterations
of the existing rules and procedure. As in
the past, action will be taken as appro-
priate.

Death of an Officlal of Tarapur
Atomic Power Station duoe to
Inhalation of Poisonoas Guses
3351. SHRI MRITYUNJAY PRASAD 1
SHRI SAMAR GUHA :

Will the PRIME MINISTER be pleased
to state :

(a) the facts about the death of an
official of the Tarapur Atomic Power
Station due to excessive lnhalation of
poisonous gases on 27th July, 1970 ;

(b) the steps proposed to be taken
to avoid such accidents ; and

(¢) what relicf, if any, has been or
shall be given to the bereaved family ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The officer (Shri K. V.
A. Rao, Meintenanoe Superintendent
suddenly lost consciousness while attempting
to rescus two other officers who had
similarly lost consciousness while carrylng
out inspection in an enclosed area while
one of the units of the Tarapur Station
was shut down for annual maintenance
after soccessful operation for over nine
months. While the two other officers
regained consciousness, Shri K. V. A. Rao
could not be revived.

(¢) A high level Committee bas been
appointed to examine all aspects of the
accident and to suggest remedial mea :ies
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() The question of providing finan.
cial relief tothe bereaved family is under
active consideration.

Development of Backward Areas

. 3352, SHRI A. DIPA: Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that a number
of schemes for development of backward
areas in various parts of the country have
been received from various State Govern-
ments ;

(b) ifso, the number and nature of
schemes received from Siate Governments,
state-wise, during the last three years ;

(c) the action taken by the Central
Government of each scheme ;

(d) the amount provided for each
scheme and the amount spent so far during
the above period ; and

(¢} the present position of the various
schemes ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Schemes for
development of backward areas in various
States now form an integral part of the
State Plans and it is not therefore neces-
sary for the Staie Governments to send
such schemes to the Planning Commission.

(c) to (e). The State Governments
bave been asked by the Planning Commis-
sion to furnish - information about the
schemes prepared and allocotions made so
that progress of development could be
watched.

Setting up of Development Councll
for North Bihar

3353. SHRIK. N. TEWARI : will
the PRIME MINISTER be pleased to
state |

(a) whether Government are aware
that the Bibhar Government has not set up

SRAVANA 28, 1892 (SAKA)

Writien Answers 190

the Dewvelopment Council for North Bihar
and there is great resentment against this
delay amongst the people of North Bihar:

(b) whether it is also a fact that leaders
of all parties/Groups of North Bihar
submitted a representation to the Prime
Minister ; and

(c) if so, the action taken by the
Central Government in the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIM&TI INDIRA
GANDHI) : (a) Regional development is
the responsibility of the State Govern-
ments, So far the Government of Bihar
has not found it necessary to appoint a
separate Council for North Bihar. The
State Goverment, however, is aware of the
need for accelerated development of this
region. The latest position is being as-
certained from ihe State Government,

(b) and (c). Yes, Sir. The State
Government has been advised to give
special attention to the backward areas and
for the formulation of integrated plans for
accelerated development.

Advertisement for the Post of
Director, C. S. I, R,

3354, SHRI TENNETI VISWANA-
THAM : Will the PRIME MINISTER be
pleased to refer to the reply given to Un-
starred Question No. 1761 on the 23rd
December, 1964, stating that the post of
Director was widely publicised/Advertised/
notified, and state :

(a) what are the journals, periodicals or
papers in which such publicity was given
stating the date of the issue ;

(b) whether the journals in which the
publicity was given will be placed on the
Table ;

{(c) if no such wide publicity was given,
whether the Prime Minlster will take action
against those responsible for framing - an
answer which was not correct ;
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(d) whether it is a fact that this
question came up for discussion in the
Sarkar Enquiry Committee on the working
of CS.I.R. ; and

() if so, what were their findings ?

THE MINISTER OF STATE, IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a)and (b). The posts
of Directors of the Indian [Institute of Petro-
leum, Debra Dun and Regional Research
Laboratory, Hyderabad, were publicised in
the C.S.I.LR. Journal of Scientiic and
Industrial Research, April, 1964, and
C.S.LLR, News, April, 27, 1964, copies of
which are available in the Library of Parlia-
ment. A notice was also sent to emincnt
Scientists, research institutions, 1.1.Ts,
U.G.C. apd industry as well as to Indian
Missions in U.K., West Germany and
U.S.A.

(c) It has now come to notice that the
post of Director, Regional Research Labora-
tory, Bbubaneswar was not given publicity.
The matter is being looked into further.

(d) and (¢). The discussions and find-
ings of the Sarkar Committge are given in
Part I of their Report, a copy of which is
available in the Library of Parliament,

Steps to stop Refugee Influx from
East Pakistan

3355. SHRI RABI RAY : Will the
Mipister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether his attention has been
drawn to the fact that Pakistan had suggested
that India should physically turn back the
refugees who are coming to India from Fast
Bengal ;

(b) if so, the details thereof ; and
() the steps taken by India to take up

this issue with Pakistan so as to stop the
influx of refugees to India from Pakistan ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (aJ
and (b). Inreply to one of our verbal
protests against the increased exodus of
minorities from East Pakistan, Pakistan had
inter alia alleged that we were not exercising
sufficient vigilance on the border. The
charge of laxity on our part was denied
but at the same time it was emphasised by
us that the primary responsibility for stop-
ping the migration lay with Pakistan ; we
could not be expected to take an inhuman
attitude towards human beings in distress.

(c) Goveroment bave already taken up
this issue strongly with Pakistan and have
reminded them of their solemn obligations
under the Nehru-Liaquat Pact of 1950 and
the Tashkent Declaration of 1966 and have
urged them to provide security of life,
property and honour to their minorilies and
thus to stop their exodus.

Sale of Tea to local Buyers ~

3356, SHRI RABI RAY : Will the
Minister of FOREIGN TRADE be plcased
to state :

(2) whether it is a fact that the pro-
ducers of tea are prefering to sell more of
their tea to local buyers especially to the
upcountry regions during recent months ;

(b) if so, whether it is also a fact that
the improved demand from U.K. after a
long period resulting from the correction of
the stockpile has failed to arouse the anti-
cipated response ; and

(c) what steps Government have taken
to remedy the situation and the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.



193 Written Answers
Aslan Common Market

SHRI 8. K, TAPURIAH :
SHRJ N. K, SOMANI :

3357,

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the ECAFE have rejected/
ruled out the idea of an Asian “Commeon

Market ;

(b) if so, whether India is a party to
this decision directly or by implication ; and

(c) how the mew proposals given by
ECAFE will be implemented and when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (S5HRI
RAM SEWAK) : (a) and (b). In view
of the very wide differences in the economic
and social levels as well as in the historical,
cultural and political backgrounds of the
countries of the ECAFE region, the general
consensus of opinion among member-coun-
tries is that a Common Market among all
ECAFE countries would not be a practical
and feasible proposition at this stage.

(c) The proposals for trade and mone-
tary cooperation in the ECAFE region
evolved by the ECAFE are now under
examination by the member governments
iocludiog India. A series of inter-Govern-
mental meetings and consultations are being
arranged by ECAFE including a high level
meeting of representatives of Governments
and Central Banks before the end of the
year to finalise these proposals.

Appointment of Chief Architect In
Bhabha Atomic Research
Centre, Bombay

e
%358. SHRI GEORGE FERNANDES :
will the PRIME MINISTER be pleased to
state :

(2) when the post of Chief Architect
was created in the Bhabha Atomic Research
Centre, Bombay ;

(b) the qualifications prescribed for the

L
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(c) the salary and other benefits allowed
to the post ; .

(d) whether the post has been lying
vacant since 1st April, 1970 ; and

(¢) who was the last incumbent of this
post ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMAT[ INDIRA
GANDHI) : (8) to (¢). No post of
Chief Architect has been created in the
Bhabha Atomic Research Centre and the
question of prescribing any qualifications or
salary and other benefits for the post does
not arise, However, the Department of
Atomic Energy has been availing of the
services of Shri R.BJ. Patell as part-time
Consulting Architect on a consolidated fes
of Rs. 3,000/- per month. He has been
supervising the work of the architects in the
Architecture and Civil Engineering Division
of the Bhabha Atomic Research Centre. The
arrangement with Shri Patell expired on
March 31, 1970 but a new arrangement to
enable his services to be availed of is under
comsideration,

Payment made to the Architect for
Designing Atomic Energy Commi-
ssion Officers’ Apartments on
Little Gibbs Road and Ridge
Road, Bombay

qss( SHRI GEORGE FERNANDES 1
Will the PRIME MINISTER be pleased to

state :

(a) the amount of fee paid to the
architect who designed the Atomic Energy
Commission Officer’s apartments on Little
Gibbs Road and Ridge Road in Bombay ;

(b) the pame of the architect and
whether he bas any connections with the
Bhabha Atomic Research Ceotre ; and

(c) the cost involved in bullding these
apartmonts 7
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND
MINISTER OF PLANNING (SHRIMATI
INDIRA GANDHI) 1 (a) and (b). M]s.
Patell Batliwala & Associates (formerly M /s,
Patell Batliwala Mehta and Associates),
architects for the residential buildings built
by the Department of Atomic Energy at
Littie Gibbs Road and Ridge Road in
Bom bay will be paid fees calculated @ 5
and 4 3/4% of the actual cost of construc-
tion of the two buildings respectively.
The amount so far paid is Rs. 2,19 lakhs,

The firm is handling projects of other
clients also in addition to the above two
buildings.

(<) The estimated cost of the two build-
ings is as under ;—

Little Gibbs Road Rs. 40.75 lakhs

Ridge Road Rs. 33.89 lakhs

Shifting of ¥.R.D.E, Establishment
from. Abmednagar to Avadl
s

SM/‘SHRI GEDRGE FERNANDES !
WilltHe Minister of DEFENCE be pleased
to state ;

() whetber the V,R.D.E. Establish-
ment has bezp finally shifted from Ahmed-
nagar to Avadi ;

(b) if so, when was the shifting begun
and when was it completed ;

(c) if not, what is the exact
the shifiing operations ;

stage of

(d) the amount of money so far spent
on shifting ;

(¢) the total pumber of employees
from Ahmednagar who have been trans-
ferred to Avadi ; and

(f) total number of officers who have
been shified to Avadi from Abmednagar ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DLFENCE (SHRI P. C. SETHI) : (a)
and (b). To avoid dislocation of work, the
move of V, R. D, E, fiom Abmednagar to

AUGUST 19, 1970

Written Answers 196
Avadi commenced in stages since early 1966,
Shifting is not yet complete.

(¢) (i) The major portion of the Tracked
Vehicle Division has been moved
to Avadi and work on projects
pertaining to this Division has
been centralised at Avadi.

(i) A good portion of the applied
research Division has been shift-
ed to Avadi.

(iii) A certain number of machine

tools have already been shifted

from Ahmednagar to Avadi for

. * installations. A large number

of workshop machines earmarked
for Avadi will however be shift-
ed after construction of the new
workshop is completed. This
will take about 2 years,

(iv) Certain machine tools have been

retained in the prototype work-

shop at Abmednagar in order to

cater to the needs of the ‘B’

Vehicle Division, which is ear-

marked for shifting to Jabalpur

in course of time,

(d) The total cost of shifting personnel
and stores from Abmednagar to Avadi has
been estimated at Rs. 2.88 lakhs. The
amount of money so far spent on the shift
is Dot readily available.

(e) and (f). The total number of em-

‘ployees transferred from Ahmednagar to

Avadi is 264 of which 10 are officers.

Circles and Divisions under Badarpar
Thermal Power Project

3361. SHRI ESWARA REDDY 1 will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number and names of Circles
and Divisions under the Badarpur Thermal
Power Project ; and

(b) the pumber of workcharged staff

in each category of post according to each
Division 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). A statement con-
taining the requisite information is laid on
the Table of the House, [Placed in Library.
See No. LT—4010/70]

Chief of Army Staff's Visit to Srinagar

3362. SHRI BIBHUTI MISHRA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government’'s attention
has been drawn to the Sraresman published
from Calcutta, dated the 10th June, 1970
its page I, column 3 under heading
‘Manekshaw makes sudden wvisit to
Srinagar ;

(b) if so, the reason for this visit ;

() whether itis alsoa fact that ex-
ternally and internally, a situation is created
for the safety of the valley ; and

(d) Government’s reactions thereon ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) 1 (a) to (d). Govern-
ment have seen the Press report referred to.
Tho Chief of the Army Staff visits forward
arcas and ficld formations in the various
Commands from time to time. This visit
should be viewed in this context. Govern-
ment are not aware of any unusual situa-
tion, internally or externally, threatening the
safety of the Kashmir valley. The Security
Forces in J & K continue to remain

vigilant,

Fall in Export of Scrap owing to cut
in Inceatives

3363, SHR]1 P.L, BARUPAL : Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that scrap
export during January, June, 1969 had been
lower than the exports during the corres-
ponding period of 1967 and 1968 ;
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(b) whether it is a fact that ex-
ports have declined owing to the cut in
incentives ;

(c) whether scrap exporters have plead-
ed for enhancing the cash assbstance on
scrap exports to 10 per cent of the f. 0. b,
value ; and

(d) if so, the reason for delay in
granting increased assistance of 10 per cent 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Export of ferrous
scrap during January-Juoe 1969 (valued at
Rs. 4.34 crores) were slightly higher than
those during the cortesponding period of
1968 (valued at Rs. 4.28 crores) but lower
when compared with the corresponding
period of 1967 (valued at Rs. 6,88 crores),

(b) No, Sir. Decline in cxports in first
half of 1969 when compared with the per-
formance in first balf of 1967 is attributed
more-appropriately to diversion of scrap to
home market,

(c) and (d). The representations of
exporters for increased assistance were exa--
mined. It was not found possible to grant
increase assistance at 10%,

Appointmeat of Accounts Officers/
Technical Assistants|Technical
Clerks in Minlstry of Defence

3364. SHRIMATI TARKESHWARI
SINHA : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that a ‘number
of posts of Accounts Officers, Technical
Assistants and Technical Clerks have been

- created in this Ministry recently ;

(b) if so, the number of posts in each
category, qualifications prescribed for the
post and mode of recrultment ;

(c) whether it is also a fact that none
from his Ministry is appointed agaiost thege
posts, if so, the reasons thercof ; and
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(d) whether it is also a fact that the
incumbents appointed against these posts
are all from the Directorate of B. R, D. B.,
D.G.B.R. and C. G. D. A. etc,, if so,
their names, qualifications, experience and
offices from where these incumbents have
come on deputation in his Ministry and the
reasons therefor

“THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (d). The ex-
pansion and reorganisation in the Services
during recent years and the appointment of
the Pay Commission have thrown up consi-
derable amount of work in the Ministry of
Defence requiring specialised knowledge and
experience, which was not available among
the existing staff, Consequent on the res-
trictions placed on direct recruitment to
Class 111 posts there had also been shortage
in various grades of the Central Secretariat
Services for which work was suffering. It
was, therefore, decided to induct persons
from other organisations with the required
knowledge and experience as a temporary
measure. For this purpose suitable addition-
al technical posts have been created. These
posts are tenable by qualificd Accounts
Officers and Accountants of Indian Audit
and Defence Accounts Departments and
Clerks of the Border Roads Organisation.

Particulars of the posts and of the pre-
sent incumbents are shown in the statement.
l2id on the Table of the House. [Placed in
Library Ses, No. LT—4011/70]

Purchase of stores by Mazagon Docks
Limited

3:65. SHRI 5. KUNDU 1 Will the
Minister of DEFENCE be pleased to state :

(a) the value of store inventory of
Mazagon Docks Ltd, and its percentage to
the investruent and whether it is not in the
higher side ;

(b) whether the management bas stop-
ped calling for tenders for its requirements
of purchase and instead are purchasing
from certain fixed firms ; if so, the reasons
therefor ;

() the pames of the firms from where
the management makes the purchases with-
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out calling for tenders :

(d) whether there is any information
about the commission earned by such firms
by selling goods to the Mazagon Dock Ltd.
without calling for tenders ; and

(¢) whether the Secretary of Mazagon
Dock Ltd, has been put in additional charge
of purchase and stores section and the offi-
cer who was working in this post has been
transferred to some other department ; and
if o, the reasons therefor ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI): (a)
Value of stores inventory as omn 1st April,
1970 was Rs, 177.20 lakhs and its ratio to
investment was 1 : 5.5. This is not consi-
dercd to be on the higher side in the light
of the nature of works being undertaken in
Mazagon Dock Ltd. and the types of store

inventories required by them far this
purpose,

(b) No, Sir.

(¢) and (d). Do not apply.

(e) The Secretary of Mazagon Dock

Ltd. was put incharge of purchase and stores
department in addition to his job by the
Board of Directors, when the previous
Officer holding this post was transferred
back to Naval Stores Organisation, which
was his parent cadre, on completion of his
period of deputation.

Technical Officers Association of
Mazagon Dock Ltd,

3366. SHRI S. KUNDU 1 Will the
Minister of DEFENCE be pleased to state :

(8) whether the Technical Officers
Association of Mazagon Dock Ltd. has sub-
mitted a charter of demands in September,
1967 ; if so, what are the main points of the
charter and whether negotiation bas taken
place with the management on the basis of
this demand ; if not the reason therefor ;

(b) whether the Technical Officers are
not given due facilities for promotion and
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in its place Navy personnel who come or
deputation or who are employed after retire
ment from the Maval services are given
better preferences ;

(¢) if so, the details thereof ;

(d) whether the technmical staff are
made to work overtime and without pay-
ment of overtime allowance and providing
adequate transport facilities to their places
of residence ;

(¢) whether the management will start
bilateral talks with the Technical Officers
Association to avoid growing industrial un-
rest in the establishment ; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P, C: SETHI) : (u)
No, Sir. In September 1967, however, this
Association of some Officers, had submitted
a set of ‘proposals’ in regard to terms and
conditions of Officers. Main proposals per-
tained to change in designations, pay scales,
leave, overtime compensation, gratuity, accle
dent insurance etc. These were considered
and the revision in the terms and conditions
was sanctioned by :he Board of Directors of
the Company w.e. f. 1.10.1968. Subse-
quently a gratuity scheme was also intro-
duced and medical benefits for the family
bhave also been granted.

(b) and (c). No, Sir Duriog the period
from December 166 to Margh 1970, 139
promotions have been made in the Officers’
cadre, The average number of officers during
this period was 240,

(d) Overtime allowance and provision
of transport are not included in the terms
and conditions of service of Officers, How-
ever, when officers work extra hours, they
are given compensation in terms of equal
time off and those who have to work late in
the evening are also provided transport
facilities upto a Railway Station within a
radius of five miles from office.

(¢) and (f). The torms and conditions
of service of officers have already been im-
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proved considerably as detailed in (a) above,
There is also a prescribed procedure for
submiiting suggestions and ventilating grie-
vances to the top management, As no pro-
posal has been received from the Officers,
the question of bilateral talks does not
arise.
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Scientific staff of Atomic Minerals
Division not made Permanent

3368, SHRI LATAFAT ALI KHAN :
Will the PRIME MINISTER be pleased to
state

(a) whether it is a fact that most of the
Scientific Staff of Atomic Minerals Division
of Department of Atomic Energy bas not
been made permanent even after putting in
fourteen years of service in any of the cadre
held by them ; and

(b) if so, the reasons thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ; (a) Mo, Sir,

(b) Does not arise,

Promotions of Scientific staff of Atomic
Minerals division

3369. SHRI LATAFAT ALI KHAN:
Will the PRIME MINISTER be pleased to
state :

-

(a) whtether it is a fact that the Scien-
tific Staff of Atomic Minerals Division of
Department of Atomic Energy has not been
given any promotion even after putting in
ten years in a particular grade ;

(b) whether it is also a fact that the
departmental policy is to promote, to the
next higher grade, if one is found suitable
after putting in at the most five years ina
particular grade ;

(c) if so, the reason of discrimination
in different constituent units ; and

(d) the sction proposed to be taken
by Government thereon ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
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PLANNING (SHR]MATI' INDIRA
GANDHI) ; (a) No, Sir,

(b) Yes.

(c) and (d). Do not arise. It has

already been decided that promotions of
the scientific and technical staff of the
Atomic Minerals Division will be on the
basis of the norms applying in the Bhabha
Atomic Research Centre,

Air, land and Territorial waters
Violations

3370. SHRI M. A. KHAN ; Will the
Mipister of DEFENCE be pleased to state :

(a) the total pumber of violations by
Pakistan into ladian territory by air, land
and water between the 24th May and 4th
August, 1970 ; and

(b) whether any -Pakistani military
personnel bave been arrested in this connec
tion ?

THE MINISTER OF DEFENCE (SHR.I
JAGJIWAN RAM) : (a) From 24th May
1970 to 4th August 1970, Pakistan commit-
ted 4 land violations and 3 air violations,
Government are not aware of any violation
of our territorial waters by Pakistani Naval
vessels during the aforesaid period.

(b) No, Sir.

Alleged Disrespect to the National
Hero-Shivaji

3372, SHRI JAGANNATH RAO
JOSHI : Will the Minister of DEFENCE
be pleased to state ;

(a) whether it is a fact that the
1. N. 8, Shivaji" Lonavala celebrated the
Silver Jubileeon 4th February, 1970 where
disrespect was shown to that National hero
whose very name has been adopted by not
even garlanding bis statue ;
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(b) ifs0, whether Government will
enquire into the matter and take necessary
steps in this regard ; and

(¢} if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) to
(¢). The Engineering Establishment (INS
SHIVAJI) celebrated its Silver Jubiles on
5.2.70. The programme included technical
conferences etc. The garlanding of the statue
of SHIVAJI was not included therein. How-
ever, attractive busts of SHIVAJI were
cast and were available as 8 memento on the
occasion, which would show that the
memory of the National Hero was suitably
commemorated. The staiue of SHIVAIJI
occupies a pride of place in the establish-
ment and it is regularly garlanded by the
Commanding Officer on SHIVAJI Jayanti
Day. The question of an enquiry does
not arise as Government are aware that the
National Hero is held in bigh esteem by the
Armed Forces.

Recommendations inade by the Com.
mittee on Untouchability Regard-
ing Recrultment in Armed Force:

3373, SHRI P, R. THAKUR : Will
the Minister of DEFENCE be pleased to
refer 1o the reply givento Unstarred Ques-
tion No. 10440 on the 20th May, 1970 re-
garding recruitment in Armed Forces and
state :

(a) whether any decision has since
been taken in the matter ;

(b) if so, the details thereof ; and

(c) if not, the reasons for long delay
on such a vital issue ?

THE MINISTER OF DEFENCE (SHRI1
JAGJIWAN RAM) 1 (a) to (c). The
recommendations of the Committee on
Untouchability, Economic and Educational
Development of the Scheduled Castes are
still under consideration, and the final
decisions are expected to be taken shortly.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AMARNATH PILGRIMAGE MISHAP

SHRI D.N. PATODIA (Jalore):
8ir, I call the attention of the Minister
of Home Affairs to the following matier
of urgent public importance and 1 request
that he may make a statemnent thereon : —

“The Amarnath Pilgrimage mishap
resulting in  the death of a large
oumber of persons.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : Sir, according to information
furnished by the Jammu and Kashmir
Goveroment about 6,000 pilgrims began
the Amarpath yatra in good weather on
15t August from Chandanwari., They
were accompanied by more than 3,000
porters, including attendants of pack-ponies.
There was continuous rain on that day
resulting in a sudden fall of temperature.
By that time the party has reached a
height of 11,000 ft. between Chandanwari
and Sheshnag. Due to the rain the pack-
ponies slowed down and were separated
from the main party of pilgrims. Arrange-
ments for looking after the pilgrims had
been made by the State Governments
in route, and also at Sheshnag. There was
a medical team at Sheshnag and mobile
team with the party. Fuel was issued free
at Sheshnag to keep the pilgrims warm and
all possible medical attention was given to
those in distress. It is a matier of regret,
however, that 18 persons including two
porters died dus to exposurs to the cold.
The majority of the dead persons were
old women.

On 16th morning, the weather was
still threatening. The Yatra Manager, an
Assistant Commissioner of the State
Government, who accompanied the party,
decided to return with the party. Some
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sadhus and young men, however, continued
the yatra. The rest of the party returned to
Chandanwari.

10 out of 16 pilgrims who died have
been identified. Photographs have been
taken of all the dead bodies. The bodies
were cremated under Government arrange-
ments,

The State Government have appointed
a committee under the chairmanship of Shri
M. N. Kaul, Revenue Minister, to go into
the adequacy of the arrangements during
the yatra and recommend measures of a
permanent nature for the improvement of
the facilities.

SHR1 D. N, PATODIA : Sir, this
incident coming in the wake of the Alak-
panda tragedy a few days back is only
symptomatic of the typical neglect
and indifference with which all places of
pilgrimage have been treated in this country.
Amarnath is not a new place. For hundreds
of year, every year from all over the coun
try thousands of pilgrims have been visiting
this place. Apart from its importance as
a place of pilgrimage, it is an important
tourist centre Many of us, possibly inclu-
ding you, had the occassion of visiting this
place of enchanting beauty. If it had been
properly developed, we could earn crores
of rupees in foreigh exchange by attracting
foreign tourists. Yet, even the clementary
facilities that are peeded to be given to
the pilgrims and tourists arc not available
at this place, There is no system of
regular weather forecast in the arca, Not to
talk of scientific regular weather forecasts,
in this particular case even the so-called
police wireless stations did not function
properly and failed to give any forecast
with regard to the weather conditions,

From the Minister’s statement, you
will find that on the moming of 15th
August, many pilgrims started leaving
Chandanwari for Sheshoag from 6 AM
till 12 o'clock. They left in many batches
not all of them at once. In spite of that,
the so-called police wireless stations failed
to convey to Chandanwari the bad weather
conditions and prevent further movement
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of pilgrims. That was one principal reason
why pilgrims continued their march only
to die later on.

Not to speak of pre-independence days,
even after 23 years of independence, is this
so-called era of development, there are no
proper road conditions to connect Pahal-
gam with this important place of Amarnath
and the primitive system of transportation
continues, possibly in a worse form.
Every year there is a regular publicity by
the Government of Jammu and Kashmir
inviting tourists from all over the country
to visit this place, but the facilities pro-
vided by the Government of Jammu and
Kashmir are miserable. At an important
place like Sheshnag, where thousands of
pilgrims  visit every day, you will be
surprised that there is areangement for
only 100 persons to spend the night in
tents, The rest have to spend their nights in
open fields ; they have no shelter, You
will be surprised to know that when an
emergency arose thare was no medicine
available, no water, no other facilities and
people died in shivering conditions, I do
not know who is going to be held res-
ponsible for this. With regards to com-
munications, rather the lack af them, it is
strange that even four days after the
occurrence the dependents of these people
have not been told about the whereabouts
and safety of the people involved. 1 have
spoken to people who have come back
after tragic incident and they have not
been extended even the courtesy of coopera-
tion either by the State Goveromeant or
their officers, When the people go to meet
the State Government officers in Srinagar
they find them busy at the club with
dinner and drinks, This is the type of
attitude adopted by the State Government
officials, especially the tourists officials.
They limit their activities, to collecting
money by selling tickets. They think their
job is over with that, This is the situation
prevailing in that area. In view of this
prevailing situation and the factors res-
ponsible for this tragic incident, as has
been narrated by me, it would not be very
much wrong to say that this tragic inci-
dent would not have occurred if sufficient
precautionary measures had been taken.
This incident cannot be dismissed by
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expressing sympathy and condolence to
the " members of the bereaved family.
Something very drastic has to be done to
provent the recurrence of such incidents
in future, 1 would like to know what
the Government propose to do in providing
basic facilities and provisions that are
needed for such an important place like
Amarnath so that in future there is no
possiblity of the recurrence of such inci-
dents. 1 would also like to know how
the Jammu and Kashmir Government have
explained with regard to their varlous
failures in the matter of communication,
providing facilities of water, medicine and
living arrangements in Seshnag. Then,
in spite of the weather conditions boing
foul and bad right from the 15th moming,
the pilgrims at Chandanwari were informed
about it till midnight when they were
ordered to return when they were
confronted with very bad weather resulting
in their death. Lastly, in what respect do
the Government propose to develop it as
an important tourists centre so that we can
attract thousands of tourists from the
world over ?

SHRI K. C. PANT ; The first point
is, I would like to repeat it, that the jour-
poy began in good weather. My hoo.
friend said that the journey began in bad
weather, According to our information,
they began the Amarnath yatra in good
weather on the 15th of August from
Chandanwari

SHRI D, N. PATODIA ;: The journey
started from Chandanwari in bad weather
right from the morning. He is contradict-
ing his own statament,

SHRI K. C. PANT : | am reading from
the same statement. The Amarpath yatra
began in good weather on the 15th of
August from Chandanwari. The second
point is about expressiog sympathy. [ think
regardless of arrapgements etc, It is human
tragedy for which we owe it to the persons
who died to expreas sympathy. I think there
should be no objection to that, On the ques-
tion of the details of the arrangements that
have been made, I have already explained
in my statement what arrangements have
been made, | went to refer to some of them
lq_niu, Arrangements for looking after the
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pilgrims have been made by the State
Government in route and also at Sheshnag.
There was a medical team at Sheshnag and
another mobile team with the party. I bave
checked up about the mobile team. I have
just pow got information that 20 doctors
accompanied the party along with oxygen.
Fuel was issued free at Sheshnag to keep the
pilgrims warm, All possible medical atten-
tion was given to those in distress, Accord-
ing to the information with me, the Yatra
Manager wan an assistant Commissionor of
the State Government, who accompanied the

party.

Then, my hon. friend raised the ques-
tion about the wircless facilities. The State
Government have informed us that they

have facilities of wi C lon
along the route,

SHRI D. N. PATODIA : They do not
work, ;

SHRI K. C.PANT: [ am not very
sure whether the warning was given orat
what time the warning was received. 1 had
to cheek up on that point. 1 have not been
able to get precise information about how
the wireless communication system function-
ed and [ cannot give a categorical reply
about that, But as one coming from the
hills 1 can say that there are some disrup-
tions in the hills as a result of the rains.
However, 1 can check up oo that point
because I do not have any information
about the functioning of the wireless system
except that there were wireless stations on
the way.

As to what will be done, I have already
stated that the State Goveroment have
constituted a committee under the chairman-
ship of Shri M, N. Kaul, Revenue Minister,
to go ioto the adequacy of the arrangements
duriog the yatra and to recommend measu-
ros of & permanent npature for the improve=-
m ot of facilitles.

1 caonot say whether relations bave or
have not been informed. I-presume that
about those who have been identified infor-
mation must have been sent, 1 hope, my
my hon. friend and others who are affected
by this tragedy will fnform us and we shall



211 Amarnath

[shri K. C. Pant]

be very glad to do apything that we can to
belp.

SHRI D. N. PATODIA : Sir, permit
me to point out the contradiction” in the
Minister's statement. I shall read out from
the fourth line. It says :—

“There was continuous rain on that
day"—that s, oo the 15th August—

“resulting in a sudden fall of tempora-
ture.”” This is ample proof 10 suggest that
the Government of Jammu and Kashmir and
its officers were aware right from the morn.
iog that there was continuous rain and the
weatber condition was not favourable, It is
a fact that the weather was bad and the
people were not informed. It is a fact that
facilities like medical services and
beds were not available and people had to
lie down in tents, At Sheshnag there was
space only for 100 people. The Minister has
pot taken care to reply to any of these
points. I want to know what specific reply
the Jammu and Kashmir Government has
given with regard to these failures. Why
does he not reply to that ? . What about this
contradiction 7 He says that the weatber
was all right but he has adnritted that the
weather condition was bad.

SHRI K. C. PANT :
fagts before him, He is reading from my
statement. 1f he reads two lines above what
he has read out from my statement,,,...
(Interruption)

1 have put all the

SHRI D, N, PATODIA : You contra-
dict yourself in the statement, On the one
hand, you say that the weather condition
was bad and, on the other, you say that
they were not bad,

_SHRIK.C PANT : My hon. friend is
getting very angry. I hope, he listens, He
will not be so angry if he listens.

SHRI D. N. PATODIA :
dying and they do not teke care.

People are

SHRI K. C, PANT : He docs not want
to listen ; he wants to be angry. 1 say that,
according to the information with me, the
journey begen in good weather, ]t also says
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that it ralned furtber on, He is reading from”
my own staterment. I bave not said anything
apart from that.

SHRI D, N. PATODIA © That is the
point. You contradict yourself. You give
a wropg statement.

SHRI HEM BARUA (Mangaldal) : We
are extremely sorry for the death of 18 per-
sons, according to the Minister's statement, -
in this calamity. '

The Minister has just now read out a
statement but the statcment is very different
from the actual position. I have gone
through the sentence previous to the ome
pointed out by Shri Patodia. There he
says —

46,000 pilgrims began the Amarnath
yatra in good weather on 15th August
from Chandanwari, They were
accompanied by more than 3,000 por-
ters, including attendants of pack-
ponies, There was continuous rain
on that day resulting in a sudden fail
of temperature.”

From this we understand that there was
continuous rain resulting in a sudden fall of
temperature on the 15th August when the
yatra took place, It has been alleged that
no arrangement was made for these pilgrims.,
There were o policemen en roufe to Amar-
path, There was no medical facility, Bven
there was no dry wood for these people and
they were shivering to death on this particu-
lar occasion. The State Government has fail-
ed miserably.

May I know whether Government is
going to inquire into the failure of the State
Goveroment and take measures or is Govern-
ment going to be satisfied with the appoint-
ment of an inquiry committee by the State
Government which has been announced in
order to inquire ioto the inadequacy of
facilities ? Did facilities exist at all ? That
is my doubt, The wery fact that a cd;:i.-
mittee bas been appointed to inquire inio
the inadequacy of- facilities shows that the
facilitics were ipadcquate, Whether the
facilities existed or not iy a different matter
altogether, That there was an inadequacy
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of facilities has been admitted by the
. Government in the last sentence of the state-
ment, .

May I koow from the Goverament
whether they are going to make foolproof
arrangemeants so far as pilgrims to Amar-
nath or pilgrims to any other place of pil-
grimage in this country are concerned or
not, or they want to leave them to their own
destiny or to the merciés and whims of
nmature as they left these pilgrims to Amar-
nath to the mercies and whims of nalure ?

SHRI K. C. PANT : In regard to the
police arrangements, this is my information,
as sent by .the State Goveroment, that medi-
cal-cum-police camps on the route have been
set up at the following places, namely,
Chandanwari, Pissu Ghati, Zvjipal, Shesh-
nag, Mahagunas, Panjiarni and Holy Cave...

SHRI HEM BARUA These have
come after the tragedy took place,

SHRI K, C. PANT ; This is the in-
formation with me, As regards the com-
mittee, the State Government has appointed
a committes with the Minister as its Chair-
man and that is going into all these matters,
I think, we should await the findings of the
committee. The Stale Governmeat (Lem-

- gelves are aoxious to do all they can to
make permanent arrangements so that the
arrangements are adequate,

SHRI HEM BARUA : It has been
reported that the things were selling at
exorbitant prices at the spot because the
Government did not make any arrange-
ments.

SHRI CHENGALRAYA NAIDU
(Chittoor) : The Government bas no value
for human life except the life of Ministers ..

AN HON. MEMBER : The Ministry,

SHRI CHENGALRAYA NAIDU
These pilgrims were not only exposed to
pature but they were exposed to the whims
and fancies of this Government and the
Government of Jammu and Kashmir, When
the pilgrimage started, it was raining contl-
ouously, The authorities there should not
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have atlowed these people to continue the
journey on that day. Instead of asking them
not to proceed, they allowed them
to proceed and they did not make any
arrapgements on the way, nor at the next
stop, that is, at Sheshnag. When the people
reached there, their luggage had not come.
Due to their luggage not being there, they
were not having enough clothings # cover
themselves and there were not enough sheds
provided there. The private people who were
running canteens and sheds were charging
exorbitant rates. These pilgrims who were
without money could pot afford to pay for
the sheds and get some shelter.

Sir, when the Government organises
these pilgrimages, it is the duty of the
Government to arrange sheds and fix the
rates and, when anybody charges exorbitant
rate, it is the duty of this Government or
the Government of Jammu and Kashmir to
punish them and see that they do not charge
exorbitant rates, Insicad of this, the Govern-
ment of Jammu and Kashmir have allowed
them to charge exorbitaot rates, A number
of people have died due to exposure. The
figure given by the Government is not
correct. The Minister has not given the
correct figure, He has given the figure as
given 1o him by the Jammu and Kashmir
Government. This has bappened on the
border arca, Does'nt be have his own source
to get his information 7 He should bave
sent some officer from here to get the correct
information. He has not cared to get his
own information. Why should be only rely
on the information given by the Jammu and
Kashmir Government ? This shows the way
the Government is functioniog, The figure
given by the Government is not correct, As
mentioned by a merchant from Amritsar,
+ it has been said that he saw 80 dead bodies
at Sheshnag, near a medical centre. Many
people more have died on the way. The
Minister has not given the corrcct infor-
mation, 1 want the Minister to werify. it
and send some officer from here to get the
correct figure,

Agaio, | want to koow from the Govern-
ment whether they are going to bave perma-
nent arrapgement, construct permanent sheds
and consiruct jeepable roads and thep allow
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pilgrims to go there. The Government can
not play with the lives of the pecople,

SHRI K. C. PANT : The first point
raised by my" hon. friend is about allowing
these pilgrims to proceed. The Asst,
Commissioner of the State Government was
the Yatra Manager, He presumably knows
the conditions there, He presumably takes
the pilgrims party to Amarpath and he can
be ordinarily trusted to take decisions on the
spot and it is very difficult for us to say here
that whatever be the conditions there, they
should have proceeded or not.

On the question of sheds, fixatioas of
rates, etc,, ] am in complete sympathy with
their suggestions and I shall pass them on
to the State Governmeant.

So far as the arrangements at Seshnag
go, fuel was supplied by the State Govern-
ment to the pilgrims at Seshnag. That is
the information I have read out earlier.

ATAL BIHARL VAJPAYEE
Next day, oot on the same

SHRI
(Balrampur) :
day.

My information
1 have given the
(Interruptions )

SHRI K. C, PANT :
is that they did supply.
information that I have,

SHRI CHENGALRAYA NAIDU : It
was supplied the pext day,

SHRI1 K. C. PANT: My hon, friend
took me to task for not independently in-
quiring into this and for giving him infor-
mation supplied by the State Govern-
ment. Under our system [ do not koow
whether it would be right for me to divulge
information that I may get from my own
sources and to disregard the information
received from the State Goveroment, You
can understand what confusion it will create.
(Interruptions)

1 would suggest that nothiog more
should be read in my statement than what
1 have said. 1 bave never said that my in-
forroation contradicts the State Government’s
information.
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SHRI CHENGALRAYA NAIDU 1 He
has not said anything about the dead bodies,
Divulge the information about the dead
bodies at least,

SHRI1 K. C, PANT : The detailed infor-
mation that I have got this morning—I have
checked it up also— is : 11 of them were
women and 5 are men—These are Yatris—
and (wo are local porters,

ot wAwae faw (goqR) : wenw
TEIEA, AT g § W W I
AT AT § | IR F TE F A TgA
Ao g i onarag fe st w1 #=
FW # Ffaw FT @R AW #
Qrwim ¥ gur § fF e aw &
7% awas Wt § f& wweng arm ®
gt gder & afcuraeasy ¥aw 15 @
w wafF ddarh s ggt § a2 § a9
& wgare Iy &€ 7 wiew e 73
Y F e A o ersftway AW W
[WFE LI

§E @a ag @9 g qg awenS
¢ fr gier wofae gt fs wefa ey
& 1, wyw foww 9 av aww fre k)
YHATY qTAT 9 9 97 aY 99 §9T
T A Y IWE @ oA @ AwEE R
seyFmEET T | A wgAT & fw
ag wEfa &1 goama 53 ¥ fag aw
¥ qg w wrfawr A § a1 R ek
o § R SR &% wenma aft fear
@ A fawrs = Ff fedt glem &
aqg sEARY Ag M §

frerdy ar @g e Ao ww=a o-
e ®Y e o faom qrir el § W
qg §URIC T2 & g =AW wY
W TG W GHSAINT ¥ WU HY A0 AT
gt &1
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W a3z fr wefe & @
dorrss # wifedr arer § wEi faer
f& o s W § g sarmER gRE
sE § arh wawe ag @ & woE s
T @ IaE A W WMET FT gwET
FTAX | TAT TN HVEF  FT@ AW
qT M |

#uft ot ¥ agawead & &9 W
s e IF o wrfed 43 & ag aF
st fs st ow sadr dsr @ A
wg s frasr aarf 37 ag w4
Wy fafreex &t Iwmedafre # fgs
wrafR

I g § 5 9% 5T A gEw
3% oA I 9T A AAH ST Weqqq
ngf'ra‘wqgﬁmg‘fﬂ@t gl 1 afeq
¥y AgaT ag & feowoadt R e
srafercfemmom g & s A @
wR o Al @ gren ¥ A A
g% I &G E A e grdwd s
& oo ¥ afe $0F | w47 9 el qre-
W & a9 g @A wfes atw oA
wRarT §7

w7 faaw a7 § s awmw A &
wifse afare arEil & g ag wost
mF 9 7 §, wigw guiar fxar
o ? 9 99 qEA 9T avir Wi §
o & omaar § 6 agt wre Wi fag wmwx
o § e ga o afgm @@ @
€ ) W & ot arft e § i g
Fw W Ferd § 1 g Iwr oft am g
) a7 gew afgmr @ T @ AR
W forg aTguTdY et < fs Kfeg g
foah afgm g qAr & § Ffew o=
|/TE 9T S oo oamw, 99w gz ww §
T WY I ST A X fear oo Y 4y
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g e T & 1 ¥ W g e g W
t @ swur s wEa & i qar e
9 § W o afgar sww Ot § @ Fo
Hro g qrgw wga § arg wivwar aw daw
g WU § | ¥few ag W 9w W) A
TG I AT AT qAT T AN § ) W @
J1g a1 gf=T dar # argarg & o
a7 wgn § f5 ag ara & @ wfge
# agar § f& aTwC S qgaAr w3
wfgq | oY @h7 /Y § A% qf@ aa
#1 gurfaer 31 wifge Wi agl & dag
wHATQ faegid @ a3% ¥ g Aid-
afaEl ® weere qga & e
®Y oY S9! g7 T AR

EF WHTAT §T AOHT I FHE
T F AT SN R A AT A A
i ¥ g ar A ® oy

Q% AFFIG @R ;A O 81 Y )

st wrrec A cqa A & agm b
wig W ¥ ¥ gg oA & dfar aw
wg § {5 aga & safeat ogy St @&
§ W gwv ST 3 2am § qafeg &
AT ATEAT 7 % I AR W owRE
Tft ? (waewrr)

oft goor ww o AT GEEr A
&€ zoifre g 93T § 1 ag ddarfay
w1 9% § 1| gATR 7l AT o v e
Eifeg i fr A fros @ gfr &
awe g 1wt ¥ o O wwe gt
& 1 ag o ofe AT F ot A § Wi

. & w wgegr AN  AQ AT ww wig

wreft § & aga gwET o v ¥ § e
sy afg mfg @ =R 128 A @
ool WK g w ol A g g
()
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sft aw fww aew (qOEE) oW
¥ ot ¥ wgew yfa W wedr gfe &
diwar § (sawea)

st gour W ey faAe AT g
# wofa wrawms g wfe gav feaet €
wirfa Y @1 ag g1 5 it guw T
qe g a1 foar § Rar wen # feafa A
A g

=t oA faw : #R gfefesr €=
T FUNA oY wgy 97 A Y few-
71T wfywifal & faws srand w0
& A ¥ g 91 A6 WA wGERw W
o § A4 @ § Faw g AM dav
A AT Fg H A3 AL | A AAF
ferq Y & gam & #@m fF w0 F gaw
qrdY gt oy fF g% G W gad
qg 919 (ITAAT)

= WO WOK W © W9 I3 T dqv
il g FL ar feT A i & A
¥ Fgd X 37 tmaq A8 g arfey |

wgt a5 gfefrge wrEd s

®1 ITHT G § ThH @ wAw § gfe-
forge rmd wOF 71 #1E mamEar

I G g | oW e § ®T qae-
¥ 7 us wRS &t gf & wifw @
Fea) # T w1 '

SHRI BEDABRATA BARUA
(Kaliabor) : Somehow it has been taken for
granted not only by the security side, but by
the Kashmir Government. It has been a
tradition for the Government there (o orga-
pise the whole thing, This is an annual
procession which takes place only once in
the year. It can go there only in this time,——
only for a month or so. A lot of charges
have been made regarding varlous things and
nobody has denied them, about the high
prices, about the delay and all those things,
and also about the failure of the medical
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staff and we are entitled to know whether
the Government money was well-spent.

On enquiry, I would like to koow
whether afterall this is a proper enquiry ;
it may be all right for the Kashmir Govern-
ment to be satisfied with this enquiry ; the
Chairman himself is Minister of the Cabinet
and other Members are there ; the Tourism
Minister is there and also the Director of
Tourism is there,—the person against whom
the enquiry is instituied. So, what 1 would
suggest is that the Central Government it-
self should go into the whole matter. It
has to be considered whether everybody
can stand the strain of 13,500 feet or 14,000
feet in this month, especially. Particularly
there it is extremely cold, and I do not
know whether any permanent arrangement
could be made there, As far as 1 could
gather, Sheshnag area has snow for nearly
eleven months in the year, and no perma-
nent structure will remain there, and no
permanent structure can be maintained there
at any cost. So, would Gowveroment exa-
mine whether all these matters could be
permitted in this way or whether some
better and new afrapgements could be
made to obviate the difficulties 7 May I
koow whether Government will examine
these things ? 1 would also like to know
the ages of those who died, The inquiry
should not be merely an inquiry but it
should also involve an examination of the
whole issue whether this yatra which is
proliferating and becoming bigger every
year because thousands of people are join-
ing it, could be modified or changed so that
something better copld be done about it.

SHRI K. C. PANT 1 As I mentioned
earlier; this was & human tragedy, for
which all of us in this House feel extremely
sorry, The arraogements that have been
made apparently need some correction,
Now, the State Government themselves have
appointed this committee. It is not with
a view to findiog fault so much, Thero was
an assistant commissioner with this party ;
there was & medical team with the party,
I have already said all these things. In spite
of these things, this tragedy has occurred.
The State - Government themselves are most
_anxious that this should not happen - again
and thht the arrangements should, be ade-
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quate. There is no doubt about the State
Government’s anxiety in this matter, and it
is those very people who will have to make
these arrangements and improve these
arrangements. 1f it is their desire to go into
the matter and improve the arrangemecnts,
1 think the House sbould let them do it,
and it would not be right for the Centre to
interferc at this stage. If they would like
to bave any assistance from the Cenire,
of any type, that is different matter that can
be gone into.

MR. SPEAKER : Now, Papers to be
Laid on the Table.

SHRI S, M. BANERIJEE (Kanpur) : 1|
have to say something on the Order Paper.
Are you allowing me now or later ?

| WEaR "R ;WY & AT AT 9T
w g€ 8
=t Wo WYo WAWT : gW W aF FET
%, & oo ag g wgan g R

ot ogee fry - oy frre § g
fima s
MR, SPEAKER 1 Half a mioule could

be given on some day but not every day,
after the Question Hour,

&t wo AYo wwat : & fr¥mw wwW
fr wrg gk fag far fae &< %0 &
q9Y 1 Uy v ¥ a § faa
FCT argar g1 aga gfeww ¥ WA
fm fois & ait & fewpmm faar an)
g fafreet wmew T 33 § fag da<
g, afeT 1T W JT Qe SEy ¥
# wrgar § f5 wefn fefre o< faewma
o g9 # Tewee fear Fy ) g@d g
gra ag set ¢ fo Bfeds v &
fag oo & 9 fafrex ® om

CRETHEA § |

. veuwowdvea : R sERI @A)
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st fir @ oW AW $Y R
foram ag &% a1 1 O W faq wwar
£ | 2% ag SOFI 97 w57 &, IAH A1
& A gwar a7 |

Wt forrwr Wt (AgEn) A oag
&g qr fF oY wrT & a7 -

woTN WENT : qOA aw A% o,
Afer o My og fear o & wwwr fir
IJEY ATFT FAeAt g vy, Afww g
T 9gr gy & a1 9@ fadw
Ultimately that will come and after that -
I shall give my decision.

SHRI S. M. BANERJEE i1 Let the Home
Minister make a statement.

weaw wgvew ¢ frfader A & ar
# & it 7€ ®g 9%ar | 9@ Ig Wi
T IEET ¥@ g | o frwr o & oy
wEar & a1t ¥ w537 91 T IgF fag

w5 |

ot go Ao ﬂ'!'f: #m‘ﬁ ’I’ﬁ
9% @1 1| i fadem wiod Faw ag §
fe& s wgr a1 v @ fafaet & g
fafadrar s Y7 §, I IwET W
qre Agr fxar o

wToR WENW : 9w Ay Wi A
IgH &q'm | T 1 cannot say anything
about that,

ot wdgwe faw : % oo gt ow
FW % wearx faar § st ox  wifer
i frar g wrw  gfefadt @
ferii W frg Az Ak & ‘

MR. SPEAKER : 1em sorry ; 1 have

not allowed that. It {s a State matter.
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it o frw : EgraTe gfrafedr

% gfve g& 7§ | ag st gEEw ¥ T
foart & wsow

MR. SPEAKER : No, no. Nothing that
he says will go on record.

SHRI JANESHWAR MISRA :**

ot owdew  anew : TArew fgg -
afadt ¥x %7 & Wi ToF T a7 4
m, frafEmideaes & @@ @
& | T8 9 frer 5 91 Tww T fge
ug qgT & TEU {AT & AU ®Y q9E §
LR

weum Wy - f wede & ae #
g ET | WG WeEr §F @)

SHRI S. KUNDU (Balasore) : Are you
asking the Minister to make a statement ?

MR, SPEAKER :
the Minister.

st TwdEw gnw T fig
ffafar s aid &g g @A
el F a ¥ gR W Yo A
L4

woaw Wiy ;- @3t o ®e gfaa
wEE

sit qwdae amw c f aAw fig
e ¥ ax A sz g gt wa-
g wofe @ 1@ § )\ fea oficfeafaat &
chard safra gf § 9% at & fowr
woft aar €

MR. SPEAKER : May I request mem-~
bers not to get up and mention matters
about which thére is no intimation to me ?
1 am not going to allow this,

I will convey that to

24
12,38 brs.
PAPERS LAID ON THE TABLE
NOTIFIOATIONS TUNDER (CENTRAL

Excisg RULES AND CUSTOMS AoT

THE DEPUTY MINISTER IN THE
MINISTRY QF FINANCE (SHRI K, R,
GANESH) : On behalf of Shri Vidya
Charan Shukla, I beg to lay on the Table :

(1) A copy each of the following Noti-
fications (Hindi and English versions) issued
under the Central Excise Rules ; 1944;—

(i) G.S. R. 1096 published in Gazette
of India dated the 25th July, 1970
together with am  explanatory
memorandum,

(ii) G.S.R. 1097 published in Gazette
of India dated the 25th July, 1970
together with an explanatory
memorandum,

(iii) G. 8. R. 1111 published in Gazette

of India dated the 1st Auguat, 1970

together with an  explanatory

memorandum.

(iv) G. S. R, 1121 published in Gazette

of India dated the lst August, 1970

together with an  explanatory

memorandum. [Placed in Library.

See No. LT—4001/70]

{2) A copy cach of following Notifica-
tions (Hindi and English versions) under
section 159 of Customs Act 1962 :—

{i) G. S. R. 1112 published in Gazette
of lndia dated the 1st August, 1970
together with an explanatory memo-
randum,

(i) G.S.R.1118 publishod in Gazette
of India dated the 30th July, 1970
together with an explanatory
memorandum. [Placed in Library.
See No. LT—4002/70]

MR. SPEAKER : The practice is to
send intimation to me in advance, Heisa
new Minister. In future, he muat do g0,

** Note recorded,



25 Papers Laid

NOTIFIOATIONS UNDER EXPORT (QUALITY
OONTROL & INBPROTION) AOT, AND
AUDIT REPORTS BTO. OF CARDA-

MOM BOARD AND OOIR
BOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : I beg 1o lay on the Table :

(1) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (3) of
section 17 of the Export (Quality
Control and  Inspection)
1963 :—

(i) The Export of Inorganic Chemicals
(Inspection) ~Amendment Rules,
1970, published in Notification No.
8. 0. 2538 in Gazette of India

dated the 28th July, 1970.

The Export of Coir Products,
(Inspection) Amendment Rules,
1970, published in Notification No.
S.0.2595 in Gazette of India
dated the 29th July, 1970. [Placed
in Library. See No. LT—4003/70]

(i)

A copy of the Certified
Accounts (Hindi and Lnglish ver-
sions) of tbe Cardamom Board,
Ernakulam for the year 1968 69 and
the Audit Report thereon, under
sub-section (4) of section 19 of the
Cardamom Act, 1965, [Placed in
Library, See No. LT— 4004/70]

@ @

('ti) A statement showing reasons for
delay in laying the above docu-
ment, [Placed in Library. See

No. LT—4005/70]

(3) A copy of the Certified Accounis
(Hindi and English versions) of the
Coir Board, Ernakulam. for the
year 1968-69 and the Audit Report
thereon, under sub-section (4) of
section 17 of the Coir Industry Act,
1953. [Placed in Library. See
No. LT—4006/70]

SRAVANA 28, 1892 (SAKA)

Act,
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COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

BIXTY-BIXTH REPORT

SHRI SWELL (Autonomous Districts) ;
1 beg to present the Sixty-sixth Report of
the Committee on Private Members' Bills
and Resolutions,

12.39 hrs.

STATEMENT RE, INVESTIGATIONS
INTO REPORTED AIRDROPPING OF
CHINESE LANGUAGE LEAFLETS AT
PLACES IN RAJASTHAN AND GUJARAT

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : Mr. Speaker,
Sir, In the course of the supplementaries
on the Calling Attention Notice in this
House on 31st July, 1970 regarding reporied
intrusion of a Pakistani plane into Indian
territory over Jaisalmer, some Hon’ble
Members had made a reference to the air-
dropping of Chinese language leaflets in
certain parts of Rajasthan. The Minister
of State in the Ministry of Defence had
then stated that this matter was being in-
vestigated and that the House would be in-
formed in regard to the result of the in-
vestigation, Subscquently, notice of a
Short Motice Quesiion was also received
regarding airdropping of Chinese pam-
phlets by Pakistani sircraftin ceriain areas
Investigations made in this

in Gujarat.

matter have revealed that the pam-
phlets and leafleis were in the
Chipese language and are critical of

Mao Tse Tung and his policies. They could
pot, therefore, have come from Pakistan,
It has also becn established that they were
not dropped by any aircraft. In all pro-
bability, they came in meteorological bal-
loons and were intended for the mainland
of China but had drifted into India, Such
material bas previously been found in oiher

parts of lodia.
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Khadi and other Handloom 23§ -

Industries Development (Addl. Ex. Duty on Cloth) Amdt, Bill

12.41 hrs.

KHADI AND OTHER HANDLOOM

INDUSTRIES DEVELOPMENT (ADDI-

TIONAL EXCISE DUTY ON CLOTH)
AMENDMENT BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : 1 beg to move for leave
to introduce a Bill further to amend the
Khadi and other Handloom Industries Deve-
lopment (Additional Excise Duty on Cloth)
Act, 1953,

&t fma w77 W\ (AgEET) 0 weAw
gy, & g7 fadgs &1 fadg war §
vy Ffagra €1 aro 117 8 38 a8

2

“‘A Bill or amendment making provision
for amy of the matters specified in
sub-clauses (a) to (f) of clause (1) of
article 110 shall not be introduced or
moved except on the recommendation of
the President..."”

o g 110 (T) #1 3& 1 wed faan
gue:
*““For the purposes of this Chapter, a
Bill shall be deemed to be a Money Bill
if it cootains only provisions dealing

with all or any of the following matters,
namely—

(a) The imposition, abolition,
remission, alieration or regu-
lation of any tax ;™

=9 fadm® & @ 7 1953 F waw # ofe-
FTAF R E | TR A d2; gwn fw
qreiiz CHETEY TS ¥ @Eve g g ar
IR ITEFCE & F #E f
QETAE QFETET €Y &9 I AR AW |

g s g fF adt e
&2 waETEiNT U AT URE 1944 &

gfes gt qebee Ad | I A
AT AT a R IfF ¥
FEgT M WEW A 110 (T) &
AT 9g AT WaT @ W @H fAg
Fofidve 1 fewrddwa &1 ger aga w=d
g1

ww fadgs & afg &t o Eegw
=Y ¥ frafa &1 ff ifew F1 91 W@
& 1 ag fewfor fag & waw @) arag
et s Gzgm &1 fofe ot @
AT FT TEFT a9 aF AGE O AT AR
wa A gyfad e A8 fear s,
gam fawm 4 fFm oo, @y
sieatfem 7@ fraT I @ &9 9T T
T AR W R AN aE § WR
ffagedmus ag @ amae Wi
AR A @ A @ e
iAo o S Aw @ gL
FTHIT HT A T aCE TG 1

AW & Fwl A% @ fadgs
w1 fade w=ar § 1

SHRI SRINIBAS MISRA (Cuttack)
rose—

+  MR. SPEAKER : You did not inform

me that you wanted to speak about it. He
had informed me about it,
SHRI SRINIBAS MISRA ; 1am rais-

ing a point of order. Please look at rule
65 (2) which reads :

“If the Bill is & Bill which under the
Constitution cannot be introduced with-
out the previous sanction or recom-
mendation of the President, the Member
shall annex to the notice such sanction
or recommendation couveyed through
a Minister, and the notice shall not be

*Publisbed
19.8,70.

in the Gazette of India

Extraordinary Part II, Section 2, dated
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valid until this requirement is complied
with,"”

MR. SPEAKER : The recommenda-
tion of the President has been received
under article 117 (1) for the introduction of
the Bill ahd published in Bulletin No. 2,
dated 11th Auvgust, Paragraph 1806.

SHRI SRINIBAS MISRA : You have
not heard me fully. This requires two re-
commendations, one under article 117 (1)
and another under article 117 (3).

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): That comes

later.

SHRI SRINIBAS MISRA : No, not
at all, That recommendation is under arti-
cle 117 (1). What about the recommenda-
tiop under article 117 (3) 7

MR SPEAKER : Are you opposing
it or what ?

SHRI SRINIBAS MISRA : No, not
on merits.

SHRI SEZHIYAN (Kumbakonam) : He
is pointing out an irregularity,

SHR1 SRINIBAS MISRA : Article

117 (3) reads :

‘A Bill which, if enacted and brought
into. operation, wou'd involve expendi-
ture from the Consplidated Fund of India
shall oot be passed by either House of
Parliament upless the President has
recommended to that House the consi-
deration of the Bill.”

Side by side, please look at rule §9.

Perbaps you have gone through the Bill,
Let me give a summary. In 1957 it was
provided that no duty would be levied on
whatever was exported. Under that Bill some

SRAVANA 28, 1892 (S4KA) Handloom Industrie: Develop- 230
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other duties were levied. This Bill wants to
exempt, with retrospective effect from 1957,
certain articles, Will it not involve expendi-
ture from the Consolidated Fund of India,
if the exemptions are calculated from 1957 ?
All the duties which were collected have to
be refunded. Rule 69 says that a Bill in-
volving expendiiure shall be accompanied
by a financial memorandum which shall
invite particular attention to the clause in-
volved ; that must be printed in bold type,
I do not know whether you have exempted
this Minister from printing it in bold letters.
That is not a matter for me. But with-
out a financial memorandum or a statement
that it will not involve expenditurc, this
Bill cannot be introduced. Your ruling is
expected under rule 69. There is no publi-
cation of such finacial memorandum, subse-
quently or in Bullettin part II.

MR. SPEAKER : Has the Minister
to say something about this ?

SHRI RAM SEWAK : I want to say
only that this Bill was before the House on
a previous occasion and it was withdrawn
in December, 1969 with the permission of
the House, Now I want to introduce it
in a comprebensive form. The sanclion
of the President has already been obtained
and communicated to you, So, I do not
find any deficiency and 1 request you to
allow its introduction,

SHRI SHRI CH/\ND GOYAL (Chandi-
garh) : The hon, Minister admits that
the Bill was withdrawn, When it was
withdrawn, it did not exist before
the Lok Sabba. When he is inroducing
it afresh, a financial memorandum is a pre-
requisite and without it the introduction of
the Bill will be an irregularity. Unless that
irregularity in the Bill is removed, I think
he canpot introduce it and if we allowed it
we shall be doing something wrong.

I shall explain

SHRI RAM SEWAK :
the position tomorrow then,

MR. SPEAKER : 1 asked him whether
he wanted to say something to meet the
objection raised by him. So for as [ am
concerned, 1 have the BRill before me,
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SHRI RAM SEWAK : 1 have explain-
ed the position and 1 request you to give
a ruling,

MR. SPEAKER : So far as the Presi-
dent’s sanction is concerned it fs already
there it does pot involve any expenditure and
.there is no need of any financial memoran-
dum. So, the question is:

“That leave be granted to introduce a
Bill further to amend the Kbadi and
other Handloom Industries Develop-
ment (Additional Excise Duty on Cloth)
Act, 1953,

The motion was adopted.

MR . SPEAKER : They should always
be mindful about Mr. Srinibas Misra and
Shri S, C. Jha and must always come pre-
pared on two points—sanction of the Presi-
dent and fi ial memor d b
pormally their objections are around these
points. ‘They are the permanent watchdogs
of this House,..... (Interruptions.) It is a
compliment ; they are alert about the for-
malities, The Ministers must come pre-
pared on these two points.

SHRI RAM SEWAK :
the Bill,

1 introduce*

12,50 brs,

MOTIONS RE: REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES ;
AND COMMITTEE ON UNTOUCH
ABILITY—contd,
MR. SPEAKER : Shri Abdul Ghani
Dar was on his legs.

sit wege T AT ([EIA) ¢ EE
wrga, § ow s @ ar 5 gEifE ag
aewr g w7 gfom wedt ¥
gp® @ 0 OO fgwraa A1 st | &fFA
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s 3 famrg gzt & arw fafe &
% e ax, gt fafred & qwrd
9T, TS A TEARE 1 gEA W
QYEEw 9T, §1 T a8t U 9w A gfk-
a7 famrd A 2T &

forgar fzdi 497 ¥ Awwemzowa &
are # grew fafre afgm d war e aw
T a7 0 wfao aod ga § Fear @ f
g% TaT W7 fdw Ao @ AR AT,
foma @Y% sifqaiz a1 agfoaa 7 fadr
gu & | Afwa wet aw 4 e faa g,
T 91 ¥ 7T aF o ¥ 44 N §,
¥ § ghml &t v awie ft a8 faem -
g

TEHTL F1 TH T 7% f+e0 & -
a9, orfae ot T wfwe givg &Y aw
g1 3u% faq wogr AmA 1 9w
2 afew gfemi & o wwam A &
ax g & 5 feai £ ey e
g g T N A F oIAF A F
maa T HEEHF T gad F TOE
gl § | W I AVAAESE T FT AT
i i 1Ay FAgE FAF
fau &5 fag o3, 1 29 @ow = f¥
TaAHE ATwE gl FT HIR HIAT g
21 #fea star fr &3 it w7 3, o
el fwar mar &

faeeft & woft oY gramit Faredy A
F1 owTa @ g T g, wOd e g
FY At gerar wn A A & e gfom
% Igs1 oefegfer § femr o, @
f gfeom o &1 A &\ o i ot
¥ qa% ¢ FEIN AT gERAae F

T FEAM &, a8 =T FEAHW ATOAm
W A faud Y g w @ am

#*Introduced with the recommendation of the President,

e ———
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g uw 1 afea 3997 1 ag ava qws §
adt wré fr gfwi & faar geat fa-
&0 Fa7 gNft | 3% AATEAT @ YA
HEgee WX HATH WETAS |l T§ 97
FY qATY A1 H & | TARA  WTEAATT @i
AyAw ®igg FEREA § AT §
a8 q<AT garfaw &, afea 9z 79 swE
F W wh el a9 97 § | Awe g
et Ao 4F & &% 77 97 fmEw e
R

& AT qq F F § ¢ WA
WedTg g% 99T, AW 2 @A AR, TF
X 4 g T ITAA[, A AT I
a2 | &9 OF & WA &1 &ad g0
afew gl & @ig Tl S| ag®
g1 faar snar

THEUET, |EAL AT qIEE-TiEa]
FATAT &1 G F Heear< 7 ¢ ) 98 fwet
afens afaa FHTA F g § A &
at fot ma iz feer gfeam 1 @@ amay
qT gL T A TR T Twew o\
¥ gg @1l &1 usgefa & am & ameg
fomr @@r &1 A dr wszwfa & §,
afea gaw gL argq faffeT Fr E0
g g1 § gfdl @1 A #4608
foar smar & 7 g9 aral 9X Q1 G A
afeF § | IEF @ a H§ gieewl 1
TR FET AGY | W I IAHT =
s g, A fam g fw Wi m
faarfaat & 7 mfgx foema oz, o
wary g gary faw ¥ @4 oAm
- grfgm A T FET & f gw gfemt A
werg g €, wfeT 9% dver W §)
QAT Y IR WATS, 918 g a1 T 9
wfa®r<l F7 TAATT FT F gfoAAl @
AT F 71 /YT £, A6 I7¢ 48 "E-
gEafrsgw i s T TE
AR F aET E |

o g9 gfeeal 1 sfewe=sr #
foardom 27 €, ot zafe fF & sl
& | 99 a% TSI AAT grEd A= g
g dT &, a9 a® A A% awwrd e,
afex ga wifzat swa AT 97 gfaml @t
S d@Ea & wAge 08 | §5 @
& f gamgmaTe &, ot =fwdr gf=a Tiey
T AT &, FIGTOH F ZoEEA W IAFT
qrEf &1 54 # § 5 @ fasit &4 Al
agl 4t gfom wié gftew wafoa & fewe
9T g4 surEr 912 gifaw #@F AT 8§
gfeael #1 femdma &1 fear & @rd,
afFq qig & w9 qifzgf IR W@
diew 9T @ F<, arfs sAH AggE &
f& ¥ gadl & goa< § 1 gt o=@ W gfe-
W T UAT A9 ALY ArAr g, W 9-
T die & " gy

AT ¥ & SIY 0F A4 i
gAtlg & 9 gy fam wrd *@
wEfa § | 3% fammr # gfeom o
RgfmI w s waa Tl § afea
I A Teg T § S T AW, 99
# &g gfeom Agy &4

foa 47 & 38 fadm awadd §
Fg1 & fo T & aY-aF =99 & weal =y
F e A BT FL AE W § 1 =AY
o dte me I AT F gfewwi # =iz
adt, @1 & amwar fe gad 1 & &
T T &L

w1 i g A9l W @
sl & 9 g w0 ¥ _fag a3
farty formrer o @ & | gfcol @1 e
w1 & fzar s <@g s sf=a
T F G 9T Foqm FT &7 q@T TR
o @ & 1 efioml #1 0F o T gEr
T Fg @ &, “fow frw_aw _maw_§
4 g g frar, g Q0 & 5 aF feet
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13 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled afier
Lunch at five minutes past Fourteen
of the Clock.

[MR. DEPUT)-SPEAERR /n the Chair]

DISCUSSION RE. LAND REFORM
MEASURES AND THE MOVEMENT
FOR OCCUPATION OF LANDS

MR. DEPUTY-SPEAKLR ; We shall
now take up the discussion on land reform
measures under rule 193, As hon. Members
are aware, the House has agreed to allot
three hours for this. The question is very
important and bon. Members have a lot to
say. But I would request them to be brief
and to the point and try to confine them-
sclves to the time allotted so that we can
finish this discussion today and, if possible,
1 can ask the Minister to reply at 5 O'clock
because at 530 p.m, we have the Half an
Hour discussion,

SHRI RAMSHEKHAR PRASAD
SINGH (Chapra) ; This is a very important
dsscussion. So, the time should be increased,

ot forw W W (FYEl) @ STEE
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MR. DEPUTY-SPEAKER : There is
no point of order, It is a suggestion for
the government to comsider, It is a cellec-
tive responsibility.

SHRI1 H, N. MUKHERIJEE (Calcutta—
North-East) ; Sir, on .earlier occassions
also the House bad to bring to your notice,
and you were good enough to take notice,
about the absence of the Ministers on the
front benches on more than one occasion.
I bave been here, like my friend Dr. Ram
Subheg Singh, since the first Parliament
and even in those days we found that the
Ministers of the front bench wonld never
behave in the way they are doing now with
impunity from day to day, and something
should be done about it,

SHRI ATAL BIHARI VAJPAYER
(Balrampur) : Sir, you just now declared
that this is an imporiant discussion. But the
Minister of Food and Agricutture Is not
present in the House. Is this the way to
treat the House 7 It is a contempt of the
House,

SHRI SHEO NARAYAN (Basti) :
Shri Shinde is a junior Minister be is not
a Cabinet Minister, We want a reply from
a Cabipet Minister. .

MR, DEPUTY-SPEAKER : The feel-
ings of the members bave been expressed
and they are now beforc the Goveroment,
It is for the Government to consider it. Of
course, one Cabinet Minister is present
here,
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SHRI ATAL BIHARI VAJPAYEE : I
do not cast any aspersion on Shri Shinde.
He isa very competent man. But what
about his senior ? Where is he ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICLUTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE : | may submit with due respect that
I can appreciate the sentiments of the hon,
Members. Due to some difficulties, Shri
Abmad has requesied me to be here. He
would also be joining us after some time.
In fact. I really fail to appreciate the stand
of the hon. Members on this issue. 1 have
been dealing with many of these subjects on
the floor of the Housec. We attach grcat
importance 1o this aspect and my senior
colleague would also join me after some
time.

SHRI S. M, BANERJEE : 1 want to
koow whether the Minister-in-charge, Shri
Fakbruddin Ali Abhmed is going to reply
to the debate and whether the Prime Minis-
ter is going to intervene in it because she
has made the statement' ' (/nrerruption).

MR. DEPUTY-SPEAKER : That is for
the Government to consider, 1 cannol answer
that question, Shri Samar Guha.

SHRI SAMAR GUHA (Contai) : Mr.
Deputy-Speaker, Sir, yesterday at an
impromptu meeting of the Congress
Parliamentary Group Shri Fakhruddin Ali
Ahmed, as the real representative of the
feudal class of India, tried to decry the
land satyagraha movement and the land
satyagrahis as the harbinger of chaos. Those
people, who are ruling over the destiny of
millions of our pcople and have created the
background for chaos all over the country,
have now the audacity to decry the land
satyagraha movement as the harbinger of
chaos |

On the 9th August, the historic August
Revolution Day, the Praja Socialist Party
and the Samyukta Socialist Party bave
started the socialist land satyagraha move-
ment all over the country and our CPI
friends are also in it. By now over 20,000
satyagrahis have been arrested and aboat
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a quarter of a million people have partici®
pated in it. We hope that this figure will
reach a historical figure; I should say, it
will reach the figure of the civil resisters of
the 1930 civil disobedience movement under
Gandbhiji.

The ruling Congress and their allies
have made a planoed effort to denigrate
the character of the socialist Jand satyagrahg
by tarnishing the image of the
satyagrahis as the land grabbing movement.
The socialists have not spared any occasion
to decry the land grabbing movement which
did result in violence and which led to
incidents of killing, murder, loot and arson
and to grabbing of the land of the poor
peasant as also land below the ceiling range.
Also, they have -decried collecting of funds
forcibly from the poor peasantry for party
purposes. But even the Government will
not be able to say that after the 9th August
there has been a single incident of violence
aoywhere in India although the land
satyagraha  has assumed a massive
momentum all over the country and is going
to generaie a further momenium all over
the country, ! have no doubt, involving
millions of our peasants.

It is fact that in the case of West Bengal
the record of our CPIL friends is not very
clean, but afier the 9th August, even where
our CPI friends have participated in this
movement outside West Bengal, there bas
not been a siogle incident of violence
anywhere,

Our Congress friends of both factions
talk a lot about Gandhiji and the ethics of
the Gandbian movement, | went to draw
their attention to Gandhiji. Where did
Gandhiji live ? Did he live in the heart of
the metropolis of Delhi ? He lived in the
ashram at Sabarmati and then at Wardha.
What was the reason for that ? Gandbiji,
if 1 may use the Churchillian description
of bim as the halfoaked fakir, wanted to
draw the attention of the freedom-fighter
to the fact .that India lived not in the
metropolis of Delhi, Calcutta, Bombay,
Bangalore or Madras but in the seven lakh
villages of India,

80 per cent of the Indian people live in
villages, 69-5 per cent of the working people
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of India are agiiculturists, 24'04 per cent
of them are agricultural labourers. 45 per
cent of our national resources come from
the rural areas. Yet, the ratio of the pa-
tional expenditure for the rural and the
urban sectors is 1,0 ; 1,3 although the ratio
of the population of the rural and urban
sectors is 4:1, The daily per capita income of
the urban labour is Rs. 5 and of the rural
labour is Rs. 1/4/—. For the last 23 years,
this Government. 1 should say, have
criminally neglecied the problem of land
reforms on which bangs the future prog-ess
of the rural life,

What is the pattern of land distribution
in India today ? Let me quote Mr. Ladein-
sky who has written an article in Foreign
Affairs. He wrote 1

total 434 millions rural
103 millions

“Out of a
population of India,
owned no land at all, and another
185 millions operated less than §
acres per family. Taken together,
they represent 67 per cent of ihe
total rural population, and of these
estimates, 154 to 210 millions live in
abject poverty on per capita income
of less than Rs. 200 per year,”

The National Sample Survey also shows
that out of 72 millions rural population,
12 per cent are landless, and 44'2 per cent
own below one acre and they own only 16
per cent land whereas 06 per cent rich
landholders baving over 50 acres of land
each, own 11'7 per cent of cultivated lands.
Again, 11'9 per cent land owning group
enjoy 59 5 per cent cultivated land.

According to an article of the R. B. I,
Bulletin entitled *Configuration of Poverty”,
during 1960-61, 52 per cent of rural people
lived at poverty level and now, after 10
years, in 1970, their oumber has increased
to 78 per cent of our rural population. Look
at the shameful facts of our country which

show that India is still at the level of serfdom.

Several lakhs of our tribal and Scheduled
Caste people have got no proprietary rights
on their homesteads. According to census
figures of 1951, 275 lakhs tribals and the
Scheduled Caste people had mo proprietary
rights on their homesteads and, in 1961,
their number has risen by 15 per cent ie.,
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to the figure of 314 lakhs. This is the fate of

the 3 crores of tribal people in India, of which
11,7 per cent are agriculturists and most of
them have no land at all, Our Government
is vociferous in decrying MNaxalites, 1 should
say, this land-owning class, this feudal class,
is worse than the Naxalites because they are
the real progenitors of the Naxalites.

Look at the farce of land reforms under-
taken by the States! In this House, our
Ministers said a lot about the meetings of
the Chief Ministers held last year and also
about circulars issued to different Stateg for
speedy land reforms.  Let me cite the piti-
able position and the farce of land ref orms
that have been conducted by this Govern-
ment. According to the F. A, O. Report
out of 328'9 million hectares of cultivable
land in India, still 21'8 per cent, that is,
1/5th of the cultivable land, remained to be
cultivated and distributed to the landless.
The statistical survey will expose the hyper-
bolic claim of this Government. Firstly,
the ceiling laws introduced are variable in
pature and are ei-her on individ ual or family
as unit and in few of the States: these ceiling
laws have been implemented, Secondly,
according 1o the figures suPplied by the
Government, out of 20 State and Union
Territories, in 10 States and Union Territo-
rics, no surplus land could be found and,
sgain, in 10 other States and Union Terri-
tories, not a siogle acre of and has been
distributed to any landlessl peasant, Out
of 964,000 acres of surplus land only,.,
(Interruptions ) This is what the
Goveroment report says. Out of 964,000
acres of surplus land only 640,000 acres
have been taken over by the State and out
of that 464,000 acres distributed among the
landless. Eviction, ejectment of tenants
and sharecroppers and the so-called volun-
tary surrender of land to the land-owners
are continuing. But the Government is not
doiog anything affective. If there had been
real implementation of the ceiling laws,
what happened to the surplus land ? Where
has this surplus land gone, 1 want to ask
the Government ?  According to the total
figure of land in Iodia., 3289 million
hectares of cultivable land are awailable.
What is the surplus land that has been made
available after the imposition of ceiling
laws 7 Only 96 lakhs hectares, What are
the reasons for such small figures of surplus
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land 7 All these lands have bsen concealed
as benami lands by the land-owning class
in the names of their wives, sons, daughters,
sons -in-law, daughters-in-law and even in
the names of unborn children. You will
be shocked to know that a Madhya Pradesh
Minister owns 75 acres in the name of
his pet dog.

AN HON MEMBER : Name him.

SHRI SAMAR GUHA : [ will do it
if necessary, not now. (Interruptions) The
person is mot here, 1 won't name him, It
is not my habit.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : He has quoted from a news
item which has appeared in the morning
newspapers. Why not name the Minis-
ter 7 Sir, he is trying to throw mud,

SHRI SAMAR GUHA : While lead-
ing our Socialist Satyagraha movement, we
have discovered something more. In the
pames of the wives of many Ceatral and
State Ministers there are farms, plaotations,
orchards, fisheries, private endowments and
all the surplus land that should have been,
after the implementation of the land ceiling
laws, in the hand of the landless peasant or
the poor peasant has been concealed or
vsurped by them. 1 will ask this Govern-
ment to immediately institute an  inquiry to
sec how many wives of the Central Minis-
ters and how many wives of the State
Ministers own farms and also in the pame
of farm land are usurping the surplus land
by damaging the landless  pcasant.
(Interruptions)

SHRI SITARAM KESRI (Katihar) :
Why don’t you name the Ministers ?

SHRI SAMAR GUHA : Please Cont-
rol the House, Sir. They have been baptised
in socialism. It hurts the core of their
bearts when we expose the farce of their

socialism and when we expose their
true character. (Interruptions)
MR. DEPUTY-SPEAKER ; When

the turn from this side comes, you can
speak,

SRAVANA 28, 1892 (SAKA) Measures and Ocenation of 246

Lands Movement (Dise,)

SHRI NAVAL KISHORE SHARMA
(Dausa) : There should not be a genreal
condemnation of the Ministers, He should
make specific charges.

MR. DEPUTY-SPEAKER : A charge
has been made and it has been repudiated,
It is there before the House. (Interruprions)

SHRI SAMAR GUHA : Ilam not at
all surprised, The Ruling Congress was
accusing some parties of entering into
a Grand Alliance, What a strange
spectrum of the juxtaposilion of the forces
which respresent the vested interests that
we are seeing today in this House 7 It is
a new spectrum— I would call it a Super-Alli-
ance of the Congress {Ruling), Cong (0),
Jana Sang, Swatantra, D, M. K. all inde-
pendent Rajas and all conservative elements
although Congress (R) is expressing their
vociferous prolestations in the pame of
Socialism._ . (Interruptions)

Sir, we, the Socialists know (hat by
mere land satyagraha, it will not be possi-
ble for us to solve the land problems ; but
what is the principal objective of this land
satyagraha 7 We have staried land Satya-
graha, to create a sense of consciousness in
the country, a sense of compulsion,
a sense urgency, in the minds of
those political Rip-Van-Winkles
who hibernated in their slumbers for the
last 23 years. If the Government is really
serious about land reforms, we, the Socia-
lists demand that the following steps must
immediately be taken up and implemented
without delay.

1. The ceiling of land holding should
be lowered on the basis of family
as a unit,

2. All the exemption clauses from
the Ceiling Laws for farms, home-
stead lands, orchards, plantations,

fisheries, private endowments,
devottar properties etc. should be
cancelled,

3. Security of teoure of the t:pants
and share croppers should be
immediately brought to direction
relation with the Siate and the
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11,

12,

13.

rights of tenants and share crop.
pers should be made hereditary.

All evictions, ejectments, and so-
called voluntary surrenders of land
to the landowners should be stop-
ped forthwith.

No right of resumption of land on
the pretext of self cultivation should
be recognised.

Land consolidation all over lnéla
should be effected.

Right of proprietorship in home-
stead lands for the Tribals and
the Scheduled Caste people should
be immediately conferred to resi-
dents of the homesteads.

21'8 per cent of the cultivable
fallow lands of the total land area
of India should be immediately
distributed to the landless and the
poor peasants,

A massive drive should be started
for the recovery of benami land
and deterrent laws should be enact-
ed for punishing the holders of
benami lands.

Land Tribunals should be set up
for resolving land problems,

Free legal aid should be given to
the landless and the poor peasants,
tenants and share croppers in
cases of land disputes,

The Scheduled Castes, Tribals and
poor peasants should be given
financial aids after distribution of
lands among them,

Legal and Constitutional measures
should immediately be undertaken

for removing all barriers against’

land reform measures. [ say this
because in the last mecting of the
Chief Ministers they said that
there are legal obslacles for the
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speedy implementation of these

laws,

14. The collectorate should be separat-
ed from the magistracy and special
efforts should be made for over-
hauling the Revenue Depariment
and the Land Reform Depart-
ments ; and

15. Government sponsored Cultivator’s
Committees should be formed to
scek their assistance in speedy land
reform measures.

Sir, all these formulations are not born
out of my own imagination, but are based
on the findings of the Committee on the
Implementation of Land Reforms that was
set up by the National Development Coun-
cil. The question is raised sometimes that
land problem is a State subject ; what the
Centre can do for enforcing land reform
measures 7 Yes, the Centre can do this.
In respect of these States which refuse to
implement these land reform measures, all
plan benefits in regard to land reform and
agricultural assistance can be denied to
them.

So many States and Union Territories
are controlled by the Congress Governments.
Cannot the Ruling Congress, by means of
their party whip, speedily implement these
land reforms measures in their own states 7

About this land satyagraha, many
people have said that this is wunconstitutio-
nal, this is creating chaos, this will lead to
disorder and so forth. These are not the
answer to the urgency of the land reform
problem. In this connection, let me quote
what the Land Reforms Implementation
Committee has stated. They said :

““ Administrative arrangements for en-
forcement and supervision are often
inadequate and public opinion bas
not been sufficiently built uwp to
quicken the pace of reforms.”

What we find is, in most of the States,
ecither the State Goveroments are leisurely or
reluctant to implement the land reform
measures or the bureaucracy is corrupt or
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act as the handmaid of the vested or feudal
interests, We know in the villages that
unending process of litigations that the
small peasants and sharecroppers and tenants
have to face, Unless a powerful compulsion
by a massive movement can be created,
there is no possibility whatsoever of real im-
plementation of land reform measures in
this country,
.

I should say that this Government
should bave congratulated the socialists, be-
cause this socialist satyagraba is the real
pace-setter for the speedy implementation
of land reforms.

MR. DEPUTY-SPEAKER : The hon,
Member should now try to conclude.

- SHRI SAMAR GUHA : | started only

at about _2,10 p.m.

MR, DEPUTY-SPEAKER : He started
at 2.10 p.m. and he has taken 20 minutes
already.

SHRI SAMAR GUHA : That is true.
But the person who initiates the debate
generally gets about 20 to 25 minutes.

MR, DEPUTY-SPEAKER : He has
taken 20 minutes already, Let him conclude
in two or three minutes,

SHRI SAMAR GUHA : I want to ask
you one question. I started at 2.10 p.m.
no doubt, Usually, the person who initiates
the debate gets 20 to 25 minutes, 1 would
like you to tell me honestly how many
minutes of my time were grabbed by my
hon, friends opposite,

SHRI K. N, TIWARY (Bettiah) . He
should not use unparliamentary language
and say that we have grabbed his time.

MR, DEPUTY-SPEAKER : Let him
conclude in one or two minutes. Let him
kindly appreciate that there are many other
Members also who want their submissions.

SHRI SAMAR GUHA 1 Usually, it is
thie practice that the person who initiates a
debate gets 20 to 25 minutes,
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MR. DEPUTY-SPEAKER : He has
been given 20 minutes already,

SHRI SAMAR GUHA : Much of my
precious time was being grabbed by other
hon. Members, and you could not protect
me,

MR. DEPUTY-SPEAKER : Let him
conclude in two or three minutes,

SHRI SAMAR GUHA : Now, I would
like to refer to two books, one by Louis
Fischer, ‘A Week with Gandhi’ and another
on Swami Vivekananda.

Louis Fischer asked Gandhiji ‘How will
you solve the land problem?’, and Gandhiji
immediately said, ‘The peasants will take
themselves the land,” Then, Louis Fischer
asked his second question, ‘What about com-
pensation 7, to which Ganodhiji promptly
replied ‘There is no question of giving com.
pensation. It is a fiscal impossibiliry®,

Even Acharya Vinoba Bhave has said
more than once ‘Yes, I had created land
hunger among the millions of peasants. [If
oeed be, a resistance movement will be
developed by the peasants themselves,’

Then, people talk of the violation of the
Constitution. I ask those people who say
this whether they have not violated the
Coustitution of God by keeping the people
starved and by keeping the people at the
poverty level, No qualms of conscience are
there on their part in this regard, 1 should
say that if Government and the ruling class
and the feudal class and violate the Coasti-
tution of God, then the starving poor pea-
sants have also got the right to violate the
so-called man-made Coostitution if it stands
in their way to live as human beings,

Now, I would like to quote something
for my Jan Sangh friends. I know that they
are very patriotic, and they always talk of
Swami Vivekananda, 1 would like to quote
to them what Swami Vivekananda has said
in this regard. In 1894, Swami Vivekananda
declared ‘1 am the first socialist of India’,
And look at what he said. In his call for
emergence of a New India of common
people, be said :

“A country where millions of psople
live on flowers of the makua phst,
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and a million or two of Sadhus and
a hundred million or so of Brahmins
suck the blood out of these poor
people,...is that a country or hell 7
Is that a religion, or the devil's
dance 7"

Again, I would like to quote Swami
Vivekananda for our Jan Sangh friends. In
a clarion call to millions of people, Swami
Vivekananda said ;

**...you, the upper classes of India,
do you think you are alive ? You
are but mummies ten thousand years
old I...and it is you who are the real
‘walking corpses’ .....you, the upper
classes of India, you represent the
past tense with all its varicties of
form jumbled into one...You are the
viod, the unsubstantial nonentities
of the future, . You merge yourselves
in the void and disappear, and let
New India arise, in your place. Let
her arise-out of the peasants’ cottage,
grasping the plough, out of the huts
of the fisherman, the cobbler and the
sweeper...Let her spring from the
grocer's shop, from beside the oven
of the fritter-seller. Let her emanate
from the factory, from marts and
from markets. Let her emerge from
the groves and forests, from hills
and mountains. These common people
have suffered oppression for thou-
sands of years—suffered it without
murmur, and as a result have got
wonderful fortitude ..No sooner will
you disappear than you will hear t}ne
inaugural shout of Renaissant India-
ringing with the voice of a million
thunders and reverberating through-
out the universe,”.

If my hon. friends are the real followers of
Swami Vivekananda, then they should follow
this socialist principle, this socialist ideal of
Swami Vivekananda. [ would ask the Pr_ime
Minister to temporarily give up the Prime
' Ministerial cushion and to lead this land
satyagraha movement, She has roused the
surging aspirations for a socialist !rn.nsl'or-
mation in the millions in India, either she
must now swim with it or she will sink in
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DR. RAM SUBHAG SINGH (Buxar) :
I am glad that my esteemed friend, Prof
Samar Guha, has requesied the Prime Minis-
ter to relinquish her office and lead the land
satyagraha movement. | will be very happy
it that happens, But is it possible for the
Prime Minister, who has not seen any field,
to go to any peasant’s hut or to any pea-
sant's field 7 1say this because 99.9 per
cent of the peasants in India have not been
fortunate enough to listen to any professori-
al speech. But 1 must pay my tribute to
them because it is they who bave saved this
country from two aggressions in recent
times, it is they who have virtually doubled
the production of grains in India, Certainly
It is not professors, officers, Ministers and
others who draw big salaries who have done
it. Let us compare the income of the
peasant and that of the other professions.
I make this challenge, Let aoy average
peasant have the salary of a professor.

AN HON. MEMBER : Lawyers also.

DR, RAM SUBHAG SINGH : Yes,
lawyers—he is an eminent lawyer. The
salary of cvery profession has gone up.
The average income of professors, doctors,
teachers, lawyers, Ministers and Members of
Parliament has gons up. Today some MPs
are leading the satyagraba, 1 would ask
them to go to the fields and see the condi-
tion of the peasants ([mterruptions). Do
they know the conditions uonder which the
peasant and his family live today ? 95 per
cent of the peasants in India do not have
enough to keep their familes going every
day with two square meals like any pro-
fessior, teacher or MP, 1 charge these people
with peglecling the peasants, Those who
have saved this country from slavery, who
have raised the production of food in this
country, who have raised the standard of
military service in the country have been
ignored.

Herc they say that the Birlas have besn
given land in Lakhimpur, Phulwalisharif
and in Amlai. 1 would ask them to ask
their allies who are in power asto why
licence was given to the Birlas, Why does
not the PSP, an ally of this Government,
or the CPI, another ally of this Government,
ask the Government why licence was allowed
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to be given in U.P., Bihar and Madhya
Pradesh 7 Why do they not ask the Govern-
ment to have those
Instead of that under the direct inspiration
of the Prime Minister some people have
been sent to offer satyagraha and set in
motion this {wTHF of a satyagraha move-
ment. [ condemn all the violent land-grab
movement wherever it be 1 condemn it
because those who have not seen land, those
who have not put their hands to (he handle
of a plough, those who have not lived with
the peasants in their barns or fields have
po right to speak for them or two teach
them, I challenge anybody who speaks in
their name to go to the peasants, They will
teach him,

SHRI SAMAR GUHA : | have been
with the peasants ; 1 bave worked with
them and am siill working with them, 1
represent them ; 99 per cent of my consti-
tuents are peasants and agriculturists,

DR. RAM SUBHAG SINGH : He is
speaking of the agriculturists. Such people
are misleading the people of India, This
Government has been trying to mislead the
country by its Bombay resolution, 1 want
them to implement that resolution in foto,
because they had said that land reforms
would be effected by end of 1970. 1 would
welcome that, because there are two parts of
this motion. One is about land reform,
the other is about the land grab movement,
1 welcome the first part in regard to land
reforms,

SHRI S. M. BANERJEE (Kanpur) :
Why are you afraid of the second part ?

DR. RAM SUBHAG SINGH : That
also 1 would support if you start satyagraha
with my advice, You were inspired by
others, Therefore, 1 oppose it.

SHRI SAMAR GUHA : Can you cite
a siogle instance afier 9th August, 1970,
where there has been any incident of vio-
lence anywhere in India 7

DR. RAM SUBHAG SINGH : There

was a violent movement in Bhagalpur, four
persons bave been killed,

licences revoked ?
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-SHRI SAMAR GUHA : By the police,

DR. RAM SUBHAG SINGH : There
was an incident in Motihari, two persons
have been killed,

AN HON, MEMBER : By the zamin-
dars,

DR. RAM SUBHAG SINGH : If there
are zamindars, your Communist Party
Revenue Minister, Inderjit Singh, was there,
why did he not implement the land reforms
programme ? The United Front Govern-
ment was there, what were you doing then ?
Why did you not implement the land
reforms programme in Kera'a, why did you
not implement the land reforms programme
in West Bengal 7 You are welcome to ask
aoybody to implement the land reforms
programme in Delhi, in Calcutta in Bengal ;
everywhere you implement, bring down the
ceiliog to any limit you like, bring down
the salary scale to any limit you like, but
do not create badamni in the country,
because this is going to invite slavery,
(Interruptions)

He is not saying a word about 33,000 sq.
miles of Indian territory which has been
given to China by his allies, They are
talking about Charan Singh. He is a real
farmer, I support him.

There are (wo aspects of the matter,
political and economic. Wherever the
tillers bave been subjected to any difficulty,
for instance wherever the Scheduled Castes
and Scheduled Tribes people have been
removed from land and they have not been
given any land, that must be given imme-
diately, and I support that because there is
a surplus of about 90 to 10 million acres
of land in the country. Only 2,36 million
million acres were declared as surplus
above the ceiling, and only 1.58 million
acres were taken possession of, Of that
only 1,14 million acres have been dis(ri-
buted. 1 would like to impress upon the
Government to get that distributed immedi-
ately, because that is thing which must oot
be posiponed. And wherever there may be
any Government lands and wherever any
ope owns lands more than the ceiling and



255 Land Reform

wherever popular representatives want to
reduce the ceiling, they should do that, but
the surplus land above the ceiling must go
to the actual tiller wherever it has not yet
been transferred.

As I said earlier, if the Congress
Government did not do it in several States
I do pot hold any brief for them, that Is a
wrong action, but if the other parties’
Governments did not do it, there also they
should take good care to have ibat distri-
bution immediately. Because there has been
concentration of wealth, concentration of
urban property, concentration of power,
bureaucratic power, political power, profes-
sional power, everything should be distri-
buted. One who is sitting in an air-condi-
tioned room is nobody to suggest anything
for the rural areas, Let the rural people
suggest what should be the ceiling on Mr,
Samar Guha's property and what should
be the ceiling on others, because the rural
people...

SHRI SAMRR GUHA : I do not have
any land,

DR, RAM SUBHAG SINGH : If you
are not haviog, that is also wrong, because
you are earning Rs, 500 or more, what do
you do with that money ? There are about
three forms of proprietors —peasant pro-
prietorship, barguedar and pataidar—because
they are also people who do real farm busi-
ness. There has been talk of co-operative far-
ming, it has not come into existence, There is
also talk of collective farming and it has
been preceded by the land grab move-
ment, We do not want to introduce col-
lective farming in India, We want to main-
tain peasant proprietorship because this is
a thing which must be protected and the
peasant must be provided enough land for
his livelihood, By ‘enough’, 1 do not mean that
he should be given more than what is
needed for—keeping his family going.
There arc nearly 320 million acres of land
and 18 per cent or a little more may be
under perennial irrigation, Taking all that
into account, the land must be distribu'ed
on a rational basis to see that all those
who till the land have a say in it. All
those who ere not ina position to do so,
must also be given proper source of liveli-
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hood because this is a socialist and welfare
State and they must be provided...
(Interruptions.) Licences must be given to
a person who is going to handle a parti-
cular type of profession ; job opportunity
must be created. [ do not want that the
peasants who are there on the field should
continue to be there. If you want to dislodge
them, dislodge them but bring them into
service ; give them a licence for motor
manufacture and other things. If you want
to discriminate, that discrimipation will
be resisted. If the people who live
in cities want to create trouble ina
the rural areas. the rural poople will
not allow that, In this country we are not
at anybody’s mercy. It is the peasants in
the country who maintain this nation ..
(Interrupiions ) They have security ; you
do not know anything about the peasant
and you always shout about the worker
and ask for the increase of the workers'
dearness allowance and other allowances,
Has anybody given any dearness allowance
to the peasant ? Has anybody given any
natural calamity allowance to him 7?7
(Interruptions.) The SSP isa good party ;
they do oot sit in the lap of any Govern-
ment. Theretore, 1 apreciate their stand.
They are noboy's allies ; it is the allies
business that | condemn ; and they do not
have any Instigation from some other party
«..(In'erruptions.) 1 want to leave some
time for my friend herc and so I conclude.

MR. DEPUTY-SPEAKER :
no time left now.

ot frtfar foomr (A¥Erdl) . & o=
NE AT &1 GOT gIT F "rar @ AX
g fF AT dagaizww @Y g o
HqAT qTel & o7 gy FowET | IRl § @
qT =i g§ | 9t 73 faar< § ¥ weay §
BY § | 9z 9 9T dT gAANC A7 AWw A
TEY wTaT § | W17 39 6 g w2 § fifew
FT FTA a7 GAT § | UG €T NIAAE ®T
g f5 ag &ifan & s §1 &
FC | AR garfauw @Y @ g 1§
et iz A gE 1 Rgri W ogE ar
TaAde #1 oA, Tegafa waw ¥ gf A
TaRHe #1 qWT WX qifede gre| #

There is
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Er-aga S AHA @et 9Er g, a8 9L
FIT F FTHT | SF G HI9H T
2 a1 =19 FAY T TEY a4 37 & | W9
agt 43 gu & WX F1AT 4791 gFd 2 |
A FATHT S o diforg | afeq var
agf fear st 21 & #3071 oz AT 99
waEdz 7g1 §, ag Al g« gadz g1 =
FAELIA NI 7 4 F94 fFar 3 fF ag
uF dre-ifan qaue g | wrew ez 9
ol AT TR T T [IA F1 FAH
fear 2 #ix @gr & f& fedr sgdt &1
ST 9T Fagedt Fear F2f frur @I
wifgw | (swFemw) SameAs wEEA, 3
AAATT 6T A AT AW T @ 2, 7%
g &1 FwFana faar @i

THo THo dfo, Tlo THo dYo AT
dro dro zrdo, zA dW @iEdi 3 3T
Hade =@rar § | A2 o # dro ggo do
F ux gzer, o 7A%W waiq faz, ¥,
N 7R fEsIs ANF Gl FH AT T2 q |
FAF g F1 4T TaAr FA7 Zar g
FAT W19 I F1 €@, af 247 frz qrddt
A% qrg difam ¥ st ada 2 ag
qqAT FHIA &1 ar ALY giE ¢ 2, afew
Za<l &1 AT F1 AT FgT & 1 T AE
Tqo QHo To F TIEF, T wru«< fag,
F QM & AR UFHFT THA § 1 98 Y
QAT AHIT FY BT G0 & A gad A
SHIT G FEAT FIA FA | (FA) |

St THYAT AT (FAIHY) © gH T8
WFT 7 & | afe7 z@F fag
adaF FIFAT AT FAT WA A ATES
st F1 faar arar arfze 5 ggar
S At 7T o 93 g &, =R ¥ fedr
A g9 # & | (Agma)

sit faufa fa : &0 g AgES
gW FIAT G | FIGA B A 1 AT
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BT & | ¥ AT A dT FT @ &, AfwT
AT THIT FAE G R E

IqIETA WG, AT AT KT A
AY A | AOIE F dHT Fifas aF 7
qUT AT FT AAAT GRA T | WAL I
gafd T {97 F wraw ¥ wrer 991 FC
fear smd, @ waw 47 ¢ ? Hfw ag
ded'q gade §47 F 997 { F@qr «@w
wgr &, zafaq fergeara &1 &dt 1 ve-
79 fag sranr | g & oFw w7 fFaE @
KT A1 TF AR FT & fFaT g, 59
F1 feum &g ok ofa & w03 ff TTw
Far war g | fedt & w9 ¥ ag goftam
7¢t & fo gmat Ay Wi aragt 1 @
fag gdr &1 Searew fag srgwm . T A
gw & fega 7 adf, su¥ fazg *«9 #<
@ &1 ()

TF qUF  affewe wzq & fe wadar
¥ HAT 7 WOAT A A Y JE
I IHIT FT HAST ST AT QT HY
qErare F1 fousw v feafy dera @
g, foal 4@ 1 A9gEIFLaTqF1H
AT HAAT 98 | T |1 7441 & fRa
FamatRE AfFamazg e fag d

WL F AW @l FAT FAA 2T, A
¥ gard fr fqad g o=ty oFe Sdtw
2, &1 @i § I9 @4 ¥ Far wrT v )
AR qrg g=H9IT 0FT THF g | AL 9far
¥ g T8 ArgH @F arq § 1 & g
v Hamaw fan & fefwar afaede
F) foAT qat faaed | &AT owsE oY,
afed ot & HwiT § AT 9§ T w7
§9 dar g gan | fage arew $8F § Frg
qA AT | ZH B JEA T WE mFEr A8
gAT I g9 ax gnd W & Fuf Q)
T R T qHo dts fiax @i ¥ gxg
T A a1d § AT Fg & fF dm
TSI FT THT FF g q HU |
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T 0T wEl # TET A1) F ATAATA
TARAT # AF Ag FEAT AT E 1 A
qrga & fo faamal & = & o 93
fergeara #1 sy 7 @zid F feEm
W IFFT FST & 9 A §, WET AT
gl | (wmEET) 1932-33 & gade H
gzt wgd & fEer sy & ownr ad
faar | gm &m Wa ¥ JF QAT H
qadz T ¥ | (@FwE@) 99 1933 F
g A fTeer A W AT, 1 guant fZedl
WEL FT UF AGHT AT AT AL A4AT |
T qrg AN AE_ @A AT AT E |

ZAI 194 g8 St “qdE® gagam’’
fagrgam ¢, s&@ # @@ # @I g
dgF7 arafaes @i, gar drafaee o
A Frgfaee @@ § 7 @ A9 @1l
JHIT FATAIT F G & AT geArd! g
% AT FT IZIA F FI9 FL | T4 F TEOFHAT
f& & wwaga & afsa ¥ faearl &
fazmr 91ga § S wgT arat A grAr
o1gd § | (TWAmA)

dz« waqae Ft ag Afuw § 5 ag
mfa A% sggear @97 @A F AR A
®e TN FY SAFUT 2 | AT gl
sirar @ fF gare § asaargza snw ofa-
s 71 efafgae &2 w@ &1 @fFsa 3 @
WY ay Fqrg ofAdis 0 7 ot @Y g9=g
gL &9 914 § | AO-H-qu A FErg fw
Farg efadrs &1 ofafegae &3, @fFT ag
a«Y g1 aFar g, 99 TgqHe JreIk gd #
W T AN F) AGTHE T 1T 9T A A
Farg gl &1 ofafgee F3ar =@y §
HIX 48 W@ IIET & | FAT WS
anrg ¥ fafaedr &1 @ faar s, ar
agl qx mif/a F1a9 gt sy | 9= Ay
q WO gaAT FqQEr, q g AN &
A A | S fgema AdY i o
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BTl AIHIT A FAAG A AN A
FMAH AT AT Fade T W | AR
IHIT AT q JA, q@Aag A< qiF
fag < adi aaq @ ) &few a@R
g A&t argdr & fF A 99 gadz a=
T W F AHA-FT ZY | T LT AT,
@t de ¥ T g WS f g Ay

fazgiz # ga®r gade da & @I} |
g s fufaes & sar v g W@
F1 ga7 2 fear a1 FfFa g7 @i A
IS q3T AG! fear | qa agl & fEara
T AFT AT A 9T @ A A F
HaHe & & T, qr dlo fo g IRA
Fgd € 5 aw o7 gadic F W FQ
2 | (maamw) Fvpfaee qidl fage & %
fafaeex &t arfiare 3 A qfw &
difqT graed) 137 A ARG FE@ F
fag wzgar =fgg 1 @ FIga F GwE
agl fear mar ) o3 Fg7 § fF g8 maa
3T 2d & | AL TR 97 & 1w fafa-
T FI qIq A A A, G gqAT FST
W1 931 7 R HT FFHT qAHAT AT KA T
21T | T wHAET ¥ M€ ;Haifag
grT g1 7€, a1 SaY gAdwarel 8 &ar
f& gag FT @1 1 gudF AT 7 F1 F
o a1 A gIT T g, gA T feude &
€, A3 g 419 gag ;T T

Tz madde # Hifaw gfz F gIRE
F3AT 91fgy #IX & 4 gaic A awxg
ferar srar =fge, #9ifE @@ darae 9z
AT GT |

W FIFIT Frgfaeel 2l dlo qde
dro @&l 9T fede FW(l, d1 TW & AT-
AFAT I FARIAT G371 17 7T I T
At gt sy ¥ @ faw g s
F F fau € 2@ gFIT F AT

® &\ ()
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IS bis,

& grere & wgar wrgan § v opw qw

¥ OF A R, ST B 1 AT W
¥ Y guar §, 9 (@Y qger Ty | S5
% qg HA WX FRAgEA 7@
TTEAT AEY §, AW TF TTHIT JAFT QAR
w2 freg g A s g s aow
¥ qear §, oy frew ¥ A wwAT B
. & gTeT X wgr wngar § v @ qwrd
" onf § fae oreca Y IER qEA A
fmam i mami Mg Aaa g fs
© gark wew w4 &, IASr oA oft da
s Hfagar g W garg WIRF
fag i @ awd R, g8 awd
ot ft e e § 1 A1g § ot A AR
w&} ol A faelt @Y e oA ¥
o ¥ @ w7 & forg 9% g | ww o
qiiE 1 WM §, T OA CANEr &
Aforg | &Y T a<g ¥ g T @ g |
fegem # 32 #3% Try T R | IEHT
QAT I @) 40 FAT CFE aF &Y aFAY
¥ 1 gTeT F carfan w4 feg fF A
A sfrr faaeft s & s, forae & &
arr &g, feaar A= & fag @, faan
Tt B & | gEwt cnfa w9 ) e
¢ gfort w) aeh F ot € 0 @ W
fromm | wnfar SAEA X qrEEE WK
ATA-aTaE & e ¥ foray e & o€ gFE
FIAgaa § W @ gHy ¥ AN
* AAamEE § | wa e feR & w
qey S ag & WX qg FAs A
Aed war § A Sl S A At
" arq | e v @ fdid # faar
§ e oftr & G § A% w7 ¥ i
Y oY o€ § | T B o # ) enfar
&A% fag ow w9y A wifzgg S
W T AN-T AT FL |

qEQamagy fr ag S dvAw
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iz § 77 e gane § | qriwarie
¥ gF axn qgt dfesr o wow
ary § g avw dfaww o wA W
arex & forg srdardy &+ § 1 o fem
fafer e & ST T Ay w aw
g€ Y A0 I F AT AL wEd A I
& aga ¥ W agt gw Aw W ¥ E, 9w
R ag Fgl A, frqr A H ¥ S ?

SHRI RANGA (Srikalkulam) ¢ Mr.
Deputy-Speaker, Sir, my hon. friend, Shri
Samar Guha, wanted us to believe that it is
a socialist land satyagraha movement. But
he forgot to tell us, or tn remind himself,
that it is no lonoger a socialist land
movement or land satyagraha but it isa
Socialist Communist land grab movement
Now my  hon. friend wants us
to believe that this will end in peasant pro-
prictorship ; he wants us to believe that
land would be distributed to the peasants,
Do the Communists believe in peasant pro-
prictorship ? Does he think that only
socialists believe in peasant proprietorship ?
He should have krown that wherever the
Communisis were able to come into power
they abolished peasaat proprietorship. It is
not a fact that it is in spite of socialists and
communists that peasants were able to
achieve, or are achieving, peasant proprie-
torship in Soviet Russia ?  Therefore, they
are only trying to deceive millions of pea-
sants in the country by appearing as if they
are going to grab some land and distribute it
among them The people who distributed
Jand on a large scale amongst the largest
scctions of our peasants in our country
were those who were the inheritors of the
tradition of Mahatma Gandhi and the ear-
lier Congress. The whole lot of us, the
Congress people, we were responsible for
the abolition of the zamindari system in
U.P., Bihar, Madhya Pradesh and Bengal,
the bhadraloks for whom my hon, friends
had quite a lot of regard in those days.

We abolished the zamindari system. Then,
what bappened ? They got cold feet, this
Congress Government, They did not imple-
ment the legislation that they had themselves '
passed, It is casy to abuse the present in=
cumbents. But what happened to the SSP,
the PSP, the CPl end ail these people who ~
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were partners in the SVD governments ?
What happened to all these allies who joined
together in the SVD goveroment in U. P.
and Bihar 7 When they were in power
why did they not implement the land reform
legislation there 7

It came as a shock to me the other day
when [ went to Bihar as a member of the
advisory committee that even today a large
number of erstwhile zamindars are collecting
land revesnue from the peasanis and from
them the Governmeat is trying to collect
it. Why is it so ? Even today, large areas
which once were occupied by the zamindars,
which later on came to belong to the
Government because of legislation, are still
being possessed by the zamindars and uti-
lised as their private property., Who has
slept over this injustice ? These friends.
Now, today they wake up.

I am glad, my hon, friend, Bibhuti
Mishra, has come back from the hospital
in order to raise his powerful voice on
behalf of our peasants today. Rightly has
he castigated it as a vote-grab movement.
If it is not a vote-grab movement, if it is
not a land-grab movement, if it is not
an unconstitutional thing, if it is not a
dangerous movement, if it ijs Dot a weapon
which they want to use ina disguised
manner in order to destioy the very founda-
tion of our Constitution. let them say that
they are not thinking of depriving our pea-
sant masses of their lands.

The great majority of the peasant
masses own some lands, | want to know
whether tt ey want to deprive 1hem of their
land, A large number of them have gained
that land from the e siwhile zamindars,
Do they want to deprive them of that land ?
We stand and we have always siood for
free house-sites to be given to the agricultu-
ral workers, But what did they do wherever
they were in power ? Even in West Bengal
they have not been able to do it. Why did
they fail ? They have failed miserably and
now they wake up and say, “We are the
friends of the depressed classes, the back-
ward classes and the homeless people” and
so on.

The agricultural workers want land, We
want to distribute as much land as possible
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among them, There are two ways, One

is to place the Government land at their

disposal. Who is responsible for delaying

the distribution of Government land ? This

Government and these friends in all the

States and allies whom they are busy support-
ing here its this House. Shame on anybody

to allow a minority government to remain

in power with their support while they

themselves accuse this government of not °
implementing land legislation !

Then, let us take the case of the tenants.
We want the tenants to have permanency
of tenure for 10 or 15 years and their rents
to be reduced to a reasonable limit. Who
is preventing that ? Jagjiwan Ramji, my-
self and several others co-operated with
each other in passing tbe minimum wage
legislation in this House to be extenced to
agricultural labourers. Who has failed to
implement it ? The Congress governments
everywhere, all over India.

Now they say that they are suspending
the movement here and there, Why ? I
congratulate the kisan masses of this coun=
try, tens and hundreds and millions of pea-
sants, who own their land and do not want
these impostors to go and prevent them
from carrying on with their agricultural
holdings, ,,(/nrerruption),

Are they rich ?  Are they enjoying air-
conditioned rooms ? How many of them ?
Not even one in a mi'lion. And here Class
11T and Class 1V Government servants enjoy
air-conditioning, thousands of them ! Just
because somewhere in the Terai land in the
Hiralayas some one or two erstwhile
Punjabi energetic, enterprising Sardars have
been able 10 provide for their own families
some one or two air conditioned rooms,
the are of the Times of India special corres-
pondent has been excited. Why 7 Because he
is the playmate, I suppose, of this Govern-
ment as well as this Prime Minister, I do
not hold any trief for these big -land- -
holders. Now, they say, Birlas are owning
it ;  Shrimati Indira Gandhi is
owning anothing ; Shri  Jagjiwan
Ram is owning a third one ; Shri Chavan,
is owning a fourth one. How many of them?
Not even a lakbh over the whole of India,
But in .order to attack their huge posses «
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sions, are you going to use this instrument
which is going to be a damocles’ sword over
the heads of these more than 150 millions of
peasant masses in this country who are
owning their own land holdings ? How are
they to feel sure that their holdings, their
proprietary rights, will be safe when you set
at naught the Constitution ?

There was a time when one peasant’s
land was encroached upon by another pea-
sant in which it was only 1/6th of an acre
involved. They went to the court, They
went right upto the High Court in order to
vindicate their rights. This is the way a
peasant stands for his land. When you touch
a peasant’s land, you touch his blood, Let
me tell you that. (Interrnptions) I appeal to

the millions of peasants in this country, in -

every part of the country, to stand by them-
selves, to stand by their farms’s to resist these
grabbers and teach them a lesson and make
it possible for these people to mouth these
so-called progressive slogans. These so-.
called progressive slogans have been exposed
..(Interruprionsy Had you not been in_
power like myself, it would have been possi- -
ble for you to plead the cause.- But you
bave remained in power. You have.got
into power. What have you done ? Hgvc
you abolished land revenue ? . They did it -
in Orissa, Have you assured the peasants
of their proprietary rights ? It was these
people. who supported Pandit Jawaharlal -
Nehru in getting that infamous Seventeenth
Amendment of the Constitution, ({nterrup-
tions) 1am one ‘of the peasants.” These
people are only imposters, (Interruptions)
In this way, we have been standing for the
peasant masses and for their rights.” We
will not allow the land-grab movement...
(Interruptions) - -

By all means, we want land reforms, We
want tepants to be protected ; Wwe want
share-croppers to be given a better status ;
we want agricultural workers to be agsurcd
of minimum holding ; we want the peasants
themselves to be assured of their proprietary
rights and all the infra-structure,- the credit,
the} irrigation _facilities, - the energising of
their tubewells, and the provision for house-
sites and housing facilities. What have they
done for these people all this time ? In”spité:
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of this Government, they have been facing,
year after year, famines, droughts and floods.
We have been given terrible reports of
hundreds of crores of losses substained by
these peasants caused by national calamities,
This morning, we mourned the death of 18
pilgrims to Amarnath. What about the
misery of - these millions of peasants who
have subtained losses to the tune of crores:
of rupees worth _of property. Because
of these national calamities, hundreds and
thousands of them have died in foods and
in. famines in Rajasthan. - What did these
people do ? All the time, they ask for more
and more for their own people in the towns,
in the offices, in all these various places, en-
joying themselves with modern conveniences,
sanitation, air-conditioning and hundred-and
one other facilities. And these people up~
hold the Government.,.(Interruptions) It
does not lie in the mouth of these people
...{Interruptions) They had Rajas in their
Ministry. They had till the other day in
the Kérala Ministry, They have even in
U.P,, even in Bihar and e¢ven in Bengal,’
(Interruptions) Don’t throw stones when
you are living 'in glass house. Think of
your Chief Minister and his huge property.
Think of your own ally, Congress. They
have got huge property, (Interrup.ions) You
must have a semse of proportion. Your
modern Durga Devi owns a thousand acres
purchased by her husband. Her sons are
neglecting the farm.

We do not want large scale farms to be
owned by absentee landlords who live in
towns, employ us, peasants, as their ser-
vants, We do not want them. (Interruptions)
Nor do we want these farms owned by
absentee Prime Minister and other - people.
But, at the same time, the masses have- got
to' be strengthened, They are mnot 0. be
frightened. They are bcmg fnghtened by’
these people.

T My friend said that it isa Iénd-grab
movement. [ can challenge these people.
When the time comes, the peasants  in their
masses, - by their thousands, in every
mohalla and village, will turn_out these
people because these are the real enémies;

these are the potential enemies of the
peasants (qurrup:wm) who ~ love  thig
eoumtry. — T . .1 dniim

i ar Vs
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. SHRI SAMAR GUHA : Gandhiji
sald ‘Etther freedom or anarchy'. The new
slogan for the country is : ‘Either land to
the tiller or anarchy in this country’.

st vt fag (QgasF) : fecdt -
¥ W7, gk AW # femrar sama g,
oA 7 ¥ | GRSl agw &, WO w1
W ¥E Aramag o osRE
fogix it e s 7E T, fRT &
T-FTET A o FF ArHC A & @
w1 qar agY fs R @}, @ owa g,
wurg feeft dy &1 A7 § v gard s
AW g W) fEE ger s d A
o A8 T, ¥ gAY SeR e §,
W ¥ A acfwa N g
FEAT |1ES ¢, WL WIS, T |AIERE O
g ¥ F, gAR wAeT wafRmi #°v
gz g T g @

st Moy waw (Fterle) @ Sqreaw
WERT, AU @ WE WET 1 ¥
vz & fs gt aro-gmEmel A & adl
W, Y gl WA am-
TraTe & qrfeariz a9t § 7

ot Toreiie fag : # v frgraa s
% €T HYA WA ¥ FEAT AEAT f—a%

OF FTH T FHEACTY 7 IO, qg AW

A fomeft 1 @ane §, A0 F Ao
o wwrE &1 e &0 faw wrafaa) A
fm-0d ¢F FF, G-I F w5,
oot &t arE R, faegie o et
g oarfeg@gn o Ak sHqud
WEaa ST g, I AR § W Wi
fror § 5w ¥ 97 ST i oW
gfaar &, @ * qar 2ar wrgan § O ot
giw 39 gfgar s, 59 gra & feam
wiz 3w, 9 A 7gt oo, sEAT w@Av
¥ zar fear smo f 6T ag w0 o
afl &% ¥ 7g Wit §—uF e
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7d, = W E—a femgmmr W
¥ w3 §, A aurw 2w # fgwraw @
g1 ag ag agR feaw g—fraw At
¥ oY o AgrgT wren Sft ¥ & av--
wg fram, I s )

51.20 hrs.

[SERI VASUDEVAN NAIR in the
Chatr)

Tg JaAA At I fraa & dm R
F1A g Nagtd3 guiagaw
F1 @1 AR § | T g AT ATIAY U
& | T AT & @Y 1 AT @Y, AT A €I
G | T T F WS w9 T @7 ATAT |
Fgl 9% A a1 A FREID g #E
&Y St o (sraem) W T §
fram =1 gra 93 afew we w feem
FT gT9 IT TAT A FRTA TEFAIT A F
frwer § adf arfow w&r smom ) ww
R gU AT A s feae @
O T § 1 A WA SEH o fa@r @y
T AW KT WATAF W @ TN gAIR
gfeaa wif, g dwa® wif sk gy
e wrdl & qw @erd FUAT gy B
IR gT T § AR TR W R
Afea g Sy § ) W9 Wi @
qYET WA A wHETAT W@mEd A,
CHEATE AT A @ ) e (e
&Y T 91 TRy 1 g7 wr & ) '
1917 & =@ § A" omaT | wER
w0

“Down with Kulaks; the middic,

peasants and the small pessants are
our allies.”

W U T &, §F TRk @9
Tt wierd W ' W, W ogaEr
arg § 1 (vawar) - &few gt arh .
e g g @ N, Ay
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i ar fram ®Y ot | g e
& ot arer frgrr 1 S @rAT TR 8
ag fadh &% 4@ qaie 79 §, ag el
# o &, w13 d7 o @, amefew 47 R
2, T G A g, Wi dw N § e
ey 7 WY & Tg womAE &) gl
o fow adf &, & A ¥ o
grR-gr wWEH § I gEEE g
gh wf g g a1 A e
* # geara 7 g o & @ fee
¥ et § I gFarE e | AR e
Me6fer F& @ & wr Wi A
W frogd . o (swaww)-gw AW
UE L CEIEREEE CRIR R
g5 w1 g 1 gl foaar e wfee
a7 Faa wE g ¢ 1 gw e o g
&, 39 Sl % o R freft @ R 5w
gat @19 aAg A0 § wfFw S@w ww
g gt § foor e v wfgg ar &
€W g% ¥ § o ot w17 & Sy gaew @
ary fear i @few s gt
g s &) w=E ara @ afwa ag guies
adi @ S fr fafeey eeaa sar d
we-HE GHE #Y e fafrde & fgama
¥ vaFr @ifem gFER FTH WA W%
A ¥ N wifoe wta g gaw
a1 | #fFT wd gig-arg feam A ag
o W DY e difaT & s A Ed
FHA g 9usr fE W = Ag Fom )
o g U9 70q  fFEa 9T oF e
Wewd! @ d JAF! gH aghe  Ag &
oY T FEAST gW g e &)
.. (vomem).. ¥ @ @A F A §,
GFq &1 F19 AT § AfeT agt 9T q
@ A Tapfard I g, N
Frwmaid FO ! O GgE wAwS
¥ @Y a §, de AR §, 9z femm
N ow& XA ! AAT ¥ W o
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w7 - (vmewam).. FOROE W RY

T AT FA? W AR ATE ATET T AR
FL A I% AT FAw ¥ wr gwdr §o
afeT s & A feamt #) a1a s 01—
T, Til, 7y fowy, wREN, T
af @t & TN G AT
(varawma) .

SHRI S. M, BANERJEE : | riscona
point of order...

SHRI RANDHIR SINGH :
not yielding.

I am

MR. CHAIRMAN :
he has a point of order ;

But he says that

SHRI RANDHIR SINGH: Il am a
kisan from Haryana, So, how can I yield 7
I am pot yielding. 50 Fq¥ fraral *r

TR AiiEr &y few s wnd ?

1 am not yielding.

MR. CHAIRMAN : But when there
is a point of order, he has to yield,

SHRI RANDHIR SINGH 1 With great
respect to you, Isubmit that I am not
yielding. '

MR. CHAIRMAN 1 When there is a
point of oider, he must yleld,

SHRI RANDHIR SINGH: It is a
point of disorder. So, I am not yielding.
I am oot yieldiog. Ican see through his
game, He wants to disturb my speech,
If you order me to sit down mow, 1
shall not allow any speaker from his party
to speak.

MR. CHAIRMAN : He hasa
of order and so he must yield.

point

SHRI RANDHIR SINGH: I bow
before you.
SHRI S, M. BANERJEE: My point

of order is this. I am raising the pohn of
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.order xfter | have heard some portion of
Bis speech. I want to get a ruling from you
Whether insanity is a disqualification for
this House or not ?

~ MR, CHAIRMAN : There is no point
‘of ‘order,

ot e oy . @RT 9gre, fawer
g WK qg AU geT) L (s,

MR. CHAIRMAN : Let us have a
serious discussion about the subject now,

* SHRI RANDHIR SINGH : There is
pno point of order and it is only a point of
disorder. Any way, 1bow before you,
Nindly deduct this time from the time
allowed to me.

MR. CHAIRMAN : Apyway, let us
‘'hdve a serious discussion on the subject.

SHRI RANDHIR SINGH :
serious.

I am very
1 am replying to their repartees.

N T AT R E W T AgAT ] A
g9 g 1w ¥ 2 Ay At gu
TF FF &7 | WX T MUhT § q1T F4T,
oW TR ww ¥ ) T e s A gw
I @ &3 afEm e ¥ @R
fegrd @ gw 9% T oew ¥ &)
aFEAAE

¥ wmosr Hrog fewmal ¥ wgAT
wen §—ar e fear | oo
w43 §...(swwwm). & o AR
8 W & faq ag ae wigar § 1 @@ 9%
vy W S o wmTET gy )
WA g ¥ W EHRTT f—zreT,
farger, wrafaar a1 o gat ¢ sfeafs-
Wy § ag WL AW 9T g1y gu §—Iw
Y &1g AT S E ) X W @ R wy
o framt Y qar w7 @ owgd £
I §E FAFT IR FHT G Foov
- wen Wi {1 % § s e f
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f& gegrdr feweafirg wie & ififee
T QF wit | ag Feay w1 2w B
gt a3 wagfaa i fesriant @ forrdt
wifas fema & 1. (srwwm). Lo R
W Far fodt &7 wiicar ? 9@ ¥ 9¥ g
uIeH! 0 feamt & arfaw aawT
W—3g T §F a3 | v g war
a1 geard o Y ¥ @, wdf gw AW
@ T wd L (wwww), T
0% s ¥ g war, feami
W9 ¥ 5 TFA 7 A Gg AU o
€ 17 ¥ woeE i —

“Down with Kulaks ; the middie pea-
sants and the small peasants are our allies.”

“Down with the middle peasants ; the
small peasants are our allies.”

“Down with the small peasants ; they
are reaclionaries,”

@ ard fead w3 @ e
Y FEq ardl F aqEY F Ao @
N ard agfew dfowr a7 @ &)
EWAM AT FAT T H q2qr FCH
53 @rer gg 9 0% fremi & w9
¥ gz A fear 1 % g femt &
g A A gu ) gER A wEr g
¢ fr gt awfaee wf $7 &% dqw
¥ wr 7T | Ag o weg W §, F f 9w
wgar | & wgT wigA g fv wwrgw
for &nii 1 agFra & I wrafaat &
gl qrerdt Wk Qe | W QY g
Th ¥ gfeg | gy @ aeff & s
waar fear fedt & ooz a7 Suk, grwr
w AT ¥ oW a9wA g 9% &5
my | foeX oo foar og 9w q 3w
qTH W1 TH SUATRT IJEET HT wrAr
R, vk X I X O A A W
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T o &, ag oA 7w aw g, fw
srqg § qry-arE g ar 324 T T
D adft ) wag ¥ oF femm oy,
foras) qasft & wod weX F foran, 2w
THE aor &y sray ) o a9 ag oEs
FOTT ¥ 42 I 99 TwT I 144
frara & o @1 ar g% gHIAT Swaqr
AT | &I IFHT T AT HIT IAFT
FauT faFa s aqst ¥ feaa w@
q{a7 fgar | 99F) #H Yy F9 @ TR
o F1 @ g1 AT WX Ag &TAT B
QY 1 N A #4717 FAr g A
FT sl F) a&w 7w ? K S g w7gAT
argar g ag 72 & f% o A Y ager
®Y, 97 T gFIN IA497 FY, I fym-
dT FF, W99 § g2 qFFL, & ANl
¥ rE wegr w1 A fear 21 & sAan
g f& ag s wg wErg 3
(sreqm) & wAar g & oy gw a
e TEY AT AT F )

# FgAT A1gaT § 1% 7 FRT Wk
AT HT A1 ALY &1 AFAr | L@ EW
¥ 22-23 AT ¥ AMIATT AT FFT & IF
# gav aga 39 frr R, Sfeq adrsw
T4 @ & T T A &) Wb A
TG wAr avar ¢ | wfFa g% fa o 53
w1 § 9a% fag o5 ogw-fafaz gl
N AT IO § T wEA, T A
g A I FaEdie &1 ade
@ g 5 9w aga §9 foend fa
e fafex & ¥ g os #3@
qarg &, @idf F ark &, &fdw waw
qg ¢ f& g @Y &7 wEd § Wk e
wegfaee W€ $G FT A4 A1 W@ §)
are ¥ gg dEay & fau adw @
qred, ag o fas wfez aga & &
g wgar g A @ @ e
frdm WA ag &t A feaar
R |

O 17 oW ® a@ w@ §
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afFm oofta & ara-arq gw Wz amsi
F1 7 7Y GEN, gl F1 o 7 g
oY FI H@EA W9 X #@fET ST
&Y 9g I, g7 4% Fraw o AAfawr s
9g I, TR o @ife A g,
& @far sE qEW W
w9 difaw sxAY qedy, d9d
W A qT #ifen £ g, qwel!
#1 FT T HIfew w3 o qr ) wgw
¥ off st &t wraefr, Afww wge ey
F @19 Y TAG FT T2 | S 30
# 30 gz A Wifew ok orar g @
wgd # ot 91 QY F1E aF &Y A 9T
Hifew Ay o€ 41 | ggRgi Wy |@ifer
QY 1@ §9Y Y &) a1 T e w9y wY,
7z gfawrd @t wifzy 1 ag @7 & fag
2t mfee | saT der A gwrar gw
IR T FA AT

7 ffgw gard @ral ¥ aware
W@ A AEAgErd aF Ady
Fogsar & | 9= X G fFaw &1 aT
Far g, 10T WAt A @ F@IE,
& &€ AT &Y ard ALY FFAT 1 AT W
grsad wa aa, faar fgufewge &
g simgifer &iF o ¥ F, afeq g%
! qaard Tar g 5 g WM A gy
famfgal &1 ataY 9Tt wewr fam §
S woAT gt afgF gwa § Az €1
A9 G-XZ-9FF WITIA-qH Aq AT
oT e fwar § Ty g wew fafret
N A @ oF faqrdt g w9 37
WEEET AHT GIAAT WIA § | gF @Y
fe s¥7 g7 i w1 s ATy qrew
g frrare @1 St wreg i @iy
7g g fearai &1 &, wmifeanfadi
&, gfeotdY &1 &%, dxad «al w1 &)
wh frg N W FgE g eEw qu
fwar g

& wg g § e vt @ fay
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[ <oreiiT fag)
®rgT A W IR K owE oF, IAA
AT FTA F1 ST 98, dgwq Al
% wHw 2 & fag e wifegge §
q aGNH F3 A e 98 A dife
Y 02 & g o ¢ wifge 1 &
wd ag § s @fan & w= faas sofw
@ TEF Y G A | W gEm A
fergena & 45 #A% g gEF i
TG w4

it @o Yo wwait : forw faar fram
A g @ oA 3w fm ag
gfigu & & wiga ¥ fago s

ot TorefiT g @ ag A AwE T
o wgias s food @ aw g &
JUET I HTaT g, Afww Ay a dfam
N ATEFWE T IR &30 FATE
R A | & agar g e amde @
T & g1 IAFT grEET WK suTEr
1A | T A gAY avg & g AN feer
N AW T TE A QI AA A AT
Ia% o9 oA & a1z o ag qar @ |
i 7 ey qur fr aiw @ fase
wa O w1 @ &\ Sud v fE |iw oW
T @ w9 o, afsT 9ed uEr @ W
ferat | TEY AT ¥ MAAAS T WWH A
U% 7g @ FE 9g AT FAEEF A
g |

MR. CHAIRMAN : At this rate I will
not be able to accommodate many Cong-
ress Members,

SHRI RANDHIR SINGH :
grateful to you. I bave finished.

MR. CHAJRMAN : You are stapd-
ing In the way of other Congress Members
getting a chance to speak.

sit wew fagrdt wodRit (TOAR):
awafa wgaa, & v & ggwa g e fo
fagg g a9t @ @Y & 59 Wi 59
O wfgg )

| am wvery
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SHRI RANDHIR SINGH : He has
said something to which I take strong ex-
ception, As a friend I would not like to
reciprocate in the same way, but it should
be expunged, It is fantastic, it is very bad.
(Interruptions)

SHRI S. M. BANERJEE: A thou-
sand times be bas thrown a challengo say-
ing, “‘we will murder you, we will do this,
we will do that.” (Interruptions) If the pea-
sants are goipg to fight the zamindars, let
this land go in the anchal of Indiraji, This
is what I said. This is nothing wunparlia-
mentary.

SHRI RANDHIR SINGH ;
very silly, this is foolish.

u‘imfa@'ﬂm: Fam 3
fmmmwa fsfaw favmr v gwm
woi SR ¥ A AW AgeAqE § W
W X iR 9=1f @ 1 wraEwar §
TN FIE THIL A T THAT W IAC
43 gu ww W & &3 fr gfa-
gurdl 1 @aTEs W) g dfa @
@ &W F e faww wr @) aw
fagaar £ s 23 gre Y R wFEY
g iR, aniEr qur g sar
¥ AT § q JT Ay arel w
wt & wifes qa & fag, gfa &
ufasan diar fsifka s & fag, dic
o & fgal &1 ww @ & fag o
FIA AT Y q I WAT A ALY wvav
a1 | g9 Toa @t O § wgt whewaw
Ya & w1 ot av @7 7 €1 Iw-
T fag qam s tva § ) A
wfwwaw a0 &1 AT §T47 99 @ 8,
afew o & arx %1 A 9T § 99§ wfw.
&au g &1 A€ s A ¢ fage
¥ 17T §, T IW R wqT At o
war, fa * @ Fuifer ag &

off wo m-ﬁu‘rﬂ:m‘cﬂﬂfh

ot vew fagrt wodd : frawifor

¥ ok § wg # 1 g of wgw § fagre
Fart ¥ fegre & o surn gfeser

This is
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W A A FL | A acgA g fE A
& wrg ¥ dar Frwifcs Y & ag w17
AN i acag wgf g Iaw
wft wwa ¥ o1 Ay § 1 ¥ s |@ng
ol Jw-am sTRE TR A
T g

wft a9 WT 9g¥ gew Hfwnl e
whew gut ot ol fagrn fear man
a1 fe & 1970 & wr A% qfw g
gt At B dftear & waifaa
FOQT ATCAT | WOET FT qEAT WA
A AT g uwfeay wra amwr &
ot w1AY #Y wraifras AT s ?
T e gURO Y grafea @1 T
TTRIT T KA FY owwA ¥ qg "qrav
qgft N Fx e www ? s
qudifas @  TeAIfw ®@X 9%
W YW W A ¥ faw dwx § 7
we darc 17 v 23 @ & W fegfr
T § 77 7 *=ar | ¥w Wy @ gfa
guIT graet Fgw gafan saifa 7@
frrm@EFmaaron S F g &
s s e frma & SR sl
wfewaw sig &1 oy faifa =3 &
qrz avAT wifze of ag A& @ "l o
et sEwT Fewry gt fHar mar . W
J Yt ot qv wear & fomr o W
W AT A AL F gEar fw e
SR F OHIETE IO FgA AR ey
WTHA A1, G AU F KA F gAAT
% sfavier #1937 a1\ Afeq 9@ wgq
¥ worerey W Gt wet ag alr g@wr
nXAT Wl o d fawwr &
AT a1, s A Y T EEy wgE Al
¥ e ot wg@ A A fe ax
FAEEHT FEAT FA BT WA AT @
§, ogt sver wm oagt sER ol o
weur & ferar WYX 9 9T &3 WA | w0
In oY ¥ it anfam o o @) § 7
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w1 ag w7 wifagf 31 ¥ & awar § ?
T T IT qqTq TS Yfw-gard
w1 g Frifag s & fag S o
T wAT 7

8 AT awe T

&t wew fagrd st : aaisg aw
& 93 T W@ § TG | WA gER WIR-
FAerd fax- sl & fasg womwg
@ afaq fF ae 3 wgAl ox auw
T fear, gafau f& a@ & A
Ay §, @i f& faat ot s
Gl qFt @, I¥ A ATAF FAFT W
aw yfadi & st adi ™ @ @
WA & g0 W IAE WY T §EY ¥ |
st 7 wieaw fee wamwr w1t sfiaet
e ot @ BE F @A v Wy
qr, f&eft & &rF 9T 78

ot T Arw aTEw ¢ g g wrR)-
g mfaqy @ & e ¥ faws
1957 Wt 1960 3 |

st wew fag@ o oo of
arE arar § fE arrea e 8

ot wwT g : A T ®) g -
faee qrdt & 77w ¥ wE @ " gy
aft & Mt 97 ArwT wawg FTGw
g1

ot wew fagrdt s - i of
zran far o7 w@r g &5 wetaw wmfa-
q &1 Wt N erErEAwal oy ¥
a5 2 § fs o fafe 1 @
qgd o gw Iqfema g, g¥ e
s g sm @ § & fs faeft
¥ W 9T AY & w007 W@r ww@g
FUFIT & T A @ awarqv ?

awrafa w3za, v feafs g § fs
AN A EH AE XAFTT F wgEc @A §y
WA AR § fEFma e g aw
wgawy § fs e & ofeady
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(=t s fagrd arsrt]

aifge | &fea a7 w9 gEY g AT
a%a § e Wiy fagar &1 w3 @ a1 vl
a7 &7, o o A § T FF ¥ AR
T mEEITATTINE? @
AT FY qAT F AN ArATHA § 7 A
wgr o <z ¢ fF @i 9T Few w00
fod goor & famre & 7 @wrarwAi §
9§ qz ¥z 1§ fFowgd # A wEA
@Y 9F § I qT o A FU | G
£ Aar g oar w7 Fw sEREr
¥y wgfzr § ar Ad §? ag wWawr
wgt & ? ga® @Amey ) wafar €Ay
qq FWY | @dl 9T 9§ I g a9EdT g9
AE VY | WETHR W STHY | W9 e,
Safimar yra 7 ¥ fag @ wengR
W9 ST 7@ § F IV A WOR! W W
ST EFAT § ) W EIY FIE T FT
grar § s a2 fraal & adT o
gaw gu &, wial & syferma agen aW & fag
w0 glagar o @1 &1 T A
aft ¥ 1 yfe-gurd § o w=faat § A
A% FUX FT aLFTAZ AN 1 7g IQAT
A & www ¥ qfags @ wT)
garafa welzw, ww @y oF fEmrie
segfes #3 3 § | wod Aemw ¥ &
st wrgfaee el & sgaragar § o
ot dfaq dlx Q@ Fot F A9 F @
qA I g agw gf @ & wim w
Jagw Fear frar smg ar a@f fwar
9T WX U&7 @ ARad 3 %gr 9 fw
WHIA qT Aagedl FEAT FIA KT WIEAT
e & agrd né @ fox amgae T@
o7 g%ar § | At F1 i F1 gaey, oY
diwr fadr 37 9T weAv 77, A7 avIfe
gl @ Faa® guar onfes @1 =t g,
g gfa 7df @ foed fawwardia aww
%Y gfez w1 9 wwdr 1

e #EET, W T g2 @
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g wrmin @ @ &, smaewd fqE}
W@ &, 3 ¥ fear ¢ Y waedr # A
ot Tar #17 A AY F wirdA aar
&, 2w N gusswar v M ¥ s fow
¥ endftrn gefey @l sicoa @
I A A aw F wwwe b
W

grawmEaT €@ aa f & f5 g
agt argon F2 fr g w@w & yfw-gad
# zg@gEw F@ifag e s
afgwen @7 & W oag @
aifer | & g 7w AT Y waEr
W & g A A g feaw & ww
¥ o i wfeq@r qar &3 a1 /9
gt A s | gl A qA A IwEA:
agf agm 1 Favm yfw w1 faawg wT,
T TgE LW ! FAT AW AN T A
gfer ¥ srew-frix amar ag ST @Y
t7ed D9 sTEl | oFHA W@ I
ST AT |

fex ag W yam Al afgy
feaw & aza & fog feadt afa g ?
yfa &t y@m saar g, yfw sw o
yfa & faaor ov aw & gw N @
g7 & yfa o y@ # s A
T §FT £ | WIN IHF 9T A
wqTRT § AT gH I & 1% F geIrE}
F WX FT@AT F§ AW FY ATAT
qET | &¥ gfez ¥ o wRreT wE wfa-
frradt wrgiea & @ S w oyft &
|G 3T GWT IWAT Argar §, A qfw A
@ A1 agar | gH qfA-gar A oo
qa% Faifraa s 2o, afa &y -
T F agr gem, N gfeor @y §, o
mifeardt avg § ar s yfada Sm g,
w1 # qwdr 9€ g€ yf %) |1 F1aS aA v
7 faaf@ #xar @ sk & &
a1a g WK wew gume w oA
e g s ey At ¥ a¥ gn.
AW AT A wT e
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warafs wdlzm, gAY Iy & &
f& 1960 # 33T FfroT a7 9F W IWA
wifearat el 1 awEE g T
fear a1\ 9@ g9 7g FrAar fF e
wrfearet # 9T feedr a7 sfeardt w1
@) faw awdt @ = aF 5 ol -
w3 Y wgafa 7 gV afET &= seA
IeAuA AT g | wrEl oFe gHe mife-
arfaat & gra ¥ fFFa o€ & w AT mfe-
afeat & gra ¥ o= A€ ¥ g feafr
T3 faewles &1 1960 & AT wHIoA
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.. SHRI V. KRISHNAMOORTHI
{Cuddalore) : Mr. Chairman, Sir, before I
comment on the land-grab movement, it will
be pertinent tosay that as far as we are
concerned, we are ruoning the administra-
tion of the State of Tamil Nadu and the
question of land reforms, the land distribu.-
tion, solely depends upon the policies of the
State Government. Even though [ do not
want to make any comment about the rest
of the country, whether it is Bihar or West
Bengal or U, P. or any other Staie, 1 would
like to make a mention here that the land
reforms policy in our State has beea pur-
sued by the Congress Government and we
have been pursuing it very vigorously more
than what other States can boast of.

The Land Reforms Act which the Con-
gress Government had before had very
maoy loopholes. They allowed 30 standard
acres of land per adult, This means really
60 or 70 oreven 100 acres of dry land in
certain cases. They allowed 30 standard
acres per adult, that is, a man who is more
than 18 years of age could have 30 standard
acres, Then, in the definition of “family”,
io the definition of *standard acres' and
the classifications of land ; there were so
many loopholes with the result that some
of the people who had given support to the

Congress Party previously were given a lease of
thousands cf acres. The man who is leading
the agitation in Coimbatore, Mr. Mallasena-
pati Sakkarai Manradiar, the former Minis-
ter of the Congress Goveroment of Kamaraj,
was having thousands of acres for cattle
grazing purpose., Like that, the people in
Tanjore district which is called the rice belt
of our State, were given sugarcane plantations
to the extent of thousands of acres. These
lands were all given by the erstwhile Con-
gress Government in order to enlist the
support of the big zamindars, big land-
holders, for party purposes,

All these loopholes were discovered by
us and, as soon as we assumed power in the
State, we took promot action to implement
the land ceiling as vigorously as possible.
The poor kisans who were cultivatiog the
Governmeat land for 10 or 20 or even 30 or
40 years did not have any title to the land.
We have issued an order that those who are
cultivating the Government land, whether it
is objectionable or not, if they are culti-
vating for more than 5 years, should be
given permanent parfas for those lands.
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The poor peasants occupying government
lands were given parras. Within a period
of 1} years, we have conferred titles and
we have given ownership in respect of about
3 lakhs of acres to the poor kisans of our
State,

Aparl from that, we have enacted the
Land Registration Act, the Land Reforms
Act, very recently, which has eliminated all
these loopholes, like the one that an adult
can have 30 standard acres and 5 families
can live in one house and the enrire land
to the tune of 300 or 400 acres can be within
the domain of a single house. Like that,
we have climinated all those loopholes.
We have brought it down, from 30 standard
acres to 15 standard acres. Not only that,
We have appointed a Committee which has
decided that the exemptions granted ..to
grazing lands, dairy farming, livesiock breed-
ing and sugarcane cultivation shou'd b:
deleted As soon as the legislature com-
mittee decided this, our Cabinet has taken
a decision. The Cabinet has also decided
to withdraw the exemptions granted for
grazing lands and sugar-cane culiivation.
This is the progress, this is the pace at
which our State is goiog through in imple-
menting the land reform legislation.

To make a mention of our future poli-
cies, our Goveroment proposes to make
the actual cultivator the owmer of the land
he cultivates so that he may iake a geouine
interest in his land thereby leading to the
following : (1) to increased production,
(2) to climinate absentce landlordism, ()]
to ensure fixity of tenure to every tenant in
respect of his holdings and protection from
eviction, (4) to make permanent tenmancy
rights hereditable and transferable thereby
assuring security of tenure to tenants, (5) to
limit the right of resumption of land tor
personal cul:ivation by landlords to a speci-
fic period and then terminate it, (6) trans-
fers should not be regarded as legally valid
unless they are confirmed by the revenue
courts and even where a surrender is held
valid, the land-owoer should not be eatitled
to take possession of the surrendered land
but the Government should settle other
teoants on such land and (7) to reduce the
rate of fair rent to 25% of the normal pro.
duce. These are the policies which our
State Government under the leadership of
our Chief Minister is going to implement
and they are implementing it,

o
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Now I am coming to the aspect cf the
land-grab movement, What is the defini-
tion of ‘grabbing’ ? If a man on the sireet
grabs the other man's purse, it is theft,
He will- be sent to jail, If a man grabs
apother man’s property in day light, it is
dacoity, (Interruptions)

SHRI RANDHIR SINGH : Very good
point he is making,

SHRI V, KRISHNAMOORTHI : If a
man trespasses over your house, if he comes
within the premises of your house without
your permission, you have the right of self-
defence not only to your life but also to
your property, That extends to your land
also, You can take arms to dcfend. You
can take arms to drive him away, Thatis
the established law of this country, 1am
asking. If anybody wiihout my consent
enters or causes mischiel in my laod, | can
take arms, That is what my friends like
Mr. Banerjee want. They wani bloodshed
in the country. They want anarchy in the
country. 1am asking: is it a legal or an
Illegal act?

SHRI RANDHIR SINGH : Most illegal.

SHRI V, KRISHNAMOORTHI : If it
is an illegal act —now I am coming to the
point—who are all responsible 7 As Mr,
Vajpayce, the Jan Sangh leader, said, it is
the Congress Parly which is fundamen:ally
and principally responsible for all these
maladies because they have oot solved this
problem for the past 22 years.

1 have seen a couple of days back in
Pondicherry a film entitled ‘Land Grabbing
Movement in Bengal’. What is that 7 Thou-
sands of farmers take their bullocks, take
all their agricultural implements, march on
to the private lands, and then trespass over
the land. Then, our friends in the ruling
Party, the Congress people, who have the
control of the loformation Ministry, take the
film. ‘Land-Grabbing Movement in Bengal’.
Thousands of farmers go and march and
trespass over privale lands end these people
film it and then they exhibit it all over the
country. | am asking these people : While
we charge a man, the man who actually
comits the crime is not only responsible but
the man who abets the crime is the most
guily man. This Indira Government under
the Prime Ministership of Indiraji, is add-
ing, abetting and instigating all sorts of
illegal activities, For example, can the In-
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formation Minister take a film if a maa is’
murdered ? Can they take a film like that and
show it to the entire world 7 Why is this

thing besing permitted by the Information

Ministry ? Who are the dirty officials there 7
Who is the dirty Minister there who has
sent it for exhibition all over the country ?
It is these people who are to be blamed

first and foremost. They have not solved

this problem for the last 20 years and there-

fore they are to be blamed.

As the Jan Sangh leader said, it is Jand-
grabbing today. Tomorrow it is house-
grabbing. Already there is bank grabbing
in Bengal ; money grabbing is going on and
grahbing of factories and so on and then
they will extend it to the grabbing of the
clothing of ladies also. This sort of illegal
activities form part of their dirty politics in
this country, Everybody who has got self-
respect, everytody who has got decency and
belief in democracy should come outright to
condemn this sort of agitation which is a
mad challenge to orderly and peaceful life.

The question before us is this. Are
we to have orderly life or are we to disturb
the orderly situation and create anarchy ?

Do you want socialism through the four
walls of the Constitution, or do you want
soclalism through swords and bullets alone 7

If my friends say, **We want socialism
through bullets and swords,” [ say *Let
them go back from our country to China
and the Soviet Union ; there is no place
for them here.”

I just now heard my hon. friend Mr,
Banerjee saying across my speech that we
want Dbloodshed in this country. Who are
these people 0 have bloodshed in this
country 7 Whose blood do they want to
suck 7 Before they suck the blood of the .
people, the people will suck their blood.
If they want to kill thousand people, these
very people will be killed before that could
happen.

Mr. Chairman, Sir, you koow about
Mr. Narayana Menon's murder in Palghat
by this sort of Naxalite and extremist
activities. Are we (0 encourage it in this
House, Sir ?

If Mr. Dange has got belief in the
Constitution, if he has got belief in demo
cracy, let him come and speak ; let him
go to the wvoters and let him briog
about the change. You take the oath under
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the Constitution on the one hand and you
wreck the Constitution on the other hand.
They are wrecking the Constitution because
they do not have belief in the Constitution.
They are disiurbing the orderly life because
they do not have faith in orderly life.
This is & mad challenge to orderly life.
This is a senseless agitation which 1
strongly condemn. They are inducing false
expectation on the part of our people by
these unlawful and unsctiled means and
they want to come to power by this agita-
tion, For what 7 To implement the laws,
What laws ? The laws which they are
teaching and instigating to flout, When are
they going to come to power 71 say, the
people are not mad ; the people have
known them. They do all this because they
cannot come to power by ordinary means,
they cannot convince the voters, they cannot
convince the people. In which part of this
world where there is a democracy is this
sort of thing happening ?

I join with each and everybody here in
condemning this senscless mad agitation
which I hope will be called off.

SHRIK.SURYANARAYANA (Eluru) ;
(Spoke in Telugu)

SHRI ANNASAHIB SHINDE : Why
does he not speak in Epglish, so that we
also could follow ?

SHRI SEZHIYAN
‘Translation is available.

{Kumbakonam) ;

SHRI ANNASAHIB SHINDE : 1 bave
no objection in that case.

SHRI K. SURYAMNARAYANA : 1
shall speak for about five minutes at the
end in Eoglisb. 1 shall speak the subsian-
tial portion in English.

**Mr. Chairman, Sir, after all that has
been said by the hon, Members who have
preceded me, 1 would like to say a few
words about the members sitling on my
left. 1his agiiation arises out of the non-
implementation of the land reform laws.
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SOME MEMBERS : Let him speak in
English,

SHRI K. SURYANARAYANA : I will
deliver & part of my speach in Telugu and the
rest in English. Our Congress Party in power
is a great parly. It is capable of making
good land laws and implementing them.
1 am very sorry to see that instead of doing
80, we are trying to get cheap popularity
by indirectly supporting the agitation of
this type. Such an mititude will bring
disaster in its wake. It is just like a vehicle
without brakes which when driver knocks
the people down. Whether it is a party or
organisation if there is no discipline it
would not progress. We who are bound by
discipline are being treated as backward
just because we do not approve of the
violation of discipline as some of our
members are doing.

Out of the 700 members of Parliament
here, how many are landlords 7 As stated
by Mr. Moban Dharia, any person who
has any knowledge of agriculture would
not say that two acres or three acres of
land is enough for one farmer. If such a
ceiling is laid down and implemented the
benefit will .go to the bankers and the
brokers but not to the farmers,

You come to my village I would like to
show you what we did as far back as the
British period., A few families who were inter-
related after struggling against the British
authority distributed about 200 acres of
land among the agriculiural labourers there.
I am sorry to hear that for political reasons
the members of the ruling party are support-
ing this agitation and are lowering the
standards of political bebaviour. 1 have
recently beenm to my village to see my
fields.

The slogan of land to the tiller that
is being raised pow that is meaningless.
The tractor is tilling the land ; the bullocks
are tilling it in certain places, How can we
say that this land should be given over to
them. It is equally strenge 1o suggest that
the labourer who is engaged as 2 belp to

**The original speech was delivered in Telugu.
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harvest the crop should be given the

entire crop.

[Speech In English Starts :1 The
paddy that is harvested should belong
to them, Now, their slogan is that the paddy
that is harvested should go to the tiller of
the soil who is harvesting it. Then, what
will be the situation in this country ? And
what a calamity it will lead to, That it why
we sincerely fecl that this problem should
be solved immediately. There should not
be any furiber gol-mal either by this party
or by that party, Even if the Communist
Party while come to power, we know that
there will be no free vote and there will be
no democracy, In every country where the
Communists are in power, we know that
only those who have zabardasti will get the
power.

The Communist Party is now creating
all these things just before the elections to
catch votes, In 1967 also they had started
resigning their membership of Parliamsnt
safely in the Lok Sabha and offering satya-
graha for steel plants. Towards the fag
end of the term of the Lok Sabha they used
to resign their membership and offer satya-
graha, If they were so interested in resigo-
ing, why did they not resign from the
Rajya Sabha ? They resigoed only from the
Lok Sabha safely before the elections. This
time, they bave started this one year in ad-
vance of the e'ections.  Just before the elec.
tions, they have started this agitation to
catch the votes of the people. They want
to make it appear as if we are backward and
they are progressive, they are supporting
the land-grab movement and we are not,
This is all done with aneye on the coming
elections. Some members in our pary
are also led to believe in this, It sets a very
bad precedent, We must sec that justice is
done, As Gandhiji says, you are the only
custodian of your properties. We must
implement socialism. But here it is made
to appear as if we are not fighting the capi-
talists. We fought with the capitalism.
We fought with the British for their policies,
pot because they are white,

‘We want to distribute land and equalise
the rights and facilities, Here 1 would like
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to quote from a message of Gandhiji, Talk-
ing about socialism, he said :

“‘Socialism is a beautiful word and,
go far as | am aware, in socialism all
the members of society are equal—
none low, none high, In the indivi-
dual body, the head is not high be-
cause it is at the top of the body,
por are the soles of the feet low
because they touch the earth. Even
as members of the individual body
are equal, so are the members of
society, This is socialism".

This is the socialism of our conception and
we want to implement it, not the Russian
type of socialism or communism.
Qur party is wedded to Gandhian
philosophy and Gandhian socialism. Oaly by
following Gandhian socialism and imple-
menting it, will our party survive 7 We are
seeing what is happening in other countries,
If we do not follow the Gandhian ways, one
day or the other we will be in the same

plight,

We have to be practical in what we do,
For example, | own 30 acres of land on
which I get an income ~f Rs, 1500, But un-
less I am there, it is not cultivated. What is
the point io giving land to those who do not
live there ? Land has to be given to one
who actually lives there and will cultivate it.

Then again. while propagating the
philosophy of land-grab how do we reconcile
ourselves to receiving a salary of Rs, 500
and an allowance daily of Rs, 51 ? I say all
this confusion is being created ia the minds
of innocent people to mislead them,

The Communist Party (Right) has been
taking a leadiog part in this agitation, In
Andhra Pradesh, they have promised every-
thing to the peasants, only to get their votes
in 1932 offering 5 acres and one cow to cach
family. They have been promising them
that they will make them kulaks, But they
did pot offer saiyagraba in the State, They
went to other Siates for this purpose, Our
Andhra Communist leaders, instead of offer-
ing satyagraha in places of their own, have
gone to other States and districts to offer
satyagraba
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Shri Dange, the communist leader, was
also a great pational leader before we got
independence. We may differ with him on
some aspects of politics. All the same, 1
recognise him as a great leader, Why
should he go to jail with a heart in bad con-
dition and then send & telegram here secking
protection sagainst ill-treatment in jail ?
Why should law-makers be Jaw-breakers ?
That is why [ appeal to our party and to the
Opposition Parties who are in favour of
this land-movement to give up this violent,
agitational approach.

1 am glad our Prime Minister also has
15 acres of land. 1 congratulate her on
possessing this much of land. This will
make her know the real difficulties of the
agricu'turists who till the Jand end how
much they will get on their investment,

As 1 said, there is no necessity for this
satyagraba, What is required is to imple-
ment schemes of 'land reform and bring
about real socialism of the Gandhian type.
Again 1 ask, why should we not surrender
our salary of Rs. 500 and daily allowance
of Rs. 51 if we believe that possession of
land by some people is not to be tolerated ?
All this is done to create confusion among
innocent people.

We have also suffered. We have also
broken laws, but they were laws passed by
the British Government which was against
nur country. But in present circumstances
with our own Governments, in power in the
Centre and States, I humbly request all
parties including our party to adopt a peace-
ful and constitutional approach for solving
these quesiions. Rangsji would have become
# Minister, but he sacrificed for the sake of
his policy. You also sacrifice. We want to
support the Government and oppose this
movement. Ask your Government also to im-
plement the land reforms, that is what I re-
quest. Do not deceive the people, they are
pot prepared to be deceived, My hon. friend
from Madras has said that they have imple-
ment 50 many schemes, but there also they
have started the movement and 2,500 people
have been arrested. This is not  satyagraha.

_this 1s swaragraha, Please be creful not to use

Gandhiji's methods for your party purposes,
The country is not prepared to follow you.
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They always talk about democracy. What
is democracy for the Communists ? That is
why 1 beg of you to implement peacefully
the laws that you have passed, and if there
is any fault, to try to get it amended and to
give the land to poor people. 1 have no
objection to that,

st @it waf (Fpaew) - el
wgew, QY a1f 919 ¥7 g WX T
frama, gfom wlr wifeardl, sfae
AR gmfaez, i qfe 999 &
AT H wra forar, faad 22 gare &
I § oz #¢ fay 1w &, o g daw
12 wzeg +ft wifas §, I gat Iavqg
off = AT T o gHe gHo WYY
I sufeq ot &, § 37 amw sufeqay ot
;fwmmguiamﬂm%m

|

oY H ¥ gy A v @ weEew ¥
HTEZAA & GFA &, W FG ATAEAT
1 &, afew o ¥ & faay o fadawia
waf¥d g 9791 A1 98 WEAT Y wfg
f T8 wrRed & e I A U A
faaw fau & aurd & arx § qg=1 s ay
7g f& g@ 9=1aq A gAR AW H ey
& 7€ 791 @13 ot N 73 aF yfaafa g,
faa® g gl g owE S ow
Wt AR @ SR I FF qd |
¥ ogmA @ faar g awgm aw ¥
© (cwEeTw) e fager AF A § @A
F9 gL W | 165 Fafai & arfaw
& foil 600 ¥ oA F gt aelr gk
¢, afsF g8 wm=eT ¥ g¥ gg N q@er
faar 5 ¥ g8 2w ¥ @y a2 yfof @
§, fad w80 g qwE wHE B
fager 5@ 3w F FIF ¥ IR A §
stz gad a3 qffa § § 1 80 @ gwE
R T H WA gy § RY ag oniw
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&t ®o 710 frardt : FTw H IAR
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it ey wwt FT ]
wY wo ATo frart : firaT & 7

ot gxiex st ;& ooy =i } g
W a3 «1faam

oY %o Aro famrd} - FT@ A AR
ey srftA § 7

st et R g Wi @
wng ot oy a3 yfawfa § IT ww-
fogi w1 qar femra e AT &1 W
TH W9 A FI AR FAFTA G | IN
¥ W 9 & wew aqenAr A §
fi5 wrafs fagre & 1 4 @A § e fow
% gfaw #1€ safed 500 oS & wlww
T T4} T GFQAT | WA G FAA F
FragR agl o U g § faaw are
50 g uFT §, T Im g foad
qrF 6 g UFT §, ggwaw g faed
aw 5500 gwe §, gt T § fred
e 2161 uwE §, gur I fafrar &
qre 14000 UFE §, TR ®T & 99
12000 TFT &, AT 4TI T7 F W
10000 U&% §, Ag™AT T9q HQ & 909
12000 TF¥ &, wEAfzwr ®T & qW
8000 TF¥ &, qq&T9=T ¥ 919 10000 TFF
¢, smdtw e ¥ 9w 10000 TFT
gva 8T F 719 11000 TFT §, To Yo
@.m%mmowa Lol g
qfaic & qra 22000 ¥ § (srewm) |

Q¥ WY e . wrRee fag &
o fared qwy § 7
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it giiex wwt AT wmla fag &
qrT $ET 26 CFT IHAE | WX I
qrg §ifaT & wrfas avitw & Ot & we
¥ 979 IF I 9 997 6K 99 9%
@ 7 & fug dae 1 e fog
Faa0aee

Kok sxgrarfe g s &
gfas g safal @ gt o T
w1 wfgmic § ? 91 ot w7 @ WA
Y § ot fazar %Y 80 gox qFT WHIT
TEA T g AT E 1 WE A wvA
WRU X Far A% & foak garfes @
T WY A TR O A FATCHY
afiT @Ay B oge & R ew
F qry ot § S ST |var gar R
T G FTA FT ITA AT § A wEr oA
e gn ffvgem o=l st @ £
% quan arzar § f €1 ww A T
FEE MTHT ATAT & 7 FTAA 9N
arer ag &1 g & srgar e w9
qT FT & | AT qg GIFIT Y ALY A
2, TET AT ATy A A g w9
T &1 WATAT O] AL FIAT AT A
L S

g7 SAA w97 17 | qafa ad
e g7 I o B gTT W WO A
¥ T ®X N 97 I | gwlwg TEY e
ZH 99 THIT §T T T 1T HT oot
w31 ¥ w@ & 1 ¥ =gt mav ) K @ oW
e ®< quEr fRar oF g &) o gy
fis ag oot GRft w1 & garfaw -
gyt T § | S S ¥ g
faw Fogaal o9 9T g'E FT AT
aft §, aggverc F &1 Ao o
mreREer et § f§ o € o oy
fegwoa A€t =< qrar §, adfiard £
fawrorr woT § | W I AW W A
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st aYier i)
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Frar awafa 1 fwrar af s §aw
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Fuet fear & WX 99F &9 @19 SR
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TATY T AT T A AETE E AT WX W=y
W E @ v F A o afe wr
wre & & |9 FY o F aY o ag
e w1 97 ¢, AfEE wwowew ¥
feh o A A T 199 R A
ow 7% Y a1 g ¥, 98 7 Y7 3
f nf-garT &g @ W W sy ;o
ofz a1 wrdaT QAW F @t a9
R dar #, qfrgue S awer &
ga & forg, s 7@ W § it fasrg
% fae oF 3fmd@r = § o gEE .y
= ¥ fau T qoTET dar w2, @
JANTAAT G27 FX ¥, T wefw wrEAr
der FT 2 &Y §qT 4 AR AT gATY q9TE
w1 arx 78 § 7 ¥ e § e ag w)-
wa gATd quTt #7197 § ) Kar 7g wPw
fis afx 28 9% ¥ AT, 9 GOV W qF
<R 9 IEEA § @ @ @ - Rid
foeq oed Yuyg, feex o @@ 1970 %
@ oI A Y@ AW O AW AT
fear @, x@ A A ¥ wfeg ¥ ow At
fem forclt & Y g TN A @Y
1 g T AT g oA gAY, caTl
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B, CuT g A A QX Aw A
T & & w9 T F TR W
aeT

¥ AT W€ © G GrEY, R
g |

st o wwt ;. & @ AT TR
¥ v wfm feR @ WA )
T #g wET A 5w wREn §
TF g &7 &x fagwr off ) fagar o
F1 gaTT frgeam sgww am FEATR
gt & a # gEsr 49 9w g

#iforg | fgrgeam agew Fgar

“There is no doubt a crying need to
draw dramatic attention to the gene-
rally meagre progress achieved in
implementing sensible land reforms,”

WaFEEa A = oAe w8 e g
w1q g fF wrag ag rErd &1 qod
werg § @ A fagem Aag g e )
Trferar 1 91 TgEa wre g 2, @z
@ ardE & 97 § v faear €, @@=
#1 ot 7y g Afrg | wer awRE
¥gar war §

“If their intention is only to drama-

tize their protests against the inexcus-

able delay in giving effect to land

reform legislation, the demonstrations
on Sunday...

That is, on the 9th,—

“have served the purpose to the extent
that any demonstration can be expect-
ed 1o speed up political or executive

action.” .
sff ®o Ao faur : AT mEaT
WA YT T g £ 7

it o wwt g Wit o fax
qT =Y ¥ AIHAT § | @ ureEE & Ay
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oY gvarg § o fax s w o= &0
i

sumfs wgiaa, @ AR 1 agd
Tz fFar w@r § | AELF FL AQAW
farar mar @1 ag w3 var § fF ag SdA
gy w3, qfw @ wreE
ag yfw guu we A &, i e
R § | a8 48 qAegi A FIA
A wagw w3, g &, waw ¥, fzar
¥, aurerre & form gl 9X FeAT T
foram &, 98 9N B ITH A FA
yfn & fmen WY, &6 a@ ) AR
7z wi=reT § | wafae ag yfv gfea
icico i 4l

o 3 fs gwid W F 21 FUF Y
ey g § forer gy QA S1fEw |
Tad ¥ A FAT UFT AHA A AW
it g fag 9t fedt 7 fredt am,
g ¥, S99 ¥, 9§ A, TU F, IIEE
T 9§ 4% THIIA J FooT FT @I
prawR Fq@ o gHA a9 gE g
ag W A ¥0z tFe wWW g1 afz @iw
sz gofw smefaal & af@m & fag
waa g freifa & & e—eteaq
& eafey w7 @ § 5 weT o 9
g7 fig owe g a5 §, AT F ¥
qUEw OFE @ awd) g—ar R qw H
A F0% FY A geoww  fAwen o
@ @ ¥ 3g 18 FUT FE @ TA g
yEqANAT S AT & wins o ¥
T A A wiwd Al g ) AT w0
oFE S F) g § 9 A foaed § Wik
T Mifes § ) @ a@ ¥ 21 A3 CF%
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arfge

aga ¥ g wedl A vy fe o oawme
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i FY g g & oot 1 & Ad
s qran § F ag gare v R 4 &
T ¥ A S AGFE FCE
EINT ®1 aQATH FTA F1 FHww w0
T § 1 & |1 g avgan § e w-
w7 5 aa & faq § fF | geasr & iR
Y AY FH §, IEH f@ar wrg | ww wrw
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Fqwmm ogEar g ? g g frel &
faal %7 e & foo g ot s T ¥
qmz § form avg & W €1 afer wod
Wt smEr 3% feal #Y W gw &)
AN Y agz w1 AT FAr
g g

g qAIw # qfw qw@e @ ¥ §
fom#& am § owe a1 919 oFHT Y SqTET
IWT g @ sufdm | 9% oI g o
1 g F F fagrf wa ) @l
TG 5eE A § fomd o o=
a1 gig § &9 (FS IHIT § | WA qA-
v g f5 gt wAlw smw # q9Eg
AR FUAT uF § | W fawmar w1 gw
g FAT wgy & 1 gAry ward, gArw
Hud, gATT WAET qiw 9qEHe Sl &
q1q § | wa Fgf ¥ ag @q AT HAT Y
fFomw & & famses &1 ggal
A€ & a1a gE &9 w1 AR A wgr qv
f& s=ml &1 usdiawww At wfge wix
gfrafaat ¥ s FeAT gF 7 faar ar
fe & oY qwre sl 0 AfEl =71 -
FUT FAT S8 & | a8 I~rad} wareE)
Ftara g | gk &gAT Y agy § fw gz
= & g A S gHT §, IWA ;T
& | T FEEE § W AT FAA T
7% a€ yfaufaal & fearal ) o wofta
w1 gev foar , ag 999 anfaw aterg
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[« A=z wrai]
oy | v & fore 7z G @9E § 1 @
oY AT HE AT § HIT Y TAH wA

fora =@y It €
wRTaf WEYT < WA AT AT #

it diier st gATO aga wg WIel-
war % 7€ § ol g @¥ =g
g 1w AT wEd ) TE A
g1 FHg gx 1 faemr =wfgm

ggag AT g fs gz AR AwEw
AT A4 g I R AMA wyl gT AR
WIG® FET ¢, TEET OF A G 09
AEY 2 @ 1 AN AET ET A GAT @
W ® Fg ¢ ) § gz gATH gofondo
7% &Y AT AR I 9T 747 91—

it wew fagrdt amwdadt ; sOFr g
¥ adY oferw & ?

off Ay mat ;A7 a8 AW @I
gfew arei & g °1 ) gEk fawrs
qr¢E WTF CHT 8, A9 W UFEd FOY
aff a1 T marar war fF i T
YAEY g THET § Y agt @A @war
& WX IW §F @Y &) FrE qwy g
W, T AT WO OFE A R

ot wew fagrdt wrodd : @ @
w1 & |

of Wiex ot S EY @ agT &
s & §q A AT WOET IF gHA
9% MY | F1E FAHT g4 A% AL T |
IR T AT WAT T | B G JF GAT
wet, #YE fgar 4 g wa @ faw-
fora @ T & TwE WE F 7S F @g
39 g qT gaen far war g @@ oazg
¥ g fordr § gegreal g oate ) =3t
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# o wm & 0f o AT gdr st
1 AAT F @1F w RAr q@r | wgn
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far—
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AT A9 qF WegT FGA N F qIAgy
ol 99 QU 9HT L) aFATZ 1 UE QA
|19 aF & qIAT § | AF T §F ITEA
w9k JIAA § A 979 F¥ FF q96d ¢ @
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OIS gATR ATHY Q% a<e  yfe-sd
® wfi 3 ol gadt o yfedal &
wira & 1 [ QAT wfaaE) s @9 @ @
2 1 st safawiter W\ SAE-q6t §, SRS
HfagAY &1 qar Far 9@ 1 W gfadE
W1 9@ I | FE AR GIAEAT F 9
F1 T AGT aFAT § |

MR. CHAIRMAN ; This discussion has
to conclude at 5.30,

SOME HON. MEMBERS : No ; that is
not possible,

MR. CHAIRMAN: It is obvious that that
is not possible because there are many major
parties on the Opposition side whose repre-
sentatives have not taken part in the debate.
Therefore, naturally, some. time has to be
extended. [ think, that has to be decided
by the Business Advisory Committee. We
will continue the debate up t0 5.30 and on
what day the debate will continue...(Interru-
ptions)

SHRI RAM SEWAK YADAY : Let us
finish it today. We should sit till 7or8
and finish it.

SHRI A. K. SEN (Calcutta—North-
West) : I think, it is a proper suggestion,

ot gawx i (giRge) : @l
ARNET, AT W9 KA F1 QHAES FAT
7Y §, A WY FY FEE  F @OI@ A
a¥ft |

it v fagrdt awoddt : awmfy w=-
@, TF W9 99 Aew WK e
gawt e Al fga & ST oy, WX
ST T ATT WG A G AT TG
wef 9ot §§ AT AT WA, AT W R
fiffeass ¥ &9 & fog w@r W
fafeds veagmd A 9T Ig HWAT
Y grer o1 awar g 1 ag ot kg Fax
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wui @ 0 @ ¥ faaw €1 510 Agm
o g owmar g

SHRI RANDHIR SINGH : We should
continue till 530 and take it up tomorrow
positively,

MR. CHAIRMAN : I think, the senss
of the House is that we should continue the
discussion. The half-an-hour discussion will
be postponed to another day,

st gt fag oredt (amaq) - -
ofs wgizw, gfera ag § f g amAg
FEEl 9ot A Fg & g, wfeT gw
gt ®z oa ) gg e €3 ¥ favg g
f&F gl T g7t & @Y & W
I T FAeewq qar &1 § swgan §
fo g == o 79 & fov eqfma < fem
Ll

SHRI UMANATH : Finish it off (oday
itself,

SHRI HEM BARUA (Mangaldai) : The
half-an-hour discussion is in my pame but
I do not want to stand in the way. There-
fore, it can be postponed to another day in
the interest of this discussion,

MR. CHAIRMAN : Even after hearing
Shastriji, I think, the consensus is in favour
of today.

SHRI VIKRAM CHAND MAHAJAN
(Cbemba) : Mr. Chairman, Sir, I have been
listening to some of the speakers and the
feeling is developing that they have tried to
evade the real issue and have gone in for
slogan mongering.

There are two aspects of the motion =
one is land reform and the other is land
grabbing. Land reform by itself has various
aspects, One of the aspects is what should
be the ceiling. The second aspect is what
is an economic holding, The third is what
to do with the surplus landless people who
bave no alternative but to live on the land, -
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order of the Commissioner of Police, Bom-
bay. May I tell this to' him, Sir, because,
bhe has been pretending all the while to
quote the Constitution ? In every sentence
he has been bringing in the word, Consti-
tution, Constitution, 1 do not know when
my hon, friend had a last look at the
Constitution,
this Article of the Constitution ? This is an
obligation cast on your Government and on
you if you have teken your oath seriously.

It days :

““The State shall strive to promote the
welfare of people by securing and
protecting as cffectively as it may a
social order in which justice, social,
economic and political, shall inform
all the institutions of national life.”

I take the oath to uphold the Constitution.
This is an obligation cast on me ; 1 thought
of the whole structure called the State, but
basically the Government, of which be is
a supporter. The Article says

“The State shall, in particular, direct
its policy towards securiog—

(a) that the citizens, men and women
equally have the right to an adequate
means of livelihood.”

It is because millions of our people are
denied this right that we are agitatin 1,

_ SHRI YIKRAM CHAND MAHAJAN :
You caopot transgress the Fundamental

Right.

SHRI NATH PAI : It was in fulfilment
of the oath to ensure that adequatc means
of livelihood is secured to every citizen in
this ccuntry that we started the movement,
There was 10 movement at any time to
grab anybody’s land ; it was only the excess
land that we tried to take. I do not know
why be is misrepresentiog it.

MR. CHAIRMAN : This is a difference

May I, for his benefit, read
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of opinion ; cverybody is cxpressing. ks
opinion,

SHRI VIKRAM CHAND MAHAJAN :
I said this, He is unnecessarily creating &
doubt, I said; they are breaking the oath
which: they have taken, which is prescribed
under the Constitution.

MR, CHAIRMAN 1 Mr, Mahajan, will
you please resome your seat ? I am pot.
allowldg you.

SHRI VIKRAM CHAND MAHAJAN:
He said, 1 bave given a wrong version.
Therefore, I' have a right to clarify it. What
is the oath which we have taken when we
became Members of Parliament ? It says ;

“1, having been elected a Member of’
the House of the People do gwear
in the name of God that I will bear
true faith and allegiance to rhe
Constitution of India as by law estn-
blished, that I will uphold the sove-
reignty and integrity of India and
that I will faithfully discharge the
duty upon which I am about to
enter,”

You are voilating the Constitution ; you
are breaking the oath which you took and
then you are challenging and telling a wrong
thing to the House. .. (Interruptions)

SHRI S. M. BANERJEE : On a point
of order, Sir, Heo bas again repeated it. |
heard Mr. Mabajan say...*

MR. CHATRMAN : Nothimg of wlml
Mr., Banerjee says wil go on record.

Now, Shri Umanath,

SHRI UMANATH (Pudaokkottsl) :
Sir, after quarier of a century aftet indepens
dence, I think it is meaningless and highly
provocative to go on expatisting #bout the
need for land reforms fn this discusdion.

TITRETIEY

* Not recarded.
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[Shri Umanath]

What the peasants in this country want
is land here and now. What they want is
action to secure land here and now and not
discussion on the necessity of land reforms.

And yet, what bas the Food Minister
got to offer 7 The formation of a cell in his
Ministry, That is what be said in yester-
day's Parliamentary party meeting,

And what has the so-called progressive
Prime Minister of this country got to offer ?
A Twenty-Member Committee to study in
depth the progress of land reforms—as if the
progress has not been studied uptill now.

Sir, there have been umpteen surveys
by the Planning Commission, by its various
panels, by ihe Reserve Bank of India etc,
done earlier. There have been more than
one Chief Ministers’ conference and Food
Ministers® conference where the progress
has been surveyed. There has been a recent
survey by the Prime Minister’s own Home
Ministry about the question of imple-
mentation,  future consequences  elc.
And yet what does she want this new
committee for 7 What is this committee
going to do which the earlier committees
did not do? This is nothing short of
another ruse to deceive the gullible in our
country on the eve of the elections,

Your food strategy is the strategy of
green revolution, By now, it is obvious
and clear to everybody that this strategy
excludes the need for land reforms. In fact,
this strategy is onme which is actually a
substitute for land reforms, You continue
to hold fast to this strategy which is
enriching the landlords, which has pau-
perised our peasants and yet you want us
to believe that you stand for even limited
land reforms ? The truth is plain. Despite
the Government’s declaration in favour of
land reforms, there will be no land reforms,
because this Government is incapable of
initiating and implementing genuine land
reforms, It is incapable because the Indira
Congress is an alliance with the very land-
lord classes whom these reforms bave got
to hit. It is incapable because the govern-
mental machinery which this Government
relies upon for implementation _etc, is itself

in alliance with the landlords. It is incap-

aple becauss the Constitution on which
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this Government relies is ome which
fortifies the interests of the landiord classes,
And it is to cover up this absolute impor-
tance of this Government that these so-
called committees are being appointed,

We declare that there could be no
runniog away from the truth that genuine
land reforms can be initiated and imple-
mented by the millions of the peasants
organising themselves, taking initiative and
going ahead with the much-needed reforms
and defending their action against police
zulum and agaiost landlord zulum and
their onslaughts,

Coming to the so-called land grab move-
ment which was primarily initiated by the
CPI , we do appreciate the earnestness and
readiness with which about 30,000 volun-
teers of the various parties who came
forward and suffered incarceration in this
movement, Yet, are these volunteers going
to achieve their objective by such a move-
ment, namely land distribution 7 They are
not going to achieve it. And this is a
matter for these thousands of volunteers to
sit and ponder over, But some Members of
this House have raised a bue and cry even
against this movement, as though the CP|
leaders are out to lead the landless to really
seize the land. They can be certain that
the CPl leaders will be the last persons to
lead the revolutionary movement of the land-
less against the landlords and to actually
seize tne land, Do they not notice that the
CPl calls upon the peasants to seize the
land and in the same breath informs the
police about the time, the location and the
names of those who are supposed to be
going to seize the land ?

An enlightened Marathi peasant made
a reference to the CPI leadership of this
movement in poetic form, which when
translaled into English reads ;

“They tell the landless to seize the
land, And notify the police to seize
the man”,

He was apt, It Is more a movement calling
upon the police to grab the men, than
leading the men to grab the land, The

'moment the poor pessant dares really to

seizo the land, you can see the CPI l.aden
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growling and baring their teeth, In West
Bengal, the landless actually seized 64 lakbs
of acres of Government lands and benami
lands fllegally held by the jotdars. The
CPI leaders lost mno time in joining hands
with the Central Government and the
Bangla Congress in toppling the UF Govern-
ment, thus exposing the flank of the fight;
peasantry 10 Mrs, Gandhi's CRP brutes.

In Kerala, about a lakh of kudikidap-
pukars, put up a fence round their occupa-
tion. The CPI leaders lost no time in let-
ting loose the CRP wolves to shoot down
the peasants, to rape their women-folk and
to burn down their huts. There were hun-
dreds of landless who were tortured in
police lock-ups. Police arrested more than
75,000 of them and dragged them into jails
and law courls,

The CPl’s thirst for the blood of the
landless who seized lands was so insatiable
that 48 hours before 1he Minisiry's resigna-
tion, its parting gift was the shooting down
of 2 kudikidappukars who held their ground
against the trespass of the landlords.

Thus you see that even while it announ-
ces this land grab movement, the CPI
shoots down the landless who want to
occupy the land permaneotly, The very
bands which are drenched in the blood of
the landless fighters are holding the banner
of the so-called land-grab movement, Why ?

The discontent of the landless has
approached a crisis pitch throughout the
length and breadith of the country, The

CPI leaders are afraid that the heroic move=
ment of actual seizure initiated by the fight-
ing peasants of West Bengal and Kerala
would spread to peasants in other parts of
the country as well, which would posea
serious threat to the political power of their
patrons headed by Shrimati Gandhi. It is
to prevent the peasants from taking to this
path and to divert them to the path of
constitutional illusions that the CPI has
initiated this satyagraba. By this diversion-
ary movement, the CPl sccks to create
illusions among the peasants that Shrimati
Gandhi genuinely stand for land reform and
that the resort to saiyagraha would streng-
then her hands in her efforts to carry out
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land reforms. Tt is for the same reason that
Shrimati Gandhi who sent her battalion of
the CRP for shooting the fighting peasants
in West Bengal and Kerala in this case
sends her battalion of the Films Division to
shoot the sceme of satyagraha, [t wasa
division of job between Shrimati Gandhi
and the CPI, Shrimati Ganodhi to provide
the cine camera and the CPI to provide the
satyagraha, It is for this diversionary pur-
pose that the Government arranged to exhi-
bit this film throughout the country.

After all, Shrimati Gandhi knows much
better than others as to where the real
interests of the landlords lie and how best
to defend them. And yet many governments
would not tolerate even this movement be-
cause they feel this involves a risk which
they are not prepared to take. They have cla-
mped 144 throughout the states and arrested
thousands even before they started their
padayatra, For arresting the greatest number
of workers, namely, 12,000 in one State, the
highest gward of Bharat Ratna will go to
Chief Minister of Tamil Nadu, Shri Karu-
panidbhi. Shri Charan Singh will take the
Padma Vibhushan for the worst torture and
ill-treatment of satyagrahis in U.P, jails,

Let me warn Shrimati Gaodhi and ber
CPI friends : you will never be able to :ivre
land to the peasants ; with that the illusions
that you sought to create through this move-
ment will also vanish and then the hopes
that were generated in the hearts of the pea-
sants as a bye-product of this movement
will lead the peasants to the right path,
pamely, organise thamselves and seize the
lands themselves.

To the Swatantra Parly, which has de-
clared that the situation may lead to civil
war, | have a word to say. If seizure of land
is what they mean by civil war, that civil
war was started long ago in this country.
It was started by the landlords and usurers
when they evicted lakhs of peasants and

grabbed their land. It was started by
the landlords when they grabbed
lakhs of acres of governmeni and

surplus lands by benami Lransactions What
tbe landless have now declared is not a civil
war but a command ; tbus far and o fur-
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ther, and bave poised for a counter-
offensive.

Neither the barrage of hair-raising sto-
ries by the reactiopary parties, nor the bru-
tal violence of Mrs, Gandhi, nor even the
sopbisticated diversjonary method of the
CPl can stop this poble venture of the
heroic jpeasants of our country, Then it
will be theturn of the Indian peasants to
declare : *‘Let the dogs bark. the caravan
will march on.”

SHRI INDRAJIT GUPTA (Alipore) :
A Naxalite member should have been here
to add a crowning touch to his speech.

SHRI VASUDEVAN NAIR (Ptesmde):
Hete is an advocate of the landlords much
_more clever, much better than the Syndicate
and the Swiantra Party. (fmerrap.".ion;)

SHRI SARDAR AMJAD ALI (Basir-
hat) : There isa request to allow Mr.
Badrudduja to speak earlier.

MR. CHAIRMAN : [ will call him.

it denaw waQ (wfegie) @ weaw
oft, wft ¥ Ra o IWTIG S A WO
®} gw %1 Ny wfag 5 & fog wod
o W 9T N srea fear ag aw o
agt o gw Ay Wfge | AR 7
Hz ¥ aga FAwA A {949 qE F @@
wwar @ § q @ qw oa fafa .
(pmwm)....

wurafe Wi ;W S Y AT
Tew sgnan &, €% OF o feswe
# ww § am § wfayg g w7
win wfgy arfe sarar & gEd W &
o |

st dovow wed ;. agt o dw dn
wade & grow ® aga avd ad gl
wTaR ¥ 6 U% T A gAY AT & @Y
fod weere 9 € wiar fear dfew
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R AT FTATy 7w R
1 yE ) Tew w ¥ g A ¥ o9
#1< feg ? & mrad a1 sa S §
fe & v'q yaie faaar @Y & =5 @
va¥ wfus 9= gewd § fead faar
A I IMATY AT F WeAT qEE W
gu a0 9T svwaw fear afsa & e
ARAT§ FART F geaia v fear ?
T T ¥ T gr | W o T
FICW AR FAFE § ATEAGE qAAE
ST g an e @ g B
S W AR TG & 1 A0 IF WrEA
1§ v 50 awg ¥ @1 {3 AT W
a7 T & 3N Tgr % dlo ;o dro
& @W A @ aE &1 ureww  fEar s+
T oY Al B frafa won amER ¥
T AT | T GE & W AR H
AT A § AR TW atg w1 wrEAr
gt & Gar ¥eT 9gy § Fow & e
& @it ®t wigw 98 5 dw & @ 7
qFaY WY T4l § | Aredfawar #v g 7
Freatasar ag & & <\ & gro @ W=
e et § WX AR qade T %
gru sfa gadz § | gafag Q@ a1d s @
&1 370 A€ g% g &1 I aw o
awid 78 § | § wg a5 g fF o S dfaw
Fiiz a1 Ia% Gy F1E WiTT @ ar
% amwn g e &2 wfar & s
w1 d¥ W # weAw ) gafeg
v dz @far &1 dwwr § T fw
XA O%E  SHA OF sffa ¥ O
it a8 MY & & A A AW ¥
TR ATFeT §, gfim e A maea @
WX §8F Ak ¥ hES ¥ §6a 7

farwgar g 5 @ wz7 & awr
Ty eaT w A fr fam maE &
qre @ifaw & T FHA @ @ I



321 Ldnd Reform

B W7 g% TG TR, AT ERTE ]
o & gk fagda g 1 W g
xa® fag darcadi & fe om T wWrE
aTees ¥) w9y g { F fam ooy

& guwar g fw waw aredf 9T
e g w1fg | (saaam) | & gad
foq oft dart g & WA wied qw
@ifaT g | (swwema) w9 qw g Hifag
§ qmarar 1 wF fag @ O qifaa
&1 WM & Wiy qWT FIEAT FT ATAFT
g9 ¥ GHAT FIF OF FAT q4T 2T
wifge f ag aafim @ grow -1 axe
« &Y 21 ewar € forad qrg #ifer ¥ sarar
afiT AE & | FadiEd, W9 AT §
a1 7€ | w9 §aF A qax § qn

qw wAetg axeq - famdr sweAr
TF g To Wfaw & swar &1 ag
CE Ll

17,33 brs
"[MR.
Chair]
st @anm ¥Eh: 99 gz W[
gL wifa® ¥ § | 9gy W9 IgF @A
ffsg )

wm:fmm g9 qait § @
w0 &g

shnomaded . dsg @war fs
o Ae gfar quie gwmr SEwr g
otfena & a1 | "o o 57 gor H ahd
off ¥ qrey At § ) N wfe @
a<g wfa #F Fevar wvar §, o safr
WIS AqeT 2T AT §, §F awg ¥ adat
i gfad@di & s # fag, 9w
safy £ T Y F7GT HA CF FEHEAT
sigfcddmdt & fF O =f@m Aqa

DEPUTY- SPEAKER In  the
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¥ 97 @1 ¢ 9FF wfor dar g 9w
® 919 9T § a1 7EY |

g mRn A qmrgar 7 ¥ g &
T g 7 fom anl ¥ @ yfager
a7 91 3ger frar 398 amm w9
A1y orefta § 1 TrwrEAr wedt, gw T
g, dfaq gAt wFEwwT FT ¥ grew
g 7 ot "egdER gegik Aar § |9 a,
887 ¥ s afl Ao wigy, v @
fradt ws & 7 grgd QA S gw
g &, wfea wzdle fag & @@ 300
dur T § )

ot TwwETT et (9EAT) 26
TFE AHIT § |

SHRI YOGENDRA SHARMA : The
hon. Member says that Mr Chandra Sekhar
Singh, the leader of my party in Bihar,
owns 300 acres of land. | say here auth« ri-
tatively that he has two brot! ers and together
they own only 26 acres of land. If my
submission is proved wrong, then | am
prepared to undergo any punishment. If
his statement is proved wrong, be should at
least be censured.

sit wTow S FA owe § e
dlq gFe I gC safed ® 9w gwr
wifgq | 3a% 19 F g/ 150 avey WA
¥ & am gla qmY § ate frar
o wfer arg A ara efeg 1 IR 150
any ad= fraarate i 7 gy difew
g F € ! ()

W I AT Fg 7 EgRT AN W)
FIFL 4T | fle THo Flo 4, HEW
winfacz aEt 41, wrgfae et oY | Al
#Y 3T fagrt ¥ @t | oF @A @
ag §TER W@ | AT Y IR dw
afar gadie At q7mar | 99T I9F P
§ N o idr ga@ WA dd @
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TN qE wTRiE  9\TaT X1 99 4,
qFT I A IFPA  WR=A 7@
seTar | Wi ¥ Aifs, 78 ga9r {919
& § | AR Fa 9747 7 I, I
I TIEF AT @I, 1972 AALKF Wr
we

& oTodY OF g F A 90 |
%3t 7 W ¥ 15 ST TF IW TN
# 7w g o sl 9 wfwara &
qr | A TATHT 9 o@r ?  Avfedr,
i, qfwar | & aar g fF gl O
50-60 g &4 freT qF gu g 1 vER
qmy & fag agafi sm @ & WK &«
1T 3@ F fog sy €1 g yfadit
#1 F1§ wrvaraa AE) faar, I ol 7@
& oFW owT A7 (wEwE) AR
femma adi g€ & agt nd 1oy vt 12 ?
gEEgr # oF aftar @ faed o
16 Y I @, IAHT WX FW W,
gaar § qrF 7 Ay | I fgna g
€Y | IAXRY qUET A o | wgh gard Ay
S g, agt 7€ T 1 3 W WG
agtear gwr ? &gl & &F0 3 @R <
foraT WY ag WIT W | w@ @ g,
s gfaa war gar 1 wRes fewr o
grafes< a7 gt 7 ¥ 9% ;g a1 "o
udoe UWo W T Fw &
¥ g awgt¥ W asguogwr
a1, = F%e To WEgHT TR 37T §T ¥ vt
& stago ogwr wr oftem ¥ M
qg w1 fear 7 SRR wgr qw wgt?
Trsgravareax @ g, & oy guar
g ag OF T Y v §, uE @ ww
gw f5 ot ofadfes pode gf, wimd-
o o7 #ged 991 1 AT agr i e feam
wigA wral ThE ®1, S aw yfeda
g, wameEl 9 WX 3aw gREad O3
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gurTa &1 faar, IAwY garifza w7
fear | wa% g=z oY AT FEA R
qIFa 9, Y wiew € fr g v

THIT & §H, IEE WG T &I
fear

WA & ooy w5 fo el
fgfre  oifefatem  adf, swar ®
afefadem sw & 7 ar

TF WA §0er: q9 A &
JIgq a1 |
it s dwd A, A

st aYirex st ;10 ardier Y gfoa
q 07 g FT qgw frwar | 9y g
#1 qifefadme a1 ?

st daruw ¥Wd ;10 ardE A

qgt a1 W9 7 ¥ ) Swo Qo WEHZT &TEA
, w19 FET A

st @Yt vt - e @rEw T am go
¥ (wawm) |

st farow ¥@d ;& ww 8 A
T 1 w7 agt agi @, Sxo wo Wz ¥,
& a1 1 agt & g ¥ swa W A ¥
SA%1 q0FT %41 91 ? ox gmiv &
WRT &0 ¥ wEf ) ¥ | oF B
F 5200 FlT g9 § 1 9w a1 7w
wz ¥ Az ¢ wfax sEd feay
wzH AT A% § 7 I fead ofre wy
WA QA T Qg ar T g vt
gfeFw ¥ ¥ g g § s 10 goe ¥,
NEEARY, F A& IIH W ww
THT AT ATHH wT Y

AR 9% Fig (W) ¥ el 7wy
fr g7 97§ Snfea s &1 sk w9
g wilE (N) aF, T e fto uro
ar | faad @A § A wifedg F oz ¥
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g1 aq frar sk fag art dw § w7
§ fo gy awds & wii @ () sl
¥ gmds ww w9 § 7 fediy o
AT %1 ®vE feqt| IAF 99 AZ TS
framy & | w0 W fgE | AR
¥ & w7 O @t W o wfe e T
g ¥ qE WA w1

& qx < S ST AEAE | T
v £ fr vfaee ardf e & g § 7
wtiw (W) Faq y, FET ¥ qrd g,
T A & 619 §, gAR A A ¥

ot fira wrovqer : snft ate @

o drraw e 0 gw o atey
% fory dare § | @ ate wRd §, wv Ak
maﬁglﬂmm&zmﬂl

@ ¥ o & swg FEw o
g awenr 9 i ¥ faer
W) Tz A% § f& o gIEE
ag 3@ @ mm F\ g WA
A SraT A d41 § | A AEd R
fis orfferi A, ag-ag Wl A, AFAE
TEARRY ¥ o AR NG O g H
%< W@t §, #T T gEaAINT FAFL
% sl wre e gfeadt yfudd
wearfx ¥ faafa 530

faar ot ¥ 36 e gFE yfa o
W igmiamgmy? &wgmg o
aceTe dan wA ar 2 fF gfedl &
mqﬁé\'ﬁﬁaﬁlaaﬁfﬁwﬂﬁ
aft | @ § T AR A & G,
sfan w1 dar o 2 aifs ¥ e &R
WO Y 9T qF A1 TET A AT g
fysiaT WX @I OET AT 0§, IAR A
# feft ot it §, A ITH I A,
T grifasr & @ed fag @, @A
sy W gORIT W s w1y Wik

SRAVANA 28, 1892 (SAKA) Measures and Occupation of 126

Lands Movement (Disc.)

w7 & gro-grq gAw A< agraar

ot FEF F 1fgd
SHRI BADRUDDUJA (Murshida-
bad) : Mr. Deputy Speaker, Sir, it. is

with a heavy heart that I take part in this
debate this evening. It pains me very much
to join issue with my friends of the CPI,
who have been mainly responsible for this
land grab movement in this country,
Everybody knows in this House that [ have
got the best of terms and the most cordial
relations with the CPI, because they stood
by us in the hour of our greatest ‘need,
soothed our troubled hearts and sympathised
with us in our deep distress.

Naturally on the eve of the move-
ment being launched, I contacted the lead-
ing lights of the CPI and discussed wiih
them the whole problem threadbare, in all
its bearings and implications and its dange-
rous repercussions upon the course of
events, 1 warned them against the danger
ahead, against possible excesses thalt were
bound to be committed by the unruly,
unscrupulous, corrupt, corruptible and uade-
pendable mobs and that under the protecing
wings of the leaders of the party concerned.
1 have no hesitation in saying that excesses
were committed in broad day light in Mid-
vapore and other places. I drew the atten-
tion of the leaders of the party and said,
“That is what | apprehended. You have
allowed them tu take the law into their own
hands”. My CPl fricnd was just waxing
cloquent emphasising that no untoward
event had happened and everything had
been peaceful, Even though it had been
peaceful, 1 would have yet questioned its
propriety, It is ill-timed, ill-advised ; it has
no moral, legal or constitutional sanctions
behind it. It is uncalled for, unjustified,
undignified and unworthy of any organisa-
tion, more so of the emioent leaders who
were sponsoring this movement.

Sir, | would point out the excesses
that have been committed. 1 have details
of the instances in the handwriting of my
own confident. One Mohammed Nizam of
the School Bazaar, Midnapore town, was
going to his village Gokulpur along with a
friend of his. About three miles from the
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place of his residence, some people alleged
to be supporiers of the CPl, auacked him
near his paddy field, and hacked him to
pieces in the presence of many people.
hbeart was torn off and placed in the hands
of his newly married wife. Gaffar, the
friend of 1he deccased, came running to
‘some people who were atiending a meeliog
ot’aniaed by the CPI and informed them
about the event, but they refused to help
him on the plea that the deceased was a
jotedar. The incident occurred a1 9 A M,
The police arrived at 3 P.M, to take the dead
body to the police station. They came back
at3 AM, went back without making any
arrests.  Post mortem was done only when
the bereaved family of the deceased was
foreed to pay a sum of Rs, 200 for fear of
reprisal.

This was on the 2nd Awvgust, 1970, [
bave no time at my disposal, otherwise, 1
whuld have placed before you and this
House all the instances., Insiances are
routing in from West Dinajpur, Midnapur
and other plices which show the hollows
ness of the prerensions of the sponsors of
this ‘movement that it has been peaceful.

) My hon. friend, Shri Umanath, said
that it is political propaganda. His was a
political propaganda. His was a political
speech which should have been delivered in
the election campaign of Kerala and not
bere. Shrimati Indira Gandhi has become
their target of their attacks, Only a few
months back they were hands in glove with
Shrimati Indira Gandhl, supporiing her
Government, D ring the Presidential elec-
tion not merely did they wholeheartedly
support her but one of the men bers of their
pary, Shri Nambiar, was also an ageni of
Shri Giri. Sir, it is a very sirange thing;
Strange necessity ofien makes us common
bed fellows 1

Mr, Deputy-Speaker, Sir, human memo-
ries are wvery short, but the memories of my
bon friends of the CPM persuation seem to
be very much shorter or they would have
besitated thrice tefore joining issue with the
CPI and declaring so emphatically that they
are veritable angels of perfeciivn and the
CPI members alone are the devils,
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Sir, We have got biiter experience in
west Bengal, Here is an humble Member
of this Parliament. 1 have been oppadsed'to
the Cobgress organisation and the adminis-
tration for 22 long years. But in the year
1909, this insignificant man, without any
Organisation behind him, witbout apy
resources of any kind, without any bank
balances, without anything, rallied round the
banner of the Uniled Front, 75 1o 80 per cent
of Muslims in west Bengal which tilted the
scale against the Congress Government,
But wilth what resulis 7 Muslim houses were
looted and plundered; standing ‘crops of
farmers owning 2, 3, 5, 10, 15, 20, 25 bighas
of lands were grabbed, looted and plunderéd,
Shri Jyotirmoy Basu is here. 1 pawiwith
him the Land Revenue Minister Shri Haie
Krishna Konar snd presented him a list of
small farmers so want only looted, Nothing
was done by him/ Muskims in Madhu-
sudanpur, 24 Parganas, at the insugation of
an MLA belonging to the SUC, were but-
chered and massacred. But no action. was
taken, The then Deputy Chiel Minister
and Home Minister Shri Jyoti Basu despite
frantic appea's from the aggrieved people
took no action whatsoever, And yet- they
talk of land reforms and real relief to the
tillers of the soil.

Sir, I do not, for a single moment, see
eye to eye with this Government. This
Government has failed most miserably.
They are 1o be condemned. We believe in
democracy. We believe in-democratic values
and procedures. We have got to agitate,
demonstrate, condemn, denounce, hoot and
expose this administration in all its hideous
nakedness—an administration which has
failed most miserab'y to implement the lapd
reforms in the country, During the long
20 years from 1947 to 1967, from: Cape
Comaorin 10 Kashmir, they’ had undispuied
sway ail over the country, Yet they have
failed; they have bungled: they have mis-
managed and ought to be condemned.  We
did it in Bengal, in Madras and Kerala. We
threw the Congress Government out’ locki
stock and barrel,

Sir, I thought, my friends oppniite
should have the sense, the wisdom, the
sincerity of purpose, the noble urge to
implement the land reform during long 20
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years.of. their administration.- they had - at
their disposal. For 13 long months in west
" Bengaliand for two to three years in Kerala
these people have -also failed so miserably to
implement the land reforms. Naturally
- they do not to inspire any confidence in the
piblic:mind.

But just at the psychological moment
when we werc'exploring all possible avenues
for a seitlement, & rapproctement between
the Bangla Congress, the CPI and other
like-minded parties, just to ensure stable
conditions in the much-agitated, much-
disturbed, much-distracted land of West
‘Bengal, came this bombshell from the CPI,
The result has been that | have been rudely
shocked and completely shaken out of my
complacency. Unless three meajor parties
in West Bengal came to a sort of an under-
standing or alliance, or even an electoral
adjostment before th2 election; unless thefe
was a reapprochement, none could, ensure
stable conditions in the state of West
Bengal ; Bengal is harassed; -Bengal is
distressed, Bengal is tortured, Bengal Is
disturbed. You in the Congress have
failed most miserably. You have created
these conditions you are responsible for all
this agitation and commotion in-the country.

Sir, if we want to throw out this
Government, the.only procedure would be
to throw this Government out ina demo-
cratic fashion. Poor Fakhruddin Al
Ahmed has been unnecessarily dragged into
this arena of Land Reforms. The Food
Department has been the grave of many a
Food Ministers. Posssibly, Mr. Ahmed
will sing his swan song, close his accounts
and clear out.

Sir, 1 have no faith, no confidence, in the
Congress administration. For 20 long years,
they bave failed most miserably. Sir, We
523 Members of this House, as much as you
yourselves do represent 550 millions of peo-
ple, 80 per cent of whom constitute poor
agriculiurists, 1f there had been proper
distribution of 32 crores of acres of arable
land in the country, if there had been pro-
per irrigation facilities, if the lands that bad
been grabbed by landlords and Zamindars
bad been properly distributed, there would
bave beea.no room for this agitation, It is
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you who have abatted this agitation.; ‘You
are responsible for all these demonstrations.
You are responsible for this coofusion. in
the country. This is an indictment on your
own administration and your own Govern-
ment which stands condemned today.before
the bar -of public opinion.

AN-HON. MEMBER : Don't supgart
the .Govern ment.

SHRI BADRUDDUIJA : 1. bave, bven
opposed to this - Government for: 23 years.
Why should | support this- Gaversmeat ?
But 1 fesl that any alteroative to- this
Government.at the Centre is nothing byt
chaos.  Therefore, | have to suppos).
There is no -aliermative at the pressat
moment. [ am waiting for the 1912
General Elections when [ cao- think-of a
coalition Goveroment or some alignment of
various progressive democratic forces in the
country. It is too early now to think of
that at the present moment,

Sir, 1 have never subscribed to 'the
philosophy of the. communists. If you
believe in democracy, in.democratic prgce-
dures and methods, you have to go ina
democratic, legal and constitupal and not in
any undemocratic, illegal, unconstjtutiona)
and immoral fashion. None has apy right
to encroach upon the properties of others in
this wanton fashion. Wo have {o reconicle
the divergent claims and harmonise the
conflicting interests of all classes and condi-
tioas of people in the country, Sir, we do
not believe in a communist theory of a class-
less society where all classes and commu-
pities:are effccted and liquidated as in-Bas.
tern Europe, Russia and China. They.da
not believe in any values; they believe ig
regimentation. They believe in classiess
society and recognise none but the mazdoors,
They want the domination of mazdaors
alone. But we too have contributed to world
civilisation and culture, created a new oriems
tation, developed a new phase of- thought,
given a new direction to human genius,
shaped, re-shapped moulded and re-mouidéd,
integrated and re-integrated the dying forces
of the world towards the track of political,
sacial culiural and economic reconstruction.
We bave produced the greatest philosophers,
the greatest: thinkers, tibi  grésthet
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statesmen, the greatest opation builders
and administrators, But they want

'to deny and negate moral and spiritual
values upon which the structure of civilisa-
tion has been reared up, Behind the photo,
we posit a photographer; behind the beauti-
ful paintiog, a painter; behind the Hamlet,
a Shakespeare; behind the Taj Mahal, the
dream of a Shabjaban; behind Gitanjali, a
Rabindranath Tagore and behind the scien-
tific discoveries and inventions, great scien-
tists and thinkers; but not a mind, not a
rational principle, amidst the scientific and
mathematical precision and harmony in the
whole universe They deny even the exis-
tence of God who pervades the whole uni-
verse, If you do not have any faith in
democracy, you communise the whole world.
Don't bave any half-way house.

In conclusion, I would emphasise that
1 am against all dictatorship in any shape
or form, whether it is the dictatorship of an
individual or a group or a community or an
unsympathetic majority, more so, of the
dictatorship of the proletariat. We are not
prepared to sacrifice our cultural identity,
political integrity, social individuality, before
any mighty force in the world, before any
organisation or association that there may be

in the world.
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7gt 2, AfFT gowT wwT awmw oo uHe'
UF 9 q%ar §, W1 gt 9T w9X 99 6y
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He says that a Communist Party MLA
of West Bangal has got about 700 bighas of
land. Afier all, can he say thar, because
MLASs are pot here 10 detend themselves.

MR. DEPUTY-SPEAKER : He is not
naming anybody,

SHRI S, M. BANERJCE : That Is

worse.

SHRI YOGENDRA SHARMA ! He is
naming a Pariy. Let him name the MLA.,

MR. DEPUTY-SPCAKER : As long as
a member does not use undignified, unpar-
liamentary languags, he is free to say any-
thing. You have repudiated what he has
said, it is on record,
it a7 w1® g Inerw gy,
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gart agt srafaa, swfawiier fras g
aral g 7 wrer guT qw § starfawie g .
mar arar § AN Figa Ay T wm
WA g 2w ¥ i gafadie ag
AT ar § fE A wgan F sreami
&1 afgar =& | gAr W § wfawta ag
T sar § Sifs faafaay & s
wgar g f5 wgar ge @, g g+ fam
oer & qrE FUAN AR W T ff
T @AY g F0ET L gy gata
ag & 5 @ safadie sga@ a1 i A
T 20 & FTL@rAl #1 a @ w1 faqr—
fagar faarer guige gz &1 @ awi
A 79 W %1 foerdordt f1 qafs s
fear—egmt faeafaarsrs s&& agy §1
A §9 2 # a9 qF oA g awr ar
afE w9 g qEAT ag g weAr adr
Haumgar a1 dfeT @ A9 99 W
Woaga ad g w7 A N sfsdiea
&, fow awg 1 wussar A wTEA)
¥ ol frafaawgl & qar 91§, S
avg N gauA "W I o fwaral & ot
G231 FT AR & 1., (swem™).. . w@fag
T g R feoww o a1 w ag
frmg & 99w fd fedt & feedy
@ #, fFdr w1qA § @1 Mwaew
frrmm g aradi & | 9zt 9% g@weH
fomama wt arw g, F faied g A wa
g gFaT § 6 99 91 o g H fawnw
€Y 41 1 st a% g ¥ faene A @
&, Ay g9 &, €@ w=IEq w g9\
AT A AT T TG qFe L&A § |
dfeq & wo¥ arfeal & q@Av AEA §
fe g & & 5 Q@ Wi § nfe @x-
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[= iy W)
R # faeedt #34 §, NfF Tww
fawer g € s s da qadc ael w
awr€ % § 1 w9 ey fF e gea
wrg wok g Fox Smad §
q wudr §@R ¥ fawmw @y §, 7
wTI% 7 e o faEe @ § Wi A
gA A faEmm w@a g ag 4 | &
AT SIEE F AT 9T St g w@r @
JEFT A FF IF FOLX 7

@F U9 919 919 uF 7 § 6%
®EATSEAT § | dgf 9T 6 w_w A
ara g 7€ dfs § ga wdn & mar
g wafvg Sa&r g% & A1 fag asr
F&Y § | ST WRW 7 §A g9 & 1951
# sreffrdy qatfawd & & ar | JH -
Trd waifees #1 a9 gRI AEA, W
¥ Yo Fo Elo F Aay MfFw s T
fag &, 92 & 91 | 4g FIA T@Al
T W gabi g ar faad ag #g
fean war ar f& st W wHE Saan @
g 99 THIA 9€ FIA & qdgd  IqHT
Y€ &F q9aT &) AT A TAQIET, I FyaA
T FY & Fg S g owR HE
gz wfa & frmat & anfew =@ &
g1 ag < falmod agi F Fga A
g & 1959 ¥ difqn amg 1§ W) qad
wqraT aFay %1 anfa s w2 # g
% fwell WY §eed F1, Ig 98 WO & G
WI F G, daw s@arg fs 0@
WA faorey @1 §F 919 FT 9T AT
fir %19 a1 g W w1 i fafret
¢ forey §mmardt & @9 Sl Q-
ferwrm FIA 1 AL FAAT | A AF
fafaeex § foed wad ar foad fowrdd
¥ st fif weig @0d Ad, #0 f
Tz gt g | T fRet H aw g @
ity fasmar W WX ag 39wt aiw

st
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EF §IY €19 Tgi 9T qIH qATH 8
T & & T | ot wee fagrdy STt ¥
w1 fw gt % a<t g€ sfta g wwTw
F A g F wE, gEraE ¥ o
fea®) 37 7 gawER ¥ safeqa s
¥ AT g9 1 TA—I A anTIET
2 | afew gy qaw &1 3 & a9 o WA
g A A FZAEY 9T ) IT SEAHT HY
HATR F17 & A0 zard aw@i J 6%
93W ¥ 731 g7 w4 fwar | w1967 F
ot sor farg & Fq:T ¥ WY qFo d¥o Fo
& G FAT 4F IEA ag 2@ T 3
0 g g ¥ Gy & adAl &
ANES qzz & fag § & saF mIT a7
fear fr fogd dta @ & oY 922 gu §
gaa! 1 7 fam sy sk sw @A A
ardt gfa &t yfsgdi= 7 atz fagr oy
g gE0 i g 5 azw< sanar A 9=
qET | WIS S g¥ Wiy &y fee g
wrET s v 30

gzt ag-a€ wiwl #1 qig w9
qar 7§t foa ag & =t UnREw gE A
Fgr f& ST 5w § T agr wHITfeat
q7 % | & 71 W) Sd w0 g
SAFI F99 ¢ FUFT g@ar Wi w1

Igh o TE-a€ TH &, g FOOIC
¥ gefafaeefes wréT 2 fear sa @
wat F7 ¥F-eEy W@ & fag agt
fagar @ # a7 & A § 1 o o
gL | fagar wiF &9 ¥ fag wrw ¥
fear, afea fe ag smg & % W@
wfve ga s Agf ag @& | fad o=
aredr § fowq fager g frara
T TE qliFT @r, ag W9 & sgfa
@ fF Y 2w § §F FIW FAT R AN
+ft WIT TEATH FIAT 4RA §, WIT I T
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o widg s Wy §, @ feeqw
fet &1 w1 fomar 78 w1 7 Swaw
FAM W T FIHT qHAL |

o ¥ § gF AR a@ Fgw W
L, st ag ag & fs A a=d & ag wrwen
g1 IR § AR R aeEifas g w
w9y oA fE ITE I 47 £ grEwt
wifs & am Fzar =ifgy w9 F=aT
wifgn fr zw amegr &1 8 gAraA fEa
AT | FF AT §3 AT qrEa fa=-famy
FIFHIFFIAFIATFTMTH @
T GO 73| F a1 a7 fF qw A A
garea # afg O wifgn, gwk g fs
gfw &1 Aagds faazw @ar mfgr sk
it 92 ff ow odfar & gadl ad=
X F7 sraras e fgar wig faay 9@
& T g ad | F wwaar § e e
gaAifas ofeat, st & aawar g f& @
dwwa &, & TOEY w1 war wned &,
a1 f5 mfar az @ soowe % 8@
g ? & gwwa g foaida &
qunag § WX TE EATUE § OB & |
& | et =TS wcaTHg 1A 979 A7 4§,
WX gz g FEe F1 TN FWE L
g Wi &7 Fearwz & 7 gArs s
¥ AT FAMZ FLA A1 A F F wgAw
wgar § & aanwg v w1 S@Aw oww
H1, THET AIG FL Y, §F AW F1 qA4r
o< fel O wW FU 1 AT FA |
& g4¥ € gAY ag ¢ fF oar & 9
wi arq 7 far @ (swawmw) @g @
aral &7 17 §@ §, #1§ gF O\ wgar
g oA sgar g, o Fg@ryaw
gare 1, € wgar § 20 gar m@, af
wgar § ¢F @@ o | qfew e fimr
o1q A qar AgF wAT gk arefeat
W JAN g I e ag § f A
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faefaaY & g7 @rg fear, T fFarAT &
IF g fear, 7 yfwd=i ¥ e are
fear a_ yfwdei ) oad femw §, @
faenfaal 1 ga% favre &, 7 fearl
1 3% fawaw § wifs a8 @ 7=
wq fagrat & famaro &, oot o df ¥
femma &

SHRI CHENGALRAYA  NAIDU
(Chittoor) : Sir, the Congress Government,
afier abolishing the priocely States and
zamindari instructed the Congress Govera-
ments in the States to implement the land
reforms.  Most of the States have imple-
mented the land reforms. In some States
where big landlords were Ministers, the
ceiling was fixed high, In many States like
Andhra Pradesh, Mysore, Tamil Nadu, etc,
they implemented land reforms, In Tami
Nadu the ceiling originally was 30 acres
which the DMK Government reduced to 1§
acres. When Governments change in the
States, it is very difficult to bave a uniform
cciling for the whole country. If the Central
Government passes a legislation fixing g
common ceiling for the whole country, there
will be no trouble. Nothing prevents the
Central Government from doing it, because
they can even change the Constitution if
necessary,

While implementing land reforms,
Governments have not plugged loopholes,
They have taken over the surplus land from
the agriculturists and landlords, and distri-
buted it. But in the corporate sector, people
like Birlas have acquired wvast lands. Ip
sugar some private limited companies have
staried. They have even 2 0J acres under
them and the sharcholders are the father,
sons, daughiers and members of their family,
The Government was not able to implement
land reforms in such cases. I the Govern-
ment can amend the Act and implement k&
in the case of the corporate sector also, the
land can be distributed in the poor people.

But they cannot distribute land to all
the landless people because land s limited.
Therefore, Government should start medism
and small-scale industries, train the agri-
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[Shri Chengalraya Naidu]

culturists in the villages in those industries
and employ them in factories. Otherwise,
this is all a bogey that there is land hunger
and people want to grab land. This is all a
propaganda, The CPI wanted to first create
economic trouble so that food production
may be affected and then there will be
civil war, The CPI is only waiting for
that moment to grab the country. That is
why they have started this,

For agriculture, there must be an econo-
mic holding. If you give one acre and
want to have a tubewell or pump set, it
will not be economical, What is an econo-
mic holding should be decided by the
agriculrurists sitiing together. It cannot
be decided by these land grabbers. Govern-
ment must come lorward and fix that
economic ceiling. Then only it will be
successful, The CPI was in power in
West Bengal in the United Front. They
pever tried to implement any land reforms,
but only advised the people to grab land.
This is lawlessness. They are not a law-
abidiog party. There were competitions
between CPI and other leftist parties, Each
one started fighting with the other and the
Goveroment collapsed.  In Kerala also,
the CPI which was in power till recently,
did not implement any new land reforms.
Whatever land reforms the Congress
Government implemented, they were there,
The CPI only said that the people who are
cultivating the land sball be the owners
and they will oot pay anything to the land-
owners.

What happened ? The real landowner,
who was having 2 acres, has lost the land
apd the cultivator, who was cultivating
100 to 150 acres, has become a big landlord,
They thought that people who lived in the
villages, the agriculturists, did not know
what to do and would leave the land. They
were very cunning, They had gone and
‘grabbed only Government land. They
pever tried 1o grab the real egriculturist’s
land, They tried to grab Shri Jagjiwan
Ram’s Jand by going there, putting
a flag, taking pictures and publishing the
photos, If they bad really gone to a land-
lord’s farm and tried 10 grab that land,
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they would not have come out of it; even
their dead bodies would pot have come out
the sagriculturist would have used their
dead bodies as manure, Did they think
that the agriculturists were cowards ?

They can only deceive the people in
the cities and the Government sitting bere.
They must know that the agriculturists will
even sacrifice their lives but will not leave
their hard-earned property. Do they think
that the agriculturists who possess lands
are fools and would leave their hard-carned
property 7 How many people are having
two square meals a day 7 These people
who are parasites and who become trade
union leaders deceive all the fellows, collect
one rupee from each and spend the money
on staying in Ashoka Hotel and other
hotels. They wear nylon shirts and enjoy
the life here, They deceive the workers but
they cannot deceive the agriculturists. But
they are going to teach you a lesson,

They have started this land-grab move-
ment because they have not been able to
do any constructive work so far. They
have started this movement to get votes.
They will not get votes, 1 can assure them,
They will be voted out in the 1972 elections,
They will not get any wvote from the agri-
culturists and they must koow that about
85 per cent of the people live in the villages.
Agriculturists and agricultural labourers are
together. They will not be divided. They
will teach you a lesson in the 1972
clections.

1 would only request the Government
to bring forward legislation for a common
ceiling or ask all the States to have a
common ceiling. Today, the Congress
Goveroment fixes it at 20 acres; tomorrow,
the Commuaist Government may come and
say that it will be 10 acres and the third
day some other party may come and say
that it will be 5 acres. Then, what will
happen to this country and to its food
production ?

People think that there is a green
revolution. The green revolution is due
to the hard work of the agriculturists. It
is due to that that these people are eating
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three times and even four times a day. If
the ariculturists also strike work and do not
produce anything, would these people eat
grapes 7 Even grapes would not be avail-
able if we did not produce anything. These
people living in air-conditioned houses will
bave to live on air; nothing will come to
them, We can teach these people a lesson,
If the agriculiurists stop production for one
year, what would happen to these people ?

Everybody says that the agriculturists
are the backbone of the pation, But you
wanted to grab the land of the agriculturists
and wanted to deprive them of their pro-
perty. But have you got the guts to go
and deprive people living in the cities of
their properties 7 Why can you not bring
forward legislation or grab houses of the
big industrialists 7 Why can you not grab
the land of big industrialists who are having
2,000 acres ? It is because they will
shoot your people. You are afraid. You
will go only to Government land and not
to the Birla farm. You will go to the
Birla farm by advertising and giving
advance information to the police so that
they can come and protect you.

What happened in Tamil Nadu ? The
Tamil Nadu Chief Minister has saved you,
If he bad not arrested you, if really you
had gone to the fields, all these 5,000 to
6,000 people would have been murdered
and used as manure, So, you should be
thankful to the Tamil Nadu Chief Minister.

If Government is going o encourage
such land grabbing, what will happen to
this Government ? This foolish Govern-
ment, iostead of condemning this land
grabbing, have taken a film and are showing
it throughout the country in all the cinemas.

SHRI NATH PAI : Sir, can the plat-
form of Parliament be used for inciting
public to violence ? Mr Naidu has all the
while been saying, ‘“Had you gone into
the fields of agriculturists, you would not
only have been murdered but your bodies
would have been used as maoure,” He bas
been hinting t> them what should be done.
I am afraid, this is an incitement to
violenco. 1 do mnot think such kind of
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incitement to violence should'be ﬂlowd
on the platform of Pnrlu:men:. /

MR. DEPUTY-SPEAKER : Ido not
think he is inciting violence, He i8 expres-,:
sing an opinion,

SHRI CHENGALRAYA NAIDU: |
do not know what kind of Government we
have. They have taken a fl m on land-grab
movement and shown it throughout the
country. Is it the intention of the Govern-
ment t0 encourage the people to grab
land ? May [ ask : Will the Government
take films on bank robberies and looting
money in Calcutta ? Are they prepared to
do it 7 If you are prepared 10 do that, then
it is all right, If you are goingto afllow
the land.grab movement 10 continue, I do
not know what is going' to happen, It is
said that the Primc Minister and the
Government are behind this land-grab move-
ment and that they have encouraged the CPI
and other lefiist parties to do that and,
if this is so, I say, this Government
will be routed out completely in the 1972
General Elections.

it mfly o (ArTntT) ¢ e &Y
TF aT9 gAT | g% @ wm Gy g
Wi ¥ gl @ @ A THRTT ar
FRTTT /T & {IX ] @I Fifq w
AFFTT T &Y | W TF TAHIT T &0
4, OET A0 g d@wd goAfas
oFar F1 cqrdl FAET § | @WATEr
wfeaal ¥ qF arw foar, T & grare &
et frar | gw @193 @ fr Swd
IAET T T OFAT gAGT R | AfET
ol &% =t IR0 A9 FT AW GAT | XA
o7 q #1% sw'Faa fadw ag § 1 afew
R aga g7 g % g9 2w &7 auady
gFAr A Az HuF guaTm g &
a2 gawar § fs I aga aw w9
far & 1 3w &9 F P ¥ swier agat
g o TEIT GNrEET § | W@ ATYw
g ¥ wwfs &% past ¥ yfn fafer
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Frae ? &% A mmaE s 7
oG ? €9 aTg & WG ALY g7 ATga
qT | Tg T FTH A9E { ATHL AL
¥HFAT | WOA FEIAAIET wrgAl & o F
g & mRAEE T TG FIAT WL
agraAt Afast & i . qr< fear
AT, OF ATE CFT WX A WL MiE) A
IR IHIT T@ TR 1 T aTg ¥
fagar &, mig &= 1 7 o F 7l s
g1 g% yfw d=a % #1€ o a8
2 gFaT | 3% gt Al U | € wweEar

Y Y& T G GREAH H ITH AC | AL

usT &1 sitoe gfeer aidt & @
® AET, 4 FHA g g @ & fag
g 1 ot g Ay &Y w=few ot fE
gg st & fau o7 3 fremz @ 9,
wt ¥ fag &1 9ng @ wfgg 1w
aTRd 4 6 g8 qwg &1 FE 9 a9 aa
dar & fag ) s FAT o ag Tigd €
fF agt Tar 9 93, T97 wEW agt a7 )
sar @ ¥ wa fegema § w1 wwa
aff § 7 &1 v w1 F0g & 1 N A0
aieft ;N 9T & e § ag armifas w5
& FW AT | T 98 WMRIEF $7 A
T @ F g9 gt 9T AT @ e
9T ¥ wra §, a1 gwar sfaa @Y wgr o
FFAE) A W ARAN AT FRIEY
T wrgw gion § {5 anmrardr arsat w
faRear aga € WX @H FEEnr &
gl WYY faom @Y & fawg Sy
YR o wrs ot fgegrara ® afady
gftmfat @ =gd §, st
wEy &, S A it J2 fwis W@ FA
T AR E 1 W AR AR # A
ey %7 oita g€ &, @Y 97 A WY e
gt &, fraw awafas wes ande §=
Qg mn g, &fwa gubw ¥ ¥ amand

W
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arwal ¥ gz T A wwama T §
afem 7z FwwEr SRt W TF A
@I | 58 "EE ¥ AW KT Swar S
I & FiTE 7 qrag § qg wawr fem
t 5 gn ds fimw #1 AN F @Y
FLT | FIH T F AAH ¥ AF qF ASNG
Faer Wi ghwal &1 Jaw ufim &
dge fear @1 9@ g & oW @
et 9T @ I—IuH gF ofw wrw S
¥ @A 1 AYFr famr—, widist & ag
e gme ama el 5 g g w
TIAGT ST @IAT § | WT WY HET qAG
W WM FT AqE AL AESTE, W@ A
FureETd) & 9T W FloE ar g@l =
# g, o ag s« s wogw =g
FdT A w1, W WA AE W@ 6
gw geafer §wz 48 $47 ) WL ¥ T@T
g FLA, T qZ WI WA 4147 T
s | Wt & gge segfaee @it &
T3-qF o1 7 WYAT AAF @ & off |
TTo WEHZ X W9AT g w17 ¥ famr av
FMAATE AT FI A AR T A O\
& foam ar

a1 @9 qifedl & € Aqmi & Qi
aEr-ady wE °r T § | I ag W
oot GrEr § fF oo ¥ g i
1 g | 7 W ¥ Afees (qwrer fanft)
EEEH & AF 7 gE wRad §1, 6K
Tah qrg A qgr a4, s fame
fem g, fAea s faar 81 & wwroEmE
wfeaal ¥ wdw €W f5 ¥ anfsq
gE A fema & mosmoat ) 2w
® FAAT IF g FIW FT @ma
UM | wgl-ogt gma g §, 2@l o
yfa gt wreted ox famm adt v
&, a1 N yf-gurd A €T gww § 4
AT, g A qmr ¥ AR e §, W
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IR QX0 AL FO, gHAgt =@ I |
FHE § o) AMTEF qIFT 8, 9g TW AR~
a9 &t wgfaua w1 gowar | gw fawaw
& |19 ©g 9%q § (% @ qf@dT 1
& g i ger w=kiEw #1 A5 @
g frad o ad@-ad qid & 9@ @
T H ¥ Qamr dug § W9 w A .,
FHA §, TFHRET § AL 20 T qF G
AT war & g, fed Frw  aw a@
FHIRIT QFA AFHT TG AT qHA §,
A e FIE FT OEW FW@ £
wfa®i § &t w7 91, g gz ™I\

wiw feafs ag § f atal # gfeaat £
TATHT FT T @ A@T & | WX A 97T
¥ %0 w7 & o 9, @ 7% a=-
=91 &1 aEwE fear qmar g, sasr awe
7€) fagrey fagr smr g1 wiw gAR
Yaar ufs w21 g ST miR-
aifaat & wfy 237 feed s oww A
¥ g v % §, 99T &g /w7 §
ot gA%T wfawic g, T g@w @00 gF
qu fazarg § f& st s@edla wgnz @
AMAT FIF AT @ §, A FIFIT IFIT AedY
¥ wedt @ FUW | qX 3w A wwmfe
WX ga=EE #1 ufl 9% | g
ag o T ISMAN, IAA YET FTHATH)
gt

MR. DEPUTY-SPEAKER : The hon.
Minister.

&t vRwwm o (gA) ¢ saew
g, AT T WG WIET | AZ HGAT
foggee ®ew W oy gRew X
way AT g wfEw omd aw g

frgger Freew 1 faggee qesw 1w
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saqt#éaﬁmirg%m T qA &
fag @ faae fea g

SHRI KARTIK ORAON (Lohardaga) :
Please also give me two minutes, Sir,

MR. DEPUTY-SPEAKER : No, please.

ot TR wTW ¢ SUTAE WERw, T
qead S AT N AT A A E MR
w9y grdAr #1 g f& gR o wter
o | frgges wregE W< foggee greew
®1 F1E ot geET W T A AT, =
fE @ fawg & arasy 37 &9 F w9
2| OE qHUIT FY qrg g | kE

MR. DEPUTY-SPEAKER : Nothing
will go on record. Wil you kindly
listen to me for jd minute 7 [
understand that the land pféblem effects the
scheduled castes and tribes peopie ;bit-we
have got 20 Hours for the discusgipn of the

Report of the Scheduled Castes | : Sche-
duled Tribes Commissioner ; gre are still
6 more hours lefi for this diffpssion. On

this report you will have the opportunity to
say a8 much as you like. But today we
have already exceeded our time and so I
would request hon. Members to cooperate,
Mr. Oraon, your parly cought to have taken
one hour ; they have taken one hour and
forty five minutes, 1 would humbly request
yoy not to insist on speaking. If I allow
you, I must allow others also, After all,
there must be a limit.

The hon. Minister.

ol TH WT0 ;. IYTSA AERY, €W
SEITE T AW A1 WIS @R @) oAy |
1g waer figgee srew ok foeges
gresy w1, w1 fggw wrAdt ¢ R
A arery w1 | fear ard

“Not recorded.
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gureaw wpnew - fgew = &
fagsw g w2 § 1

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI F. A AHMED) :
Sir, 1 appreciate the concern and the interest
which have heen shown by the hon, Members
in diccucsing the land reform mea<ures and
the recent movement for taking possession
of land.’

18 57 hrs

[SHRI VAFUDEVAN NAIR in the Chair]

1 entirely agree with hon, Members, that
the question of land reform is of vital signi-
ficance and importance to us, It is because
of this importance and significance that ever
since the Planning Commission took note of
these matiers they have laid down the gen-
eral policy with regard 1o land which has
to be followed, In fact this was done in
the First Five Year Plan and then it was
elaborated in the Second Five Year Plan and
it has been reirerated in the Third Five Year
Plan and the Fourth Five Year Plan.

1 certainly eppreciate the anxiety of the
hon. Members that there have been gaps,
that (he land reforms which we had accept-
ed had not been implemented to the exient
those should have been done. There is no
denying the fact that so far as that is con-
cerned, implementation has falien far short
of expectations.

Hon, Members should remember one
thing that the problem with which we are
dealing is & problem which has been left as
a legacy by the British Government under
a Land Tenure System, which made it very
difficut for us 1o make swift changes as we
wanted 10 do.

As Hon, Members are aware, by the
beginning of this century. this 20th century,
the Land Tenure sysiem Wwas more or less
stabilised by the British regime and they
adopted (wo or three kinds of land tenure
systen 8 One was Zamindari, the other was
Ryotwari and the other was those of the
intermediaries, And, the whole purpose of
that system was that they wanted to extort
s certaioc amount of revenue for beir
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administrative expenses and leave nothing
to the cultivator, and allow something to be
coliected by the intermediaries who were
collecting on their behalf and paying it to
the Government,

19 hrs.

Now. this system had to be changed.
The work of changing the system was taken
up after we became independent. There are
4 or 5 directions in which action in these
matters has been taken, It is not correct
to say that nothing has been done during the
last 20 years in order to improve the situa-
tion or in order to tackle the problem with
which we are faced. This problem is of
importance to us for increasing agricultural
production and a'so for solving the problem
of unemployment particularly in the rural
arcas  With these two otjectives in view,
it was dec ded as early as in the First Five
Year Plan that cerrain actions had to be
taken, and those actions consisted of aboli-
tion of zamindaris, jagirdaris, inams and
abolition of other intermediaries.

Hon. Members will appreciate that dur-
ing this period, there has heen considerable
achicvements so far as the Congress Govern-
menits are con¢erned. Not only have they
passed legislation in every State, but they
have also taken possession of land held
under zamindaris, inams etc. and also by
intermediaries, and as many as 20 million
penple have become direct tenants of
Government., 1 know that some people may
not be smisfied, and I am myself not satis-
fied, and | do feel that we ought ‘o have
done much more than that. But to say
that nothing has been done during the past
20 years will not be according to the facts
as they exist,

Besides, action was taken also for the
purpose of fixing a ceiling. It is true that
the ceiling has pot been uniform throughout
the country, In m.ny States it is more but
it is less in other Siates, So far as the
demand for bringing the ceiling 10 a uniform
Jevel is concerned, 1 think that this is one
thing which has to b= considered in the light
of circumstances and facts. Perhaps, ‘the
ceiling in Assam will bave to be - different
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from that in Maharashtra or U,P, where
the land is more valuable, where there are
more advantages and so om, So, you can
not have the same ceiling all over the coun-

try.

But this matter was discussed at the
Chief Ministers’ Conference in November,
1969 and there wasa consensus that even
though the ceiling may not be uniform, there
were grounds for reducing the ceiling in a
large number of cases ; and as a result of
that decision, some steps have been taken
in Kerala and Assam for the purpose of
enacting laws which will bring down the

ceiling to nearly 50 per cent of what bad,

existed previously in those areas.

Here, I would also like to.-inform the
House of the case of West Bengal,” My hon.
friend from West Bengal waxed eloquent
that the Congress Government did not do
anything there. But they were also in power
for some months or for a year or two, and
they could have brought forward amend-
ment to the legislation which was not found
satisfactory, But they did not do aoything
of that sort. Now, it has been left to us
under President’s rule to bring an amend-
ment to the legislation which has been
found unsatisfactory. For instance, we

have recently passed the law with regard to

the bargadars, under which rights have been
given to them and they have got more
rights than they had before. 1 would like
to inform the House that soon we are going
to take action to reduce the ceiling and to
have allocation of land on the basis of the
family instead of the individuals as the unit.
That is what we would like 1o do in all
parts of the country, because at present the
land ceilinpg is based on the indivi-
dual as the unit and not on the
basis of the family as the unit. 1 think that
this principle of giving land on the basis of
family is a good one and should be accept-
ed in each and every part of *the country,
and in the State which is under our guidan-
ce and ‘under over control, we are going to
do it as early as possible.

Then there was the question of consoli-
dation of holdings. In this direction, Punjab
and Haryana have completed it and Gujarat
and Maharssbtra are taking some advance
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steps for this purpose. [am sure other
States will follow suit and complete this
task.

SHRI RAGHUBIR SINGH SHASTRI :
U. P. also,

SHRI F, A. AHMED : They have not
taken as much action as Maharashtra and
Gujarat,

st Tyt fag oot ©  qTOET ST
FIO YR I AW &1 ww fafreax
Eomr g ? org qar gFA § F go o
# fra faell § smfede g g g ok
faral & arer g ?

SHRIF A, AHMED : 1 cannot give
the details, But my information is that
Haryana and Punjab have completed consoli-
dation and Maharashtra and Gujarat are the
two States where progress bas been much
more than in others,

SHRI YOGENDRA SHARMA : In
U.P, also it has been done as a result of
which Birlas have acquired 4,200 acres.

SHRIF, A, AHMED : If that Is the
definition of consolidation, | have to say
nothing for U.P. .

Lot

Then there has besn provision also for
bringing security to the ,tenants in respect
of payment of rent and also ownership of
land. Many sajfhidars or co-sharers have
been given right and have become owners,
as many as 3 million people have become
owners of land uader this tenancy reform,

I would not like to tire the House with
facts concerning various States where action
have been taken with regard to implemen-
tation of this legislation, but [ would like
to say that legislation has been enacted and
1 think hon. members will bear me out when
I say that in many cases it is very satisfac-
tory, but where it is not considercd satis-
factory, action should be taken for smend-
ig it instead of adopting the proeedure of
violent methods to bring about chaages.
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SHRI NATH PAI : Which is that
model State which has passed legislation
which is considered satisfactory according to
his standard ?

SHRI F, A, AHMED : Haryana and
Pupjab are fairly good examples where
action has been properly taken.

SHRI KARTIK ORAON : What about
implementation of the Bihar Scheduled
Areas Regulation 1959 calculated to restore
to the tribals lands taken away from them 7
That is a question of degrabbing the land.
Do we get the sanction of Government for
that 7

SHRI F. A, AHMED : 1 hope he will
leave that matter to be dealt with at the
proper time. We are discussing the reports
of the Scheduled Custes Commission, 1 find
in that report that of the lands allotted to

landless cultivators, 30 per cen- is given to
Scheduled Castes.
SHRI SAMAR GUHA : He has raised

a pertinent point, What about degrabbing
of lends snatched away from the tribals ?
For 24 years, land has been snatched away
from the tribals forcibly by all sorts of
people.

SHRI F. A. AHMED : About 12 per
cent of the land bas been given to the
Schduled Tribes.

As for giviog protection to the tribals,
leglslation has been enacted in Assam, Bibar
and many other States.

"SHRI KARTIK ORAON :
pot been implemented.

They have

SHR1I F. A, AHMED : By that
peaple have been prevented from purchasing
land belonging to the tribals, and I have
seen the statement issued by the Chicel
Mibister of Bihar in which he has said that
if any land im the meanwhile has been taken
from the tribals by any one, that will not be
racognised.

SHR1 KARTIK ORAON : Law is ot
coough, - We-want implemontation,
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SHRI F. A. AHMED : That is the way
to implementation.

SHRI SAMAR GUHA : You know
perhaps that there is an expression called
‘‘voluntary surrender’”, By that trick all
the lands of these tribals have been taken
away.

sft Gueeg qwf : #3 mwy fear @
fF1947 % arzaga & ¥ A AN
gitseafoza adf §, Taai ¥ aga @
gim gfam€ g, wiwr 9% qrw g
UFT THIT —FAT EH AL H WY FG
M g? a3 gfamé § s
I ar # 1€ Jlw FuAT AR § 7

* SHRI F. A. AHMED : 1 have dealt
with the legislation as has been implemented
and implementation till now, but as [ have
also pointed out, there is a good deal yet
to be done, and from that point of view,
| am mysell not satisfied at the progress
during the past few years, It is true that
we have enacted a law for the protection of
the Scheduled Castes and Scheduled Tribes,
that law has to be implemented, and where
it has not been implemented, it should be
our effort to see that this law is imple-
mented, and for that’ purpose | might
inform the House that land is a State
subject.

SHRI KARTIK ORAON : People can-
not hang on for years, We want a deadline.
You must say that by such and such a time
the land will be restored by hook or by
crook, That is the reply we want.

ot Wy wave ;. afy qdEw, W@
=aeqr w7 W W A oFwenw ¥
ey # ag @ wgar § R ag ee
getez §, af6T 97 qUE WTET W qEen
et & v Fgt wrar @ 7 A9 gt 9%
qegad faaf &Y w=t A Jeft §, A Y
@ geaae §, N W agl o w4y femr
arar § 7 e ffir # gwar R www



368 Land Reform

Ao wrErH amanm W *=
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TE |

SHRI F. A. AHMED : 1 do not know
what the Hon. Member is driving at. What
1 am pointing out is a fact of law that so
far as land is concerned, it is entirely a
State subject. We can give guidance in
these matters and ask the States to imple-
ment the laws.

SHRI UMANATH : Where your party
is ruling in the States, where is the question
of guidance ?

" SHRI NATH PAIl : Issue a directive.

SHRI F. A, AHMED : 1 propose to
set up an organisation in my Ministry,

SHRI JYOTIRMOY BASU : (Diamond
Harbour) : Of bureaucrats,

SHRI F A. AHMED : ...which will go
and have discussions at the State level as to
what they are doing and see how the
law enacted in every Siate is implemented
and bring to us correct information as to
what extent the law has been enacied and if
30, to what extent it has been implemented,

SHRI NATH PAl :
the next Parliament.

That will be for

SHRI F. A. AHMED: 1 am also
proposing to hold a confercoce of the Chief
Ministers very early when 1 would tell
them-—not only the Congress Chiel Minis-
ters but also the other Chief Ministers—
that these are the dvmands from the people,
from the Members of Parliament, and ask
them to what extent they are prepared to
implement them and the time they want
for the purpose of implementation. Afier
consultiog them, 1 thiok it will be desir-
able to fix a time by which these various
measures have to be implemented,

SHR1 YOGENDRA SHARMA : How
do you propose to tackle the problem of
violation of existing laws by landlords and
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moneylenders. This is a big problem. Even
good legislations are violaied by them day
in and day out. This is not an individual
instance. This has become a general feature.
Have you got any proposal to tackle this
problem ?

SHRI F. A. AHMED : That problem
can be tackled upder the provisions of law.
My friend has a different method of tackling
it. If anyone has violaied or committed a
breach of the law, he has to be dealt with
according to law without any favours being
shown to any oue...(Interrupiions).

SHRI KARTIK ORAON : Have youa
deadline by which tribal Jands will be restore
ed according to the Bibhar schedulcd areas
regulation of 1969 ? It must be resolutely
implemented.

SHR1 F. A, AHMED : Another
question raised here by some Members was
how since 1947 certain lands were acquired.
It is desired that there should be an
enquiry to find out who are those persons
and what action should be taken or bas
been taken against them for holding the
land beyond the ceiling fixed by various
States, This matier will require considera-
tion. I shall look into this matter,.....
(Inter:uptions).

ot WA (§293) : JuTSRE A,
wq T HAW H Awd W fag N5
fafreeT an, &t IgIA 9z qATT ag fear
q1 f& 30 qFe & difaw g, afsT a
ag AMAT @erg ¥ q¥ AT g | ¥4 Jigwk
o #:1f e reRea wid g fF g
w3w ¥ ag v a1 a5 @, afz ark §,
At AgAATH FF FAATET |

SHRI F. A. AHMED : | have already
said that the question of ceiling was discus.
sed in the last Chief Ministers’ Conference
and the opinion was that it could not
be uniform throughout the country,
There was room for reducing the ceiling
in 8 oumler of States. As 2 result of
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that decision some States have taken action ..
(Interruptions.) 1 have not got any informa-
tion whether any action has been taken
in U. P. or pot for reducing the ceiling. I am
sure that every Chief Minister will implement
the assurance given in the Chief Ministers’
Conference, If pot it could be taken up
again,..(Interruptions.)

ot Sww wwi . WA F A q
oY §g € FE | WwT aF S §g A

vy, w afed ¥ At ¥ R
TR AT & AR § oft 35w

wifgd, sg S g AT wa g 7

st vy fog wresdt @ wOd g
ferar mar a1 fF w=EE & @raeg ¥ A1

& w1 U &, g ofaq § a1 wgfaa § 7

MR. CHAIRMAN : 1 cannot allow this
type of interruption. Let the Minister be
allowed to proceed as he thinks fit. If any
questions are 10 be asked, they could be
asked at the end of his speech,

SHRI F. A. AHMED : The question
was posed : what is our attitude to this
movement which had been started by some
friends for the purpose of taking possession
of land ? I have made it clear th:t so far as
our policy is concerned, we do not support it
at all, In fact, if land reform is intended for
the purpose of encouraging development in
agriculture, T personally feel that the move-
ment which bhas been started now  will
retard agricultural production in the
country.

SEVERAL HON, MEMBERS : No, no.

SHRI SAMAR GUHA ; It will, on
the other hand, accelerate agricultural pro-
duction, (In‘erruption). '

SHRI F. A, AHMED : Surely, it will
not be in the interests of the country.

SHRI SAMAR GUHA : It will be in
the intcrests of millions of cultivators and

poor, landless peasants.
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SHRI UMANATH : Where did your
wisdom go—for increased agriculiural pro-
duction—when the jagirdars and landlords
grabbed land for themsclves ?

SHRI F. A, AHMED : What has
happened, I need not go into the details,
by the questions which have been raised
by one side of the House have been replied
to by the other side of the House who have
betier knowledge of these matters than
I have. But I may point out-—(Inrer-
ruption).

ot geoarery fag (o) @ la
& Sfta w farvres feafs § ofw @
t—ag wiosr e F—aT "W ag
& ¥ 35 @ §, T W A

MR. CHAIRMAN : Order, order.
This kind of talk cannot take place. 1
appeal to the House. What else can be
done, 1 do not know. (Inrerruption).

st Hieg O ;15 W B oW
S 9T a1 AT & AT WO gy av
99 9T woFr far wfafer § 7 -
s (m) cmam

SHRI F. A. AHMED: 1 would not
like to go into the details, but I am very
sorry that the pame of the Prime Minister
has been dragged into this debate on =
number of occasions, and an impression is
created that the Prime Minister owns a farm
which is beyond the cciling limit. As has
been explained by my hon. friend from this
side, the only land which is held uoder the
pame of her late husband is about four
acres in extent. That is within the ceiling
permissible.  (mterruption), It has been
explained that that land is being kept for
the social purposes and even if it is admitted
that it is kept for the purpose of cultivation,
surely & person is entitled to own about four
acres of land. 1 do oot know why this
question has been referred to time after
time if it is pot for the only purpose of
creating propaganda and campaign against
the Prime Minister, (Interruption). There-
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fore, I deny all these insiouations and,
allegations which are contained in those
observations,

“TFo. sum up, -1 have to reiterate that
what bas been done during the past 20 yearé
or so by way of lsad—referms was revolu-
tionary in character, and if all the objectives
bad been pursued and implemented with the
same vigour as they deserved, there would
bave been no complaints and we would have
bad a meaningful socialist democratic
society in the rural area. Since that did
not happen, the unrest in the rural commu-
nity obviously grew and those of my friends
who blame us today should have a little hit
of introspection and they will find that all
of us are to be blamed and not this or that
sector alone. Foriunately, at least, for this
purpose, the political complexion in the
country chanped in 1967 and almost all the
parties represented here in this august
House have had something to deal with the
system of Government at one time or the
other and at one place or the other. Can
they honesily say that they wutilised the
democratic processes to change the legisla-
tion and bring it in line with the aspirations
of our people 7 They did not, So, there
are wounds in our social fabric—wounds of
promises unimplemented and pledges unful-
filled. They have to be healed but not
through the rusty knives, not through vio-
lence which fusther divides and makes any
good work impossible.  After all, it has got
to be done by us and there is no doubt that
we shall do ir, democratically, peacefully
and with the consent of our whole people,

SOME HON, MEMBERS rose—

MR. CHAIRMAN 1 Mr. Barupal, you
were very anxious to ask a question,

&t 9o ®To WrewTs (frA<) ¢ K
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SHRI F. A, AHMED : People were pre-
vented from taking land frow scheduled cas-
tes and tribes. If any breach has been coms
mitted, | shall make an enquiry and see
how effective action can be taken,

SHRI NATH PAI 1 The bon. minister
found British rule an easy scape-goat for
the failure of his party for 24 years. Does
be know that in Japan, where a military
dictator called MacArthur ruled, land was
distributed to the tiller within 2 years and
he never called himself a socialist 7 Does
he know that in Taiwan where Chiang Kal-
Shek rules, who is not a socialist, land has
been redistribuied 7 Is it necessary to call
one more conference ? Did not the resoe
lution of the AICC, to which all patriots
belonged, on the 8th August 1942 indicate
how land could be redistributed after the
British rule ? I do oot know, Sir, if you
belonged to that, but I belonged to that,
The last AICC at which Gandhiji was pre.
sent gave this assurance that when freedom
comes land will be distributed. Did not
the conference held in  November under the
Prime Minister direct that land reforms
should be implemented speedily 7 Whom
are you trying to deceive by saying that
British rule is responsible for It and 24
years is not enough period and you will call
one more conference 7

SHRI F. A, AHMED ! It is not correct
to say that nothing bas been done during
the last 20 years, As a result of the aboli-
tion of intermediaries, as many as 20 million
people have been brought under direct
tapancy and also 3 million people have been
made owners under the ryotwarl system,

stoae : wI@ W@ g A
fareara S g€ R 5 o ffaew g,
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L SHRI F. A. AHMED : That is a sugges"

[.ﬁ b ] tion I have noted.
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* m m t ? Sravana 29, 1892 (Saka).
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